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1 

lOK SABHA 

Wednesday, November /9, 1986/Kartika 
28, 1908 fSAf(A) 

The Lok Sabha met at Eleven of the 
Clock. 

[M R. SPEAKER in lite Chair] 

ORAL ANSWERS TO QUESTIONS 

(English1 

Legislation Cor Confiseation or In-Gotten 
Wealth 

+ 
*225. SHRI SANAT KUMAR 

MANDAL: 

Sf-IRI S. M, GURADDI : 

Will the PRIME MINISTER be pleased 
to ~tate : 

(a) v.hether Government propose to 
assume powers to confIscate ilI·gotten 
wealth from even third parties or benami 
holders; 

(b) jf so, whether Government propose 
to arne;)d the Prevention of Corruption 
Act, 1947 ; and 

(e) if so. the details thereof and when 
the proposed legislation is likely to be 
introduced 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEl .. 
PUBLIC GRIEVANCES AND PEN .. 
SIONS AND MINISTER OF STATE IN 
THE MINISTRY OF HoME AFFAIRS 
(SHR'( P. CHIDAMBARAM) : (a) to (c). 

2 

The Criminal Law Amendment OrdjOPCe. 
1944 contains provisions for attachmenC 
of property procured tbroD,h iU'!lottelJ 
means as a1so, for aUachment of property 
of malafide transferees. Thus the necessary 
powers are a t ready available. However, 
tbe question of introduciog a comprehen-
sive Prevention of Corruption BJII to 
make tbe provisions of the existing anti-
corruption laws more effective is under 
consideration. 

SHRI SANAT KUMAR MANDAL: 
I would like to know from the hon. 
Minister how do the Government propose 
to tackle the stupendous problem of black-
money ama ssed by tbe unscrupulous 
peopJe at the cost of the exohequer nnd 
pubJ.e ,at laree. ' 

SHRI P. CHIDAMBARAM : This 
M:nistry is concerned only with anti-
COl ruption measures agninst Government 
servants aAd with the ~Idminis!ration of 
the prevention of Corruption Act. ) think 
hoo. Member's questions should' really be 
directed to the Finance Ministry. 

SHRISANAT KUMAR MANDAL: 
Has any e~timate been made ubout the ex ... 
tent or such ill-gotten and benami hold .. 
ings? 

SHRI P. CHIDAT'ttBARAM : Tbis 
question ag,lin should be addressed to tbe 
Finance Ministry 

DR. G. VlJA Y A RAMA RAO: In 
spite of Crimina) Law Amendment Ordi-
nance and the corruption Prevention BjIJ • there h:' s been massive COr rqption jn tbe 
count,), for the last 38 Yeul's makiDa a 
few J'Copie multi·millionaires and majo.-
rity of the people Poor. In view of Chi' 
I would like to kr:ow from tbe hon: 
Mini$ter wbether tho Govorom'flt wiU 
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come for\\'ard with imposing a ceilinl 
limit in C)rder to let economic equality 
amon. tbe people. ' 

SHRI P. CHIDAMBARAM: Imposi .. 
tion of a ceilinl is not within, the purvjew 
of my Ministry. It it asain a question 
which should be addressed to the Finance 
MinistrY'; 

, 'Orrer of SurteDder by Trlpura Natfonal 
'\ Velauteers' 

·226. SHRl C. MADHAV REDDI: 
'Will tbe Minister of H ')ME AFFAIRS be 
pleased to sta te : 

(a) whether the Tripura Natiomtl 
Volunteers. an outlawed guerilla organisa-
tion •. had recently indicated that they 
would ~urrender to Government ; and 

" (b) whether Oovernment have decided 
to use the 800d offices of the Mizo. Na-
tioDa) Froot ) eaders to persuade the TNV 
men to, surrender their arms? 

THE MINISTER OF HOME AFFAIRS 
, (S. BUTt\. SINOH): (a) No~ Sir. 

(b) No, Sir. 

SHRI C. MADHAV REDDJ: It is 
reported that the Chief Minister of 
fripura bas announced a general a':l1nesty 
and ordered that nnybody coming out and 
surrendering arms would be f01given and 
aUowed to lead a normal Lfe. In 
view or' this and also in view of the fact 
that these tebels are known to be getting 
their help from Mizo nationa:s and Mr. 
La1deng8 who ';s the Chief Minister of 
Mizoram, whether the Government of 
India will use the good offices of the 
Chief Minister to see that these rebels are 

"to surrender tlleir arms. 

S. BUT A SINGH: Sir t this has not 
gomt to our knowJedRc that .he Chief 

,Minister of Tripura has granted some 
kind of amnesty to the TNV people. Also, 
in;,the Alreemeht th t was arrived at with 
the MNF, tbey ,ave a commitment that 
tbey will not txtend any kind of help to 
TNV people and they have ~dhered to this 

agreement. After the agreement was 
signed, there his not been any evidence to 
«he effect that they have heJped the TNV. 

SHRl C. MADHAV REDDI : During 
recent times, there hns been spurt in the 
terrorist activities of these rebels. Only 
lask week about 17 persons have been 
butchered within 3 days. 'In view of the 
fact that there is a lot of scare spread in 
the vilJRgeS pnrticularJj in isorated ViJJSg6S 
and the non·lribals are feeJing unsafe to 
Jive .in those vilJages. may I know whether 
4be Gov~rnment has t<lken up tbis matter 
with the Bangladesh Government because' 
they nre crossing the border and taking 
shelter in the bi1ly areas, collecling ,arms 
and. ammunition there and coming to 
Tripura and committing murders and 
going back. In view of thjs fact) whether 
the complicity of the Bangladesh· Govern .. 
mhet had been brought to the notice of 
the President of Bangllldesh when he 
had visiteu this country. May I also know 
whether the Tripura Chief Minister had 
been asking for more force and what is the . 
totaf stlength of the armed forces already 
sent. to Tripura ; how many more battalion 
had been asked by the Chief Minister and 
what is fhe attitude of the Government of 
lndia in this regard. 

S. BUTA SINGH: The question of 
TNv getting heJp from aCfUSS rhe border 

) 

specially ill Bangladesh, has been brought 
to the noti~e of the Bangladesh authori-
ties. When' the President of Bangladesh 
was in India, 1 had the Opportunity of 
calling on him and discussing with him 
the influx of Chakmas into Tripura and 
other p~lr!s also. While discussing the 
question. J did bdng Hl'to his not ice the 
herp being given to TNV people in 
B:mgal:!desh. As a matter of fact, the 
'I'Nv has . .its major headquarters of 
operation in the hin-side of the border 
towards BangaJadesh. I brought this to 

. the n()'ice of the President of Ba'ng'adesh. 
Also, through Our diplomatic chrmnels. we 
have been in touch with the Goverr.ment 
of Bana1adesh. The recent incre:lse in the 
inCidents in the activities of these 'TNV 
people has been mentinned to the Chief 
Min!ster. 1 sent him special messa~e. 
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Also, the Home Secretary spoke to the 
Cbief Secretary. Special meettD, of t.be 
,'Coordin",tion 'Committee was' convened. 
We havc extend&{ all help (0 tho state 
Government in combllting this meDace 
of TNV. At tbe monlcDt in Tnpura. we 
have $ellt 6 battaLons of CRPF,· one 
battalion of Assam Rifles; one battalion 
of RAe;' 7 balt.llions 91' asp :. 3 batta .. 
liOllS \)1' 'I ripura Armed Police und one 
batt~hon of Tripura State Ritles. In 
addition to th •. t, when I met the Chief 
Mjnisier of '1'J ipura, I did impre~s upon 
hun the seriousness of the menace thaI is 
getting out 01' band. )jut unfol tunately, 
he W,IS not willing to go all-out. He has 
his own thesis on tbis problem and tbe 
Government is not "elY tough-l should 
say. . 

SllRl BASUVElJ ACHAIOA: 'Going 
aU-out' means, what docs it indicate '/ 
You should explain. 

S. BUT~ SINGH: The strict Ol)era-
tion Ulpios\ the TNV people incLuding 
ueclarlng them 'uIl-Iawtu1'. 

(Interruptions) 

On these Issues, the State Government 
bas its own lebervauuns. 1 am stiJl 
impressing upon the Chief Mmlsler to 
take really a. l\Jugh·lmc: with these 
insu1sents anu the)' sbouki not be allowed 
any rool11 ••• 

SHRI AJOY B1SWAS: The probfeill 

in Tnputa is dtfferent. It (;annot ... e 
cOll1palCed whh Na&aland 01' Mlzora~. 
The issue IS to bUlk! up UDJty and amHy 
between the t\\O ethnic groups, uibal and 
non .. tnbal. In 1984 the number of TNV 
was more tban ~QO, 'but due to the 
persu~sion of the Government, many 
extremists surrendered and now tbe 
number is around 150. TheY are totally 
isolaled from the tnba\s and ~ey b_ve no 
pOlitical iufluence. So, deploying tbe 
Army or dec.aring the area as a disturbed. 
area will jeo.pardise tbe unity ~etwee.D . the 
two ethnic groupS. SQ, the Cbl~f Miolster 
and ~be Government of Tllpura are 
against dep)oym~nt of Ann), and decla-
ration of the area as a disturbed area. r~ 
problem is this~ The Central Governmcnt 

should provide moJ'e cap battaliOI8, Th. 
. HOlbO Miniater,bas"stated tbat more · •• ft~\ . 

1,0 or 12 battalions have bfen d.Plo)td,. 
there... " 

,.. '.'1 

AN HON. MEMBER : Sill bdttalioni. 

SH~1 AJOY BISWAS: But ~tU"I" 
only SIX to seven battalions are under tho 
actual COQtrol of the' State Govoromcat 
and the other battalIons aro uDder t~ 
~Otltrol of tbe Centr .. ,l Goveroment aod' 
are ~eployed on the border ... 

MR. SPEAKER: Wbat is tho 
question? 

SHRI AJOY BISWAS: The demand 
of the Sfa Ie Government is to seal the 
IDe! km border between BClosladesb aDd 
Tnpura, tb~1 t J8, tbe Chittalloog hill tracts 
But t!tat h.as not been dODe... • 

MR. SPEAKER: Why don't yoU ask 
whether they are prepared - to liv 
battalions ? e moro 

SHRI ~J?Y BISWAS: May I (Ilk the' 
Horne MJ·n1ster whether the Ce t ,. 
G<?vernment will send more CbP bD ra r n. 8lta-lons to the State Government u 
demanded by the Chief Minister ? A b 

bl . . ~Olor pro em JS ... 

MR. SPEAKER. : I canDot aUow yoU 
like this. 

SHRI AJOY BISW AS; In the Clse 01 ' 
Puojab' all the Parties are ,uPPuttin, rile 
BarnJla Go~ernment, but in Tripura, tlw 
Conaress-I 18 demaDdinl PJesident's rule 
and I pre~ume it is not with (he CODient 
of the Central Party ... 

MR. SPEAKER: I did not allow you 
to ramble on aad on like that~ 

SHRI AJOY BISWAS; My question 
is wbe\b'er' they will Scnd m~re C~p .~: 
battalions and (ney will al80 build mere. 
border roads. More b9rder roads tJlouid ~ 
be built within a short period. d I I 

to ::~4:!~~!~: Tb~ is DOl ~ ..-,: 
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.. BIJTA SINGH; I am ~llY ~h.llkful 
to ""' llo~. ~ombor who baS JUle noW 
~lal" tho·QUOllS atti~Qdo o! the State 
Government in combaUnl tblS serious 
lDOa&Ce ••• 

• J .,' " I 

SHRl BAStiDEB ACHARJA ,:' How 
·cat1dQ~·? Explain that. (Inlf!"upliOlIS). 

, $, B·UTA SINGH : f>lease 'Usten. I am 
10_ to eJtplain how it is caUous. Mr. 
Speaker, Sir, 'bere is a State . Governnlcnt 
which asks for more and more Central 
police by saying that there are only a 
h~Qdful of 'e"trem,sts. If that is the 
arlument. may I know why they are 
askins for bundreds of bataa4tons 'I Where 
is the use? If the're are only 150 or 200 
~pJ.t why are you usking for tbe eDt~fe 
CRP 'and tho' rest of the Central polace 
from Delhi? Therefore, it is t.lle attitude 
of the State Government, the State 
Governmen t ·s treatment, to these eje-
ments .•• (InlerrupI;ons) I will cite one 
example before this House. We have been 
impressiol upon tbe State Government 
tbat these are elements which must be 
dealt witb very firmly. One way to deal was to operate. ~/ntt!rruplions) Saifuddinji 
you'sbo~ld also tlY to listen. We sugges.: 
ted to the State Government that to deal 
with such an element they should resort to 
tlie" p'rovisions of tbe Terrorists and 
Disruptive Activities Prevention Act. 
(Interruption&) Aocordinl to the experience 
tbat we have gained, tbis kind of element 
can be dealt with only through the pro-, 
v.;OGS Of tbis Act and tie State Govern-
~t..l!as refused. They a~e not resortiog 
to. this., ,unitive, act wh.ch can put an 
etft9~ive check on (be activities, of them. 
(l~rfuptionl). This only speaks of the 
at'titude of the State Government and also 
tbo party representatives in tbis House. 

The suaaesfiOtr from the Hon. Member 
II to deploy on tbe entire belt of bund red 
aact (Ald kilofnettes~ every inch should be 
m~bed·' by BSP aDd CR P. Is that 
pnibttcal? They have: been operating t~erc. 
If'yo,.- '0' tbteiJ.b the number of incidents, 
ript from J 984.' 1985 and J 986 there 
have been 72 in 1984. 47 in 1985 and the 
_1 tri1 .. are tbe most serious incidellta 

·wbieb have taken p1.aGC in Tripura. TbcIc 
i.tanccS are iDcreasiQI every day aDd ~bo 
State Government is very happy to say, 
tbat tbey want to maintain the normal 
relationship by aU means. We are I:l0t 
IUlscstina,., that, they disturb the norma.) 
relations between the tr jbals and the Don-
tribals. Who has suuested that? We 
never suagested. But we say that tbese 
terrorists and extremists who are kiUins 
the innocent people in TriI!ura Inust be 
dealt with a ~eavy band and that the 
Government is vaciUalins. . 

My sublnission thlOUgh you to , the 
House is that we sent the falCeS whjch 
were requ,red by the State Government. 
W~ stand by the State Government 
and we cootiDU~ to give tbem all tbe 
support: but unless the State Government 
really 111~kes up its Inind to ,deal with the 
menace it cannot be bandIed only through 
these forces. The State Government must 
pick up the c\.lurage and they must nleet 
these peopJe with a heavy hand. Only 
then the terrorism can be curbed. 

SHRI O.G. SWELL: I would like to 
know jf by tbis escalation of incidents and 
kiLings which tbe Miniater has admitted, 

, the TNV is trying to convey a message 
and whether the Covernment bas' assessed 
. what tbat message is and wh .. t kind of 
response they are fi'amina towards that 
message in the Jaraer national interest. 

s. BUTA SINGH: As has been given 
io the answer to the original question, I 
have made it very clear. Sometime back 
there was a letter received by the Govern .. 
ment which was addressed by Mr. 
Rankhal, dated 10th January, 1986 to tbe 
Hon~ Prime Minister. He sualested that 
India should· become the first country to 
recoln;s~ the sovereigility of the indepen-
dent Triputa aad that in turn tbey will 
have good diplom.Hic relationsbip with 
India. With ·this kind of clement they 
want to keep lood relationsh(p by aU 
moans r 

SHRI BASUDEB ACHARIA: Thi, is 
very bad Sir. Who wants to keep good 
relationship witb them? Terrorists Act 
will bot serve. 
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SHRI <;J.O. ,SWELL : ,M~ question ~ 
JlotiDc~n ainswcr~. t' anl:r'f~rrjnl to 'ib,e ' 
e8cilat~9Q 'of 'inciderits and kil~iDl8~:' ~;. 
would Uko to know whedacr by ebil they 
are try in a' to convey a messalc, ',not tb~, , 
Jetter. ' 

S. DUTA SINGH : I'a~,sorrYI,J could, 
n'ot get tbe "question. 

StlRI 0.0. SWELL: By. their apparent' 
bebaviour and the aClion of a ,roup tbete 
is a messaae and we should u'nderstand 
wb~i the messa,e, ia anu try to solve tho 
ploblem. We should see tbat. 

S.' BU'fA SJNGH ; We .see lbal the 
n'lessage is to \errQC1~ the people. 1 want 
the State Governm~tll to lake effecuve 
steps. That js ti.c lllest>age and we \~ant 
to reply'lo lbat message by tloIckhDB them 
with stern action. 

SHRI BASUDl;Ji AtHAIUA: Slr, 
Tripur,t Upaj.,lia Yuva S.lnuli IS one 0& 
the winls ot" TNV and CODgress' tl) is 
havinl eh:ctotal al1hmce with thClil. May 
I know from tbe bOil. Minister wby this 
relution is bemg ma.n~aiueo with rUYS 
which is one of lhe wings of ].l'lV 1 May 
1 also' know' flom the PLiwe Mmisler 
whether in the lccent SAARC meel.Di thl$ 
scaious matter of their being named in 
Cbitla¥ong fHU tracks was' raken up at 
the SAARC meetina held in BanBalore 1 

THE PRIME MINISTtR (SHRl 
RAllV GANDHI): Sir, if I may ~nswer 
my part of the question first, the bon. 
Member 18 fully awale that·SAAJAC is a 
multi-lateral forum and bilateral issues' 
8fe not discussed in SAARC and that is 
wby it was not discussed. . 

S. BUTA'SINGH : 'Sir,' it seems that 
the leadership of CP 1 (M) bas specialised' 
in'raisina the sentiments of one element 
aaainst the other. 1 should say that DO 
luch arrangements with any separatist Or 
any comm~al oraanizatioD is· maintaiaed 
by U8~ 

,J 

laaplelDeatatioD ~f New lO-Polat 
Pt.IIDIIIe" 

*228. , 'SMRI AMARSJNH, 
RATH.i\~A: Will t~o Mip;"er of 
PROGRAMME IMl)LEMENfAT10N be 
pleased to state : . 

(a) whether any instructions have been 
issued to the Stale Governments io regard' 
to Implementation of the new 20 .. t'oint 
Proiramme ;. and 

<,b) what ttleps are bemB taken by 
Union Government to' acCeier~l.tc the. 

,progress of imp.lemenlation of this 
l.lcoaramme in the eoually 1 

THE MINISTER OF PROGRAMME 
IMPLl;:MENTATJON (SURI A.B.A., 
GHANI KHAN CHOUDHURY): 
(a) States h.we been addressed to initiate 
work on the schemes to b~ it1c)uded in the 
Twenty Point ProgrammC-1986; tarlets 
t~ be set for tbese schemes; the fundina 
acranlomellLs ; aad the mouitorina of the 
Proaramme. 

(b) The uetails of implementation and 
mOl~i,toring of, the Twenty Point Pro .. 
arJOlme-j986 are under formulation in . 
the M~nistry in .consultatjon with the 
respectIve Min istrjes. 

[TrallJ/alion] 

SHRI AMARSlNH RATHAWA: Mr. 
Speaker, Sir, the hOD. Mmister has made 
a short cut and tlie reply to my quest jon 
is not to the extent J waoted. Tbd 20" 
Po:nt ,Programme is a part of the devotop. 
ment· proJramme for t~ poor and the 
IUtlly' js not as det.ailed a$ h should have 
been. J wouJd JJke to' know what facili .. 
ties have been given to the Stales by us 
to implement the 20·Polnt Programme 
and the houses of the States which ate 
not imprementing the 2O"Point Pro.ranune 
regularly 1 Kindly intimate the names of . 
tho .S,lates. 
(E",lish} 

. SHRI A._B.A. GHANI KHAN 
CHO~DHUR.Y : lir. at the preteDt 
momont I am &aJk iDB of the 20-polnt 



proara.mmo of 1986. We have 'plaCed "be 
items 00 the Table of 'the House and 
distributed tbe booklot. The formulation . 
part baa not been done 80 fat~ Therefore, 
the questidb' of the State diachtuain. its 
duty or' 'DOt dlscharain. its duty does Dot 
arise. 

[Trmu/c1tl(Jll) 

SHRI AMARSINH RATHAWA: My 
second question is as to what is the detail .. 
ed discussion on the basis of which tbe 
proarammc it beiDa formulated by the 
M'mstry? 

MR. SPEAKE1~ ; He has told tbat it is 
in the fornlulation .stalc. 

, . 
[Engli.sh] 

SHlll A.B .. A. OKANI KHAN 
CHOUDHUR Y : The Slate Governments 
hII've not been consulted yet. When that 
formulation Slaae comes we will di8C~ 
with tbe State Govemlnents and decide 
the formulation and how it has to be 
done. 

SHRI M. RAGHUMA REDDY: May 
I know (rom the hone Minister whether 
any evaluation studies' have been conduct-
ed by bis Ministry to study the implemen-
tation of the 20·Point . Proaramme; if so, 
which. States are farina well and which 
~tates are not fUfllll well ? 

SHRI A.B.A. GHANI KHAN 
CHOUDHURY: You see, this question 
bas been put with reference to 2O·Poiot 
proaramm.. 1986. So, the question of 
monitorina and other tbjn~ does Dot arise 
becAuse the formulation part baa not been 
done. 

(7Talfl/Qllon) 

SHRI UMA KANT MlSHRA: Mr. 
Speaker, Sir. Point No. S and Point No. 
II of tbe 20 Point Proaramme deal with 
laad refor.m and land diatribution. Point 
No. , deals with the acquisition by the 
Goveromen t of the land which comes 

uUdor the) .coilJ_ aDd Poiat No.1' .... ia 
.rdiq distribution of. lana" dec~""," 
'''rplus under the ceflJoa and, also the 18nd 
which bt'onas to Gram Sam:1j to tbe poor, 
the Jandless, the AdivasA~ and Mary.os.: 
In J975 wben tbis Programme was jDtro~ 
duced, it was ilnpieg)cnted at a fast pace 
and aU tbe landless people in the ruta1 
areas wcre provJded land~ In 1982, th:s 
Pro.ramme wa, revi'veJ and this time also 
the bon. Prime MinistCl' has included it in 
his. pro,rammes but regretfulJy, the land 
refor.tll proarammes are not being impJe-
meoted speeddy. Tbis has resulted in a 
state of confrontalion ond class po'arjsa-
tion in the rut.;t' areas and discontent is ... 
brew ina amoDa the Jaud less, the Adivasis 
and the liafJjans. It is often ieen tbat 
the prOardmme ill which the hon. Prime 
Minister takes more interest is implement-
ed by the State Governments and the 
proaramme' on which the bon. Prime 
Minister shows lesser inter es~ is delayed 
by, them. Through YOU, I would 11 kc 
to know from the bon. Minister Hnd from 
the bon. Prime Minister also whether they 
will impress upon the State Government 
to immediately implement the important 
programme like land refornl? There is 
possibility of disturbances in the rural 
areas OD. this aCCOunt because in these 
area. land reforms and land distribution 
prOarammes are not being implemented 
speedily and the land wh~ch Is more thdD 
the ceilini is not being distributed. 

I Eng U'" h) 

SHRI A.B.A. GHANI KHAN 
CHOUDHURY ; Mr~ Speaker, Sir, lhe' 
question thal has been addressed to is 
{;oncerruna the 20·Point Pro,ramme 1986. 
The question tbat is now Pllt by ahe bon. 
member", about the old 20·Point Pro-
aramme. 

(Int."uptiolU ) 

SaRI NAR.AYAN CI:l0UBEY: Sir 
is it not a ~aqt that Land Reforms Pro.: 
ara~m~ has b~en left out of 'the new 20-
POlot Prolfamme 'I 

(I nt.,.,"ptioM) 

THE PRIM£ MINISTER.' (SHRI 
RAlIV GANDHI): Hon. Members have, 



obViously, llOt ''*0 briefed, by ttit' l~aders , 0' tbeir respective,' parliamentary parties. 
When 'I met the leaders 'or the parliamen-
tary parties, not "ast time beeaUte last 
time tbey refused to conle and tat'k to me; 
but when they did a.ree to oome. I indi-
cated tbat I' would like to carryall the 
parties with me in sucb measures. Such 

, Qlt~tters, I think. reeny cut across party 
lines and if we are gol.,. to achie~ve any-
thing. we would Jik,e their ,cooperation 
also. But, if ~hey refuse to come and see 
me, it is very difficult to talk with them 
about these ~hings. 

(Int,rrptioftJ) 

SHRI BASVDEB ACHARIA : It is not 
correct ... ( Interruptions) 

Control on Vehicular Pollution 

-229. SHRI LAKSHMAN MALLICK . 
SHRI MOOL (HAND DAGA : 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whe.ther Government are aware that 
the pollution from vehicles in the metro-
politan cities s incre:)sing enormously day 
by day; 

(b) jf so, the causes indentified and the 
remedial steps taken including enlisting of, 
public co .. operation particularly of ..those 
owning vehicles in adhering to the emis .. 
sian standards prescribed under tbe 
Pollutidn ControJ Ru'es ; 

(c) whet her there exists any monitoring 
agency for ensuring proper impJementa-
tion of rules and regulations in this 
regard; and 

(d) if not. w.hether such un asel'lcy is 
proposed to.be set up ? 

(Trtms/ation) 

THE MINISTER OF ENVIRONMENT 
ANP FORESTS (SHRI BHAJAN LAL) : 
<a> M,otof vehicles. constitu'te " {najor 

source of pollution in tbe mettopol'itan 
cities. I) 

(b) "he' causes are ': iocreaslDI Dumber 
of vehicles, high emission (rom eertajn 
types of vehicles, poor maintenance and 
drivio,. The .teps taken include: 

,(i) Bmission standards (or petrol and 
diesel driven vehicles have been 
prescribed ; 

(ii) The State Governments have been 
advised to enforce tbo standards 
under the Motor Vehicles Act · , , 
and 

(iii) '''Campaians have been launched for 
public awareness and cooperation. 

(c) ,Transport Direct,orates in respective 
Stetes and Union Territories are the 
aaencies responsible for the moniloriDI of 
vehicular pollution and its contro.. . 

(d) There is no proposal to set up a 
separate agency (or t~is purpose. 

[Eng/llh) 

SHRI LAKSHMAN MALLICK: Mr. 
Speaker, Sir, I have gone throulh tbe 
replies of th~ hon. Minister. Sir, you 
know, five bla cities in India account for 
tbe bulk of the automobile pollution. 
Now, the total. air pollution in the five 
metropolit~ln cities was caused by' the 
vehicular traffic. 

Sit, the hone Minister ha~ said that the 
bulk of pollution is caused by an increas-
in8 number of vehic:ea, hiah emissioQ. from 
certain types of vehicles, poor m~~intc. 
nance and also old and condemned vehi .. 

'cles plying on the roads. 

S_ir. most of the vehicles hardly exceed 
the Umits, set by IS) for the emission of 
,ases. . 

May I know from the bon. Minister 
whether any action has been t a ken or aDY 
case was r'8Jslered against those who have 
violated tbe prescribec.' S1andard under tbe 
pt'UPtioJl nlle~r? 
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(TranI"'"",) " 

SHRI BHAJAN LAL: Mr. Speak'er. 
, ,Sit:. J,he hon. Member ha~ tiab,tl, said that 

t,bc poUutiOll ,is ~,ainly cause"t by the vehi-
cles. For t hat we wrote in October. 1985 
to all "the Sta tes t,J:lat they should amend 
their Mot0r Vehicles Acts, take all 
m,eilsures to check the pollution. create 
awareness amODI the people about this 
and enforce the provisions of the Acts 
strictly. We have prescribed some stan .. 
dards· for this purpose and the same have 
been intimated to thenl requesting them 
to amend ,their Jaws accordingly. It win 
be our full endeavour' to prevent poHu-
tion. There are 12 Metropolitan cities 
where pollution is caused by m()tor vehi .. 
cles and 'Delhi has the maximum pollution. 
... (Interruptlons). Kindly listen 10 me for 
a while. We have written to all the 
States to enforce the me~lsures. 'We have 
prescribed standards about the emission 
of gases and about the content of 'lead 
and oil in that. All these things have 
been standardised aad the States have 
been asked to follow these norms. The 
States are going to implement them. 

SHRI V. TUlSIRAM: The emission 
()f gases in th:s way is of course harmful 
but more "harmful ;s the emission by the 
leaders in other ways. It is a matter over 
which the hon. Prime Minister should 
ponder. 

MR. SPEAKER : Shri Tulsirumji, what 
are you doing? 

(Engll~"l 

SHRI LAKSHMAN MALLICK; My 
second sublnission is, may I know fronl 
the hOD. M .nistet whether Government is 
facin" aoy difficulty in the enforcement of 
the Central rules to improve the Cl)Untry's 
environment and are they serinusly consi-
derio" the steps neceSiary for the protec-
tion and improvement of environment in 
the metropolitan cities. 

, [Translation) 

SHRI BH ,~JAN LAL! Mr... Speaker, 
Sir, 1 have aiven fuU details that wo h.v~ 

'writtCQ, to! t-' States and there,·;. nQ pro-
,bJcm before the Central Govarr,unent in 

,'.~hjs cQonocdon. Jt' :is a Central :Act and 
if any St'ate, docs flOt 'implement it, the 
C~ntral, Oc>yeromettt will act it inlpJenlcnt-
ed. 

SHaI MOOL CHAND PAGA: Delhi 
~s one of the metropolitan cities of India, 
where the hon. Minister has now ,come. 
Here 350 tonnes of poisonous gases \ are 
emitted daily. Vehicular traffic 1.1 the 
cause of ttbe pollution; World Health 
Olganisation has alt~dy stated th~t in 
Delhi there is large scaJe' pollution and in 
this respect, it is tbird most polluted 'city. 
Here 20% people are the viet ims of respi .. 
ratory diseasos. J (io no.t want that our 
'Members may be, affected with such 
diseases but they are. The hon. Minister 
bas given a lood reply. But the question 
is whether the enlission standerds have 
been enforced? After the Indian standards 
In$titution .had prescribed the standards, 
an Act was enacted in 1981. Now it is 
1986. In spite of the erinchnent of the 
Act in J981, the States and the Union 
Territories are not framing the rules. 
Why all the emission standards fixed by 
the Government hJve not been enforced 
in respect of the vehicles 1 The question is 
that when even after the enuctment of the 
legislatiol~, rutes have not been framed, 
bow will you enforce the law and how will 
you challan the people? This is the PQsi-
tion today. I agree thilt the hon. Minister 
has 8i~en the right answer but will he give 
a gs'ti,sfactory reply 1 .. . (Interruptions) ••• 

MR. SPEAKER : llow many times' win 
you repea t ? 

SHRJ MOOL CHAND DAGA : I am 
not repealiog. Rules are nOl frHmed after 
the enactlneot of the law. That is why 
this cannot be enforced. 

MR. SPEAKER: I b,ave beard it four 
times. 

SURI BHAJAN LAL: Mr. Speaker 
Sir, we had writt~n to the States in 1985 
fOf enforcin. the law. ,I want 10 COngra-

. t~lale the Goveromenls of Mabarasbtra 
"nd W"st Ben,al that tho), i.nitiated llQtic;>q 



to enforce, the standatdS. But Andhra 
Pradesh, lCera1a, Delhi, l{nrnataka haw 
50 f.t . ..... . 

AN MON. MEMBER': What about 
Haryan •... 

MR. SPEAKBR : Tbis, Harynna 
Government may be know ina. 

SHItI BHAJAN LAL: The question 
does not relate to only Haryana ; it 
relates to the whole of tbe country. 

As 1 told earlier, these States include 
Delhi also. These States are goina to 
imptement it very soon. Preliminary 
action bas almost been ~ompleted and 
very soon it will be implemented. 

Regarding emission standardS, we bave 
already fixed them and have sent them to 
the Slates so that these could be properly 
implemented. 

lEngUsh} 
THE PRIME MINISTER, (SHRI 

RAllV GANDHI): I would just like to 
add to that: IJelhi is not the third most 
polluted city in the world. Sulphur .. 
dioxide is within limits, and dust is sHgh\ly 
higher, because of the location, and the 
industIial activity. I would also like to 
tell him that the Environment Protection 
Act, 1986 will be enforced from today. 

lTranJlat~onl 
MR. SPEAKER: It is a quick deci-

sion 

S}-lRl BHAJAN LAL : A Statement is 
also to be made today. 

{English] 

SHRI V.· SOBHANADREESWARA 
RAO: In some countries, you minimise 
air pollution due'to ,bigh omission from 
the transport vehicles in particular the 
tranipott buses and the trucks. The 
exhaust gases f (om the exhaust pipes are 
mAde to let oft" at a higher lev~l that is 
above the cabin level. In our country 
also to reduce air pollution in particular , 
,~iti", will ,overnm~nt advl" tlte Stat~ 

Governments to make necessary amend-
ment in the Motor Vehicles Act u 
replied by you that it should be made 
compu1sory on the part of these manu ... 
facturers to take this exhaust pipe at the 
cabin level instead of the present practice 
of IOAvinl it near tbe around level to 
reduce this pollution especially by trans-
port buses and trucks? I would like to 
have a categorical answer from tbe bon. 
Minister. 

( Tran81atlon] 

SHRI BHAJAN LAL: Mr. Speaker, 
Sir. the suggestion liven by the honf 
Member is very good and we are cODsi· 
dering it. These cars, jeeps, buses, trucks_ 

• •.•. . (lnttrruptfons) 

MR. SPEAKER: It wilt not be possi-
ble to enforce it on the cars. 

SHR.I BHAJAN LAL: There can be 
some difficulty regarding cars. Bven then 
if something could be done, that wHi be 
~etter But in the case of other vehicles 
like buses, trucks, mini buses, three ... 
whee1ers, jf the silencers emitting smoke 
~ould be "t a higher level t hat will 
lrnpiove the situation. In addition we 
hive tried to ply battery· run bUS;' i 
~elhi. These buses can be run on sho:C 
distance routes in cit:es because the cost 
?f running these buses is more and speed 
IS. Jess. These cannot be plied on the 
?Ighways: In melr.opolitan cities, specially 
In Delhi these have been started on 
~xperimental basis. We shan try to 
mtroduce battery run vehicles and we 
shaH also see that the sile~ers are raised 
to higher level so that the common man 
or the people on tbe road are not affected 
by pollution and do not a.affer from the 
resultant diseases. 

lEnt/Ish) 

SURI RAJIV GANDHI: The suue .. 
stion is perhaps lood. It might work 
during some time of the year, but 
normally in tbe winter when the ponutjo~ 
is worse, there is temperature inversion 
and it is not necessary that hot gases I~ 
u~ .. So~ this mifht al80 be kept in m~" 
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aad .• 1", it. miabt make a ~ittle bit of 
difference for most of us, membet'1. I 
think It would not be very much differo.nt 

. to you. 
(Intfl!rruptlon,) 

Technology Import for Safety .pfost 
Nudear Radlatloa 

·2:46. SHRI V. TULSIRAM: WHI 
tbe PRI M i MINISTER be pleaseJ to 
atate : 

<a) whether Government have sought 
any tecbnololY from the Soviet Union or 
the U.S.A. to avoid Jeakaae from the 
Atomic Power Plants in the country as 
had happened in Chernobyl in the Soviet 

. Union; 

(b) if 80. the details thereof and when 
luch technology is loing to be deployed; 
and 

(c) if not, the steps proposed to be 
taken in the event of leakage of nuclear 
radiation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER Of 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELE~TRONICS AND 
SPACE. (SHRI K.R. NARAYANAN) : 
<a) No, Sir. 

(b) Does not arise. 

(c) The design of our nuclear power 
plants provide multiple barriers to prevent 
escape of radioactivity. J-Iowever, detailed 
emerloncy plana exist to deat. with an 
unlikely event of leakage of radioactivity 
and these include, Inler-alla, prompt 
communication, transport arrangements~ 
for evacuation, medical facilities, erner-
aency shelters, quarantining of contami-
nated food articles etc. 

(TrtJII.latltl"l 

MR. SPEAKER. : Sbri . Tulsiram, 
kindly apeak. You will keep us healthy by 
m-kiOl ~ eat 'tqlsi' lo~v~~ .. ' 

, SHItI V. TULSIRAM: Mr. $peeker, 
Sir, the hOD. 'Minister ha~ given a very 
routine rep ly to· sucb an important 
Question. This rep1y has been prepared 
by his Secretaries and the hone Mi nister . 
has read it out. This is not going. to 
serve the purpose. You are aware that in 
spite of the U.S.S.R. beinl so hilbly 
developed, sal bas leaked tberC'. When 
they could not do any thin, in tbe matter, 
w"at your routine reply is going to do? 
The Hon. Prime Minister is sitting here. 
I congratulate him. Just now he had said 
that if someone attr3cked us, we shall 
prove Waterloo for that country. I 
cODgra tulnte him and want an assurance 
from him. And if he re~,1ies, Mr. Speaker, 
Sir, I sha1l not ask even another 
supplementary . 

SHRI RAllV GANDHI: Shri 
Tulsiram, tbis promise for not asking 
another supplementary re1ates to this 
'question only or to the entire session ... 

SHRI V. TULSIRAM ~ For this 
question only. 

SHRI RAJ IV G AN I)H I : Mr. 
S[lcaker, Sir, the reply given to the 
question is correct. There is nothing 
lacking in it. Even then I myself anl .not 
sure about our capability in this matter as 
to how we shall handle the situation. if 
some big problem arises. I have asked 
the Cabinet Secretary to. look iQto the 
matter in consu1tation with.~ the Defence 
Ministry and the Home Ministry. As 
soon as sotne note is prepared, we shall 
inforol the hon. Members about that. 

MR.. SPEAKBR: Earlier also this 
point has been replied to. 

[English) 

DR. V. VENKATESH I wanted to 
k nOW from the Governnlen tone th i ng, 
because. this import of technology as far 
as atomic technology is" concerned, 
nuclear waste bas been increasing now-a-
days and I came to know that the nuclear 
waste is goins to be dumped in my 
district, which is a very b1ckward distrct 
wit~o~t anr irri.-tion, fac~l~ties, wi*ho~4 



any rainfa'il. Therefore. I wanted to koow 
if tbe OovernOlcnt bas imported any, 
tecbnoloay for thad elf disposina of this 
nuclear waste instead" of putlin, in my 
district-Kolar district. This is a very 
serious matter. 

MR. SPEAKER: Yau want tho 
technology to 'be inlported to put it some ... 
wbe(oeise 1 

DR. V. VENKA TESH: Thcy can put 
this nuclear waste somewhere else. 

SHRI K.R. NARA Y ANAN: So far 
as the Q1,aestion of dumping nuclear waste 
in the bon. Member's district or any 
other disH .ct is cOl~cerned. actually. we 
ba\e made careful arrangements for 
sloring of any nuclc'df waste. We have 
only a very small quantity of nuclear 
waste and it is within our capacity to 
store it safely and carefully. And I think, 
the hon. Member can rest assured that 
there is no question of dumping nuclear 
waste in his district. 

SHRJ DINESH GOSWAMI: Tbe 
Pr.me Minister while intervening jn tbe 
earlier question said that h~ is rather 
suspect about cap.lbiJity to respond to tbe 
panic reaction that may arise out of such 
a situation. TbeLcfolc, I would llke to 
know from the Hon. Prmle Minister 
whether ~ny experimentation is made 
about tbe potentialities of the panic 
reaction and to meet such a sit uation. 

THE PRIME MINISTER (SHRI 
RAJIV GANDHI) : I was not raferriOl 
to tho pan;c re,~ctjon. I was referring to 
a total reaction of what would bappen 
and we are looking into th.s to see how 
prepared we are and. bow we will re~\ct. 
The Atomic Energy Department bas its 
own methods. They have been carrying 
out studies, tbey have been carrying on 
ex-crcises. but we can only just cross check 
tbat and see wbat our true capabilities are, 
and if necessar~ enhance those capabilities 
to built up the impact that would be 
required. : 

AetI,ltle. of /I.r1IJ'I Welfare HOUIIaI 
OrgUfUtlOll 

. -231_ SHRI P. KOLANDAIVBLO: 
Will the Minister of DBFBNCE be plea .. 

,sed to state : . 

<a> whether tbe a tteotiOD of hi. , 
Mjllistry has been drawn to the nOD-· 
compliance of statutory provisions about 
annual audit of accounts and approval of 
the general body by tbe Manaaioa Com. 
mittee of the Arn1Y Welfare HouaiDl 
Organisation; and 

(b) if so, the remedial action taken ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCB 
RESEAR.CH AND DEVELOPMENT IN 
THE MINlSTR. Y Of DEFENCE \SHRt 
ARUN SINGH): \a) and \b). Army 
Welfare Housing OrsanisatJon is a Society 
registered under Societies Reaistration 
Act, 1860. The Society is manaaed, by a 
Board of Manaaement headed by the: 
AdjustJDt General and it meets at:eaat 
once a year. D4lY to day Iuaoagcment is 
carried out by an Execulive Committee. 

2. Cortain complaints apinst the 
working of the Army Welfare Housin. 
Organlsation were received in the 
Ministry of Defence. The Organisation 
bas, however, confirmeJ that .. , statutory 
prOVIsions about anDual audit of accounts 
and approval thereof have been complied 
with reiularly in accordance Wilb tbe 
RClulations and, Bye-Jaws of the 
Orpnisation. 

SHRI P. KOLANDAIVELU: Thi. 
A WHO, the Army We!f~ue Houlin, 
Organisation, is a concern of the Govern-
ment, through it is a Society roaisterod 
under the Societies RelistratioD Act. 
There is a full time Chairman for this 
AWHO, who is General Mazumdar. I 
want to know from the hon. Mini.ter 
whether this oraanisation is a part and 
parcel of the Government, and seco.dd]'y~ 
whether any .enera! body meetiDi hu 
been beld from 1981 onwards, and 
whether the Government haa reoeivecf aJiy 
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colllplaJnta from ,the or.ani.tioD with 
reaard to their adevances. 

SHl\1 ARUN SINGH.: As far al tbe 
fil'll patt of the question is concerned. no, 
it Is Dot part or the Govemment. It is a 
society rClis tored under tbe Soc ietle, ~ct. 
R.eaardiol tbe second part of the question. 
tile full-time Chairman and all tbe mem-
ben of the board of manalement are 
ex-officio. There 11 no individual a8 such 
as Chairman. Th~ Cbajrmanlhip rotates 
as postings are c'hanae. As far as meetins 
or the· general body is concerned, in this 
particular society, as rcsistered unoer, tbe 
Societies Act, there is no such thinl as 
,eneral body. It is the board of olanale-
ment tbat runa the society. There the 
members nleet regularly. once a year 
minimum. And as far as complaints are 
concerned, we are not i,ll a position to 
iDtervene in their functioning directly. We 
do. however, jf there are any conlplaints, 
pass on the same to the society. 

SHRI P. KOLANDAIVELU: From 
1981 onwards there was no gcnera) body 
meetiog held. If there was a general 
body meeting, I want to know the date on 
which tbe'seneral body meeting was beld. 
I want to know that from the hone 
Minister specifically and cateaorically 
because I anl told by some of the officials 
of the Ministry tbat tbere was no general 
body mectjna so far from 1981 onwards. 
But you say that the scneral body meetinl 
was beld, which is wrona. Another. tbing 
is when Mr. Mazumdar, who IS tbe 
Adjutant General, is tbe full-time Chairman 
of this organisation, is he not a part and 
parcel of the Government? Mr. Sen. is 
also occupying the post as a fuJI. tIme 
Manaling Director. This org1nisation has 
conltructed some flats from 1983 onwards 
In NOIDA. The tlats have Dot been 
constructed properly. The contractors 
bad Dot finished their work within the 
contracted time of March, 1983. I would 
like to know from the hone MInister 
whether tbe grievances have been redres-
sed to the satisfaction of the members of 
the oraanisation. 

SHAI ARUN SINGH: As 1 started 
of by ."finS this is. society reaistered 

UDder tbt- Societies Act, which m_os u.t 
it baa certain byo-laws Which Qonstitulo 
tbe arounds for its reai.tratioD. As far 81 
tho bye,laws of this particular aoc.iety ate 
concernod, there is DO proviaion for 
caUina an annual aeneral body meetiq. 
There was never such a provision and tbe 
society is so reaisteted.· There is no pr9-
vision of settina the accounts ratified by 
the acnera) body. There is a board of 
man8scment. The board of management 
sees the accounts. They bave 'internal 
audit as wclJ ,as external audit. All that 

. we can do in the Minjstry of Defence is 
to ensure that the regulations governing 
the registration of this· society ale com-
plied with. 

SHRI P. KOLANDAIVELU: When 
was the genera) body meeting held? I 
want your protection, Sir. There was DO 
general body meet ina held from "1981 
onwards. 

MR. SPEAKER: He says that it is not 
under his domain. 

SHRI P. KOLANDAIVELU = I am 
Dot satisfied with the answer. I am sorry 
to say that. 

SHRI ARLJN SINGH: I shall take up 
the case on bebaJf of the Member. As I 
understand, the byelaws are very clear 
under which the society is lcsistcrcd. 
However, in view of the MeQlber's com-
plaint, I wiH pass on his COlllplaiot to the 
Registrar of SOCieties, Delhi. 

MR. SPEAKER: 'fhat is the proper 
authority to do it. 

SHRI AJA Y MUSHRAN: In the 
Army Welfare Housina OraanisatioD, a 
large number of ex-servicemen are emplo-
yed in the Class III cato'&ory. About a 
couple of years back, there was a strike. 
There was also a co mp Jaint a,pjnst the 
management of the SOCiety that their ·pay 
had Dot been fixed. The scales have not 
been made applicable to them ri8-a-vil 
their pension and there is a .. bi, anomaly 
between the fixation Which ia .doDe in 
other public ~tor cDterpriaea. and other. 
reai.t~rod SOCieties where ex-service mtD 



are workin, ~rri.r tbia lOCitIY. Is the 
Miniator .. "are tbat .. c:omtI,liati were 
forwarded to.tM Miaiatry 1 11 >lOGletiliq 
beina done for them 1 If 10, what i. 
beio. done 1 

SHB.l AIlUN SlNOH : I am afraid. 1 
will have to ~peat my oriaiDataoswer. 
Th is is a sOciety rosiltered uDder tbe 
Societies ReaistratioD Act. 1 am not in a 
position to intervene as GOVOrDOlOllt. 
Sbould the Member have a complaint, he 
can raise it either with tho Registrar of 
Societies, Labour Commissioner of Delhi 
or anybody be likes. 

[Translation) 

lodo .. Australia Co"operation In field of 
Science and Ttthaology 

·233. DR. CHANDRA SHEKHAR 
TRIPATHI: Will lhe PRIME MINISTER 
be pleased to sta te : 

(a) whether aareemeot for co-operation 
:; in the field of science and technology bas 

recently been reacbed between India and 
Australia; and 

(b) if so, the salient f~atures of the 
aareement? 

{English} 

THE MINISTER OF STATE IN THE 
MINISTR¥ OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS Of OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SMRI 
K. R. NARAYANAN) : (a) and lb). A 
statemont is liven ,below. 

StateIMIt 

(a) A new Agreement of cooperation 
in the fields of Science and TechnololY 
between the Governments of India and 
AustraU_ haa been liped in Canberra on 
15th October, 1986. 

(b) 1 be Salient featurea of the allee .. 
ment are to : 

(I) Promote cooperation jn cj,jl 
ecieRtific and tecbnoloaical re.,-
search and developD)Cat, par,ti .. 
~Iarly those relevant to "ODOm ie . 
and social dcve1opment. 

(Ii) Implement this throuan exehanao 
of acientific and technical infor-
mation and visits of 8cientists. 

(iii) Carry-out collabor" tive projects 
and make AVAilable tbe outcome 
\0 tbe word's sci~utitic community 
subjec:t to consulta lion between 
the two Governments. 

(jv) Review progress of cooperation. 

(Tranllallon J 

DR. CHANDRA SHEKHAR 
TRIPATHl: Mr. Speaker, Sir, the hon. 
Minister has slated in his reply that an 
agreecmnt in tbe fieJds of Science and 
TcchnoJoay between India and Australia 
bas been "ined. He has also stated that 
th"re will be exchan8e of visits of tbe 
scientists of both the countries wbo 
would study tho technoJolY and scientific 
development. I would, therefore. like to 
know from the hone Minister whether tbe 
Government of India has decided to IOnd 
such a team of the scientists. If so, how 
many Stientists will be mcJuded in the 
team, that wiU be the creteria for thO'I 
&election aDd the time by which the toam 
is hk.cly to tour Australia? 

lEnKli.th] 

SHRI K. R. NARAYANAN ; Several 
scientific delesu tions have Jone to Aus-
tralia in the past and we intend to send 
more de;clations in future. We havo not 
composed any particular deleptioD riaht 
Dot. 

(TranI/alton] 

DR. CHANDRA SHEKHAR TRI-
PATHI : Mr. Speaker, Sir, the country has 
not made' pro.ress to tbe extent it should 
have in this field. In Dauna Paula in our 
country. a National Institute is beiq run 
but not much proaress bas tieoD mad. ia 



the 'matter of barneslinl eoorlY from the 
tidal 'pOwer or from the 'bioloakial che-
mica! values. In view or tbis, will the 
hon. Minister tell os ~ whether under this 
aareement aDY special study will be made 
4)D ocean and aravity dovelopment. which 
will benefit the country. 

{English} 

SURI K. R,. NARAYANAN: I do 
not think this falls within the ambit of 
tbe question. But I can assure tbe House 
tbat we are makin& considerdbJe advance 
to study our oceanography in Goa. 

Equlpplig Coast Guards with Ultra Modern 
Gadgets aud Petrol Boats 

+ 
-234. SHRI BANWARI LAL 

PUROHIT 

PkOF. NIRMALA KUMARI 
SAKTAWAT: 

Will the Minister of UEFENCE be 
pleased to state: 

(a) whether Union Government are 
thinking 'of equipping the coast suards in 
the Kutch with uhra modern aadsets and 
pauol boats to check infiltration by 
foreilllers by the sea routes ; 

(b) if so, by when the security arranae· 
11.lents will be tiptened at tbe sea routes ; 
and 

(c) to what extent the iJleaal infiltration 
of foreipers into India is likely to be 
stopped ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH); (a) to (c). The Coast 
Guard equipment is consistent with our 
requiremen t8. 

1. Sea routes around Kutch are.kept 
under &urve.lIance by vessels and aircraft 
of the IndiaD Coast Guard. 

3. It,l. pJao'uod to procww additJolUi1 
VOIle" and· aircraft. ,suitably eqUipped, to 
_'oreo iocroaaed lurvel' 'anee. 

( TfQlU/a'/onj 

SMRI BANWARI LAL PUROHIT: 
Mr. 'Speaker, Sir, in bis reply the hOD. 
MInister has stated that. 

fEIII/llh) 

Tbe Coast G uled equipment is consjs-
tent with our requirements. 

lTrQ""latlon) 

And in (3) it has been stated that: 

{ElI8li:thJ 

It is pJanned to procure additional 
vessels ~nd ehcraft, sui,abJy equipped, to 
enforce Increased survtiJIancc. 

(TranI/arion] 

Mr. Spea~cr, Sir, when the Coast 
Gua~d equipment 15 ~o08islent with YOUr 
rcquuemeOls, why procurement is belDg 
made? SJr, 1 seek your protection. RepJ 
. d' Y IS expecte ,- accordlna 10 the importance 
~f the question. It lS an important QUes-
tJon. J, tbcrefore, want to submJt that 
Navy, BSP, Customs and State Govern .. 
~ents a,re aJso invoJ ¥ed in order to check 
lnfiJtJ'atJon. H~s aoy ',fCSPODsibiJity been 
~ed for these four aaene. C8 1 If someone 
Infiltrates, who is a~untabte for it? 
What 15 !oday needed is. that all these 
lour aaen'::Jes should work in Coordination 
I would like to know froD) the h • 
Minister as to what alop. have been t k°.o. 
. l' d' . a en 
In t us .rectlon? Is there any COord' . . J.oa ... 
~Jn8 aaency WhlCb mdY be hOldi,O. meet. 
Ings ? I want to know from the OOVoIn-
mont ~befher any responsibility has been 
determined for such an qe.ocy? , 

SHRI ARUN SINGH · 8jr tL.- ...... I' 
..' '. "tea", S no contradiction ~tween part· (a) and p 

(c). Neither can we atop iafiow of t~h:;~ 
logy nor replacement. At no POjllt f 
time ,we ClD s~~ that we .haJJ not add :r 
replace the eqwpment. 



So ,far as intlltration is ,concemed. our 
ocean around our coast bas beeD divided 
into three parts-Territorial Waters upto 
a distance or" 12,' nautical miles; tben 
Contiluous Zone which stretches upto 24 
n;lutical miles and after 1bat comes the 
Bxclusive Economic Zooc: ~pto 200 nauti-
cal ,miles. So rar as infiltration is' COD .. 
cerned, it i. checked in tbe Territorial 
Waters, i.e., within a distar,ce of 12 nauti-
cal Miles.' Two special alencies are in-
volved in it-one is' the aaency of the 
State Gove.rnment concerned which looks 
after the coastal waters of the State and 
the other is the Indian Coast Guard which 
h1S powers of enforcement. 

SHRI BANWARI LAL PUROHIT: 
My second question is that the hone 
Minister has replied that we are planning 
to add several ~esse's~' I W:lnt to know 
which vessels are proposed to be added? 

SHRI ARUN SINOH: We shall not 
be able to tell about the Force level: 

WRITTEN ANSWERS TO QUESTIONS 

(English] 

Proposal of States to have own 
Commando Forcos 

-227. SHRI. H.N. NANJE GOWDA: 
SHRf O.S. BASAVARAJU : 

Will tbe Minister of HOME AFFAIRS 
be pleased to stute : 

(8) whether some States have proposed 
to set up their own commando forces to 
combat terrorism ; and . 

(b) if 80, tbe details tbereof and tbe 
reaction of Union Government? 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINOH) : (a) No, Sir. 

PadI08fD. or Depart ... t of 
, Geaeral Stores Supplln 

-212. SHR1MATI PATEL RAMABEN 
RAMJJBHAl MAVANI : Will the Mini •• 
ter of DBFENCE be pleased to Ita te : 

<a) whether the attention of OOVetD .. 
mont has been dr~wn to lome allelcd 
malpractices Jo the Department of General 
Stores Supplies ; 

(b) if so, whether these matters have 
been ,enquired into : and 

(c) if so, the results thereof and the 
action ta ken in this regard ? 

THb MINIS'TER OF STATE IN THE 
l)EPARTMENT OF DEFENCE PRO .. 
I),UCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PA TIL) : (a) to (c). There 
js no Department of General Stores 
Supplies. There is, however, a Directo-
rate of Inspection (Stores) in tbe Directo-
rat~ GeBera) of Inspection. Since January 
1982 about S9 complaints alleginl corrup-
tion, favouritism etc. Blainst the staff and 
officers of the Directorate of Inspect ion 
(Stores) have been received. A II com-
plaints containing specific aJlegations have 
been enquired into ·exceptfn8 three which 
are still under investigation. In ,one case 
major penalty and in three cases minor 
penalties have been imposed. The allega .. 
tions in the remainder were found to be 
without substance. 

DlstontlnaaDee of Pensions to Retired 
Naval Per.ooDel 

*235 .. SHRI VAKKOM PURUSHO .. 
THAMAN : Will the Minister of 
DEFENCe be pleased to state : 

(a) whether Government propose to 
review the cases of discontinuance of pen-
sioos of retired naval officers held au'ilty 
of crimes or political nature committed 
after retirement ; 

(h) if so, tbe details thereof aDd·wb~Q 
tll~ dc:cisiop ii likely ;. flQ(.f" 
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(0) if not~ ,&be ,rea.<nlS t_Nfor ? 

THE MINISTER OF STATE IN THE 
DB~Aa~MBNT OF DEFENCB 
R.BSEAR.CH ANn DEVELOP.MENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH): (a) There is no case 
where a retired Naval Officer bas been 
found guilty of a crime of political nature 
aDd his pension bas been discontinued. 

(b) and (c). Do not arise. 

Review of 2O-Polnt Economic Proa'aJDme 

·236. SHRI SRI~ANTA DATTA 
NARASIMHARAJA WADIYAR: Will 
the Minister of PR.OGRAMMB IMPLE-
MENTATION be pleased to state : 

(a) whether Government have made 
allY review of the performance of different 
States in implementinl 2O-Point Economic 
prolramme: 

~b) if 10. wbl;b, period, bas been. rey"" .. 
ed,; and 

Cc} the ctetai I. of, the performance of 
diffe,reot· States iQ the implementation of I 
2O .. Point. ECOQomic Pro,ramme ? 

THE MINISTER OF PROGRAMME 
IMPl .. EMENTATION (SHRI A.B.A. 
GHANI K'HAN CHOUDHURY) : (a) 
Yes, Sir. 

(b) The 20-Point Prolramme is beiDI 
reviewed CODstaDtJ),. Reviewea have been 
conducted for 1982-83. 1983-84, 1984-85, 
198' .. 86 and upto September t 1986 • . 

(c) The performance of States is ranked 
takin. into accoullt the achievements' in 
17 items under the 20-Point Programme, 
for which inform-ation is available 00 a 
uD,iform and monthly basis. The rankin. 
obtained by the States duriog four years 
1982·83 to 1985 .. 86 and 6 months 01 
1986-87 (upto September 1986) are given in 
the Statement below. . 

Statemeat 

Ranks 0/ Stat"$ 

,States 1986-87 1985-86 1984-85 1983-84 1982-83 
(April·Sept., 1986) 

1 2 3 4 S 6 

punjab 3 I 9 6 8 

Rajasthan 13 1 3 1 2 

, Uttar Pradesh 8 1 6 10 13 

Tamil Nadu 4 4 1 4 I 

Gujarat 14 S 4 7 5 

Haryan. 4 S 7 12 11 

Maharashtra 14 S 1 2 JO 

Himachal Pradesh 2 8 S 3 3 

Sikkim 1 8 17 16 $) 



, 31, ~tt"." .. ..,." KAIJI'IICA; 2', Ito'" (8A«A) WrllI. _.", 

1 2 

ADdbra Pradc!8b 4 

Tripura 20· 

Karnataka, 8 

Madhya Pradesh 4 

Mnnipur 17 

Orissa 10 

Bihar 12 

Moahalaya 22-

West Benlal 14 

Kerala 19 

Nagaland 18 

Jammu a Kashmir 10 

Assam 21 

-Based on information upto August, 1986. 

[Translation) 

Assistance to Pfople Affected In Riots In 
Delblln November, 1984 

*237. SHRI BALWANT SINOR 
, RAMOOWALIA: 

SARI BHATl'AM SRIRAMA 
MURTY: 

wm the Minister of HOME AFFAIRS 
be pleased to state : 

<a> the number of persons affected by 
November, 1984 riots in Delhi who have 
not been rehabilitated and provided ade-
quate relIef so far ; and 

(b) what atops are beiDI taken to re .. 
habilitate and provide adequate reUef to 
th~ll\ 1 

3 4 , 
10 8 18 4 

10 18 22 20 

'" 11 12 15 12 

11 16 4 6 

14 11 9 IS 

14 13 8 7 

16 15 17 17 . 
17 19 21 21 

18 20 JO J6 

19 10 14 14 

20 21 11 19 

21 22 20 18 

22 14 ),3 22 

THE MINISTER OF HOME 
AFFAIRS (S. BUT A SINGH): (a) and 
(b). Delhi Administration has liven 
relief in the cases of death. injury and 
damage to dweUJOI units. Almost aU 
e)igible persons have been provided relief. 

2. Some of the rehabilitation measuros 
taken by Delhi Administration for the 
November, 19B4 riot-affected perSOna are 
indicated below :-

(J) FinoDcial assistance bas been aiven 
@ Rs. 20.000/· in dea th case., RI. 
2,000/- in the case of injury and 
Rs. 2,000/- to R,. 10.000/- in 
cases of d3mup to dwelling units. 
So far ahout Rs. 7.46 crores have 
been spent for tbi. purpose. 

(2) Nationalised baoks have Wloctioo .. 
cd loans amountin. to about lb. 
~'.92 ~rotol, m respect of (j74~ 

34 
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, ca .. for re-startinalr~establishinl 
the business affected during' the 
riots. 

(3) Financja1 assistance amountina to 
Rs. 8262 lakhs has been disbursed 
to those who Jost tbeir insured. 
properties (without riot cover). 
In such cases p~yment was made 
at' tb~ rate Clf 50% of the esti-
mated loss subject to maximum of . 
Rs.50,ooo/-. 

(4) Tenements have been a110tted to 
920 widows and 863 other riot 
victims. 

(5) 329 wjdows bave been alJotted 
shops/pIa tforms. 

(6) About 370 riot affected widows or 
their walda have been offered 
appointments in various Gove.rn-
ment/semi-Government orgaDlsa-
tions of Delhi Administration in 
relaxation or age and educat;onal 
qua lifications. 

(English) 

Reported Fake Passport Recket in Delhi 

-238. SHRI SUB HASH Y ADA V : 
SHRI PRAKASH V. PATll-J : 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether a fake passport racket bas 
been recent Iy unearthed in .he C;I pi t a I as 
reported in the ·Statesman' dated 22 
October. J 986 ; 

(b) if so, the details thereof; pnd 

(c) action taken against the culprits to 
avoid recurrence of such cases ? 

THE MINISTER 
AFFAIRS (S. BUTA 
Yes, Sir. 

OF HOME 
SINOH): (a) 

(b) and (c). 2 cases have been re,is .. 
tered under various sect ions of law, and 
,3 ~rsoD! have ~n {ltreated in these 

cases. Intelligence is colJected to un-
earth such activities and action taken 
against tbose found indulging in these 
activities. 

DeJegatlon for Powers under Forest 
«('onservation) Act, 1980 ror Mining 

Adlvlty 

-239. SHRI JAGANNATH PATT .. 
NAIR: Will the Minister of ENVIRON ... 
MENT AND FORESTS be pleased to 
state : 

(a) whether Union Government have 
rejected the requests from Stat~ Govern .. 
ments to delegate powers to them under 
the Forest (Conservation) Act. 1980 for 
encouraging mining activities; and 

(b) jf so, the details thereof including' 
the views of States and the position of 
Union Government thereon? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRJ BHAJAN LAL) : 
(a) and (b). The State Governments of 
Assam, Hjmachal Pradesh and Bjhar had 
suggested in the 23rd Meeting of Mineral 
Advisory Council that powers undel· the 
Forest (Conserv(ition) Act. 1980 be deJ~­
gated to the State Governments in respect 
of min ing Jeases. The State, Gpvernnlents 
had made the suggestion (.10 Ihe ground 
that clearance of proposaJs by the Govern-
ment of India is ino1'dinnfeJy delayed. 
Government of India could not agree to 
the suggesHon :IS it WEtS felt that such a 
delegation would defeat the very purrose, 
for which the Act was promuJg':ltcd. 

If complete proposals {Ire sent the 
Central Government blkes up Quick deci-
sions on the proposals. Delay in cJenrance 
of proposnls Occurs almost entirely on 
account of incomplete and inadequate 
formulntion of proposals by t,he State 
Governments. 

Progress of Computerlsatlon 
. 

'*240. SARI UTTAM RATHOD :" 
Wi)1 the PRIME MINISTER be pleasC'4 
to stijtc : 



(8) the nelds in which computerization 
bas beeD introduced io_ the country so 
far; 

(b) whether any study has been made 
about the utility of computerization in 
those fields; and 

(c) what steps are being taken to 
enlarge the fields of computeril.ation ? 

TllE MINISTER OF STATE IN T}lE 
'MINISTRY OF SC1ENCE AND TECH-
r-..rOLOGY AND MINJSTER OF STATB 
IN TUE DEPARTMENTS OP OCEAN 
DEVELOPMENT, ATOl\lIC ENERGY, 
ELECTRONJCS AND SPACE (SHRI 
K.R. NARAYANAN): (a) COlnputeri. 
salion has been inlloduccd in almost all 
nlujor fielos of ~he econOfllY and utiltty 
services both In public and private sectors. 
The tieJds are: Railways (Freight and 
Passenger resel vation), PostS, Telegraph. 
Insurance, CustOlllSJ ' Excise, Banking, 
Agriculture, Rural Dcvel.opnlent, }iealth 
and Famdy Welfare, Environment and 
Forest, Industry, EducatIon, Energy. Steel 
and Mmcs, Coal, Petroleum I;tnd Natural 
Gas, Commuu:cations, Tourism, Law and 
Justice SurL.lce Transport, Water 
Resou;ces, Sp~lce, Science & Technology, 
Textiles Urban Deve101>ment, Housins, , . . 
Information & BroadcastlOg, Security & 
Police and Meteorology', Art & Culture. 

Computer based systems are increa-
singly being used in power, steel and 
industtial sectors for Data Logger/Data 
Acquisition, Monitoring and -control 
applications, process optimization, 'p~ant 
siJnulation and operation training. 
Computer based systems are also used in 
Defence seClor in radar /soaar systems, 
weapon control, training simulator, an~ 
managenlent information syste~s, 10 o~l 
sector for well.logging and seism1c anal),s IS 
and in commun.cation for messase .. 
switching, truftic control/optimisation. 
With the coming of microprocessors, 
camputers are practically finding usage in 
all process control applications .includjDg 
macbine tools control and bouse-hold 
appliances. 

Wrlttell AMwr' i. 

(b) Yes, Sir. A preliminary study In 
many Government Departments indicate 
that compU,terisation in different fieldS baa 
bad far reacbiD, effect. It baa enabled 
provision' of", reliable, consistent and timely . 
information. 

(c) Department of Electronics throuah 
National Informatics Centre is expanding 
its computer network to the State level in 
the nrst instance and then to District level 
for central and Shi.te Government com-
pUlerisation. Similar f,:cilities are beiD, 
expanded by Railways. Civil Aviation. 
Petroleum, P"lice. Meteoro'olic~ 1 Depart-
nlent, Jarge public and private sector 
corporations to auguJuent the on line 
service utilities ill their respective areas. 

Mis CMC Ltd., one of the public 
sector units, is prov;diog one .. point com· 
puter cOlisultancy/sel vices to the actual 
users. CMC has launched India's First 
Commercial . Computer Network 
(INDONET) Project which would provide 
powerful computing facility to the actual 
user and gateway for access to computers 
and data bases around the world. They 
have also undertaken prestigeous projects 
like Railway Passenger Reservation 
Systems, Railway Freight Management 
Systems, Energy Management Systems, 
Finger Print Identification systems and 
CLASS Project for Schools. 

The Governnlent is also promoting 
software houses to specialise in specific 
areas i.e. computer aided man sement. 
computer aided design, computer aided 
instructions .etc. 

As a major step t~wards boost ina of 
col1l.puterisation in the country, the 
Government has announced a ' liberal 
c"olllPuter policy in November. 1984 
which has emphasised manufacture or 
computers in the country based 'on tbe 
latest technology. 

Development of Nav.1 Base at Coebln 

-241. SHRI K. MOHANDAS: Will 
the Minister of DEFENCE be pJeased 10 
state: 



<a) wbether the Naval bale at COchin 
II..... to be developed durioa tile 
le¥eatb Plan ; aad 

'(b) If '10 t tbe details thereof '1 

THE MINISTER OF STATE IN THE 
DBPARTMBNT OF DEFENCE 
JlBSBARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH) : (a) Yes, Sit. 

(b) The existina infrastructure of tbe 
Naval Base at Cochin is beina further 
auamcDted witb the establishment of a 
1200 lect Jetty. a slipway. and base repair 
facUitiel. 

~Tr""'latloll] 

Harmrul a.)'s ElBa •• tlol from CTV 

-242. PROF. CHANDRA BHANU 
DEVI : Will the PRIME MINISTER be 
pJeaaed to state : 

<a> whether Government are aware 
that rays emanatina from the screeD 
of colour TV are harmful ; and 

(b) if 50, the measures contemplated 
to minimiae the harm caused by these 
ray. '1 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF SCIENCE AND TECH-
NOLOGY AND MJNISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY. ELECTRONICS AND 
SPACE (SHRI K.R.. NARAYANAN): 
(a) and (b). X·Ray radiation comins out 
from Colour Picture Tube (Screen) of a 
colour TV receiver. is wbhin permissible 
,limits. This is acbieved by restrictins tbe 
Qpcratina voltaae aDd havina the alasa of 
appropriate composisioD and de8ilD. 

T.tina of the X-Ray radiation of 
Colour Picture Tube (Screen) i~ carried 
oat by the foreian manufacturer. on 

, IUDpliaa balis a8 tbeIe tubes arc currently 
beiDa imPorted. Nevertheless, Govern-
ment baa .Iao tat_ actioD for procure-

lDeD't ,of luitabJe teat equJpmeota for 
-iDa ,radiation. '0Jl aampliDI ba.~ 

HIli Area Laud aad Water Develo,...t 
Project 

-243. SHRI HARISH RAWAT: ,Will 
the Minister of PLANNING be ploased to 
state: 

(8) whethor there is any proposal to 
launch Hill Area Land and Water 
Development Project for tbe hiUy reaious 
of Uttar Pradesh in collaboration with 
United States Agency for International 
DeveJopment ; 

(b) if so, the details of tWa proposal; 
and 

(c) if not, whether there is any other 
alternative scheme for expansion of minor 
irriaation schemes in these areas ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEEENCE PRO-
DUCTION AND SUPPLIES IN' THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL) : (a) to (c). There 
is no such proposal for the hill reaion of 
Uttar Pradesh that involves collaboration 
with United States. A number of minor 
irrisation schemes like aravity channe]s, 
hydrams, Jift-irriaation etc. have beon 
taken up under Plan, for the hill rcsion of 
Uttar Pradash. For the Seventh Five 
Year Plan in this area, an outlay of 
Rs. 68 crorts has been provided for 
minor ircilatjoD schemes. 

AmOUDt Uader Speeial Area Defelopmeat 
Prolramme 

·244. SHRI VIRDHI CHANDEB. 
JAIN: Will the Miaister of PLANNING 
be pleased to refer to the reply given to 
Unltarred Qucation No. 844 on 23 July 
1986 roaardiD8 Border Area Developmeat 
Proaramme and state : 

<a> the amount provided in the Seventh 
Fivc Year Plan for border districts of 
kajastban under tho Special Aro& 
Development Proll'amlDe i 



(b) whether Bajuthan Govoromeat bu 
submitted a detailed scheme to the Union 
Government in this reaard ; 

,; 
(c) if 10, the details thereof. and 

(d) the proJl'CSS of the works execu-
ted? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OP DEFENCE PRO· 
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL) : (a) Funds under 
the Border Areas Development Prolramme 
have not been provided State-wise in the 
Seventh Plan. 

(b) to (d). R.ljasthan Government have 
proposed schemes pertainiDB to Rural 
Electrification, Water Supply, Roads and 
Buildings, KhJ.di & V l11ale Industries, 
Re-settlcment of Ex-Servicemen and Ex-
Policemen, &a lth , Human Resources 
Development, Modernisation and' Strens-
thenina of Police Administration, Admini-
stration, Implementation, Mooitonns 
and EvaJuatjo.Q and Maintenance. The 
Central Government havios a f! esb look 
at the nature of schemes to be sanctioned 
under this ProBramme. 

(English] 

Sophisticated Instrumeots at CPRI, 
Dhaobad 

, " 2328. SHRlMATI BIBHA GHOSH 
GOSW AMI : Will the PRIME 
MINISTER be pleased to state: 

(a) whether several sophisticated 
instruments like X-ray' FlufOKODCC 
Spectrometer (XFR), FT Nuclear Mallloto 
Resonance Spectrometer (FT NMR), 
Differential Scannina Calorimeter (DSC) , 
etc. have been lying idle for a lona time 
at tbe Centra1 Fuel Researcb Institute, • Dhanbad; , 

(b) whether some of these instrumeDts 
are even yet to be unpacked or have been 
partly installed but are remainiol 
in operative ; 

(0) if 10, the .... eon. theroof and ,the 
period for which' thole arc lyiDl, iD 
operative; 

(d) whether furthor Proposal. for 
acquiriq tbOlO equipmenta are beioa 
mooted and if 80, tbe reasons thereof i 

(e) the remedial steps bema takoo in 
the matter? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCJENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT ATOMIC 
ENERGY, ELECfRONICS AND SPACE 
(SHRI KA. NARA Y ANANJ ; (a) and 
(b). No, Sir, except X-Ray Fluroacence 
Spectrometer (XRF) all the instruments 
a~'e installed and are in workiOS condi-
tIon. 

(c) The detector and other vital 
components of XRF wece suspected to 
have deterioated and have been sent to 
(be. manufacturer for rcconditioniol after 
WhICb HRF wouid be instaJled. Tho 
manufactureJs of XRP have extCJldcd the 
warranty period till tho installation. xap 
was received in April, 83. 

(d) No, Sir. 

(e) Steps are being taken to ensure 
quick and timely inspection of equipment, 
supply of appropriate spares and service 
contract with the manufacturer on time 
bound basis besides provision of appro-
priate infrastructure and fac;iliti08 for 
immediate installation. 

Snow_ Leopard. 

2329. SHRI VUAY N. PATIL: Will 
tbe MINISTER. OF BNVIRONMENT 
AND FORESTS be pleased to .tate ! 

(a) tbe places in tbe country where 
. snow leopards arc found ; 

(b) whether snow leopards are on the 
verae of extinctioD due to their muaive 
huntloa ; Inc! 
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(0) if to. ltops taken/proposed· to be 
takoD to protect them" 

THB MINISTER OF STATB IN THE 
MINISTRY OF BNViRONMBNT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
Snow leopard is f9und in high attitude 
areas of the, Himalayas where adequate 
prey species populations are available, in 
the States of Jammu & Ka~hmir, 
Himachal Pr,\desh, Uttar Pradesh, Sikkim 
and the Union Territory of Arunachal 
Pradesh. 

(b) No, Sir. 

(c) Does not arise. 

Welfare Sebeme for the DIJabled Children 

2330. SHRI 'RADHAKANTA DIGAL 
Will the Minister of WELFARE be 
pleased to state : 

(a) the schemes introduced for the 
welfare of the disabled children ; 

(b) whether any such centrally SpOll-
. sored scheme has I)een" introduced ill 

Orissa; and 

(c) if so, the details of such schemes '1 

THE DEPUTY MINISTER· IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR OOMANGO): (a) The 
Central Government has introduced 
following schemes for the welfare of 
disabled children : 

-Integrated Education 

Under tbe Scheme of Integrated Educa-
tion, hCiodicaoped children are encouraged 
to study along with normal children. 
Under this scheme, incentives are given to 
children by way of assistance for purcbase 
of stationery, books, equipment, special 
aids and appliances in addition to 
boardingy lodging, readers· allowance, 
escort and transport allowance. This is a 
centrally sponsored scheme with 100% 
finaaeiat assistance. 

S/HClal Schools/Q' Handlca}Jptd 

Government of India lives assiltance to 
voluntary orlanisatioDS to set up spccial 
schools for the handicapped children 
including other services fol' disabled 
population. 

Scholar,hip 

Scholarships to lb" handicapped 
students studying from class IX onwards 
are given to blind. orthapaedically bandi .. 
capped, deaf and mute and mentdlly 
retarded. In ·.lddition to the amount of 
scholarship, reader's aJlowance to blind , 
aUowance for the maintenance of aids to 
ortbopae~Lcal!y handicapped and' tr~lnsporl 
allowance to OrchopaedicalJy handicapped 
is also given. 

PhYSical RestoraliQ'" Services 

Handicapped population including 
handicapped cbildrtn are provided artifi-
cial limbs, wheel chajrs, ocarina aids aud 
educational aids free of cost if the parents' 
income is less than Rs. 1250 and at 50% 
cost if the income is above Rs. 1250 but 
below Rs. 2500. 

Distr;ct Rehabilitation Centres Scheme 

Under this scheme, which has been 
launched on a pilot basis in 6 Djstricts in 
tbe country comprehensive services 
ranging from prevention and earSy 
detection of disabilities to ultimate ocono .. 
mic rehabilitation of the handIcapped are 
prOVided. The beneficiaries include 
handicapped chiJdren also. . 

(b) and (e). All the above mentioned 
schemes are Central schemes except tho 
scheme of Inteacated Education which is 
Centrally sponsored Schenle. 

All the' Central Schemes and the 
Centrally Spoq.50red Schemes are imple-
mented in tbe State of Orissa. Tbe 
Scheme of lntearated Education bas been 
implemented in the State since 1978-79. 
At present 450 children in 2S schools are 
covered under the scheme. 
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A District Rehabilitation Centre bas-
been set up at -Bhubaneswar since 
1982-83. 

The following organisation in Orissa 
are letting assistance from the Central 
Go~ernment to set up services for the 
disabled persons and special schools. for 
the disabled children: . 

(1) Red Cross School for the Blind, 
Berhampu'r (Oanjam). 

(2) Home and Hope, (A school for the 
Mentally Retarded) 
A-21 Steel Town, 
Sector 17, Rourkela. 
• 

(3) Nehru Seva Saogh, 
PO Banpur, District Puri. 

(4) Orissa Association for the BI;nd, 
Malgodown Road, Unit Ill, 

Bhubaneswar. 

(5) AMG International India Orissa 
Talpatrati Kira, 
PO Saranda Via Attanira-768027, 

District Sambalpur. 

(6) Louis Braille Vocational Training, 
Centre for the Siahtless, 
Berbampur (Ganjam). 

Disappearance or a Model of Ffrearm 
from Derence Pavilion 

2331. SHRI AMITABfI BACHCHAN : 
SHRI MOHO. MAHFOOZ ALI 

KHAN: 
~ 

WiJl the Minister of DEFENCE be 
pleased to state : 

(a) whether a model fire arm resem· 
blin. a sten-gun disappeared for a few 
hours from the Defence Ministry's pavi-
lion at the Trade Fair Authority Grounds 
4>P Octob~r 1. 1986: 

(b) whether the firearm was late found 
placed at the paviJion's terrace; 

(c) jf so, whether any inquiry has beeD 
instituted to find out the 'reasons tbere-
for; and 

(d) steps Government are taking to see 
that machines and Illodels of vital signi· 
ficance to defence do not disappear from 
nadonal and international exhibitions 
where they are displayed ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE. (SHRI 
SHIVRAJ V. PATIL): (a) to (d). A 
sectionised sub .. ca rbine on display at tbe 
Defence Pavilion at Pragad Maidan was 
found milsing from a show case on 
October I, 1986. This exhibit was reco-
vered from the Pavilion within half an 
bour of the reporting of the incident.· An 
inquiry into this incident is being done. 

The Trade Fair Authority of India 
(TFAI) is responsible for the overall 
security arrangements in the Prasati 
Maidan. Complex,. while another securit-y 
agency looks after the security of the 
Defence Pavilion. The present security 
system bas been reviewed and steps are 
underway to strengthen it further. 

Asiatic Lions In the Country 

2332. SHRI MOHANBHAI PATEL: 
Will tbe MINJSTER OF ENVIRON. 
MENT AND FORESTS be pleased to 
state : 

(a) the number of Asiatic lions jo the 
country at present and the places where 
they are found; 

(b) tha steps being taken to increase 
their population by developing their 
areas; 

(c) tbe details of the arrangements 
being made for viewing these lions in 
their natural hH bitat ; 

(d) the Dumber of tourists visitina th~so 
~D~tuarics aQDualJy 7 
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THE MINIS1BR OF STATE IN THE 
MINISTRY OF ENVIRONMBNT AND 
FORESTS (SMRI Z.R. ANSARI): (a) 
Aa:ordinc to the last enumeration dODe in 
1985 the .Dumber of Asiatic Lions in the 
Gir Forest, tboit only area of occurrence 
ID wild today is 239. 

(b) The steps beiDI taken to increase 
tboir population nre by way or improve-
meat of babitat by better protection 
apinst· illept fellin. ; control of fire and 
.razinl ; increase in prey species of lions 
by above measures as well as protection 
from poachinl; resettlement of cattle-
camps from within the Gir SanctualY to 
outside it and better protection of adja-
cent forest areas which currently are not 
the part of the Oir Sanctuary INational 
Park with view to improve the habitat so 
al to provide a refuse to lions which may 
move into them from the Oir. 

(c) The State Government provides 
facilities for visitors to be taken around 
tbe National Park/Sanctuary where lions 
and other animals eouid be seen. A lion 
53fari pal k is also beina set up by tbem 
for viewing lions. 

(d) The averale number of visitors 
visiting Oir National Park and Sanctuary, 
is approximately 12,500 per year. 

lS-PoiDt Programme for Welfare or 
Mlnorltle, 

2333. SHRIMATI 
MUKHERJEE: 

GEETA 

SHRI RAMASHRA Y PRASAD 
SINGH: 

Will the Minister of WELFARE be 
.pleased to stille : 

(8) whether the Union Government bas 
.made any aS8Cssment or the prOlress made 
in implementation of the lS"Point 
Prolramme for the minorities welfare; 
and 

(b) if IQ, tbe details th~reof 7. 

THB DSPUTY MlNlSmR IN THE 
MINISTRY OF WELFARB (SHRI 
OIRIDHAR 'GOMANGQ) : <a> aDd (b). 
Yes Sir, ProlteSs made in implementation 
of the 15·Point Prolramme for the 
mino.rities welfare is reviewed on a 
continuous basis by obtainin. quarterly 
reports from a1l States/Union TerritoriH 
and by bolding meetings with concerned 
Central and State Government authorities. 
Ministry of Welfare had beld a Conference 
of the concerned State authorities of 
important minorities concentration States 
in June 1986 to review tlie implementation 
of the prOlramme. Tbe implementation 
of the proaramme tbroulhout the 
country was further reviewed in a meetinl 
of the National Intearat ion Council held 
on 12th September, 1986. While 
substantial efforts have been made by 
various Central Ministries and State 
Governments and UT Administrations, 
the progress has Dot yet reached satis-
factory levels. Thus» some sections of the 
minorities continue to lag significantly 
behind in education and socio economic 
development. Certain sections of mino-
rities appear aJso to be under-represented 
in Central and State poJice forces, in 
Nationalised Banks, Public Sector Under-
takings and other Government Services. 
Correciive measures to expedite effective 
implementation of . the prosramme are 
being taken on a continuous basis. 

Establishment of AIR aase In Madural. 
Tamllnadu 

2334. SHRI C.K. KUPPPSWAMY: 
wnt .tbe Mini~ter of DEFENCE be 
pleased to state : 

(a) whether it is a fact that a new air 
base is to be established at Madurai, 
Tamil Nadu ; 

(b) if so. the estimated cost of this 
project ; and 

(c) the approximate period for com-
'pletiop of this proposed project? 



T'iJ:l" ,f4.JJ:f.n.~ p~ ~r4 T,E fN THB 
DEPARTMBNT'" OF' DBFENCE 
RESEARCH AND' DBVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
, ,,' ~',. '" t. . ' 

AKUN SINOH) :' (a) Yes. S.r. 
", I .' - .,;'1 

(b) and (c). A 'Board of Officers is 
.~~inl,ttao scope of this project. ,Its 
report is awaited. The period for com-
pletion of this project could only be 
4etormined after this report is lioalisoli. 

I Translation) 

Instruction to State Government for 
2~Polnt Programme 

2335. SHRI K.N. PRADHAN: W.lI 
the Minister of PROGRAMME IMPLE· 
MENTATION be pleased to state : 

(8) whether Government have given 
any spec~al instructions to State Govern· 
ments for tbe implementation of new 
20·Point Proaramme ; 

(b) if so, the details in this regard; 

(c) the names of the States in which 
new 20·Point Plogramme Committees 
have been const ituted ; and 

(d) the names of those states in which 
20-Point Programme Committees are not 
functioning at present,? 

THB MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI A.B.A. 
GHANI KHAN CHOUDHURY): (a) 
and (b). States have been addressed to 
initiate work on the schemes to be inclu-
ded in the Twenty Point Proaramme 1986 •. 
targets to be set for these schemes, the 
funding arrangements and the monitoring 
of the Programme. 

(c) The implementation of the Twenty 
Point Pr(lgramme-1986 is proposed to be 
taken up ·from April, 19,87. Setting up of 
20· Point Programme Committees, if 
required will be cO:1sidered ,thereafter. _ 

(d) At present 20·Poiot Programme 
Commiueos 4r, funvtionin, in all States. 

, , 

Impact of a.nle In Cllmafe 

2336. PROF. NARAIN 
PAR.ASHAR : I Win the 
MlNISTER be pJeased to ,tate : 

CHAND 
PAl ME 

(8) whether the Government are aware 
of tbe marked shift nnd variations in, tbe 
cycle of seas~ns consequen!t up~n cha~8~ 
in climate; . ' . 

(b) if $0, whether 'the impact of these 
cbanses on 've.etation,' environment 'and 
agriculture h~\s been analysed and conse! 
qu'cntial variations/chaoacs in aCcordance 
with the shift hl;lve also been unde} taken; 
and 

(c) jf not, whether such an analysis 
would be made Ilt aD early date? 

THE MINISTER OF STATE IN, TlIE 
MINISTRY OF SCIENCE ANI? 
TECHNOLOGY AND MINISTRY Qf, 
STATE IN THE DEPARTMENTS ~ 
OCEAN DEVELOPMENT, A TQMIC 
ENERGY, ELECTRONICS AND 
SPACE (SJ-IRI ~ K.R. NARAYANAN): 
(a) Studies indicate that DO silnificJl)t 
climatic· cbange has taken place durio. 
last bundred years. The year to year 
fluctuations noted during this period is 
the Datural variabHily 9f the climate & 
no significant chanle 8'Ppears to h~ye 

occurred in the cycle of seasons. 

(b) and (c). Do not arise. 

Development of Rura' F..conoQlY 

2337. SHRI ANANTA PRASAD 
SETHI: Will the Minister of PLAN-
NING be pleased to state: 

(a) whether rural econo.my haa' been 
assigned a major ro~e in the Government's 
strategy to combat unemployment durinl 
the 'Seventh Plan period ; and 

(b) if 10, whether Government propose 
to generate production employment by 
increasing the availability of irril8tlon 
facilities b)' extendiDg tbe new a,riO\1I-
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tural ·technolotJiea to low· productivity 
relio~8 like Orilla in favour ()f small 
farmers '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SUKH RAM) : (8) Yes, Sir. 

(b) The Central e;cment in the deve-
lopment stratelY of tbe Seventh Plan is 
ItOCratioD of productive emplo),ment. In 
tbe field of aaricuiture this objective is 
proposed to be acbieved tbrouab increase 
in croppinl intensity made possible by 
increased availuqility of irrilation facili-
ties and extension of new agricultural 
tochl1o~oIies to low productivity regions 
and to small farmers. 

Tbe Seventh Plan aims at-cxtendinl tbe 
Green Revolution to low prod uctivity 
areas throuah its emphasis 00 raising 
productivity of major ClOpS in fainfed 
and dfyland farmina and of rice in the 
Eastern relion. These steps are expected 
to lead to faster arowtb in aaricultu, al 
output in low productivity regions incJu-
dinllOrissa. In keepina with tbis 
approach, VII PhlD envisaaes that a 
substantial. part of the ,:dditional pro-
duction would come from sma II l' nd 
marlinel 'armers and from rainfed and 
drylaDd areas. The Plan also envisHges 
tbe continuance and expansion of anti .. 
povel ty proaramme in tbe Rural areas 
like Integrated Rural Development Pro-
lrammc (IRDP). Nationa1 RUfat Enlploy-
ment Proaramme (NREP) and Rural 
Landless Employment Guarantee Pro-
Iramnle (RLEGP). 

Tbe bulk of tbe grow th in employment 
potential in tbe Seventh Plan is jn the 
.aaricuhure sector, and within the sector, 
in subsidiary. activities other than crop 
production. The annual srowth rate of 
employment potential in this seclor is 3.5 
per cent whicb...is si&nificant:y hiaber than 
the IfOWlb rate of tbe rural labour 
force which is expected to be around 2 
pe.r cent. Thus, the Seventh Plan would 
provide fuller employment it) rural 'r .... 

Area Covered by SoeIaI Po_tri ... 
AllAra PraclesJa 

233'8. -SURI MANIK REDDY: W.itl 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the area covered by Social forestry 
in Andhra Pradesh ; 

(b) whether there is any proposal 
to develop social forestry in Andhra 
Pradesh ; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) In 
general, Social Forestry covers the entire 
state of Andhra Pradesh. The Andhra 
Pradesh SOCial Forestry Project covers 
the following districts :-

1. Aditabad 

2. Ananta pur 

3. Chittoor 

4. Cuddapab 

s. East Godavari 

6. Guntur 

7. Karimnagar 

8. Khammam 

9. Krishna 

10. Kurnool 

11. Medak 

12. Na)gonda 

13. Mehboobnaaar 

14. Nellore 

IS. Nizamabad 

'($. Praka84", 



, 17, llanpreddy 

",'8. Srikaku,lam 
1!1 

19. V isakhapatnam 

20. V izianaaaram 

21. Waraogal 

(b) Yes, Sir. 

(C) In addition to the ex.isting schen~s 
such as rural fuelwood plantations, 
coastal plantations. rehabilitation of 
degraded forests and farm forestry, it is 
proposed to devc' op a people's movement 
for afforestation through decentlalised 
people's nurseries, Irdnt of tree p~\ttas, 
tree growers' cooperatives, voluntary 
orJ8D isat ions etc. 

The details of the Action Plan drawn 
up by the National Wastelands·Develop· 
ment Board are given in the Sti.1 tement 
below. The following are high:ighted :-

(i) Promotion of tree growers' ,co-
operatives is being actively pur-
sued. 

(H) The National Wastelands Deve-
lopment Board (NWDB) has 
drawn up a Grant-in-aid scheme 
for assisting Voluntary Organisa-
tions directly to promote affores-
tation. 

(iii) Guidelines have been issued to the 
States for grant of tree pattas. 

(iv) A Guide for Monitoring and 
. Evaluation of social forestry pro-

grammes, has been circulated to 
the State Governments. 

Statement 

ACTION PLAN FOR DEVELOPMENT 
OF V,'ASTELANDS 

I. IcleatlfJcatlon'of WaltelaDds : 

The State Oovemments/U.Ts. have 
been requested to identify Wastelands in 

tholt territoriea. whether thoy be in foreal 
Area, revenu,/commoD laDds or dear.adicl 
farmlapd8. 

2. People'.lIIvol .... t: 

This will be ensured by tbe followiDI 
measures : 

(a) l)ecentralised Nurseries: People'. 
Nurseries' j .e. kisans, schools, 
women. youth ,roups, voluntary 
agencies, etc. will be motivated to 
meet the increased demand for 
seedlioss. 

(b) F~'rm Forestry: Farmers will be 
motivated to take up tree farmiD8 
on . their marlinal lands and 
planting on their fieJd bunda. A 
rational seedling distribution 
policy sliould be evolved. 

(c) Tlee Growers' Cooperatives: Tree 
Growers' . cooperatives should be 
organised with the involvement or 
far men in raisini and distri butioa 
of seedlinss and in tree planta-
tions. 

(d) Voluntary Aaencies: The Grass 
root agencies, Mabila Mandai. 
Youth groups would also be 
motivated in nursery raisios aDd 
tree plantatJons. 

(e) Tree Pattas : Strips of land aloo. 
roads, rail, canals, etc. and other 
degraded land should be liven to 
the rural poor, with usurruct 
rights on the treea planted by 
them on sucb lands. 

. 3. Nodal Agency : 

The State/U.T. Governments have been 
requested to identify a sinlle nodal aaency 
for ensurina an intearat.d app.roacb for 
the impJementatjon of the prOlramme 
which is bejn, executed by different 
agencies, official and otberwite. 

4. Seed: 
The States/UTa have heeD reque.ted to 

oK,tend. the scope of operatioD of. .tJM 



ftlaliba· ' State Seed Cotpora'fioDs to 'itf~ 
dtiiae -ute production and supply of 'fodder, 
.ra. and leaume seed. to fatrl'ltts on 
·commercial basis. 

i. ':'sliaa 81 Laad. : 

Tbe State/ur Governments have been 
requested to prepare luideJincs for 'easiol 
of··wastelands 'for afforestation to tbe rural 
pOor. 

6.' Forest based industries must be en-
coUrapd to afforest wastelands to pro-
duce tbe raw material needed by them. 
Industries must also be enthused to raise 
tree cover On wastelands with a view to 
provide employment to the rural poor 8S 

. well as to enable them to grow trees on a 
remunerative basis. The State Govern-
ments have been requested to draw up 
luidelines for tbe lease of wastelands to 
Industries in this behalf. 

1. Urbaa Fuelwood alad GreeD Belts : 

Tbe States/UTs have been requested to 
eDlpre that town and cities have green 
belts of fuelwooo and fodder plantations 
to cater to the urban fuel\\ood and fodder 
seeds. 

8. Deiradecl Forest Areas : 

States have been requested to identify 
delraded forests lands and to reforest 
tbern. 

,. Fonst DevetopmeDt Corporatloas : 

The Forest Development Corporations 
should obtain wastelands on lease from 
tho Qovemments for raisin, fuelwood and 
fodder plantations. 

10. Govern ... Departmeatl : 

Government Departments, public sectOr 
undertakinp and other bodies/institutions 
Blvldl substantial areas of unutilised 
lands must br,inl such land under tree 
cover. 

II. .... ud Co ....... tloD : 

. . A M~lve publicity campai.n throulb 

the traditional media of' folk· .rl· a.ad· cuI· 
ture, radio, television and othor audio-
visual aids sbould be undertaken to create 
awareness amons the masses. 

ll. Monltorlag & EY8luatlou : 

The State/U .T. Government ~ould 
evolve appropriate monitoriol and evalua-
tion mechunisms to ensure qualitative 
implementution of the prOaraMme. 

lTrtlllslatlon] 

SaUlDlaa Peasiou to Freedom Fighten 10 V.P. 
2339. SHRI ZAINUL BASHER: Win 

the Minister of HOME AFFAlltS be 
pleased to state : 

(a) the numbCx of fleedom tisbters in 
Uttar Pradesh, district-wise, whose cases 
for granting SaOlman Pension are under 
~onsideration ; and 

(b) the time by which a decision will be 
taken in this reaard ? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS. 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : <a) 136 applications 
(from Uttar Pradesh) for pension where 
sufferings are in cODnection with Arya 
Samaj are pending finalisation. District-
wise break up of these cases is aiven in 
tbe Statement below. 

(b) These caSes win be finalised on 
receipt of the recommendations of the 
Screening Committee set up for finaJisin. 
these cases. -

State_at 

S. No. . Name ot the Number of 
District Cases 

I 2 3 

1. Alra 1 

2. AIi.arb 10. 
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.' II 2 

3. Allababad 

4. Airriora 
,'J,_,f " 5. Sabraicb 

6. ,aalliah 

7. Dandi 
S. Bateilly 

9. Basd 

10. Bij'nour 

t 1. Buland"bar 

12. Deoria 

13. DebntduD 

14. Btab 

J,. Etawab 

16. Faizabad 

17. Oarbwul 

18. Obaziabad 

19. Ghazipur 

20. Gonda 

2 L Gorakllpgr 

22. Bardol 

23. Jelaun 

24. KanpUr 

25. Lucknow 
I 

26. Ma tnpuri " 

2'1. Madlura 
, '" ~_n... ..-

28. Meerut 

2 

1 

1 

1 

2 

3 

1 

3' 

I 

1 

7 

2 

2 

2 

1 

4 

S 

I 

I 

2 

2 

14 . 

I 

29~ ·"uridabaa, 
30. MUzalfar Nalar 
~I. Nafnlfal 

32. Pauri-Oarhwal 

33. Saharanpur 

34. Sitapur 

3S. SuJtanpur 

36. Varanas. 

[Englllh) 

TOTAL 

Tedmolog'cal M ... 1oti 

t, 

t 

10' 

I 

3 

I' 
I 

2 

3 

136 

2340. DR. B.L. SHAILESH w.n 
the PRIMB MINISTER be pleased to 
state: 

(a) Dumber of National TechnololY 
Milsions which bav~ ,been jd~Dtificd .~f.,h~s 
Ministry for itnplementatioD of projects 
aimed at improviDl tbe 1.(, of. tb~ l.ural 
poor, protection from diseaseS". ~tt;'D' up 
of ~eatbe... f orecastina centres and deve-
lopment of 8lro-mcteorolOlical services ; 

(b) if so, the particutar' of these 
missions and the broad out Un_ of tbe 
projects Co be tinder-taken by them : 

(c) whetber any projectS ~itl be uDder· 
taken, i.D ~t~r~, 1 Y.P. p,~,~icu.rJy .;. 
provision or drinkloa .. ~~f, rOPloval of 
illiteracy, mass immunisation aDd better 
communication; aDd 

(d) If '~.:' the br~~ outli •• thereof? 
THE MINISTER OF sf ATE IN THE 

MINISTRY OF SCIEN~ ~NJ? mfH-
NOLOOV ItNIj··MINJS11!)t OF STATE 
IN THE DEPAR.TMENTS OF OCEAN 



.. 
DBVELOPM'BNT. ATOMIC BNBllGY, 
ELBcrRON~CS AND' SPACE (SNRI 
K.R. NARA Y ANAN) : <a> So far 5 
TecbaololY Missions and 8 "Science & 
TechnololY Projects" to bO implemented 
in m,uion mode. h.lve been· approved 
which are expected' to contribute to im-
provement in UviDI atandard., providioa 
better protection to ch ildren aadiost 
certain diseases aDd also for Improved 
weather forecastio& and agrometeoro}ogi-
cal serviCet. 

(b) The 5 TechnololY Missions are as 
follows: 

(i) Vaccination and Immunisation of 
vulnerable population, specially 
children. 

(U) Edible oil, seeds-intensive culti .. 
vation and oil manufacture. 

(iii) Better communications. 

(iv) Drinkina water in every villale 
and water maoasement. ~ 

(v) Eradication of illiteracy_ 

. The 8 "Science and Tecbnoloay 
Projects" are as foUows : 

(0 ' Development of Immunodi?8DO-
sties. 

(ii) IinmuDololicaJ approaches for 
fertility control. 

(iii) Integrated vec~or control of mala-
ria, filaria aod other vector borne 
diseases. 

(iv) Control of Iodine deficiency dis-
orders in U.P. 

(v) National Medium RaDle Weather 
Forecastinl Centr~seltinl up of 
and development or alrometeoro-

"', loaicallOrviccs. 

(yi).. Embryo traDifer in ca ttle and 
. b\Jffaloes.., 

(vU) BstablithtDent' of pilot plant feu 
. ' amorpbous silicoo lO1ar coli' and 

moduJea-J MW c.\pacity. 

(viii) Operatiollalisati ~D 
Natural Resource 
System (NNRMS) 
Resources Data 
System (NRDMS). 

of National 
Manaaement 

and Natural 
Mana.ement 

(c) and (d). The benefits of these tech-
noloRY missions and projects would flow 
to all parts of the country. A pilot pro-
ject for drinkinl water is planned to be 
implemented in Mirz,lpur District of 
Eastern Uttal Pradesh. 

Electronic Industry In Jammu & Kashmir 

2341. PROF. SAIFUDDIN SOZ : Will 
the PRIME MINISTER ~ pleased to 
state : 

(a) whether the State of Jammu and 
Kashmir has an ideal location for settinl 
up of erectronics industries ; 

(b) whether Jammu and Kashmir 
State's share in the field of setting up of 
electronic. industry has been inadequate; 
and 

(c) if so, whether Governmcr, t would 
consider Jammu and Kashmir State on 
priority basis for development of Electro-
nics iudustrjes '1 

THE MINISTER OF STATE·IN TI-lB 
MINISTRY OF SCIENCE AND TECH .. 
NOLOOY AND MINISTER OF STATE 
IN THE DEPARTMEN"TS OF OCEAN 
DEVELOPMENT, ATOM'Ie ENERGY, 
ELECTRONICS AND SPACE. (SHRI 

. K.R.- NARAYANAN): (a) Apart frOD1 
environment a) factors for Jocation of an 
electronics industry, factors to be coDsi-
dered are proximity of the markets. easy 
availability of inputs, stable power, 
skilled labour and necessary scientific & 
tecbnical manpower. 

(b)' Yes Sir. The share or J a K State 
was 0.2% of the total electronics produc-
tion iD India. 



. (c) In the m~tter. of •. til~. :'. up' electro-
nie. uDits and providlnl r'cilid~., Oflvern· .. 
moot's poUCy· is upir~rm rbI" all Sit_tel, 
includloa Jammu and Kashmir. As a 
leneral policy. . State Ooverments 
ladeavour tp create. climate condY.ciye to 
aettiPI up jnduetdes.· Depa,tment of 
~Ieet·tonics atves oecess'lry Iuidance w~n .. 
ever required. With a view to CDcouraao 
more electronic industries in Hill Districts. 
it bas also beeD decided that the maximum 
ceiling of, Central Invostment subsidy 
would be raised from Rs. 2S lakbs to Rs. 
SO lakhs in case of electronic industries 
set up in 'Special Region Districts' in 
Category 'A'. Certa'in facUities set up 
in J&K State. inc1ude : Electronics Test & 
Development Centre and Centre for 
Electtonics Design & Technology, 
Srinagar. 

Permission to bring Foreign Spouses 
into India 

2342. SHRI N. DENNlS : Will tho 
Minister of HOME AFFAIRS be pleased 
to state : 

(a) whether Indians, both female and 
ma1e, marrying foreigners outside India, 
nre allowed to bring their wives or hus-
bands to this country; and 

(b) if so, details thereof and the steps 
taken to keep a watch over such spouses? 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF PERSONNEL, PUBLIC 
GR1EVANCES ·AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS. 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : <al ForeiSD spouses 
of Indian nationals can enter India after 
obt . .ioins proper visa from the concerned 
Indian Mission abroad. as· per tbe proce-
dure laid down. 

(b) A watch is kept on tbe activities or 
all foreigners ill India in national interest. 

EstablisbaaeDt of Hy.ro Dyaamle Test 
Fadllty Centr, at Vllakltapataa. (A.P.~ 

~3"~. S~I C: SAf\t;flU : Will ,q, 

Mhtister 'of D~PBNCB, be pleased to 
state : 

(a) whether, there is any proposal to 
establisb a Hydro Dynamic Test Facility 
Ceo.tre at Visakh'tpatnam, Aodbra 
Pradesb '; 

(b) if so, tbe detail, of the proposal 
and the amount earmarked for that pur· 
pose: and . 

(c) the amount allocated for the Naval 
Scientific Technological Laboratory 
(NSTL) durin, Seventh Plan period ? 

THE MINISTER Of STATE IN THE 
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFEN~ (SHItI 
ARUN SINGH) : (a) Yes, Sir. 

(b) A High Speed Towina Tank is 
beiDI set up at NSTL. Visakhapatnam at 
an estimated cost of Rs. 9S8.3 lakha yvith 
. required equipment. instrument and 
supporting workshop facilities. 

(c) Laboratory-wise anneation can not 
be disclosed in the public interest .. 

Bottle.-kl In R.search taboratorte. 

2344. SHRI SANAT KUMAR 
MANDAL : Will tbe PRIME MINISTER 
be pleased to state : 

(a) wbether a number of CSIR labora-
tories have failed to achieve the purpose 
for which they were set up ; 

(b) if so, details thereof: 

(c) whether" Jat present tbere is no 
scientific system either, in recruitment or 
in assessment of promotion in the CSIR 
1aboratories ; and 

(d) if so, tbe steps beina taken to make 
the CSIR Labo ... tori~$ m()ro "search· 

fI open.ed 1 



TIm HJ~I~R OF; ~~"1l1, IN ,~~~, 
MINISTRY OF SCIENCE AND~,. 
NOLOOV AND MINISTER OF STATE 
IN ~rH~ PSP"RTMBNTS QP QCeAN 
~a~~'--Q'.t4'eNT. ATO,MIC aNBRQY.· 
i{.,.J;CTRONJCS AND SPACa' (SHRI 
(K.R. NARAYANAN) : (a) No, St ... 

(e) N(), Sir. 
~, t.' I'· ' , \ 

(d) They are at present researcb-
oriented. 

'~~~'II!J!L"'~ ~" 
~' .. 

~~ ... $If"'·~':'4"A1. .. r R.~. 
CH~, D*,A~ :, W~.~ .~ ~i"i,,~.. J 
~,ELf~~Jl be ~"JCd t~ ~,t .. te·: 

,(a) the'fatal OODtribution byi'he Cell .. 
to the state 'of Kef'" : fOr'impiemenl.tio. 
or tt. 'Soci.' Welfare Protra ..... dtl''''i 
tile current Year ~ aDd ' , .' ", . '~, 

~) Jhe lP.fQifi~ ';;Jaemcs eDvlaaP.4 un'j1er 
tbC' 'oCi8""~clfarc' ' ib~ atmne'J'~lol~\.hif ye~r 1'" ".' ",I i P, ,:IJf,,:, , , ~\ i I~. " 

TlJa OI,lr.UJY MIJ;-lI~TEJt J~:r~ 
~INlS'f.~Y ,QJ! WJ!~rA.R;B (~Ht<.J 
OIRU:)}jM ,OO~~PO): (8) an4 <1'). 
'Two sta'e&DCot-l Et II are liyen ~w. 

StatenaeDt-1 

Alloca,'.~~ ~I F~~t!& t~ t~~ Stat, 0/ Kerala/or Impl,m,ntatIOfJ oj SocIoI WeI/a" 
, P'ol,.am",:~s d~,,'''' the current y~ar (1986-87) 

81. ~oci~1 W~lfar~ 
'No. SC?eOle~ 

I. Sobolarlb ips fot disa,bled 
persons 

2. ..sistaD" to Disabled 
persons for purchase; 
fitting of aids/appliances 

3. Assisla~ce to organisa-
tions 'tor the disabled 
persODS 

4. Orants to voluntary orga-
nisations for maintenance 
and 'arants to Schools 'of 
SOcial Work I, . 

s. Welfare of Children in 
oeod of Care and Pro .. 
fedion (Children's 
Homes) 

-_---,.-

Amount 
sanctiOned 

I.qo 

0.25 

1.07' 

(Re. in lakhl) 

Remarks 

Amount sanctioned upto 
,'4~ N9Y· ~"~. 

------____.._..--, -~ .... -_.....,. ...... ~~ 



KARTllC" 28, 1908 (St4CA) 

Stat .... t-U 

Schem6S envisaged ul'll'hrthe Social 
WeVartt PI'Ogramme lor t~/8 yea,. 

(1986-87) . 

I. Development of National Institutes. 

2. Scholarships and Special allowances 
to handicapped students. 

3. Research on Technical Aids. 

4. Aids and Appliances f<!f the Physi-
cally Handicapped. 

S. Assistance to Voluntary Organisa-
tions fo~ Disabled Welfare. 

6. Miscet:aneous schellJles-Petrol/ 
diesal subsidy, National Awards 
etc. 

7. District Rehabilitation Centres. 

8. Education Work for Prohibition 
and prevention of drug ubuse. 

9. National Institute of Socia1 Defence 
(NISO). 

10. Innovative 
l>rojects. 

Action-cum-Research 

11. Maintenance grants and grants to 
Sc~ools of Social Work. 

12. General grant-in-aid in the field of 
social welfare. . 

13. Inforlnation and Mass Education. 

14. Services for children in need of care 
and pr~tection. 

IS. Placement of bundica'pped through 
Specia~ Employnlcnt Exchange 
Special CcliII in Employment 
Exchanges. 

16 •. Prevention and control of juvcoi!e 
maladjustment. 

W~lfa~e of Prisoqers. 

...... r o. Sodal ForestrJ 

2346. SHRI MURLIDHAR MANE: 
Will the Minister of. ENVIRONMENT 
AND ,FORESTS be pleased to state: 

(a) whether a' national tree seminar on 
'Social Forestry' was recently organi-
sed at Bangalore; and 

(b) if so, the major recommendations 
of the Seminar and the action taken by 
Government thereon ? 

THE MINISTER OF STATE IN THE 
MI 'I ISTR Y OF ENVIRONMENT AND 
FORESTS (SURI Z.R. ANSARI): (.a) 

. A National Workshop on Monit.oring and 
Evaluation of Soci:tl Forestry Programme 
was beld at Bangalore from February 10 
to 14, 1986. 

(b) The workshop discussed the draft 
"Operational Gu~de to Monitoring and 
Evaluation of Social Forestry in India" 
and made a number of suggestIons on 
oper .\tioilalising Monitoring and evalua-
tion profonnae and procedures. 

The Guide has rdnce beea fin.Jlised, 
after a series of subsequent consultations, 
and a copy t hereof sent to all States/ 
Union Territories for irnplenlenting the 
llrescript ions contained therein. 

Setting up or Ordnance Fadory In 
Aodbra Pradesh 

2347. SHRI S. PALAKONDRA_ 
YUDU: Will the Minister of DEFENCE 
be pleased to sta te : 

(a) whether Government propose to 
set up military vehic!es factory/ordnance 
r"ctory ~t Bhakarapet, Cuddapab distrjct , 
Andhra_ Pradesh ; and 

(b) if so, the derails of the r roposar 
and the action taken by Union Govern-
ment thereon 1 

THE MINISTER OF SrATE IN THE 
DEPARTMENT OF DEFENCB PRO-
DUCTION AND SUPPLIES IN THE 
MINISTRY ~OF DEFENCE (SHRI 
SHIVRAJ V. PATIL) : (a) and (b). There 
i~ no such proposal under conSidoratioq. 



SepaWl.e '1nlel,MDdint ReerultDieat 
Co .. ,. for al'lDtd Forces 

214"8~ SHRI H A FJZ MOHD. SIDDIQ : 
Will tbe Minister of DEFENCE be 
plcased to state : 

(a) whether there is any proposal to 
create a separate independent recruitme~t 
cOmmission . for Army, Navy and All 
Force Jawans lIke the recru'tment boards 
for non .. gazetted civilian employees and 
bank. employees ; and 

(b)' if not, reasonS thereof and ~ow 
Government propose to have a fair, Just 
and equitable recruitment in the services 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE. 
RESEARCH AND DEvELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH) : (a) No) Sir. 

(b) The present system of recruitment 
directly by the three Sel vices, ,has been 
found to be fair, just and equitable and 
has efi'ecf\'ely met the requilements of the 
Services. The policy as well <i s the pru-
ce<}ures ute regularly reviewed. . 

Telecasting of attempt 011 the Life of 
PM by BrUlsh Tele-wisloD 

2349. SHRIMATI PRABHAWATI 
GUPTA: 
DR. O.S.RAJHANS : 

Will the· Minister of HOME AFFA IRS 
be pleased to state : 

(a) whetber the British Television on 
2nd October, 1986 during afternoon tele ... 
cast a film giving brief account of .the 
app3rent attempt Oil the life of Prime 
Minister 

(b) if so, how the British Television 
televised' the film ~ 

(c\ whether the foreign agencies were 
aware of the occurence of this Incident in 
,dvance ; aqct 

(d) jf so, the reaction of the Govern-
ment thereto '1 

THE MINJSTER OF STATE IN THB 
MINISTR Y OF PERSONNEL, PUBLIC 
GR,[EVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS. 
(SHRI P. CHIDAMBARAM): (a) 10 (d). 
The function at Rajshat on 2nd October, 
1986 was covered both by Indian and 
foreign television. The afternoon telecast 
in U.K. simply showed photographs of the 
Prime Minister. 

Two Pakistan i newspapers da ted 
2·)0·86 mentioned about the rumours 
circulating on 1-10-86 in Pakistan regar ... 
ding an assessination attempt on the 
Prime Minister. Action has been taken at 
the appropriate level. 

Ex-Gratia Payment to Persons kUled 10 
AgItation In Assam 

2350. SHRI ABDUL HAMID: WiJ) 
the Minister of HOME AFFAIRS be 
p:eased to state: 

(a) whether there is any scheme under 
which Union Government have agreed to 
pay ex-gratia amount of relief to the next 
of kin of tho~'e who were killed in A~sam 
agitation; 

(b) if so, the details thereof; 

(c) whether the Assam Government has 
also made any proposal in this regard; 
and 

(d) jf so, the response of the Union 
Government thereto 'z 

THE MINISTER OF STATE IN THE 
MINJSTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME APFAIRS (SHRI 
P. CBIDAMBARAM) : (8) to (d). During 
tbe year 1983-84. Central assistance at the 
rate of Rs. 5,000 in each case had been 
given to the State Government of Assam 
towards ex-g} ada payment to the next of 
kin of those who had been kil1~d durin, 



tbe course of the Ass.am gitatioo. 
.Recently, a proposal rcceiv~d from ~he 
,state Gov~L"Dment requesling for ex-
ar~tja payment at tbe rate of Rs. 50,000 
to the next of kin of tbe 'martyrs' of the 
agitation was considered and the Central. 
Government has agreed, in principle, to 
enhance the ex-aratia payment to 
Rs. 20,000 uniforrnly in each case to the 
next of kin of all those who were killed in' 
the course of the agitation. State Govern-
Jllent have been requested to send 
necessary proposal for reiJnbursenlent 
accordingly. 

[Translatfon] 

Accident to Alrforce Helicopter 

2351. SHRI KALI PRASAD 
PANDEY: Will the Minister of 
DEFENCE be pleased to state the nallles 
of the deceased in helicopter No. 660 
AIR OP which Inet with an accident in 
the Western Sector on 15 September, 1986 
and the arnount of conlpensation paid to 
tbe dependents of each dead person 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (S}-IRI 
'ARUN SINGl-I): The following pilots 
and ground crew personnel lost their lives 
in a helicopter accident on the 15th 
September, 1986 in the Western Sector: 

(i) Capt P Shyanl Sunder-Pilot 

(ii) Capt RS Sibbal-Co-Pilot 

(iii) lWO MS Prashar lnst/Fit 
(Ground crew) 

(iv) Sgt GS Teotia Eng/Fit (Ground 
crew) 

(v) cpt DP Sharma ,Radio/Pit 
(Ground crew) 

2. Apart from payment of cOlupen .. 
sation under Group Insuronce Schemes, 
the next-of-kin of the deceased are enti .. 
tled to an ex-gratia amount of Rs. I lakb. 

'o..ib-cum-Retirolllcnt Gratuity, Family 

.Gratuity, ,S,pocial ;Family P.caSiQD~ .• nd 
ChHJrents Education Allowance, ijlClnl-
with tbe ,raded relief thereon. The 
parents of Capt as Sibbal, who was 
bachelor, are eligible for a D.epen4~ntt. 
Pens:on, subject to their pecun __ ry ~QDdi­
tion. , Paynlents of these dues ~ro .• 
various stages of finalisation. 

(English) 

Policy on Drug Abuse 

2352. DR. O. VIJA Y ARAMA .R~O : 
l)R. CHINTA MOHAN: 

Will the Minister of WELFARE,~ 
pleased to state : 

(a) whether an jnteBrate~ policy on 
d rug abuse has been mooted by a gro~p 

of special iSIS in a National ~-:nj,~.lfr 
cvnclude~ recently in New Delh i ; 

(b) jf so. details thereof and fo,Uow up 
action taken in this regard; and . ' 

(c) whether voluntary and non-Govern-
mental organ iRations would be fully 
involved in the programmes? 

THE DEPUTY MINISTER ~N TIlE 
MINISTRY OF WELFARE (SHRI 
GIRIDJiAR GO MANGO) : (8) to (c). 
The Government have. adQPt~d an inte-
gr.lted policy and approach to prevent tho 
spread of drug abuse anj to PI9vide 
treatment facilities to the drug nctdict&. A 
Multi-dimen$ional, multi-med ia approJch 
has been adopted to fight the mC;Ql!ce of 
drug abuse. with the help and involvement 
of voluntary and non-governmenta t' orlani!'" 
sations. The integrat~d approacb with full 
in~olvement of voluntary or8a,J;li~atij~ns as 
moot~d by group of specialists is a1re.dy 
an acc~pted policy "itb 9;ove.rl1~~nt. 

Low Rainfall due to Deforestation 
2353. S~RI HUSSAIN DALWAI: 

Will the Minister of ENVIRONMENT 
. AND FORESTS' be 'Pleased to state : 

<a) the reasonS of loweriDg of water-
shed. areas in various parts of tbo 
country; 



(b) wbether ~ne of ttie reasons is lcu 
rainfall i' 

(c) If so, whether the dDwnward trend 
bf rainfat1 is on aCcount of natural rea .. 

. iOris or man-made cause of deforestation 
or land; and 

(d) the preventive measutes proposed 
to be taken to prevent the mass scale 
fellinl of trees ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
While lowering of water table has been 
observed. there is no Jowering of water .. 
shed areas in the country; 

(b) and (c). There is no observed 
downward trend in rainfall. The reasons 
for variation in rainfan are not known. 

(d) Measures proposed for preventing 
mass scale felling of trees include: 

-Close scrutiny of pr()jects involving 
diversion of forest land before 
appr oval is granted ; 

-Conservation of biologically rich 
areas by protect ing tbem as National 
Parks, Sanctuaries and Biospbere 
Reserves; 

-Emphasis on alternative energy 
sources to save fuel wood; 

-Massive social forestry programme 
to meet fuel and fodder require-
ments; 

-Control on shifting cultivation; and 

-Afforestation of S million ha/yr. of 
wasteland. 

DetelopmtDt of means and Instruments 
to T.ap Seawave, 'for Generation' or , 

Power 

2354. SHRIMATI MADHUREE 
SINGH: Will the PRIME MINISTER 
be pleased to Itate : 

,-

tV,.",.,. k,.. '2 
(a) whether Government ate aware of 

tho tappin, or soawates as a source for, 
,oDeratioa power by tbe USSR and Japan 

\ alid many other wuntrJe.s ; 

(b) if so, the details tber~of ; 

(c) wh~ther the development of tho 
meanS and instruments to tap seawaves for 
generation of power have been undertaken 
in our country : and 

(d) if so, the detaiJs thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TBCHNOl.,OGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): (a) Yes 
Sir. ' 

(b) According to the available infor-
mation, several countries, includinl USSR 
and Japan, have made considerable efforts 
in generCiting po\\er by wave action in 
their otT-shore and in .. shore areas on a 
trial basis. Norway has developed a 
proto-type wave power genertiting plant 
using tecbniques of Oscillating Water 
Column (OWe). 

(c) Yes, Sir. 

(d) The Dep~.\rtment of Ocean 
Development has sponsored a project at 
the Indian Institute of Technology, 
Madras, for power generation by waves. 
The Institute has completed laboratory 
experiments for power generation by 
waves. A sea trial experiment will be 
undertaken with a view to developina a 
proto-type wave power plant. The Cal-
cntta Port Trust is also having a project 
for harnessing wave eneray at the Sa8ar 
island in West Benaal. 

Llceoces to Andhta Pradesb Eleetroa.cs 
Develop ... t CorporatJoa 

2355. SaRI V. SOBHANADRBES_ 
WARA RAO: Will the PRIMa 
MINISTER be plealOd to state ; 



KAktd{A 21.,1908 (SAKA) . 

<a> whether Aodhra Pradetb Bloctronics, 
Development Corporation bas applied for 
a licence to establish, a unit for manu-
facture of colour picture cubes ; 

(b) whether licence and other sanctions 
have already been sranted to three other 
parties while k.eepinl peodiD8 APEDC 
proposal; 

(c) if so, the reasons for the delay; 
aDd 

(d) tbe likely date by whIch APEDC' 
will be issued licence and other necessary 
approvals to 10 ahead with the project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE' AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT. ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): (a) 
And hra Pradesh Electronics Development 
Corporation CAPEDC) holds a letter of 
intent for the manufacture of Colour 
Picture Tubes. Subsequently in February, 
1986 they sublnitted a composite proposal 
for enhancement of their capacity and 
approyal of foreign collaboration (F.e.). 

(b) Licences/approvals have been given 
to three other p~ rlies. 

(c) and (d). There has been no delay 
on the part of Government in processing 
tbe appl ication. The time taken has been 
00 account of the various issues involved. 
A decision would be taken as soon as 
these issues are resolved. 

(Tranl/allon] 

Projects of Meharuhtra PeDdlJlg 
Clearance frna Forest 

Departmeat 

2356. SHRI VILAS MUTTBMWAR: 
Will, the Minister of BNVIRON. 
MBNT AND ,FORESTS be pleased to 
state : 

(a) the nimes of tho projects (frrlaatiGn 
and other development projectl) of 
Vidarbh reaion of Maharashtra which are 
held up (or want or clearance from 
Department of Forests; 

(b) the number of people of 
Maharashtra .JikeJy to be benefited and 
probable increase in agricultural pro .. 
duction by completion of tbese projects; 

(c) the reasons for which such clearance 
was' not given and by which time It will 
be accorded ; and 

(d) tbe efforts made by his Ministry 
which may enable early completion of 
these pending irrigation projects and help 
in development of forests? 

1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF ENVIRONMENT AND 
FORESTS. (SHRI Z.R. ANSARI): (a) 
Only one case, namely t diversion of 
forest lands (or laying of 66 KV AJJapallj. 
Etapal1i Transmission line in Chaudrapur 
district is pending with the Ministry of 
Environment & Forests. However, another 
11 cases which are given in the Statement 
below are being treated as closed on 
account of non-submission of essential 
informatio~ by tbe State Government. 

(b) These fi.ures have not been indi. 
cated in the proposals received from the 
State Government except in one of tbe 
closed cases, namely Wan Irri,ation 
Project, in which agricultural production 
is estimated to increase by 52887 metric 
tonnes per year. 

(c) FiRal decision C9uld not be taken 
due to tbe non furnishing of essential 
information, by the State Government. 

,(d) The Ministry of Environment and 
Forests have ..issued repeated aDd delailed 
auideliDes in regard to adequate formula. 
tion of proposals for diversion or forost 
lands. 
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Statealeat 

S. No. Dilt,tc' D_crlption 
.,_ ... ,_---_._-- -----

1. Dbaodara 11 KV Sirpur.Padampur Transmission line. 

2. BGandata 11 KV Chipta-Missipirri Transmission line. 

3. Yavat,mal Deolaon Tank Project. 

4. Bhaodara 11 KV Bartola-Tirkh8ri Transmission line. 

S. Bbandara Bawanthadi Irrigation Project. 

6. Chandra pur Labbansarad Nalla Project. 

7. YavatmaJ 400 KV Chandrapur-ParJi 
Transrn ission Jine. 

8. Bhandara 11 K V Jethohaoda-Lendjob 
Transmission line. 

9. Bhandara Kalisarar Irrigation Project. 

10. Akola Wan Irr.iaation Project. 

Euldhaoa 
and 
Amaravati 

11. BuJdhana .MUD Irrigation Project. 

Stoppage of Overseas ~holarsblp to 
SdlecJuled Caste/Scheduled Tribe Students 

Decline In Export of Electronics Goods 

23S8. PROF. RAMKRISHNA MORE: 
23'7. SHRI BANWARI LAL BAIRWA: 

Win tbe Minister of WELFARE be 
Will the PRl ME MINISTER be, plas~d 
to state·: 

pJeased to state : 

(a) wbether Government have disconti-
nued tbe National Overseas Scholarship 
Scheme for Scheduled Caste/Tribe 

. atudeots ; alJd 

(b) jf not, the f •• SOns for Dot adverti· 
sins the scholarship so far this year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF . WELP~RE (SHRI 
GJ&lD,H4a OOMANClO) : ,(.) No, S~r .. 

{b} The ,dvertisement will appear in 
due course. 

(a) whether exports of coudtry's 
electronics goods during 1985·86 have 
declined as compared to the exports during 
the year 1984-85; 

(b) if so, the percentase of decline' in 
the export .of ,·electronics. loods .wjtb value 
in foreign CKCbanae .duriog 1985-86 and 
show the decJiQC\.jn ~a8 CJxports relate to 
the out put in 1985 .. 8,6; and 

(c) the major factors identified for the 
decline in the export of electronics goods 
statioI' the measures' taken by Governmeni 
to step up exports 1 
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THB MINISTER OF STA TB IN THE 
MINISTRY OP: SCIENCE AND TECH. 
N'OLOOY AN'D MI'NISTBR OF SlATE 
IN THE DEPARTMBNTS OF OCEAN 
DEVELOPMEN1', ATOMIC ENER.OY~ 
ELECTRONICS AND SPACE. (S·HRI 
K.R. NARAYANAN): (8) The export 
durin. 1985 was marainally less than that 
durin, 1984. This does not however 
indicate a trend. 

(b) The percentase of decline works out 
to be 2.5%. The value of exports during 
1985 was worth Rs. 154.50 crores com-
pared to a production durins that year of 
Rs. 2660 crores. 

(c) The main reason for tbe reduction 
in export during '1985 was the reduction 
in export from SEEPZ which accounts 
for bulk of the exports. This was due to 
disturbed industrial relations in a major 
unit. 

A number of policy measures have been 
adopted to promote growth of electronics 
at near-international prices. It is expected 
that electronic export will also keep pace 
with tbe growth in total ploduction. Fur-
ther it is proposed to ident Ify thrust pro .. 
ducts and identify companies with export 
potential and have a continuous inter.\c .. 
tion with a view to solve their general 
and specific problems. Governmeat is also 
framing a new policy to promote soft. 
war~ export. 

Atroeities eo Sebedulecl Cutes/Td"" 

2359. SHRI- H .. B •. p A TIL : 
SHRI SRIBAI .. LA V 

PANIORAHI: 

Will the Minister of WELFARE be 
pJeased to state: 

(a) whether Vnion\ GoverQl1)ent have 
collected information regardina the num-
ber of cases of atrOCK'ies on Scheduled 
Castes and Scheduled Tribes for the 
current year upto end of September" 
1986 ; 

(b) jf' so, the details thereof, State-
wise; and 

(c) the reaction of Union Gover.-
ment? 

THE DEPUTY MINISTER IN TBB 
MINISTRY OF WELFARE (SHRI 
01RIDHAR GOMANGO): (a) and (b). 
A statement is given below. 

(c) To put an end to this problem the 
Governlllent of Jodia have conveyed dom-
~rehensive guidelines contitining precaut-
l?OOry, preventive punitive, and rehabiJj.-
live measures from tinle to time for 
effectively dealing with the crimes a,ainst 
Schedulej Castes/Scheduled Trjbes. 

Statement 

Th~ total number of cases of atrocities committed on Scheduled Castes and Scheduled 
Tribes during 1986. 

- .. ----.-,,~ .. 
s. No. Name of State/U. T. No. of cases reported in J 986 --------_._-. ----

Scheduled C'-lstes Scheduled Trjbes 

1 2 3 .. 
l. Andhra Pradesh ')7 (July) 19 (June) 
2. Assam Not available Not available 
3. Bih~r 388 (March) 48 (March) 
4. Gu.jara~ ~~1 (AUfU8t> U)6 (AuJU,t) 
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J 2 3 4 

s. HaryaD~ 64 (September) Nil 
6. Himachal Pradesh 34 (September) Nil 

(AuIDst. 86 not 
reported) 

7. Jammu and Kashmir 4 (Aulust) Nil 
8. Karnataka 126 (July) Nil (July) 
9. Kerala 205 (June) 33 (May) 

10. Madhya Pradesh 2676 (July) 1827 (July) 

11 .. Mabarasbtra 209 (June) J 18 (June) 

12. Mnnipur Nil 14 (Au,ust) 

13. Melba)aya Nil Nil (July) 

14. Nalaland Nil Nil (July) 

IS. Orissa' 118 (July) 3J (June) 
16. Punjab )0 (August) Nil 

17. Rajsthan 1006 (AUlust) 282 (September) 

18 T_mil Nadu 516 (Aulust) 2 (Augost) 

19. Tripura Nil (A ugust) Nil (July) 

20. Uttar Pradesh 3117 (August) Nil (September) 

21. West Bengal S (July) 12 (July) 

Uoloa Terri torles 

1. Andanlan & Nicobar NJI Nil (Au8ust) 

2. Arunachal Pradesh Nil 4 (July) . 
Dadra & Nagar Haveli Nil , 3. Nil (September) 

4. Goa,. Daman & Diu Nil (September) Nil (Soptember) 
s. Delhi Nil (Aulust) 

6. Laksbadweep Nil Nil (September) 
7. Mizoram Nil 4 (July) 

8. Pondicherry 4 (September) 

--- ......---___ .......... _ ........ .._, 

Tc)tal 8970 2500 

Not~ The month indicated in. brac;~~t ~b~wi t~ data r~ivod u_pto tb,t m~qth~ 
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Pellat ... Ia Rtf .. of Ken" 

2360. SHRI K. KUNJAMBU : 

SHRI V. S. VIJAYA-
" RAOHAVAN: 

Will tho Minister of ENVIRON· 
MENT AND FORESTS be pleased to 
state: 

(a) the names of rivers in Rerala which 
are faciD, pollution; 

(b) the level of pol1ution existing in 
each river; and 

(c) what steps have been taken to 
remove pollut ion from these rivers ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
and (b,. The rivers in Kerala which are 
facing pollution include : 

-Muvattupuzha ; 

-Chaliyar: 

_Periyar; 

--Ka'Jada ; and 

-Chalakudy. 

The levels of pollution in stretches of 
these rivers are beyond the prescribed 
limit of S miHgrammes per litre in terms 
of Biochemical Oxygen Demand ; 

(c) The steps taken include: 

(I) Monitoring stations have been set 
ut) to monitor water quality in 
the rivers .. 

(2) Zoning and c1assification of rivers 
for their designated best use has 
been done; 

(3) Industries have been directed to 
instal pollution contro' devices; 

(4) Bftluent standards have been pre-
SC;ribed for m~jor pon~tin.lunits '; 

(5) Fiscal incentives are provided to 
industries (or instaJJina pollution" 
control devjces; and 

(6) up) action is taken 81ainst tbe 
defaulting units. 

EleetronlCl Units 10 West ~,gal 

2361. SHRI SATYAGOPAL MISRA: 
WiU the PRIME M~NISTER be pleased 
to state: 

(a) whether Government have taken 
any decision to set up any centrally 
sponsored Electronics Units in West 
Bengal during tbe Seventh Plan period ; 

(b) jf 80, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF S rATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): (a). (b) 
and (c). As per the approved Seventh 
plan of the Department of Electronics 
there is no proposal to set up new eJec: 
tronies unit in West Bengal. 

Government encourages the setti1l8 up 
of electronics industries throughout tbe 
country in any pennissibJe area. The 
State Government endeavours to creat 
conditions conducive for setting up such 
industries. Deparhnent of Electronics 
gives necessary guidance. 

. , Minorities Commission Report on 
Communal Violence 

2362. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the Minister of WEL-
FARE be pleased to state: 

(a) whether Central Minorities Com-
mission h'~s submitted its reports; 

(b) if s,o, what are the salient features 
of the findings and the recommendations 
of tbe 'Commis$ion ; anc.1 ' 



83 Wrlttln Answ,s NOVEMBER. 19, 1986 

(c) tbe decision of Government there-
to '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR 'oOMANGO): (a) to (e). 
Central Minorit:es Commission bas so far 
submitted six Annual Reports. The first 
four Annual Reports have already been 
laid before tbe Lok Sabba along with the 
Action Taken Memoranda indicating the 
recommendations and the action taken 
thereon. Fifth and Sixth Annual Reports 
of the Minorities Commission are under, 
examination of the Government and will 
be laid on the table of the House after 
completion of examin~tion. 

Seminar on Wasteland Development 

2363. KUMARI PUSHPA DEVI : 
SHRI KAILASH CHAND 

YADAV : 
SHRI HARI KRISHNA 

SHASTRI: 
DR. KRUPASINDHU BHOT : 
SHRI PIYUS TIRAKY : 

Will the Ministe r of ENVIRON· 
MBNT AND FORESTS be pleased to 
state: 

(8) whether a National Seminar on 
Waste1ands Development was held in 
Delhi between 16th --18th October, 1986 ; 

(b) if so, the m~,in sugestions!recom-
mendations made at the Seminal' ; 

(c) the reaction of Government thereon; 
and 

(d) whelher Government are consi-
dering suitable action on the recom-
mendations/suggestions made at the Seminar'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. A NSARl): (a) 
Yes) Sir. 

(b) The main suggestions/recommen-
dations made at (be Seminar relate to 

(i) identification, 'd'efinitloa, cJauification 
and distribution of wastelands; (ii) map-
ping : (iii) reclamation of wastelands for 
agriculture and afforestation; (iv) water 
conservation and irriantion manaaement; 
(v) environmental protection and coerlY; 
(vi) economics of wastelands development; 
and (vii) people's participation and 
awarenen-raisina. 

(c) and (d). Most of the' recommen-
dations n re in conformity with the thinkioa 
of the Government on the subject add 
action on many of them has already been 
ini t iated. 

Pendipg PensloD cases of freedom 
Fighters In Kerala 

2364. PROF. P.J. KUR1EN: Will the 
Mmister of HOME AFFAIRS be p!eased 
to state: 

(a) the district-wise fiaure of freedom 
fighters in KeraJa who are yet to aet 
freedom fighters penSion : 

(b) the reaSOns for not sanctioning 
these cases; and 

(c) whether the· Government would 
review all rejec.ted cases and arant pension 
10 all the remaining freedom fighters? 

THE MINISTER OF STATE IN THB 
MIN1STRY OF PERSONNEL, PUBLIC 
GRIEVANCES ANn PENSIONS AND 
MINJS'fER OF ,STATE IN THE 
M1NISTRY OF HOME AFFAIRS (SHRI 
P. CI HDAMBARAM): (a) A Special 
Clearance Drive was launched during 
July·August, 1986 when all tbe pendi"a 
pension cases received in time were dis. 
posed of on the basis of evidence 
produced by the appiicanlS, wjthout 
wailing for State Government's verifi-
cation reports, except these having some 
special features. As on 31st October , 
t986, 34 cases Crom Kerala were pendjna 
final deCision. Their district-wise break-up 
is as follows : 



,.,.,....--. ___..~-----..... 
I , ," 

Name of District . No. of cases 
pending 

------...__--- .-~-,-----

I. 
,\ 2. 

3. 
4. 

S. 
6. 

7. 

8. 

9. 

10. 

Ernakulam 

Mahppuram 

'Cannanore 

Atleppey 

Tdchur 

Kozhikode 

Quilon 

TrivandIum 

Pa1ahat 

Idukki 

3 

5 

6 

2 

2 

2 

5 

2 

1 

2 

(b) These cases are pending for want 
of some clarifications sought from the 
State Governmentl applicants. 

(c) Rejected cases arc being rev jewed 
as and when some additional acceptable 
evidence about the suffering of an appli .. 
c~nt is received from him or when tbe 
State Government specifically recommends 
an), case. 

Premature Retirement Sought by IASI 
IPS Officers 

2365. SHRI SOMNATH RATH : Will 
the PRIME MINISTER be pleased to 
state : 

(a) whether the number of lAS and 
IPS officials taking premature retirement 
is increasing ; 

, (b) Steps taken to ensure tbat servjce 
conditions ate bettered and promotion 
a'ICDUeS iricreased to prevent such retire-
ments; 

(c) whether more officers are rttidna 
after the new reform's which involved 
actual chanle of service conditions mid-
stream; and 

, (d)· the steps beiDa taken in this 
••• .,4''1' 

THE DEPUTY MINISTER IN THB 
MINISTRY OF PERSONNBL. PUBLIC 
GRIBVANCES AND PENSIONS (SHal 
BIREN SJNGH ENGTI) : (a) No. Sir. 

(b) Does not arise. 

(c) No, S.r. The rules reJatjng to volun. 
tary tet,rclnent from service under tbe 
All India Services (DCRB) Rules. 1958 
have not been revised recently nol' have 
the other service conditions been changed 
f\)f officers seekina prenlature lelircmcnt. 

(d) Does not ari:;e. 

Forclblt Castration of Boys and Young 
Men 

2366. SHRI SRIHARI RAO : Will the 
Minister of HOME Af'FAIRS be pleased 
to state: 

(a) whether Goverument have seen a 
news item u ppeal'ing in the Indf~1Q Express 
dated the 13 October. 1986 that hundredS 
of boys and young men are forcIbJy 
castrated every year in the country to 
become members of the eunuches empire; 

(b) if so, whether Government have 
made any investJgations in the matter; 
and 

(c) the action taken by Government to 
curb such activitjcs ? 

THE MINISTER OF HOME 
AFFAIR.S (S. BUTA SINGH): (a) Yes, 
Sir. 

(b) and (c). ~ Public Order' ano 'PoJicet 

arc State Subjects. Investigations of tho 
cases referred to concern Sta to Govern-
ments/U. T. Admjnistrations. 

Smuggling of hory fa Kerala aacl Tamil 
Nada ' 

2367. SHRI V.S. KRISHNA lYER: 
Will the Minister of ENV JRON. 
MENT AND FORESTS be pleased to 
state; 

(8) number of tuskers killed by 
poachers for smuBsUDI of ivory in tho 



forests of Kerala and Tamil Nadu durinl 
19&5 an4 till tho end of September, 1916 ; 
and 

(b) the action taken to bust the pop 
ot clandestine ivory traders? 

THE MINISTER OF STATB IN THB 
~UNISTRY OF BNVIRONMENT AND 
FORESTS, (SURI Z.R. ANSARI): (&.) 
Number of tuskers reported to bave been 
killed by ppoachers in the forests of 
Kerala and Tamil Nadu are as fol1ow8 : 

(i) Kernla 

(ii) Tamil Nadu 

1985-86 s 
1986 .. 87 S 

1985 .. 86 - 21 

1986 .. 81 - S 

(b) A statement is given below. 

statemellt 
The foUowiui steps have been taken to 

stop illegal elephant killing aDd ivory 
poaching: 

u) Coordination between the Chief 
Wildlife Wardens of Karnataka, 
Ketala and Tamil Nadu is beina 
organised by regular meetioss and 
e~cllan&e of information on move-
ment of elephants and poachinl 
incidents. 

(ii) Such coordination has also been 
arranged between the middle and 
lower level officials of th* 
s.tatCS. 

,iii) Po\i~ forces of concerned states 
ate extending help aod coopera-
tion to con trois the poathiDI 
problem. 

~\v) Tbe elis~ins 8~~. ellaaaed . in 
anlipoaehmS aCllvltle8 are beIDa 
stlcn&thencd. For this purpose 
tribal trackers have been enaaled. 

l~) ImpIovement in tbe communi-
cation system with the ht1p of 
\o\ephone and wireless network baa 
boCn arranlod. 

(vi) Patrol Guards are beJn.I suitabJy 
amlod. 

(vii) To assist tbe statea in their efforts 
to control poachiD, and iU.p1 
trade in wi1cUifo, a new cenually 
sponsored scheme hu been 
started. The scheme onviaaaes 
equal sharing of the non .. ,ecurrina 
cost belween the Contral and 
State Governments. 

(viii) The Central W.ldUfe Division is 
heine strenlth.ened. 

(i~) The Wild Life (Protectlon) 
Amendment Act~ 1986 bas laid 
down that dealers in imported 
ivory for trade and manufa~tutc 
will also require a llCCnce. No 
sucb licenses Will be lIven for 
Indian ivory. 

ProduetioD/lmport of tatest Radar 
Sfltem . 

2368. SHRI BALASAHEB V lKHE 
PATH,,: Will tbe Minister of DEFENCE 
be pleased to state ; 

(a) whether production of a. new 
sopbisticated radar system recently desian .. 
ed and developed by SCientists of the 
Defen~ . Researcb and Development 
Or~aDlsatlon to detect aircraft at very low 
altitude bas started; 

(b) if Dot, when the production is likely 
to commence ; 

(c) whether the latest radar system 
would be perf~tly suitable for use by tho 
IAF, Navy and tbe Army and their pro-
duct~on would completely meet the 
ICQUlrements of the Serviccs or Ih 
would still require import of simiJ:' 
radar system from abroad; 

(d) whether the latest radar ')'It 
would be eft'ectjve for abe m_H. .tr~ 
ranae ; and I • 

(e) what is the price of a foreiaQ a.k 
limilar radar system aud whal wou: .-: 



its estimated cost wben prod~ced 
indipnoully ? 

THB MINISTER. OF STATE IN THE 
DBPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT IN THE 
MINISTRY OF DEFENCE (SHRI 
AR.UN SINGH): (~) Transfer of techno-
)olY from the development aaency to the 
production agency bas ulready taken 
place. Activities leading towards pro-
duction arc beina tak.en up by the 
production agency. 

(b) Not app.icable. 

(c) and (d). )n national interest it is 
not possible to answer this question regar .. 
dins· the suitabiUiy of the system. 

(c) It is difficult to Si ve cost estimates 
of an imported equivalent system as these 
tactical systems are always custoln desian-
ed to meet specific requirements. 

LauDChlag o(olndlao Satellites 

2369. SHRI RAM PY ARB PANIKA : 
Will the PR.IME MINISTER be pleased 
to state: 

(a) whether there is a pr~&ra~me of 
launcbing more Indian Satellites 10 the 
next two years and during the rest of the 
Seventh Plan period ? 

(b) whether launching stations are 
being sot ready in India ; and 

(c) if not, what are the arranaements 
being made with foreign countries for 
launching the Indian satellities? 

TJ:ffi MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACB (SHRI 
K.R. NARAYANAN) : (8) 

1. Durina the next two years Le., 
1987 and 1988, tbe launch of the 
followina satellites bas been 
planned; 

(0 Two Stretcbed Rohini Sater-
lities (SROSS I and SROSS 
II) throuah the develop· 
mental rughts, of Auamented 
SatelJjte Launch Vehicle 
(ASLV -D I .. nd ASL V -D2) 
to . be launched from Sri-
harikota ; 

(ii) One Indian Renlote Scnsing 
Satellite (lRS-l A) to be 
launched froln USSR 
through a procured Javucher; 

(iii) One Indian National Sattel-
lite (INSAT-IC) to be 
launched throuah a procured 
launcher. 

2. During the rest of t he Seventh 
plan period, the launch of' the 
following satellites has been 
planned: 

(i) Two Satellites, SROSS III 
and SROSS IV through 
ASL V operational flights 
froll1 Sriharikota ; 

(ii) The second IRS SateJlite 
. (lRS-l B). through a pro-

cured launcher. 

(iii) One INSAT Satellite (lNSAT 
~lD) to be launched from 
abroad. 

(b) and (c). A National Rocket 
Launching Ranae already exists in Sri. 
harik.ota in Andhra Pradesh. Launch site 
for launching ASL V rockets and SRO~S 
satellite is already operational. Launch 
site for launching PSLV Vehicles is expec-
ted to be ready in two years, well before 
the scheduled launch of first PSLV in 
1989-90. The approved perspective plan 
for Space Research and Development 
activities for tbe decade 1980-90 inc~udes 
establishment of a new satellite launch 
ranae, if necessary, in cooperation with 
other nalional ase~cjes. Studies in relard 
to tbe establishment of an additional 
satellite launch raole and its tecbnical 
cbaractetiatica are under way. 



• The ln4iaa SaleUl. wbieh will . b.e 
launched from abroad are tho IndWl 
Remote Sensing Satellites, IRS-1A and 
IRS-IB as well as the INSAT-IC an\i 
10 Satellites. The Indian Remote Sensina 
Satellite (lRS-lA) will be laUDC?od, by a 
Soviet Launcher from a launch SIte In the 
Soviet Union in 1987. The INSAT-IC 

11' 'II be launched by an Ariane Sate ite Wl • f the 
Launcher in cady 1988. Op1l0ns or 
other Jaunches are still under st~dy. 

Ovucrol'ding ift Prisons 

2370. SHRIMATI KISHOR~ SINHA ~ 
Will the Minister of HOME AFFAIRS 
pleased to state : 

(a) whelhef there i~ overcrow~lns in 
most or tne prUtons in tbe country, 

\b) whether this is because tbe [ac~H-
, d d b.a .. e not k.ept pace wltb ues nee e 

lncreasio& number of prisoneu ; 

lc) whether Government are aware t~at 
wdlnD "encrate psycbolo&lCal ovcrcro II' • 

conditions favourable to cnmes ; 

(d) if so, what steps have been, taken, to 
reduce overcrowdinl and use penal action 
as a means of psycholoJiea,1 reform of 
prisoners; 

(e) whether there afe luidclines f~om 
h Unloo Government regardml pllaon 

t e . h un' " of ps)'~bo. facilitieS io(:.ludlDa t e pos " 
loaists for jails ; an" 

({) jf so, detaiis thereof 7 

THE MINlSTER OF STATE IN THE 
N1STR Y OF PERSONNEL, PUBLIC 

~ilEVANCES AND PENSIONS AND 
Mit-aSTER OF STATE IN THE 
MINlSTkY OF HOME AFFAIRS (SHRI 

HIDAMBARAl\{) ~ (a) to (fl. T,?C 
~o~ernmenl of India aI:, aware of u$atl,-

ond itions on account of ovo.r .. factolY C d 1) T 
clowdinl in some of the Sta.tes an • I. 

j. 'Prison' boi~. a S~tc ~t, ~t ~ 
for the State Governments ~4 p.T. 
Administrations to take remedial action in 
the mattet. 

. However, the Government of lndi. 
have been' providin, financial Assist. nco to 
tbc states ,for bria,inl about improvement 
in Jail Administrat ,00. A sum of 
RI. 48.30 crores was liven durin. tbe 
period 1979-8. under tbe award ot 
Seventh Finance CommJs8!On. The prio-
rity 8f(88 chosen by the Finance Com-
mission related to nutritious diet, better 
c)othiDB, medical care. jail amenitie$ such 
as water ~uppJy, sanitation and electri-
fication aDd creaticn or additional jail 
capacity. Under the Eighth Finance 
Commission award, funds amuuDlinl to 
Rs. 137.56 crore wHl be provided to the 
States ,dudna the period J985-89 for 
raisins buildings for sub·jails. YOUo,g 
offenders, women prisoners, institutions 
for lunatic prisollClS anil providiog 
amenities in jails and housing units for 
jail staff. 

National Parkl and SauduarJes 

2371. SHRJ CHINTAMANI JENA: 
Will tbe Minister of ENVIRON. 
MENT AND FORESTS be pleased (0 
state : 

(a) the number of national parks and 
sanctuaries in the country as on the 
1 Junuary, 1984, 1985 and J986 j and 

(b) the oxtent of tbe area covered by 
th_ parks and saocCuar;es durina the 
last three years ? 

THE MINISTER OF SlATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): <8> 
and (b). The number of DatiOlUlI park. 
If,ld .. notu.de, in lhe 'country as Oil lst 
January, 1984, 1,98.5 aod 1916 and the 
extent of arca covered. i. IS follOW. : 



..., \ W""." ...... , KAIlTIKA •• 1:9Ot (SAKA) W,III,,, A"., ..... ", 94 

1984 

National Par,k. 53 
Wildlife 

Sanctuaries 247 ' --
Total: 300 

----
Area in sq. kms 1,13,217 

(Approx.) 

Production or Floppy Dlses 

2372. SHRI N. SOUNDARARAJAN: 
Will the PRIME MINISTER be pleased 
to state : 

(a) whether with the increasing demand 
ror computers in the country. there is a,lso 
a demand for producing peripberals hke 
floppy discs for the computers ; 

(b) if so, whether Government ~re 
encouraging private sector to put u~ unIts 
to manufacture such components 10 the 
country ; and 

(c) bow many sucb units have applied 
for industria 1 licences and h9w many have 
been granted '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC· ENERGY

f 

ELECTRONICS AND SPACE • (SHRI 
K.R. NARAYANAN): (a) Yes Sir. 

(b) Yes Sir. 

(c) Out of a total ~O a~plications for 
the grant of Industrial licence ,for the 
manufacture of floppy disk~ttes, 1.6 parties 
have been issued letters or Intent. In the 
case of 3 units thC letter of intent bas 
been converted to industrial Jj~nce. In 
addition, subsequent to the d~Jiceo.jnl of 
,he electronic componeD,t. Jpdust!"f 6~ 

lf85 1'86 
...................... - .. ............... _ ...... .........__... , .. ...,___ ....-_.-...... .,.....,.., 

53 54 

248 253 --- ---
301 301 -_ ---
J.I'3,218 J ,14,276.32 

SIA reil.teltions bave also been giVen in 
thIs area. 

For the manufacture of Floppy Disk 
Drive, 24 unUs bave been Iranted Jetter of 

. inten t/industr ial licence for the manu-
facture •. Du.ring the Calendar year (J 9f'6) 
J 1 applicatIons wer. received for tbe 
manufacture of Floppy Disk Prive Out of 
which seven have been approved. 

Forecast about Ticfal Wa,es 

2373. SHRr P. PENCHALLIAli ; Will 
the PRJ.ME MINISTER be pleased t 
~~: 0 

(a) whether there is any propOsal to s t 
up a permanent machinery to forest tid:. 
waves and forewarn the people living in 
coastal areas; 

(b) if so, the progress made in 
direction so far ; and 

(c) the details of the scheme 1 

'his 

THE 'MINISTER OF STATE IN THE 
M1NISTRY OF SCIENCE ANI) TECH_ 
NOLOGY AND MINJSTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
I)EVELOPMENT. ATOMIC ENER.GY 
ELECTRONICS AND SPACE (SHRi 
K~ R. NARA Y ANA~) : (a) to (c). 
Already such. a mach m~ry ex :sts. While 
the normal tides llnd their heights are ob .. 
served and predic.ed by Survey of Ind' 
tlte likely hei.hts of tidal waves C

L
' Uied J:; 

~by approachins cyclonic storm are pre. 
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dieted by the India Meteoroloafca' Depart. 
ment ADd warnings issued to all concerned 
throulh Cyclone Warning Centres 
established alona east and west 'cansts of 
tbe country. 

Micro Level PI.lUllng for Rural Development 

2374. DR. K. O. ADIYODI : Will the 
Minister of PLANNING be pleased to 
state the extent or structural, institutional 
and aptitudfnal changes made to usher in 
micro level planning to further rural deve .. 
lopment efforts in the country? 

THB MINISTER OF STATE IN THE 
MINISTRY OF P~ANNING (SHRI 
SUKH RAM) : It is envisaged to decen-
trarse the planning process to the district 
level on the lines sugsesttd by the Working 
Group on District Planning for the 
Seventh Plan. The Working Group has 
recommended a gradual step· by-step 
approach towards the goal of decentrlllisa-
tion. Decentralisation is to be taken from 
tbe State to the district level in the first 
phase to be eventually extended further to 
the block level. The Planning Commission 
propoces to playa promotional and 
guiding role by :-

(a) updating the natural resource in-
ventory data at the district level 
through use of remotesensing tech-
niques ; 

(b) continuing the existing scheme of 
sttenghthening the district planning 
mnchinery during the Seventh 
Plan period ; 

~c) organishing tra ining programmes 
in district planning by the Central 
and the State Governments in 
selected institutions; and 

(d) initiating a few pilot projects 
inc:luding action-based research in 
defferent States in the country to 
improve methodologies and pro-
cedures for decentralised district 
planning. 

The recommendations of the Working 
Group have been seQt to th~ State Gov~rn-

menta aad others concerned for necessary 
action. 

Additional AllocatlOft to Trip .. 

2~7S. SHRl BAJU BAN RIY AN : Will 
tbe Minister of PLANNING be pleased to 
state: 

(a) whether Government of Tripura 
have submitted to the Planning Commi-
ssion a proposal for additional aliocation 
of Rs. 2675 lakbs for various development 
projects on 1 October, 1986 ; and 

(b) if so, the steps taken jn this res-
pect? 

THE MlNISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SUKH ~AM) : (a) A proposal for addi. 
tional requirement of Rs. 2135.12 lakhs 
was handed over to the Deputy Chairman, 
Planning Commission in a meetiDI held 
at Aaartala ~n 1st October, 1986. 

(b) The Government of Tripura were 
requested to send detailed proposals for 
an appropriate examination hy the 
Planninl Comm ission. 

Pension to Freedom Fighters of West 
Bengal 

2376. DR. PHULRENU GUHA : Will 
the Minister of •. HOME AFFAIRS be 
pJeased to state: 

(a) whether applications of freedom 
fighters of West Bengal were dealt dire-
ctly by the Ministry of I lome Affairs; 

(b ~ if so. tbe number of cases sanc-
tioned ; 

(c) the number of cases rejected; and 

(d) the number of cases pending? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM~: (~) ~bo ~~ 
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lor freedom tipter. pension are acnerlly 
dealt with OD tbe basis of claims pre- ' 
{erred by the individuals which are duly 
verified aDd recommended by the, State 
Governments. Some cases in exceptional 
circumstances are dealt with directly aJso. 
A 'Jarge number of appljcations were 
pending disposal with the Central Govern-
ment mainly for want of verification 
reports from variou. State Governments .. 
includin8 West Benga '. It was, therefore, 
decided, recently, to deal directly and 
finalise these cases on the basis of docu-
ments furnished by the individuals. 

(b) Pension has been sanctioned in 
16,196 cases so far. 

(c) 59,314 cases have been rejected so 
far. 

(d) 60 cases are pending. 

Deal for Hemlock Slllcoo',.Tecbnology 

2377. SHRI H.M. PATEL: Will the 
PRIME MINISTER be Pleased to state: 

(8) whether the ~ Department of Elec-
tronics has offered the lIemlock 
silicon technology to the R&D organi-
sations, Council for Industrial Research, 
Bhabha Atomic Research and the Indian 
Science Academy for further research: 

(b) whether Government have paid 
Rs. S crores to Hemlock for getting this 
basic technolog,. ; 

(c) whether the technology evolved by 
tbe Mettur Chemicals has been declared as 
obsolete ; and 

(d) if not, what was the necessity to 
10 in for Hemlock technology '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN): (a) Departolent 
of Electronics have informed National 
~h~mi~al 4bo~ator)', PU~~1' l'lationa~ 

Physical Laboratory, Delhi, Bhabha 
Atomic Research Centre, Bombay and 
Indian Institute of Science, Banlalore 
about the availability of certain documents 
on tecbnical know-how acquired from 
MIs. Hemlock Semiconductor Corpora .. 
tion, USA for reference by them in their 
R&D acti vity in the silicon a rea, wi t bin 
tbe pro"isions of the Agreement with MIs. 
Hemlock. 

(b) Government have so far paid a 
sum of Rs. 2,93,12,500 (equivalent to US 
S 2,345,000) out of a total know .. how fee 
of US 8 6.7 milJion. This sum Covers 
Agreement beinB taken on record and 
supply of process package. 

(c) and (d). The Committee, set up by 
the Department of Electronics, had asses-
sed the status of development efforts at 
Mettur Chemicals in 1983 and recom-
mended for import of techno)o8Y from 
Hemlock, since the indjgenous technology 
at that time was not adequate for settina 
up the large sca1e production plant for 
polysilicon required for both photo-voltaic 
cells and semiconductors devices. Sub-
sequently, at the time of taking the 
decision to acquire Hemlock technoJogy in 
February, 1985 the status of development 
efforts and the technology at Mettur 
Chemicals was reassessed and it was 
found that the technoloiY was yet to be 
established at production. level. The 
Government decision in the matter ns 
informed to Parliament on 14th March. 
1985 is as follows : 

"The Government have taken the 
decjsjon to enter into an asree-
ment with the Hemlock Semi-
conductor Corporation, USA after 
a careful assessment of the present 
sta ge of the techno-economic 
viability and cost effectiveness of 
tbe indiaeuously developed 
process. At the saOle time, tbe 
Government will give the funest 
support -'"to the effort for the 
development of indigenous pro-
cess on a commercia I scale, and 
the investment decjsion in reaard 
to the National Silicon Facility 
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will be taken only after evaluatiDI 
the results achieved by the pro-
duction unit of 2S TPA being set 
up by the Mettur Chemicals". 

Regal.risatlon of Ad-Hoc Appointments 
In Laksbadweep 

2378. SHRI P.M. SAYEED: Will tbe 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) the number of posts at present 
held by persons appointed On ad-boc 
basis in Lakshadweep. Department-wise; 

(b) the time since when such ad-hoc 
appointments continue to be ad-hoc ones; 
and 

(c) the reasons for not taking any 
action to rcgularies these appointments 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) to (c). Infor. 
malion is being collected and will be Ldd 
on the Tab!e of the l-Iouse. 

[ Translation] 

Wasteland Development ProAramme 

2379. SHRI VIRDHI CHANDER 
JAIN: 

DR. PHULRENU GUHA : 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(8) tbe State-wise details of the pro-
aress made in regnrd to the Wasteland 

development programme in the country ; 

. (b) the amount allocated to each st.ate 
under this programme; 

(c) the names of States where tb is pro-
gramme has achieved best results; 

(d) if so, whether there is any proposal 
to live special incentives to States to 
make the programme a success ; and 

(e) if so, the desa ils there ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
The Natk,nal Wastelands Development 
Board was created in June, 1985. The 
details of afforestation in 1985·86 & 
) 986-87 (upto 30-9-86) are given in the 
statement· I below. 

The Act ion plan approved by the 
Nationul Land use nnd Wastelands Deve-
lopment Council are given in the state-
ment-II below. 

(b) The de\ails of funds estimated to 
be available for afforestation are given in 
the staten1ent-lII below. The State-wise 
allocation under Rural Developmen 
Programmes of poverty alleviation is on a 
year-to-year basis. Some funds out of the 
Drought Prone Areas Programme, Desert 
Development Programme, Soil Conser-
vation and similar programmes are also 
available for afforestation. . 

(c) No purposeful interstate compara-
tive evalu~,tion of results is feasible, at 
this stage of the proiramme. 

(d) and (e). Does not arise. 
Statement-I 

TarKets and Achi~vem~,.ts und~, Affo,~stallon 
(seed I ings planted in Lakh) 

No. Natne of State/U.T. Targets Achievements Tal Bets Achjevements 1985-86 1985-86 1986 .. 87 upto 
September, 

1986-
1 2 3 4 S 6 
l· Andbra Pradesb 2600 3156 3000 1653.81 
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1 2 3 4 S 6 

2. Assam 400 396 400 588.14 

3. Bihar 1500 1'23 2600 1825.00 

4. Gujarat 2550 2497 1631 1686.00 

s. Haryana 950 937 725 549.99 

6. Himachal Pradesh 550 672 625 440.20 

7. Jammu & Kashmir 350 467 522 217.09 

8. Karnataka 2500 2546 2500 2156.76 

9. Kerala 600 1166 1200 J362.20 

10. Madbya Pradesh 3500 3501 3700 3815.00 

11. Maharashtra 2000 2165 2400 2Jl3.22 

12. Manipur 120 125 160 136.11 

13. Mcahalaya 130 131 150 158.00 

14. Nagalalld 180 269 350 358.89 

15. Orissa 2142 1930 2400 1670.55 

16. Punjab 527 S90 SSO 440.22 

11. Rajasthan 820 958 1100 1202·15 

18. Sikkim 82 82 110 94.34 

19. Tanlil Nadu 1100 1215 2400 520.90 

20. Tripura 150 200 320 255.00 

21. Uttar Pradesh 3250 3548 4500 3974.00 

22. West Benaa} 1100 1115 1400 1313.00 

23. A & N Islands 95 95 120 55.00 

24. Arunachal Pradesh 100 103 125 17.55 
25. Chandigarh 2.90 .. 52 3.40 3.45 

26. Delhi 2S 25 50 31.66 

27. Dadra & Nalar Have1i 30 31 30 27.47 
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1 2 

. 28. Goa, Daman & Diu 

29. Lakshdwcep 

30. Mizoram 

31. Pondicberry 

Total 

3 

32 

0.04 

700 

10 

2&095.94 

4 

45 

0.25 

700 

11 

30200.77 

5 

75 

0.12 

1128 

1~ 

34284.52 

6 

44.92 

O.IS 

128.00 

1.39 

26840.16 

IAchievcmeots are as per Ministry of Pl'oaramme Implementation's September, Report. 

Statemeat"'ll 
Action Plan/or Deve/opme"t of Wasteland:l 

1. Identification of Wastelands : 

The State Governments/V.Ts. have 
been requested to identify was telands in 
thoir territories. whether they be in forest 
area, levenue/common lands or degraded 
farm Jands. 

2.. people's IDvolvemeot ; 

This will be ensured by tbe fOl1owina 
measures: 

(a \ Decentralised Nurseries: People's 
Nurseries i.e. kisans, schools, women, 
)'outh aTOUPs. voluntary aaencies, ,etc. will 
be motivuted to meet the Increased 
demand for seedlings. 

(b) Parm Forestry: Farmers will be 
motivated to take up tree farming on their 
marlinal lands and planting on their field 
bunda. A rational seedlina distribution 
policy should be evolved. 

(c) Tree Growers' Cooperatives: Tree 
Growers' cooperatives sbould be organised 
with the inv01vement of farmers in raising 
and distribution of seedlings and in tree 
plantations. 

(d) Voluntary Agencies: The Grass 
root 8acncies. Mahila Manda)a, Youth 
aroups would also be mot~vated in 
nursery raisioS and tree plantations. 

(e) Tree PaUas: Strips of land alona 
roads, rail, can~ls, etc. and other deara-
ded Jand should be given to the rural 
poor, with usufruct rights on the trees 
planted by them on such lands. 

3. Nodal Aaency : 

The State/V.T. Governments have been 
requested to identify siugle nodal agency 
for ensuring an integrated approach for 
the implementation of the proaramme 
which is being executed by different 
agencies, official and otherwise. 

4. Seed: 

Tbe States/UTs have been requested to 
extend the scope of operation of tbe 
existina State Seed Corporations to 
inClude the production and supply of 
fodder, arass and le.ume seeds to farmers 
on commercial balis. 

5. Lel.IDa of Land. : 

The State/UT Governments have been 
requested to prepare auidelines for leasio, 
of forest and non-foreat wastelands for 
afforestation to the rural poor. 

". Forest based industries must be 
encouraaed to afforest wasteland. to pro .. 
duce ~e raw material needed by them. 
Industrles must also be enthused to raise 
tree cover on wastelands with a view to 
provide employment to the rural poor as 
well as to enable them to Il'OW trees OD • 



remunerative balil. Tho State Governments 
have been requested to draw UP auidolinos 
-for tho lease of wastelaDds to> industries in 
tbis behalf. 

7. Urbaa Fuelwood .... Green Belta : 

The States/UTa have been requested to 
ensure that town and cities bave ,reen 
belts of fuelwood and fodder plantations 
to cater to tbe urban fuelwood and fodder 
needs. 

8. Dearaded Forest Areas : 
States have been requested to identify 

dearadod forests lands and to reforest 
them with fuel wood and fodder species. 

9. Forest DMelopment Corporations : 

The Forest Development Corporations 
ahould obtain wastelands on lease flom 

the GovernlllODta for rai.ina luelwood and 
fodder plaDtationa. 

10. GoverameDt Depart .... tl : 
Government Departments, public sector 

undertakinas aod other bodies/institutions 
haviD,lubstantial areas of UDutiliscd lands 
must brin. lucb land under tree cover. 

11. Media ad Commualcatloa : 

A massive publicity campaian throush 
the traditional media of folk art and 
culture, radio. television and other audio-
visual aids sbould be undertaken to create 
awareness amons the masses. 

12. Monitoring & Evaluation: 

The State/U. T. Governments should 
evolve appropriate mODitori,oa and evalua-
tion mechanisms to ensure quaUtative 
implementation of the proaramme. 
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Reps .... of Roads lad Pavemeat of Jabalpur 
Ca.tomnent Area 

2380, SHRI AJAY MUSHRAN : Wilt 
the Minister of DEFENCE be pleased to 
state : 

(a) whether Government are aware tbat 
various roads gnd pavements of Jabalpur 
Cantonment area are in very bad atate ; 

(b) if so, the amount demanded by the 
Cantonment Board during the year 
1985 .. 86 and 1986-87 (or the repairs and 
the amount allocated to them for the pur-
pose during these years ; 

(c) whether any special grant is propo-
sed to be given to the Cantonment Board 
for this purpose during 1986-87 and 
1987-88 ; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT' OF DEFENCE 
RESEARCH AND DBVELOPMENTIN 
THE MINISTRY OF DEFENCB (SHRI 
ARUN SINGH): (a) to (d). The condi. 
tion of most of the roads and pavements 
in Jaba1pur Cantonment urea is sat isfac-
tory. The Board incurred an e:tCpenditure 
of Rs. 4,07,996/- out of the ordinary 
grants-in-aid and Rs. 5,43,328/· out of the 
service charges on civic amenities, includ-
ins repair & maintenance of roads, during 

Bjhar -------,._----_ .. -. __ ._---_._-
Sixth Plan 
(1980 .. 8S) 

Seventh Plan 
(1985 .. 90) 

404 

642 

the yeaT 1985 .. 86. An amount of Rs. 
1,00,000/- also bas been incurred by 
31.10.1986 during the current year out of 
the service charles. 

'Ale Cantt. Board bas not demanded 
any special grants"IJn .. aJd durin, the year 
1985 .. 86 and 1986·87. No request for year 
87 .. 88 also has been received. 

Per Capita Investment'n UP., BIhar, 
Orlsla 

2381. SHRISATYENDRA NARAYAN 
SINHA: Will the Minister of PLAN-
NING pJeased to state : 

(8) whether the per capita investment 
in Eastern U.P., Bihar and Orissa was 
below the national average during the 
Sixth and Seventh Plans; 

(b) if so, the fisures of per capita in-
vestment during the current and tbat last 
plans in all States ; and 

(c) the reasons fDr the lower figures in 
the eastern area ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNJNG (SHRI 
SUKH RAM) : (a) to (c). The figures of 
per capita investment in U.P .• Bjhar and 
Orissa under the State Plans and CAB 
States' during the Sixth and Seventh P)i.iD 
periods are as follows: 

Orissa 

572 

919 

U.P. 

563* 

832 

(In Rupees) 

All States 

688 

1022 

·For entire State. No separate fiaures for Eastern U.P. 

Investment under the State Plans is 
financed partly by Central assistance and 
partly by States' own resources. Central 
a"istall~ is aIJocated to th~ States accord .. 

ina to the modified/Gudail formula, which 
is weighted io favour of the States whose 
per capita income is below the national 
avera", lik~ Bihar, Orissa ,.nd U.P. How. 
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ever. disparities in per capita investment 
amoDi tbe States arise due to several 
factors. such as, mt)biJisation of State's 
own resources, population, etc. 

Ordnaace Factories 

2382. SHRI ANADI CHARAN DAS : 
Will the Minister of DEFENCE be pleas-
ed to state: 

(8) tbe targetted production by 
Ordnance factories ,fixed for the year 
1986-87 ; 

(b) whether the scheme of workers' 
partiCIpation in management has been 
implemented in all the Divisions of 
Defence PubJ ic Sector Units except in 
H.A.L. Hyderabad ; and 

(c) if so, the reasons therefor "/ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
PRODUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) The gross 
production target for all the ordnance 
factories in value terms has been fixed for 
the year 1986·81 at Rs. 1425 crOfes. 

(b) and (cl. The scheme of workers' 
part icipation in managenlent has been 
successfully implemented in Bhi.lfat E~trth 
Movers Lhnited. Bharat Dynamics Limi-
ted, Mishra Dhutu Nigam and Goa Ship-
yard Limited. In Bharat Electronics 
Limited five shop councils have been set 
up in 'the Ghaziabad unit and efforts are 
being made to implement the scheme in 
the other units by enlisting the coopera-
tion of the Unions. In Garden Reach 
Shi pbuilders and Engineers Limited the 
active and wholehearted support of the 
Union is being sought to successfully 
implement the scheme which has already 
been introduced. 10 Mazagaon Docks 
Limited the scheme has not been imple-
mented so far and efforts are being made 
to enlist the cooperation of tbe Unions. 
In Hiadustan Aeronautics Limited the 
scheme has been implemented in all its 
Divisions except tbe one at Hyderabad 
Where the a~rcemcnt to implement th4!' 

scheme has not so far been silned by the 
employees· Unions. 

( Trana/ation) 

Protectloa of Wlhtllfe Spec'" 

2383. SHRI MAHENDRA SINGH: 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the wild ) ire species in the country 
Which are on the verge of extinction 
according to the International Union for 
Conservation of Nature and Natural 
Resources and the Species Survival Com-
lllission and tbe efforts beiDg made by the 
Government to protect them "/' 

THE MINISTER OF STATE IN mE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
Statement A & B are given below. 

Statemeot-A 

The follow ina specjes of wildlife in 
India nre deemed to be in danger of 
extinction according to the Red Data 
Book published by the International 
Union for Conservation of Nature and 
Natural Resources (lUCN) with the help 
and advice of the Species Survival Com-
mission of the LU.C.N. : 

Endangered Mammals 

1. Lion .. tailed Macaque 

2. Malabar large-spotted Civet 

3. Asiatic lion 

4. Tiger 

5. Snow leopard 

6. Indian wild Ass 

7. Great Indian Rhinoceros 

8. Swamp deer 

9. Manipur brow-antlered dccr 

10. Hangul 

11. Wild yak 

l2. PYJlDY ho, 
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EtUlQIIler.d Birth 

1. Choer phoasant 

1. Great Indian Bustard 

Enda"g.red R~ptile, 

1. River Terrapin 

2. Green Turtle 

3. Estuarine crocodlle 

4. Leatherback turtlc 

S. Hawksbill turtle 

6. Gharial 

7. Olive Ridley 

Endangered Plallts 

l. Dendrobium p..Iuciflorum 

2. Diplomeris hirsuta 

3. Hubbard ia h eptaneuron 

4. Paphiopedilum druryi 

S. Ulmus wallichiana 

Statement-B 

Mailf steps taken lor wildlife co~e'vatlon 
In India 

A number of initiatives have been taken 
in recent years for wildlife conservation in 
India. The impol tant measures are given 
below 

<a> A comprebensive legislation caned 
the Wild Life (Protection) Act, 1972 has 
been incorporated to provide uniform 
Ie.illation for tbe protection of wildlife in 
the country. However, this Act is not 
applicable to Jammu and Kashmir which 
has a similar Act called the Jammu and 
Kaabmir Wildlife (Protection) Act. 1978. 

(b) The Forest Conservation Act, 1980 
checks the indiscriminate diversion to 
non-forest use of forests land whicb are 
the main babitat of wildlife in the country. 

(c) A lood network of protected areas 

in tbe country has been expanded to 
iucludo 58 National Parks and 2'6 aan-
ctuarjes coverins about 3 per cent of total 
land area and about 12 per cent of the 
forest area of the country. 

(d) Speciul projects like Project Tipr 
and Crocodile Project, has been launched 
to save the endanaered species and tbese 
have proved successful. 

(0) Tr..ide and comlnerce as well as 
import and export of wild animals, birds. 
plants and their derivatives are strictly 
controlled. 

(f) Centrally sponsored schemes have 
been launched to aid tbe development of 
National Parks and sanctuaries (including 
Tiger reserves ), anJ zoos to promote 
conservation awareness captive breeding 
and education. For control of poaching 
of wild anirnals and captive breeding of 
endangered species, new schemes under 
the Seventh Plan, have been started. 

(g) A national leveJ institute called the 
wildlife Institute of India has been esta-
blished for providing training in wild lifo 
manaselnent, w ddJife education and 
research. 

(b) Indja is a signatory to five impor-
tant international and bilateral conven-
tions. They are the Convention on 
International Trade in Endangered 
Species of Wild Fauna aoct l.;lora (CITES), 
WetJands, Whalinl. Mjaratory Species 
and with USSR on Migratory Birds. 

(i) The National Wildlife Action Plan 
has been adopted which provides the 
framework of strategy as well as of pro-
gralnmes and projects, t'or wildlife conser-
vation in future. Its malO components 
are: 

-Establishment of a representativo 
network of protected areas, 

-Management of protected areas and 
habitat restoration, 

-WHdlife protection in multi-use 
areas, 
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- RehabjUtatlon of endanaered and 
threatened species, 

-Captive breediDI programme. 

-Wildlife education and interpretation, 

-Research and monitorioa, 

-Domestic leaislatiou and international 
conventions, 

-National conservation stratesy, 

-Collaboration with voluntary bodies/ 
non-governmental oraanisations. 

While acion has been initiated on most 
of tbe components of the Action Plan, 
more notable steps taken are given 
below: 

-A survey of all National Parks and 
sanctuaries and other areas deserving 
protection status has been taktn up 
with a view to strengthen and 
enlarge the network of protected 
areas in the country. Guidelines for 
the preparation of management plans 
of wildlife reserves have been drawn 
up and circulated to all the states 
and Union territories. 

-Guidelines have been developed for 
eliciting people's support for wildlife 
conservation. These have also been 
circulated to all the States and 
Union territories. 

-Review and revision of National 
Forest PoliCj have been taken up to 
incorporate substantial concerns for 
wildlife conservation. 

-Further amendments to the Wild 
Life (Protection) Act, 1972 are under 
exanunation. 

-Captive breeding and rehabilitation 
proarammcs have been launched. 

-Model interpretation facilities are 
being established in some national 
parks and zoos. 

-Wildlife Institute of India has taken 
up wildlife traiDina and re808rcb 
activities in tho field of wildlife. 

(E",118h] 

Special Programmes Cor the States OD 

IDteroatlooal BouDdaries 

2384. SHRIMATI O.K. BHANDARI 
Will the Minister of PLANNING plectsed 
to state: 

(a) whether Governnlent have decided 
to inlplement special prosrammes for the 
developmeot of areas located on the 
international boundaries located in various 
States 3nd Union Territories of Indian 
Union; 

(b) if so, the allocation of funds for 
each Stale and Union Territory under this 
item during the Seventh Five Year Plan ; 

(c) whether Government have decided 
to give priority to these special pro-
grammes in the Sevenlh Five Year Plan; 
and 

(d) if so. the names of States and 
Union Territories which will be covered 
for the purpose? 

THE MINISTER OF STATE IN THE 
MINlSTR Y OF PLANNING (SURI 
SUKH RAM) : (a) to (d). A new pro-
,ramine for the development of border 
areas has been taken up in the Seventh 
PJan as one of the Special Area Pro-
arammes. It has been decided to confine 
tbis Programme to Western border States 
of Rajasthan, Gujarat and lately Punjab. 
A provision of Rs. 200 crores has been 
made in the Seventh Plan for this pro-
aramme. The schemes for the currcnt 
year have been considered by the Ministry 
of Home Affairs, and they have approved 
an allocation of Rs. 12 crores for 
Rajasthan and Rs. 11 crores for Gujarat 
for the current year. 

ModerDlsatloa of Dbarat Electroalc:e 
Limited 

2385. SHRIMA TJ JA Y ANTI 
PA TNAIK : Will the Minister 01 
DEFENCE be pleased to state : 



(a) whetbor GoVertlll\tDt have a pro. 
posal to moderaise Bhare,t Bloctroaica 
Limitod ; 

(b) if 80, the estimated Q08t of the 
. BEL uptradatio4 proaramme ; and 

(c) the details of the proB~a~r.~e envj-
aaaed under the modernisation peo-
aramme'1 

THB MINISTER OF STATE IN THE 
DEPARTMBNT OF DBFENCE PRO .. 
DUcrlON AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) Modernt-
sa tion process in BEL is a continuing 
activity for which inv:?stments upto a 
certain level are within the Company 
Board's powers. Tbe Government. 
through periodical reviews, oversees these 
uparadation and modernisation pro .. 
arammes. 

(b) During 1985-86, Capital expenditure 
for the modernisation projects was about 
Rs. 110 million. It is expected to be 
lls. 140 milhon durins1986-87. 

(c) The modernisation proaramme 
broadly covers the following activities: 

(i) introduction 
Numerical 
Machines; 

(ii) automatic 
SystCllll ; 

of Computer 
Control (CNC) 

Tes' Equipment 

(iii) mutHayer Printed Circuit Boards 
(PCB) facilities; 

(iv) computer-aided desian facilities; 

(v) distributed data proc:easinl ; 

(vi) modernisation of certain process 
facilities in the plants : 

(vii) modernisatjon of optical manu-
facturina facUities in the Machi ... 
'Up unit. 

Free MedICal ~lIltles for FreedoIa 
FJabter. 

2386. SHRJ DINBSH GOSWAMI: 
Will tho Minister of HOMB AFFAIRS be 
pleased to state : 

<a) whether freedom fighters and their 
families are to be given free medical 
facilities in Ooverumellt hospitals thrQuah-
out the country ; and 

(b) when the decision will be imple· 
mented and the type of facilities Ukely to 
be aiven'1 

THE DEPUTY MINJSTER IN THE 
MINlST.R Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENS10NS AND 
MINISTER. OF STATE IN THE 
MJNISTRY Of' HOME AFfAIRS (SHRI 
P. CHIDAMBARAM): (a) and (b). 
Ministry of HeaJth and Family Welfare 
have informed that they have decided to 
provide free in patient and out patient 
medical facilities to tbe freedom fiahters 
on the same scale as Centra) Government 
Officers of G roup 'A' and their depen-
dents in the Central Government bos-
pitals. InstructIons in thjs regard have 
already been issued by them to the 
concerned medical authorities for neces-
sary action. 

Computer Scleace Complex at Natroaal 
lastitute of Oceanoarapby 

2387. SHRI SHANTARAM NAlK: 
Will the PlUME MINISTER be pleased 
to state: 

(8) whether Government bave esta-
blished a computer science complex at the 
National Institute of Oceanoaraphy, Goa; 
and 

(b) if 80, details thereof? 

THB MINISTER OF STATB IN THB 
MINISTay OF SCIENCE AND TECH .. 
NOLOGY AND MINISTER OF STATF 
IN THE DBPARTMENTS OF OCEAN 
DEVBLOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R.. NARA YANAN) ~ {a> and (b). An 
in house computer centre has beon lOt up 
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to cater to R&D and data ,proceuinl 
requirements of National Inatitute of 
Oceanography, Goa. 

Worklaa of Madr .. Atomic Power 
Statloa 

2388. SHRI SYED SHAHABUDDIN: 
Will the PRIMB MINISTER be pleased 
to state: 

(a) the date of commissioniol of 
Madras Atomic Power Station-II; 

(b) number of days that it has been 
operational since inception; 

(c) the averaae capacity utilisation rate 
dur.ns this period; and 

(d) the relative cost of generation of 
power In MAPS-I and 11 as compared to 
the other alternative sources in Talnil 
Nadu? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPME.NT. AfOMIC ENERGY, 
ELECTRONICS AN!) SPACE (SHRI 
K.R. NARAYANAN): (a) Unit-II of 
... ~adras Atomic Power Station attained 
crJticality 0i.1 August 12, 1985 and com-
menced commercial operation since March 
20, 1986. 

(b) Since c0mmercial operation till end 
October 1986, the unit hal been opera .. 
tional for 114 days. 

(C) The capacity utilisation (capacity 
factor) during this period was 42%. 

(d) The current t,l.riff for power from 
Madras Atomic Power Station is 43.03 
paise/kwh. Average cost of leneralion in 
Tamil Nadu durilll 1983-84 is reportod to 
be 15.09 paise/kwh for Hydol and 70.S5 
paise/k wb for Thermal units of Tamil 
Nadu Electncity Board. 

Saa<:tion of Peosioo of Retired MAUtary 
PenoDDel 

2389. PROF. NAIlAIN CHAND 
PARASHAR. : Will the MiDiater of 

DEFENCE be pleased to refer to the 
reply liveD te U.tarrod Q,*&joD No. 
1801 on 30 Jttty.1916 ,reprdlDl .. ~ 
of pension to retired mliltary penoDDf,1 
and atate : 

(a) the details of the 10 cases of ex-
servicemen, w hieh arc pendins ill tlae 
office of the ControUer ot" Defence 
~a:oun ... (Pensions;, AUababad ; aDd 

(b) the hkety oatc by WbiCh aU cases 
peedina tor over uue )ear as 00 date 
would be cleated 'l 

THE MINl~TbR Or SrATE IN T!-iE 
DEPARTM.bMT Or 1.)bl-bNC.b 
.k.l:.~J::.Ait(';H AND .vb VBJ...O.PM~N r 

IN '1 HE MlN.lS'fR 'X' O~' 

DEl-ENCE t~.HRl A.1{UN SlNU!l): (aJ 
4 out ot 10 cases have a.lleady been 
senlell. 01 tbe lenlaillln~, J are pendlDj 
lor want oJ tuU pay LU1l1mUiS!On ecrU-
tieate uno J lor wanl uJ tin~jJ:KlUou ot' 
terms and COnoJtlons or penuunent 
absorptIon in Public Sector Unoertaklllas. 

(b) 3.5 cases of pensJon of rctirioa 
and personnel ale pend,og in respect of 
the 3 Services vi aU .PensIon Otnces 10r 
over a year as on date. 1t IS 1lot possible 
to Indicate the date by which these cases 
can be cJeal ed, however all out eHorts are 
beiDa made 1'or tbeir speedy clearance. 

Number of Ex-ServjcemeD 

2390. PROF. NARAIN CHAND 
PARASliAR; WiH the Minister of 
D~FENCE be pleased to st~te ; 

<a> whether exact 1i&uro5 of Ex-
Servicemen arc neither availabJe With the 
Rajya Saioik. Boards Dor with the Stato 
Governments • 

(b) if 50, whether Government have 
taken any decision to conduct a census at" 
tbe Ex-Servicemen so as to act the e;act 
number of each State, and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DENECE RESE-
ARCH AND - DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SH.RJ 
Ait UN SINGH): <a> It is true tbat exact 
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tlpres of ex-servicemen are not avan.ble 
either with the States or with Saintk 
Board Organisation. However. approxi .. 
mate number of e:tt-servicemen •• 
worked out by Rajya!ZUa Sainik Boards 
in consultation with State revenue and 
'Other connected departments were cen· 
rally compiled by DOR durin, 1984 .. 85. 

(b) and (c). On the recommendations 
of the Hiab Level Committee on 
'Problems of Ex-servicemen·, Registrar 
General Ministry of Home Affairs has 
been approached to incl~de ex-servicemen 
as a separate category in the census to be 
held in 1991 and tbis is likely to be 
agreed to. 

Flnallsatlon of Freedom Fighters Pension 
Case. 

2391. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
HOME AFFAIRS may kindly refer to the 
answer given to Unstarred Question No. 
5891 on 9-4-86 regarding pending cases of 
freedom fighters of H.P. and state: 

(a) the names of 60 freedom fighters of 
Himachal Pradesh district-wise, whose 
cases are being processed for sanction in 
consu1tation with the State Government ; 

(b) whether any cases have so far been 
finalised in respect of any of the freedom 
fighters included in the list of 60 cases 
referred to in the answer to the question 
referred to above ; and 

(c) the steps taken by the Government 
to ensure prompt disposal of the appli-
cations received from the freedom 
fighters? 

TIlE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN mE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): (a) to (c). An 
the pending freedom fighten pensjon case. 
(from Himachal Pr adesb) mentioned in 
reply to Lok Sabba Unstarrad Question 
No. 5891 bav~ 8i~ been decide •• 

'adequacy of Environment A et 

2392. PROF. K.V. THOMAS: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether there is a complaint that 
the present legislation on environmental 
are inadequate; 

(b) whether there is a proposal to 
constitute a National Environmental 
Protection Authority ; 

(c) whether tribunals similar to tbe 
accident. claims tribunal will be set up to 
.'ve compensation to the victims of 
environmental pollution: and 

(d) whether noise pollution be consi. 
dered as a health hazard 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
No, Sir. 

(b) Section 3 of the Environment 
(Protection) Act, 1986 provides for the 
constitution of an authority or authorjties. 

(c) No, Sir. 

(d) Yes, Sir. 

Grants given to Andhra Fradesb for 
Soclaf Welfare Schemes 

2393. SHRI MANIK REDDY: WiJl 
tbe Minister of WELFAItE be pleased to 
state: 

<a) whether the Central Government 
have received any proposals from Govern-
ment of Andhra Pradesh under various 
Social Welfare Schemes durin. the years 
1984·85 aDd 1985·86 ; and 

(b) the details of the allocations of 
Iraots liven to the Government of Andhra 
Pradesh for various Social Welfare 
Schemes duriog 1984-85 and 1985·86 ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR (JOMANGO): (a) Yes, Sir. 

(b) A etatement is siven below. 
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Sta-..t 

Allocatlo" of grants glvi''' to the Gove1'1lm,nt 0/ Andhra Prade,h for varlou, ,oc/al 
we/fa,.e schemel during 1984-85 and 1985·86 

(Rs. in laths) 

Sl. Social Welfare Year and allocation 
No. Schemes of grants Remarts 

1984·85 1985-86 

1. Scholarships for disabled 
persons 20.00 10.00 

2. District Rehabilitation ) Pilot project of 
Centre (DRC) 15.60 ) DRe was san-

) ctioned in Jan., 
) 1985 in Vijaya. 
) wada 

3. pJacement of Handicapped 
through Special Employment -No request 
Exchanges Clod Special was received. 
Cells Nil- 0.74 

4. Welfare of Children in 
need of care and protec-
tion 11.72 25.63 

S. Social Work Education 
and training 16.72 48.73 

., 6. Intel1'ated Child Develop-
ment Services (I CDS) 169.92 451.54 

1. Supplementary Nutrition 
for Pre-School Children 
and Expectant, Nursing Scheme started mothers 10.92 during 1985 .. 86. 

8. Assistance for setting up 
WOmen's Trainin, Centresl 
Institutes for rebabili-
tat ion of women in Distress 
(Welfare of Destitute Women 
and Childrel\) 0.33 0.37 
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SUlpeasioD of Worlc 08 Bulldlag Den1ck 
Barae No. 2 by MazagoD D~k Limited 

2394. DR. B.L. SHAILESH: Will the 
Minister of DEFENCE be pleased to 
state : 

(a) \\hether the Mazagon Dock 
Limited" Bombay after having spent 
nearly Rs. 45 crores on building Derrick 
Barle No.2 bas now suspended the work 
on the project and souaht Government's 
permission to abandon it altogether ; 

(b) if so, the reasons therefor; and 

(c) how is it now proposed to dispose 
of this Derrick Barge 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO· 
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) and (b). MIs 
MazagoD Dock Limited has decided to 
foreclose tbe project mainly on grounds 
of non-viability, ONOC's falling delnand 
for transportation and instalJation of 
heavy lift off-shore structures and the 
general slump in the off shore oil industry 
the world over. A total expenditure of 
about Rs. 40.30 crores was b\)oked on the 
project up to 30 September, 1986. 

(c) No final decision has yet been taken 
by the Government regardins for closure 
of the project. 

Extending tbe Broad Banding Licensing 

2395. DR. B.L. SHAILESH : Will the 
PRJ ME MINISTER be pleased to sta te : 

(a) whether the efforts of Government 
to extend the broadbanding Jicensing 
scheme to the telecom sec lor have run 
into snags; 

(b)' if so. the details thereof; and 

(c) the remedial action proposed in this 
retard ? 

THB MINISTER OF ~TATB IN THB 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AN}) MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN) : (a) Broadbandinl 
in the Telecom sector has yet to be consi· 
dered. 

(b) and (c). Do not arise. 

Hunger Strike by Ex-Servlcemell 10 
New DeIhl 

2396. Sl-IRI SYED SHAHABUDDIN : 
Will the Minister of I)EFENCE be plea-
sed to state; 

(a) whether it is a fact that thousands 
of ex-service staged a nlass hunger strike 
in New Delhi on 1 October, 1986. 

(b) jf so, the major demands of tbe 
ex-servicemen ; and 

(c) Government's stand on these 
demands '1 

TIlE MINISTER OF STATE IN THE 
DEPARTMENT OF nEr-ENCE RESE-
ARC}[ AND DEVELOPMENT IN THE 
MINISTRY ()P DEFENCE (SHRI 
ARUN SINGH) : (a) A number of Ex-
Servicenlen went on a token hunger strIke 
at Boat Club on 1st October, 1986. 

(bl and (c). The major demands of 
ex·servicemen relate to assured employ-
ment after release from the Defence 
Services, terms and conditions on re-
employment opportunities for self-employ-
ment, removal of disparity in pensions, 
restoration of comnluted value of pension 
after the period of commutation, vacation 
of land houses of retiring defence per-
sonnel which had been Jeased out, Inedical 
faci1ities, C:lnteen facilities, etc. 

In order to provide employment 
opportunities to retiring Defence person-
nel, a policy of reservation in Central 
Government Departments and Public 
Sector Undertakings is already in force. 
l .. iaison Officers hllve been appointed in 
all Ministries/Deparhnents PSUs etc. to 
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ensure the implementation of the Govern-
ment orders on reservation f@f Ex-service-
men. ,State 'Governments have also 
provided reservation f)f posts in their 
services for Ex-servicemen to a V:lQ'iDg 
extcint. Avenues of employment of Ex-
aerv cemen in new areas such as Eco Task 
force and specia t peace keeping forces, 
para Military organisations and Defence 
Security Corps are being explored. 

The Department of Personnel & 
Training have issued necessary orders in 
Juty, 1986, regarding the pay fixation of 
re-employed pensioners and retrenched 
employees. The Ministry of Finance 
(Banking Division) have also issued 
necessary instructions regarding the pay 
fixation of Ex-servicemen re-employed in 
Banks. 

Ex-Servicemen are helped in self· 
employment ventures through reservation/ 
allotment of plots, sheds, fertilizer 
agencies, milk booths, etc. They are also 
provided interest subsidy on loans from 
Banks for setting up slnaH industry/agro-
industry. The Ex-Servicemen are also 
given 10% price subsidy on items supplied 
to the Ministry of Defence. 

As regards pensionary matters, the 
terms of reference the 4th Pay Conlmis-
sion have already been amended to cover 
pensionary rna Uers of existing pensioners 
also. 

The issue of restoration of land/houses 
to the retiring Defence personnel has been 
taken up with the State Governlcnts. 
Many of the State Governments bave 
made necessary provisions in their legis-
lation. 

Efforts are being made to enhance 
canteen and medical facilities for Ex-
servicemen. 

Preser,atlon and Mala'eD.nee of Bharatpur 
Bird Sanduary. Rajasthan 

2397. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
ENVIRONMENT AND fORBSTS be 
pleased to state: 
, '. 

(a) the steps taken by Govemment for 
the preservation and maintenance of the 
Bharatpur Bird Sanctuary (Keolade,o 
National Park) in Rajasthan'; 

(b) the number of species of birds in 
the Bharatpur sanctuary; and 

(c) whether any species have become 
extinct, if so, details thereof and the 
reasons for extinction? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
The following steps have been taken by 
the Central Government for th~ preser-
vation and maintenance of the Keoladeo 
National Park in Rajasthan: 

(i) Keoladeo National Park has been 
included in the UNESCO Ust of 
sites of international importance 
as world her j tage. 

(jj) So far Rs. 53.621 lakhs have been 
released as Central assistance for 
the conservation and development 
of the Keoladeo National Park. 

(iii) It is proposed to give from the 
current year onwards 100% assis-
tance on identified non-rccurrina 
items of work under the centrally 
sponsored scheme "Assistance for 
the development of national 
parks", 

(iv) The Central Government has 
permitted and encouraged research 
which wou ld assist the conser 
vation and management of tb 
KeoJadeo National Park. 

(b) Three hundred and fifty three 
species of birds have been reported in the 
Keolodeo National Park, Bbaratpur. 



CoastrllctloD 01 • Caul by Paklltao 
alOal Rajastbp Border 

2398. DR. B.L. SHAILESH : 
SHRI BALASAHEB VIKHB 

PATIL : 

Will the Minister of DEFENCE be 
pleased to slate : 

. (a) whether it is a fact that Pakistan 
bas constructed a ·canal' iuside its teu1-
tory al008 tbe international border with 
Rajasthan near G anganagar ; 

(b) whether this ~canal' is considered to 
be fDore useful to Pakistan as a liefence 
system rather than an irri&aLJon ploject ; 

(c)- whether the Rajasthan Governnlent 
hat sent a report to the UOion (Jovern-
ment on the strategic implicalions of tbe 
'canal' which mIght be extended lUlther 
aloog the border ; and 

(d) if so, (iovernulent's reactlon to this 
new threat to India '8 defence from 
Pakistan '/ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARClf AND DEVELOPMENT IN 
MINISTRY OF DEFbNCE (SHRI 
ARUN SINGH.) : (a) and (b). Ooveru-
mcnt are aware that Pakistan has 
constructed a canalou its terrhory aloDa 
the Interngtional bOlder opposite 
Rajasthan. 'The canal and its western 
bund can serve as a part of border 
defence system of Pakistan. 

(c) Government have received no such 
report from the Rajasthan Government. 

(d) Governmen t keep a constant watch 
on all developlnonts that have a bearing 
on our national security and take appro-
priate measures to ensure full defence 
preparedness, 

Eucalyptus Plantation 

2399. SHRI RAI)HAKANTA DIGAL : 
Will the Minister of ENVIRONMENT 
AND rORESTS be pleased to state : 

(8) whether the private companies have 
been entrusted the task of grow ina 
Eucalyptus jn different pal ts of the 
country; 

(b) if so, the States where such plan-
tation has been laken up ; 

(c) what are tbe private partiesl 
individuals who have been given the 
contract to grow Eucalyptus; and 

(d) the details theleof ? 

THE MINISTER OF STATE IN THE 
MJNlSTR Y OF ENVIRONMENT AND 
FORESTS (SHRl Z.R. ANSAR)): (a) 
No Sir. 

(b) to (<1). 1 he Qut:stion does not arjse. 

Jobs (or llandJcapped P~rsons in 
Rural Area 

2400. SllRI LAKSHMAN MALLICK: 
Will the Minister of WELFARE be 
pleased to state: 

(a) whether facilities for rehabilitation 
of a Ja,ge population of disabled in rural 
at eas are too inadequate ; and 

(b) if so, steps proposed to provide 
more jobs to handicapped liviDS in rural 
areas '1 

THE DEPUTY' MINISTER IN THE 
MINISTR Y Ol~ WaLFARE (SHRI 
GIRIDIiAR GOMANGO): (a) Yes Sir. 
Facihties for rehabilitation of the handi-
capped are poorer in the rural areas than 
in the urban areas. 

(b) A statement is given below. 

Statement 

Government of India provjdes the folio-
wins facilities for p,omotioa employment 
and self~enlplo)'nlent. of the handicapped 
in rural as well as in urban areas. 

Empleyment of the handicapped : 

(i) 3% reservation in group C and 0 
vacancies to the blind, orthopae-
dically band icapped and deaf and 
mute. 
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(Ii) Relaxation in upper aso limit 
upto 10 years to enable handi-
capped persons to enter lovern-
ment service. 

(iii) Med ical standards for entry into 
80vernment satvjce are relaxe~. 
Similar concessions are available 
for appointment in nationalised 
banks nnd central public sector 
companies. 

Selr-EmplopmeDt; , 

(i) Reservation in allotment of shops, 
vending st,ills and kiosks. 

(ii) Reservation of 7~ % ,agencies of 
LPG dealership and petroleum 

~ pumps for nandicapped persons. 

(iii) Loans upto Rs. 6500 at 4% in te-
rest is given by nat ionalised banks. 

(iv) Disabled persous are eligible to get 
loans under the Scheme of 
Ministry of Industry for educated 
unemployed youth. U nder th~s 

scheme a loan upto Rs, 35000/- IS 
8iven to set up self .. employme~t 
ventures out of which 1/4th IS 
subsidy. 

(v) Allotment of telephone booths for 
self-employment by Ministl y of 
Telecommunication. 

(vi) Handicapped persons are liven 
priority in the issue of licenses for 
appointment as postal ageots. 

Other Measures: 

(i) Central Government gives financial 
assistance to voluntary org;1nisa. 
tions to set up trajning and train-
ing.cum-production workshops as 
well us sheltered workshops for 
tbe handicapped. 

(ii) Central Government encuurages 
handicapped persons to work as 
apprentices in small scale and 
vilIaae apo-industrial units. 

(iii) Central Govt. eocouraaea market-
ina of produc,ta manufactured by 
handicapped individuals. 

Revampla8 CSIR 

2401. SHRI MANIK REDDY: Will 
the PRIME MINISTER be pJeaaod to 
state : 

(a) whether CSIR Scientific workers 
have made specific sUUe&lions for re .... 
vamping personnel policies of CSIR to 
the Rev lew Committee ; and 

(b) if so, salient features tbereol and 
aClioll tak.en thereon 'I 

THB MINJSTEk OF STATE IN THE 
MINISTlt Y 01-' SC1ENCE AND TECH. 
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN) : (a) Yes, Sir. 

(b) Representatives of CSIR Scientific 
Workers Association submitted a memo .. 
randum to the RevJcw Committee. Some 
of tlle suggestions made are : 

(i) Reduction in number of ,cades. 

(ii) Five Yearly uniform promotion 
policy without percentqe restric. 
tions. 

(iii) Introduction of rational personnel 
'Policy for administrative staff. 

(iv) System of Confidential Report to 
be repJaced by 'open self a&ltss .. 
ment report', 

(v) Experience to be treated at par 
with academic qualifications. 

. The Review Committee nag not yet sub. 
mitted its report. 

Development of Wildlife S •• c:tuary 
In Andbra Pradesh 

2402. SHRI C. MADHAV REDDY: 
Will the Minister of BNVIRONMiNT 



AND FOItBSTS be pi_led to Itate : 

(a) whether ... u,.. any propos",ls fiGr 
development of wildlife sancturies in 
Andhra Prad.b ; aDd 

(b) if so. tbe dOCaiis tber00f ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRON/MENT AND 
FOKESTS (S'HRI Z.R. ANSARI): (u) 
and (b). A statement is &iven below. 

Statement 

·The followins proposals have been 
received from the State Government of 
Andhru Pradesh for de\'elopment of wJld-
life sanctuaries durinl the current financial 
year: 

1. 

Name ot' 
Sanctuary 

Pocbaram Sanctuary 

2. Nalapattu Sanctuary 

3. Pulicat Sanctuary 

4. Kawai Sanctuary 

S. Eturun8aram Sanctuary 

6. Siw8Iam Sanctuary 

7. Corinaa Sanctuary 

8. Papikonda Sanctuary 

9. Manjira Sanctuary 

10. Srivonkateswar Sanctuary 

11. Kolleru Sanctuary 
12. Project Tiaer 

(Rupees in 
lakhs) 

Amount 
asked for 

2.00 

3.00 

2.00 

4.00 

3.00 

1.720 

1.00 

1.00 
0.825 

4.425 

3.8S0 

14.00 

Vlolatlo .. UDder preveotloJ of Insults 
to Natiaoal HOBOIU' Act, 1971 

2403. SHRI C. MADHAV &EOPI: 
Will the Minister of HOME AFFAIRS be 
pk8lOd to nato : 

(a) whether UDioD ~overmn'Dt bave 

rec:eived any complaints durin8 the last 
two yean reaerdiDI tbe Yiolation of the . 
provisions of Prevention of Ineult. to 
National Honour Act. 1971 ; and 

(b) if 80. the action taken thereon? 

THE MINISTER OF HOME AFFAIRS 
. (8. BUT A SINGH) : (a) No, S~r. 

(b) Does Dot arise. 

CODBultatioo wltb State Governmeat for 
Expediting Central DecllJoDl 

2404. SHRI C. MA I.)}IA~ REDDI: 
Will the MlDisler of })LANNING be 
p leased to state : 

(a) whether Government propose to 
ini tiate a fornl of consults tion with the 
Stale Governments for expeditina Central 
decisions OD their requests for clearance 
and financial assistance on the projects of 
econom ic benefit to the respec;:tive Statea ; 
and 

(b) jf so, which are tbe States wbere 
the teanlS of the Planning Commission arc 
likely to v~sit for this purpose durins tbe 
current financial year ? 

TliE MINISTER OF STATE IN THB 
MINJSTR Y OF PLANNING (SHR! 
SUKH RAM): (a) No such decision is 
on record of tbe Planning Commission. 

(b) Does not arilC. 

Welfare of SCI/ST. 

24OS. SHRI AMARSINH RATHAWA: 
Will the M'lnister of WELFARE be pl.ased 
to state: 

(a) the provision made for the welfare 
of Scheduled .Castes and the Scheduled 
Tribes in the country during the Seventh 
Five Year Plan period ; 

(b) whether Government have given 
hi,h priority for tbe soc ial and ~oDomic 
development of the tribals durin a the plan 
period; 

(c) if cSO, the details thereof; aDd 
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(d) what:, otber steps have been taken 
lor the apUftment of adivaai populatiOb ia 
the country ? 

THE DEPUTY MINISTER. IN THE 
MINISTRY OF WELFARE (SBRI 
GIRIDHAR OOMANGO): <a> Govern-
ment of India bas made followiDJ provi-
sions for development of Scheduled Cute. 
and Scheduled Tribes durinl the Seventh 
Five Year Plan :-

(i) Special Central 
Assistance 

(ii) Centrally Spon-
sored prOlramInc 

both for SCs/STs 

SCa STa 
(Ra. in crores) 
930.00 756.00 

Rs. 240 crores 

In addition, flow of funds frolD State 
Plans for various dcvelopmental pro-
Srammes of 'SCs and STs is also ensured 
under Tribal Sub·Plan and Special Com-
ponent Plan. 

(b) Yes, Sir. 

(c), It is proposed to assist economically 
forty lakh S'f families to enable them 
cross poverty line. Petails of strateBY are 
liven in Chapter 15 of tbe Seventh Five 
Year Plan document. 

(d) Devolopmental proaramlues for STs 
will also be taken up undcr the Twenty 
Point Proaramme, 1986. 

Birds Affected by Nuclear Radiation of 
Cberaob)'l 

2406. SHRI V. TULSIRAM: Will the 

Minister of ENVIRONMENT AND 
FORESTS be pleased to atate : 

(a) whether a largo number of misra-
tory birds that canle from Siberia etc. 
via USSR to India have been found to be 
affected by tbe nuclear radiation leaked 
out from Chcrnobyl in Kiev in the Soviet 
Union; 

(b) if 80, the names and place. of the 

bird aaoctuariea in tho couatry whore tbeII 
birds neatod aad tbe adver. effect. of . 
Duclear radiatin on Indian birds ; aD4 

(c) the steps taken to DCutraliac tho 
radiation effects on birds to.efber with 
tho Dumber of birds killed/died as a result 
Of radiation ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF bNVlRONMENT AND, 
FORESTS (SKRI Z.R. ANSARI): (a) 
No, Sir. 

(b) Miaralory birds come to IndIa from 
Siberia and elsewhere and the milealion 
is presenlly under way. These birds seek 
rerule both inside sanctuarIes and natio-
Dal parks and elsewhero. They normalJy 
do not breed in India. 

(c) The Bombay Natura) History 
Society who have been carrying one bud 
rio.lJjna to asccrtain the miarauon routes 
and patterns of such miaratory birds has 
aiven the opinion that we do not receive 
any bird on milralion from the areu of 
Soviet Russia near which the ChemobyJ 
power station is situated. As a measure 
of bbundant caution we are as.kina the 
Bhabha Atomic Research Centre, Bombay 
to carry out radiation tests OD some mil" 
ratory birds randomly cauaht for this 
purpose. There are no reports of any 
birds dyin, of radiation in tbis country. 

Funds for MNP to A.P. 

2407. SHRI V. TULSIRAM: Will the 
Minister of PLANN ING be pleased to 
state : 

(a) the allocation of funds made for 
tho minimum needs prOlrammes durina 
tho Fifth, Sixth and Seventh Plans by tho 
Union Government for Andhra Pradesh; 

(b) tbe extent to whicb tbo standard of 
life of rural and .divasi folk has improved 
includiDa Scheduled Caste/Scheduled 
Tribes under the prolramme ; 

\~) whether the allocations made have 
been fuUy' utilised for the specific purpO" 
ses for whicb made jf 80, details tb~reol 
aDd if Dot. the reasoDS thereof • aDd 
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(d) whether Government are consider-
ina to allocate mOro funds to Andhra 
Pradesh for tbe purpose, if 10. details 
tbereof? 

THE MINISTER. OF STATB IN THE 
MINISTRY OF PLANNING (SHRI 
SUKH RAM) : Ca) and (c). The outlays 
provided for the various components of 
tbe Minimum Needs Proaramme (MNP) 
in the Fifth, Sixth and the Annual Plan 
1985.86 of Andbra Pradesh and expendi .. 
tute in respect thereof. are liven in 

Statement I below. Shortfall is mainly 
because of Jow performance in the Nutri-
tfon sector. 

(b) Achievements made under the 
various components of Minimum Needs 
Proaramme contributins to improvement 
in quality of life of ~ral folk includina 
Scheduled Tribes, are liven in Statement 
II below. 

(d) No. Sir. 
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Sl. 
No. 

Item 

t. Literacy 

2. lofant mortality per thousand 

3. Death rate per thousand 

4. Landless labour allotted houscsites 

5. 0) Health .Sub .. Centre 

(il) Primary Helllh Centres 

(iii) Community Health Centres 

6. Population covered under improve-
ment of urban slums 

7. Number of children/motbers covered 
under Nutrition proarammes 

8. Percentage of people below poverty 

Line: 

Rural 

Urban 

. J 9. Villases covered under fura) water 
SUI ply 

)0. Rural population covered by water 
Supply 

11. (8) Total number of villages eJectri-
fied 
Of wbich number of viliascs 
electrified under MNP 

(b) Total number of pump sets 
energised 

or wbich number of pump sets 
ener,ised under MNP 

. . 
12. Villaaes connected by roads (with 

population of 1000 and above) 

Level reached aa in tho year sbown iD 
bracket 

24.6% (197J) 29.9% (1981) 

111 (1974) 86 (1981) 

14.6% (1971) 11.1 (1981) 

8.52 lakbs (31.12.19) 15.50 lakhs (1984.8S) 

3994 (1979-80) 6129 (1984-85) 

420 (1979-80) 555 (1984·85) 

7 (1979·80) 27 (1984-8') 

N.A. 15.62 lakhs (1984-85) 

0.40 lakhs (1979-80) 8.00 lakhs (1984·85) 

45.4% (1977-78) 38.7% (1983-84) 

37.2% (1977·78) 29.5% (1983·84) 

4063 (1979-80) 12lS7 (1984-85) 

167.4 lakbs (1981) 307.95 Jakhs (1985) 

16435 (1979-80) 22854 (1984-85) 

746 (1979-80) 1548 (1984-85) 

405 J 27 (1979 .. 80) 646945 (1984-85) 

797 (1979-80) 2139 (l984.~S) 

5373 (1980) 5733 (1985) 
~''fIO' 0- ,_ ~ •• : .. 
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2408. SHllIMATI PATBL RAMABBN 
RAMJIBHAI MAVANI : Will the 
Mintatel' of WELPAllB be ploased to 
alate : 

(8) whether Government bave initiated 
v,riovs welfa.re prolramme for Scheduled 
Casta, Scneduled Tribes and backward 
cl .... s of tbe aoc.iety in the country; 

(~) if so, :tbe details .thereof ; 

(c) the number of persons benefited 
"Joder the prolrammes in Gujarat and 
other States includjng Union Territories; 

(d) whether Government propose to 
provide one crore houses to scheduled 
caste persons under the Indira Housinl 
Scheme by 1990 ; and 

(e) jf so, steps taken to implement the 
scheme 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): <a> and (b). 
For the development of Scheduled Castes 
a comprehensive strate8Y comprisiDI of 

three component.· ,Iz. Special CompoDeat 
Plan lor the States and Central Miniltrieaj 
Special COl)tral A.sistancc and ScheduJed 
Castes Development Corporations. evolv-
ed and jmplemented durins .he Sixth Plan 
is heiDI continued dudo8 the Seventh 
Plan. Similarly, for Scheduled Tribes I 
comprehensive stratelY of Tribal Sub-Plan 
and Special Central Assistance is beiDI 
coftUnued. Separate schemes for '·Other 
B(1ckward Classes' are formulated, imple-
mented and monitored exclusively by tbe 
State Governments. 

(CI A statement is given below. 

(d) and (e). Under tbe Indira Awaaa 
Yojllna, 10 lakh houses for Scheduled 
Ca.stes/Scheduled TJ ibes and freed bonded 
labourers are proposed to be cODstt·uctod 
during the Seventh Five Year Plan. The 
scheme has been launched as plut of the 
RLEGP and allocations under this scheme 
are made OD year to year basis. POI' tho 
year 1985-86 and 1986 .. 87 a total amount 
of Rso 225 crores has been aUocated 10 
the State/Union Territory o o vern mea tl 
under the scheme. So far, bousing pro-
jects worth Rs. 306.38 crores involvinl 
construction of 3.14 lakhs houses have 
beeD approved ·under tbe programme. 

Statement. 

Gujarat 

Numb~, 01 Schedul.d Ca$t~I/Sch.dukd Tribes/amilies economically 
olliited to enable them to cros, the poverty lin. during Sixth 

Plan (1980-85) and 1985-86 

Number of families assisted 
Sixth Plan 

(l980-8S) 1985-86 

Seb·~duJed 

Cutes 3,Sl,864 51,'50 
Scbeduled 
Tribes 4,05,095 66,995 

AU India Scbeduled 
Castes 1,03,23,710 22,72,930 

Sc;beduJed 
Tribe. 39,66,609 8,72,157 
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2~. SHRIBANWARILAL 
PUROHIT: ; 

SHill V. SREENIVASA 
PRASAD: 

SHRI ,UMAKANT MISHRA : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

<a) whether the attention of tbe 
Government bas been drawn to a press 
news item captioned "India facing foreign 
threat" 8S reported iu the Indian Express 
dated 26 October, 1986 ; 

(b) jf so, whether Government are 
aware that tbe difforent communal groups 
in the country are setting aid from the 
foreiao countries : and 

(c) the reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTER OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MI~ISTRY OF STATE IN THE MINIS .. 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) to (c). Govern-
ment are aware that some institutions are 
receiving foreign aid social, educational 
and cultural activities etc. The aaencies 
concerned are vigilant and take appropri-
ate action, under tbe Jaw, whenever speci-
fic instances of misuse of foreign funds 
come to notice. 

Enquiry ID Cases or Pollee Excesses 
In Deihl 

2410. SURI SUBHASH YADAV : 

SHRI DHARAM PAL SINGH 
MALIK: 

SHRt MOHD. MAHFOOZ ALI 
KHAN: 

SHRI SAItFARAJ AHMAD: 

SHRI HAFIZ MOHO. SIDDIQ : . 

Will the M.inister of HOME AFFAIRS 
be pleased to Ita te : 

, 
<al tho details of cases iD Dolbi Jlbic~, 

came to Usht durin. the last two years . 
. when ,rima ItICf- evideaoe .oo.ed polleW 
excesses either in jail or durin. lavesti .. • 
tiODl ; and . " 

(b) whether Government 'propose to' 
have all these cases thoroughly enquired 
for d~idjn8 remedialstepl in this lOprd ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF 'PERSONNEL, PUBLIC 
GRIEV ANCES AND PBNSIONS A~D 
MINISTER OF STATE IN THE MINJS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) and (b). The 
details of such cases and the action taken 
tberein is indicated in the statement giveD 
below. 

Statemeat 

1. Q\Se FIR No. 848 dated 19.7.8S 
under sections 354/342/323/506/317/ 
34-IPC P.S. Kalkaji. 

On the complaint made by one Smt. 
Madhu of Ambedkar Nagar on 19.7.1985 
for illegal detention in Police Station, tbe 
above case was rcaisteted in which ODe 
Sub-Inspector and one Constable were 
arrested and also placed under suspension. 
The case is pendioa trial in the Court. 

2. Case FIR No. 192 dated 15.4.86 
u/s 4S2/323/4~6/427-IPC P.S. 
Lajpat Nalar, New Delhi. 

A complaint was made that some 
Police offiCials of Police Station. Lajpat 
Naaar entered the premises of the Home 
for mentally retarded peROns, Lajpat 
Nagar and beat up tbe staff on duty and 
the inmates. The complaint was invcsti· 
lated by tbe Vigilance Branch of Soutb 
District, but the. alleaatioDI was Dot subl-
tantiated. 

3. Cue FIR No. 176. dated 20.5.86 U/I 
304/330/218/201-IPC P .S. Greater 
Kailasb, ~ew Delhi. 

The Hiah Court of Delhi found lOme 
uDusual facts in the investiaation of • 



case uader aeotion 309 JPC,in wbicb 0De1l 
Bharat. Bhusban. had' died 1.0 police cus-
tody." "A case was relisteted apbiat tbe 
Sub-lnlPCldor and the Head Constable 
CODCefoCd aQd is being investiaated by tbe 
Crin1e Brancb of Delhi Police. 

4. Case, FIR. No. 30a dnted 25.10.86 
uls 302/343/330/34-IPC P.S .. 
Gandhi Nagar, Delhi. 

One Suraj Singh was arrested on 
12.8.85. He was f(lund dead t .... e same 
night. The inquest has been conducted 
by the Executive Magistrate. who conclu-
ded that the police officials of Police 
Station Shakarpur and Gandhi Nagar 
were res,)onsible for the death. A case 

'has been registered against 6 police offi-
cials. 

, S. Case FIR No. 336 dated 24.8.86 
P.s. Patel Nagar, Delhi. 

One person was alleged to have been 
killed by the police personnel. A case 
has been registered against 3 police offi-
cials and they have been arrested. 

Indent for Rubber Bullets (rom 
Karnataka 

2411. SHRI V.S. KRISHNA JYER: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the quantity of rubber bulletS' inden-
ted by the Karoataka Government during 
the last two years ; 

(b) out of the indented, quantity, -bow 
many r~bber bullela have been supplied so 
far; and 

(c) when the remaining rubber bullets 
are .likely to be supplied? 

THE MINISTRY OF STATE IN THE 
MINISTRY OF PERSONNEL, P'UBLIC 
ORlEVANCES AND PENSIONS AND 
MINISTER. OF STATS IN THE MINIS. 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) = <a) ·to (c). Tbe 
Bureau .of Police' Aeaeatcb and Develop-
ment bad produced a Ihnited ,number of 

·38 mm rubber bullets (1209) as an experi-' 
meotal measure. Tbese were distributed 
to"~ f~w selected States for trial purposes. 
Bncouruaed by the good results, all Statesl 
UTa were asked to 'given their require-
ments of rubber bullets. The same were 
received and accordinlly an order for 
their production has been placed on the 
Ordnance Factory. The requirements of 
all the indentor. including Karnataka \'tilt 
be met when the rubber bullets become 
Elvailable for issue. 

Degradatloo of Forests 

2412. SJ.IRJ RADHAKANT DIOAL : 
Will tbe Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(a) whether in hilly and mountainous 
regions and in tribal areas tbe deforesta-
tion has assumed serious proportioDs ; 

(b) whether the dear Idation of forests 
and the soil erosion have further agrava-
ted the earlier problem of poverty ; 

(c) if so, the measures proposed to be 
taken to check further dearadation of 
forests in the tribal areas; and 

(d) tbe details tbereof 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): 
(a) Deforestation has assumed serious 
propoItions in some hilly and mountain-
ous regions as well as in some trJbal 
areas. 

(b) Though no systematic study has 
been made' to correlate poverty with de-
gradation of forests and soil erosion, 
indications are tbat degradation of forests 
8J)d, soU ~r~jon have adversely affccted 
the quality of life. 

(c) and (d). Measures taken or pro-
posed to be taken are : 

!(i) Improved land-use practjces. 

(ii) Afforestation to increaso tbe area 
under veaetative cover. 



(iii) Wasteland development. 

(iv) Intearatcd river valley and eco-· 
development projects. 

(v) SoU conservation in important 
watersheds. 

(vi) Protection and better manalcment 
of wildlife habitats and areas signi. 
ficant for nature conservation. 

(vii) Promotion of use of alterDaUve 
fuel to reduce pressure· OD forests 
on account of firewood extractioD. 

(viii, Closure of vulnerable forest areas 
to grazing. 

(ix) Strengthening of forest protection 
forces. 

(x) Introduction of inlproved fire-
fighting methods. 

(xi) Identification 
repl'-lcc wood 
railways. 

of materIals to 
ill industries and 

(xii) Stricter control on functioning of 
saw and veneer mills. 

(xiii) Control on shirtic, cultivation. 

(xiv) Risorous implementation of tbe 
F'orest (Conservation) Act, 1980. 

Sp.~-e Research at l~rt'aadrUDl Space 
CeDtre 

2413. SHRI K. MOHANDAS : 
PROF. P.J. KURIEN : 

SHRI V.S. VIJAYARAGHVAN : 

Will tbe PRIME MINISTER be pleased 
to state: 

(a) whether there is any proposal to 
expand the range of research activities 
carr ied ou t by Vikram SarCtbbai Space 
Centre at Trivaodrum durina the S:venth 
Plan; and 

(b) if so, the details tbereof ? 

THE MINISTER OF STAT'B IN' THE 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND MINISTBR.·OF STATS 
.IN THE DEPARTMENTS OF OCBAN 
DBVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACB (SMRI 
K. R. NARAYANAN) : (8) Yes, Sir. 

(b) Provision bas been ·made in tbe 
Seventh Plan for a Inajor launch vehicle 
development Project, viz., the Polar Satel-
lite Launcb Vehicle (PSL ) as well as 
otber miscellaneous, R&D activities 
amouDtinl approximately to Rs. 460 
crores for tbe Vikram Sarabhai Space 
Centre and for the Liquid Propulsion 
Systems UOJt located at Valiamala near 
TrivandruOl. In additioD, a provision 
of about Rs 100 crores is made in tbe 
Seventh Plan for the development of a 
more powcr rul Gco-synchronous Launch 
Vehicle (GSLV) envis8gina the develop-
ment of indisenous launch capabi !ity for 
the launch of the second generation 
INSAT-II class Gco-synchronous satel· 
lites by 1993 .. 94 time frame. 

Methodology for Programme 
ImpiemeDtatloD 

2414. PROP. SAIFUDDIN SOZ ; Wi)) 
the Minister of PROGRAMME IMPLE. 
MENTATION be pleased to stale: 

(a) wbether tbe methodology adapted 
reaardiDI the proaramme implementation 
requires a review ; 

(b) what is the existJDI modul operandi 
adopted by his Ministry ; and 

(c) the saJjent fegtures of tbe new 
metbodolol), beiDI evolved ? 

THE MINISTER OF PROGRAMME 
IMPLEMBNTATION (SHRI A.B.A. 
GHANI KHAN CHOUDHURY): <a) 
aad (b). Perform1DCe of the Infrastructure 
Sector. aDd implementation of 20-Polot 
Proaramme and Central Projects COlUOI 
more than Rs. 20 crares are monjtofed 
witb reference to the r taraets fixed for the 
period/year and . the abortfaII8/~8 hilb-



U.hted aDd reported to the concerood . 
authorities. 

(c) Efforts arc constantly made to 
improve tbe system,. of monitoriol 
wherever possible. 

Electronks Gooels Prodllftd by 
Small Seale , ....... 

2415. SHRI MOHANBHAI PATEL: 
SHRI CHINTAMANI lENA: 

Will the PRIME MINISTER be pleased 
to state : 

(a) whether small scale industries have 
entered in the field of electronics lood8 ; 

(b) ,if so, the details of help rendered 
by Government to small scale industries ; 

(c) the details of electronics loods 
manufactured in the small scale indust-
ries ; 

Cd) whether the items fixed for manu-
'acture in small scale units will not be 
manufactured by big industr.es ; and 

(e) what steps are being taken to deve-
lop elecironics industry in small scale 
sector in the cuuntry 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE "AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN) : (a) Yes, Sir. 

(b) The development of small scale 
industries beioa a State subject, tbe State 
Government provides the requisite infra-
structure to the entrepreneurs SSI sector. 
The State financiul corporations and 
nationaUsed banks provide financial assis-
tance to such sma)) sea Ie units. General 
assistance for development of electronic 
industry i& provided by Central Govern-
ment. 

Facilit:es of calibration, testing and 
development support are. beiDI provided to " ;. .. " . ~ . .. .., .. 

the electronic industries. in particular to 
small and medium scale sectors, throulh 
a network of Electronics Reaional Test 
Laboratories and Electronics Test and 
Development Centres established in vari-
ous partl of tbe country. 

, (c) Small scale industries cover consu .. 
mer electronics like television. tape recor-
ders, radios etc., professional electronics 
like mini/mtcro-computer, industria 1 pro-
cess control devices. measuring instru-
ments etc. and eJectron ic components like 
antennas, loud .. speakers, micro motors, 
T. V. tuners etc. 

(d) Certain items are reserved for 
manufacture by small scale industries and 
entry by organised industries in these 
items is not allowed. 

(e) A list of 130 electronic end-products 
have been identified by Government for 
de-centralisation in favour of Industries 
Authorities in the Ststes/UTs so as to 
enable further development directly. witb-
out, referriD8' to the Central Government. 
The list is beiDg reviewed from time to 
time with a view to expand it. In addi-
tion to tbis, there is graded excise con-
cession in favour of small scale sector for 
various industrial products includiol 
electronic products except a few which 
are subject to speCia I excise policy of the 
Ministry of Finance. Various motivatio-
nal programmes including training pro-
grammes are being conducted ,1t various 
regions of the country by the Office of 
Development Commissioner (Small Scale 
Industries) throu8b a network of Small 
Industries Service Institutes, their Branches 
and E'lttension Centres. 

(T,an'/allon J 
Social Forestry Projects 

2416. PROF. CHANDRA BH~NU 
DEVI : Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to 
state the names of the areas in Bihar 
covered under social forestry programme 
so far 1 ~ 

nIE MINISTER OF ENVJRONMENT 
A~~ FO~ESTS (SH~l BHAJAN "'AI..) : 
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.In aeneral, Socia 1 Forestry covers the 
entire State of Bibar. 

The Bihar Social Forestry Project with 
external assistance from Sweden covers 
tbe districts of : 

1. Sahebaaoj (Santbal Paras.nas) 

2. Dumka 

3. Godda 

4. Deoghar 

S. PaJaman 

6. Hazaribasb 

7. Giridih 

8. Dhanbad 

9. Sinabbbum 

10. .Ranchi 

11. Gumla 

12. Lohardaga 

The names of the districts covered 
under the Centrally Sponsored Rural 
Fuelwood Plantation Scheme are given 
below: 

I. Santbal Paraganas 

2. Bhagalpur 

3. Oiridjh 

4. Dhanbad 

S. }-[aza r; bash 

6. Gaya 

7. Aurangabad 

8. Nalaoda 

9. Monahyr 

10. Robtas 

11. Nawadab 

Maximum Prlee of Colour Television set 
2417. PROF. CHANDRA BHANU 

DBVI : WiIJ the PRIME MINISTER be 
plea~d to stat~ : 

, <8> whether Government propose to til 
any maximum price for colour ·television 
sets: and 

(b) if not, the steps proposed to brin. 
the colour televisJoD price to a reasonable 
level? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN) : <a> No, 
Sir. 

(b) Government has taken the followina 
steps to ensure availability of adequate 
number of TV sets at reasonable prices. 

(i) Issuing industrial approvals 
liberally, without any upper limit 
on capacities so that economically 
viable level of production could 
be achieved and competition 
encou raged ; 

(ii) A high power TV Co .. ordinition 
Comm~ttee under the Chairman-
ship of Secretary t Electronics is 
functioning with representation 
from Ind ian TV Manufacturers 
Association and Electronics 
Components Industries Asso .. 
ciation. to review and nl0nitor the 
progress of manufacture of TV 
Sets; 

(ijj) Electronics Trade & Techno)ogy 
Development Corporation (ET&T). 
a public sector undertaking under 
the Department of Electronics, ' 
under their 'Material TecbnololY 
Brand Name" (MTB) programme 
is providing help to industry to 
produce quality products at reaso-
nable Cost by supplying material 
procured by them in bulk alonl 
with neceSS,lCY technology: and 

(iv) The recent package of fiscal 
concessions announced by tho 
Government on 16th June, 1986 
~tld r~tionafised the import d~ty 
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structure for a comprehensive 
range of raw materials piece p;trts 
and consumabJes .used by the 
electronic components industry 
across the entire spectrum. This 
measure will significantly assist in 
making available local components 
for crv receivers at a reasonable 
price. 

Use of MariDga Tree 

2418. DR. G. VIJA Y A RAMA RAO: 
SHRI MANTK REDDY : 

Will the Minister of ENVIRONMENT 
AND FORESTS be plensed to state: 

(a) whether Moringa tree is a native of 
India but is neglected and is being increa-
singly used outside I ndia as medicinal 
plant, water purifier, oil source, spice, 
insectiside etc. ; 

(b) steps proposed to cultivate this 
plant in the country; and 

Cc) whether any studiel)/Jevelopment 
work has been conducted on this species? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORBSTS (SHRT Z.R. ANSARI): (a) 
Moringa is a native of lod ia and is widely 
cultivated in our country- It is also 
reported to have been introduced in other 
countries for various uses. 

(b) and (c). In view. of the fact that the 
species i~ widely cultivated by individuals 
and its regeneration techniques/ 
are well-known, there is no immediate 
need to conduct studies on its propa-
gation. 

Disciplinary Pr()c~din~s Against lAS 
Orficers 

2419. SHRI V.S. KRISHNA IYER: 
Wilt the PRIME MINISTER be pleased 
to state: 

(a) the total number of I AS Officers 

facit:lK discipHnary proceedingS" under All 
India Services (I)iscipJinary a~d Appeal) 
Rules. J 955. in 1986 so far; 

(b) out of them, how many belona to 
Karnataka State Cadre; 

(c) number of complaints received in 
1986 against lAS Officers of Karo8taka; 
and 

(d) action taken on theae complaints '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL~ PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BJRE~ SINGH ENGTI): (8) and (b)' 
Disciplinary Proceedings against 83 lAS 
Officers are pending with the various 
State Governments and the Central 
Government. These include 7 lAS 
Otlicers of Karnataka Cadre. 

(c) and (d). 6 complaints were received 
ag~inst 1 lAS Officers of Karnataka 
Cadre. out of which 3 were referred to 
the State Government for appropriate 
action and 3 were filed as no further 
action was fo~nd necessary after 
examining the complaints. 

[ Translation] 

Setting up of Hill Electronic Corporotion 

2420. SHRI l-{ARISH RAWAT: Will 
the PRIME MINISTER be pleased to 
~tate = 

(a) whet her Hill EJectronics Cor-
poration has been set liP with some 
working capital fdr the development of 
electron ics industries in the hilly areas of 
Uttar Pradesh; 

(b) if s(). when this Corporation was 
set U!l and what was its initial capital; 

(c) whether this corporation has 
recei ved sonle letters of intent for setting 
up these industries ; 

(d) if so, the number thereof alongwith 
the date of receipt of each of them and 
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the name of industry to which they 
belona; 

(e) whether this Corporation has 
selected pLlces for setting up these inl]uCJ-
tries; and 

(f) if so. the ntlmes of places where 
these will be set up and the date from 
which construction work is likely to be 
started in respect of each such industry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCB AND 
TECHNOLOGY AND M1NlSTER OF 
STATE IN 'fHE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN) : (a) tt) (f). 
The inform'ltion is being collected and 
will be laid on the Tab1e of the Lok 
Sabha. 

Dev,lopment of Trlbals In Uttar Pradesh 

2421. SHRI H·\RlSH RAWAT: Will 
the Minister of WELFARE be pleased to 
state : 

(a) the details of the 61eas coveled 
under trihal sub· Plans in Uttar Pradesh 
and the ~d(l)Cd(ion made <l1I1 ing the 
Seventh Five Year Plan, sub Plilll·wise ; 

(b) whether Central Government wil1 
provide all the funds required for the 
implementation of these schemes; and 

(c) if not ~ the detaHs of (he Centre 
and State's sh~\rc ii, this regard? 

THE DEPUTY MINISTER IN THE 
M1NlSTRY OF WELFARE (SHIH 
GIR1DHAR (iOMANGO): (~I) to (c). 
Tdba{ suh~ (~lan of (]((ar '1radesh com-
prises of areas in two districts of Khed 
and Gonda. The project area in Kher; 
district has 41 villllges in Nighasan tehsil 
whereas the project area in G,)tlda dis-
trict has 46 villages In Balrtmpur tehsil. 
State Government h IS estimated a flow of 
Rs. 479.53 lakhs for Kheri Project and 
Rs. 440.20 lakhs for GondH MADA 
pocket from out of the State Plan funds 

for the 7th Plan period. Dl.lring the same 
period. Central Government in Ministry 
of Welfare would provide an estimated 
amount of Rs. 70 lakhs for ITDP .. Kbery 
and Rs. 20 bkhs for MADA .. Oonda as 
Special Central Assistance. In addjtjon, 
about Rs. 50 lakhs would be Biven for 
development of primitive tribes to the 
State duriog the Seventh ·Plan period. 

IEntlish) 

l1nemployment among Scientists 

2422. SHRIMATI KISHORI SINHA: 
WiU the PRIME MINISTER be pleased 
to state: 

(~t) whether any scientists registered in 
the scientists pool live years ago are stjJJ 
unemployed; 

(b) if so, reasons thereof; 

(c) whether setting up of in-house 
laboratories in our medium and large scale 
enterprises wHl help ~lbsorb unempJoyed 
scientiJic manpower; 

(d) whether import of technology and 
ploducts from abroad is one of the 
reasons for scientists in the country 
rCJllilining unempJoyeJ ; and 

(c) if so, what steps are being taken to 
remove this built-in-bias against indige-
nous technoioBY '/ 

THE MINISTER OF STATE IN THE 
MINISTRY OF SClliNCE AND 
TECHNOLOGY AND MJNlSTEJ{ OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRON1CS AND 
SPACE (SBRI K.R. NARAYANAN): 
(a) amI (b). There is no registra !ion for 
scientist's pool. Some highly QualiiJed 
scientists who are not employed iUC 
appointed 8S pool onicers by the CSIR. 
Tllis appoilltment is normally for a period 
of three years. We have no information 
on how many remain unemployed afl er 
leaving Scientists Poo1. However, about 
80% succeed in obtaining employment 
during their tenure as Pool Officers. 
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(c) Yes, Sir. At present over 900 in .. 
house R&D laborator~esl recognised by 
the Department of Scientific and Indus .. 
trial Research \ are establisbed in the 
country. In 1975-76 about 13000 pers~n­
Del were employed in these R&D U~ltS, 
whereas in } 985-86, this number has nsen 
to about 47000 personnel. Some of th~se 
R&D personnel would be scientific 
manpower. 

(d) No, Sir. Industries based ~n 
imported technology alsu require scientific 
manpower to absorb the imp.orted t:chr~o­
logy. lndustries proposl11g torelS" 
collaboration involving payment of over 
Rs. 2 crolcs arc required to submit a plan 
for absorbing the techno'ogy thrpugh 
reseal ell and development. Execution of 
this plan lequires employment of scientific 
manpower. 

(e) Does nllt arise. 

Lobbies of Forei~o llflfentc Supplies 

2423. SHRI SYED SHAHARUDDIN ; 
Win the Minister of DEFENCE be ple;l. 
sed to state : 

(a) whether Government are aware of 
an organised lobby in the counlry repre-
senting foreign suppliers of defence equip-
ment; 

(b) whether steps have been taken to 
restrict the access of the lobby to the 
Min istry of Defence at all levels ; and 

(c) whether Government have put 
foreign suppliers on notice to deal directly 
with Government and Dot through local 
agents? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESE· 
ARCH AND DEVELOPMENT IN THE 
MINISTRY OF DEFENCE (SIIRI 
ARUN SINGH); (a) Government have 
seen reports to this effect in the Press. 

(b) Yes, Sir. 

(c) Before commencing negotiations 
with foreigD suppliers, they are informed 

that tbe Govt. do not recognise Indian 
~genls, ClOJ that negotiations should be 
nlade with Government direct. 

Animals in Sanctuaries/National Parks 

2424. SHRI MAHENDRA SlNGH: 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(.1) the number of different species of 
animals in e,.lch s;~nctuary{N8tional Park; 
and 

(b) the efforts proposed to be made to 
save the endangered species? 

THE MINISTI. It OF STATE IN TilE 
MINISTRY OF I.:NVIRONM('NT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
A corhplctc tabulation of each animal 
species in every n'alional park & sanctuary 
of the counlry has not been made; only 
the major animal, bird and reptIle species 
have been tabulated: 

(b) The efforts proposed to be made 
to save endangered species, arc as 
follows ;-

I. Financial outlays for Central 
Sector and Centrally Sponsored 
Schemes on wildlife COil SCI vation 
have been enhanced from 
Rs. 1046.89 lakhs in the Sixth 
Plan to Rs. 3500.00 lakhs in the 
Seventh Plan. A funtler enhance-
ment of outl.ty is under consi-
deration. 

2. Special status surveys are being 
conducted for SOme of the endan .. 
gel ed species and of the conser-
\lation measures being tt ken 
specially t\.) ensure their survival 
and rehabilitation in the wHd. 

3. Emphasis is being given to scien-
t i tic management of zuos and 
captiv~ breeding of endirngered 
spee:es. 

4. A new centrally sponsored scheme 
"Assistance for captive breedin8 
and rehabilJtation of Endansered 
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species" has been started recently 
on equal cost-sharing basis bet· 
ween Central and State Govern .. 
ments on identified non-recurring 
items of expenditure. 

s. Another new centrally sponsored 
scheme has been taken up recently 
for giving assistance to control 
poaching and iHegal trade in 
wildlife, also on equal cost sharing 
basis between the Centr~d and 
St:lte Government on identmed 
non-recurring items of expendi-
ture. 

6. A special scheme for the Conser-
vation of Rhinos in Assam has 
been approved f(lT giving ]00 per 
cent assi~tance, with an out\ay of 
Rs. 500.00 takhs for the Seventh 
Pl"n. 

7. Export-Import Policy for wildlife 
and products thereof is being 
made more stringent. 

8. A survey of existing national 
parks and sanctuaries and of 
habitats of endangered species as 
yet not included in the above 
mentioned protected areas, is 
being undenaken to both better 
manage existing protected areas 
as well as to establ ish new pro-
lected areas where essential. 

9. The Wild life (Protection) Act, 
1972 is further being amended. 

10. The wildlife Institute of India at 
Debra Dun, recently having been 
given autonomous status, is to 
train wildlife managers and to 
coordinate Wildlife research. 

(Translationl 

Transfer of Land for Roads in Madbya 
Pradesh 

2425. SHRJ IvtAHENDRA SINGH; 
SHRI DILEEP SINGH 

llHURIA: 

WiIJ the Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(a) whether due to non-transfer of land 
by the forest department for the roads ' 
passing through forests "in Madhya 
Pradesh, hurdles are coming in the way 
of construction 01 alre:ldy sanctioned 
rouds in dacoit infested and tribal areas 
under the Rural Landless Employment 
Guarantee Progl amme ; 

(b) if so, whether Union Government 
are allowing Madhya Pradesh Forests 
Department to transfer land at State 
level for the already sanctioned roads 
with a view to speed up the construction 
work of these roads ; 

(c) if not~ whether a policy is beina 
evolved to solve this problem; and 

(d) the time by which it is likely to be 
finalised '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SARI Z.R. ANSARI): (a) 
No, Sir. 

(b) to (d). Do not arise. 

tEnglish] 

Development made in R,.bablUfating 
TrJbals of K:erala 

2426. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister 
of WELFARE be pleased to state : 

(a) whether follow up reports on 
improvement if any, made subsequent to 
Prime Minister's visit to the tribal areas 
at Attapaadi and Idukki in Kerala have 
been caned fOI ; and 

(b) if so, details of the improvements 
made and the Quantum of funds spent on 
tbe same? 

THE DEPUTY MINISTER IN THE 
MINfSTRY OF WELFARE (SHRI 
OJRJDHAR GOMANOO): (a) Yes, 
Sir. 



Written Answers 

(b) Al'art from a number of small 
schemes };kc setting up of community 
Centres fitted with T.V. and radio sets, 
supply of sm,okeJess chullahs, rehabili-
tation of tribal families on account of 
Perjyar tiger project, formulation of 
{raining programmes under the super-
vision of the Ministry of Personnel. etc. 
a health-project scheme for trjbals in 
Attnppady at a total cost of Rs. 1.70 
lakhs has been s'Jflctioncd and the scheme 
is in progress. 

The working of the Tribal sub .. Plan 
Programmes is also being streamlined. 

[Translation] 

Import of Computer Kits 

2427. PROP. CHANDRA BHANU 
nEVI: Will the PRIME MINISTER be 
p leased to st~ ~ te : 

(a) whether ready-made kits of com-
puters are being imported; 

(b) whether Government propose to 
take any concrete steps to reduce the 
import of these kits and to increase their 
production within the country; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): (a) For 
specialised computers for Process Control, 
Mainframe Super Mini range of comw 
puters some kits are allowed as a part of 
t he Phased Manufacturing Programme 
(PMP). However the PM P approval for 
Manufacture of Minicomputer/Micro-
processor based systerm does not include 
import of ready~ade kits. 

(b) and (c). Yes. Sir. The manu-
facturing programme is governed by the 
Phased Manufuturing Programme which 
promotes progressive increase of indi-
leoisation consistent with economic 
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viability. As demand for micro-computers 
~llc~eases, it is expected that availabity of 
Jndlgenous cOQlPOUents will also incroase. 

[Engll.\h] 

Target for Afforestation In the Sevtllth 
Five Year Plan 

2428. SJIRIMATJ D.K. BHANDARI: 
WI)} the MInister of ENVIRONMENT 
AN 0 FORESTS be pleased to state : 

(a) whether Government have ear-
Inarked taraet for afforestation in the 
Seventh Plan ; 

"b) if so, the details thereof; 

~c) the aJlocation of funds, State and 
limon territory-wise. made in the Seventh 
Plan; and 

(d) whether this programme of affore-
station has aoy priority in the Seventh 
Plan for border StBtes like Jammu and 
Kashmir, Gujarat, Punjab, West Benaal, 
MeahaJaya. ArUI1~IChal Pradesh and 
Sikkhn? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF ENVIRONMENT' AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
Yes Sir. 

(b) The perspective plan for affore-
station for the period 1985-86 to 1989-90 
IS given below : 

Year Target (Million Cumultative 

1985-86 

1986·87 

1987-88 

1988-89 

1989·90 

ha.) 

1.5 (Achieved) 

1.7 

2.3 

3.0 

4.0 

1.5 

3.2 

S.S 
8.S 

12.5 

(c) The details of outlay under "the 
Forestry Sector for the Seventh Five Year 
Plan . Period and estimated outlay for 
afforestation including social forestry 
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tlaereunder are given in the statemcm t 
below. 

(ii) drought prone areas anJ desert 
rOlion 

(d) Priority is for afforestation of 

(i) eco-sensitive Himalayan reaions 
of the country 

(iii) coast a 1 areas 

(iv) areas deficient in fuelwood 
supplies and the like. There is no 
other priori ty for Border States. 

Statement 

Anticipaud outlay lor Allortfntatlon Under St!v~Dth Five Y,ar Plan 

(Rs. in lakh) 
~--""- ----.. --__ ... _--_ .... __ ._-- ... ---_ .. _-----.-_- --_._---

S. State/UT 
No. 

'---~"""""---'-

I 2 

1. Andhra I>radesb 

2. Assam 

3. Bihar 

4. Gujarat 

S. Haryana 

6. Himachal Pradesh 

1. Jammu & Kashmir 

8. Karnataka 

9. Kerala 

10. Madhya Pradesh 

11. Ma harashtra 

12. Manipur 

13. Meahalaya 

14. Nagaland 

J ,. Orissa 

16. Punjab 

17. llajuthan 

Outlay for VII Five 
Year plan (Forestry 

Sector) 

Estimated outlay for 
afforestation including 
Social Forestry for 

V II Five year pi an 
.. -----_._-, --- .------.~.~----,,--

.3 4 

6570 4599 

7000 4900 

4500 3150 

12964 9075 

6700 4690 

11684 8179 

3392 I 2374 

6200 4340 

7000 4900 

7877 5514 

10600 7420 

1441 1009 

2900 2030 

1800 1260 

4S00 31S0 

3200 2240 

4"5 3489 
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1 2 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Denaal 

Total States 

23. A & N Islands 

24. Arunachal Pradesh 

2S. Cbandigarh 

26. Dadra & Nagar Haveli 

27. Delhi 

28. Goa, Daman & Diu 

29. Lakshadweep 

30. Mizoram 

3t. Pondicherry 

Total UTs 

Grand Total 

Rural Fuelwood Plantation 10 Orissa 

2429. SHRIMATI JA Y ANTI 
PATNAIK: Will the Minister of EN .. 
VIRONMJ;NT AND FORESTS be pleased 
to state : 

(a) whether the plantation programmo is going on jn the Coastal areaS of Oris~a 
under the scheme of rural fuel wood plan-
tation programme ; 

(b) whether tbe European Economic 
Community has been ,ivin, fiDaDcial 

3 4 
-_ -~ __ 4_~. ____ .. __ ~._. __ ........ ___ .... _. ____ ... ~ 

SO 665 

7000 4900 

1'00 1050 

16200 11340 

S04S 353J 

-- --
134008 93805 --

, )200 
840 

3000 2100 

162 (13 

429 300 

210 147 

600 420 

1500 1050 

130 91 

7231 5061 

141239 98R66 

. assistance for the Co;,sta 1 Shelter belt pr(l-
gramme; 

(c) if so, the amount fanded in Jast 
three years by EEC and the Central 

<Jovernment in implementation of plan. 
tation programme in the Coastal sea of 
Orissa; .nd 

(d) the details of the plantation pro-
Iramme undertaken in those ureas ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONtv1ENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
Yes. Sir. 
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(b) The details will be coneeted and 
placed OD the Table of the House. 

(c) Tbe Centtal Government gave a 
arant of Rs. t 14.45 lakbs under the 
Cent, aUy sponsored Scheme Social Forestry 
incJuding Rural Fuelwood Plantation for 
plantation programme in coastal .atelJS of 

Orissa during the Jast three y.ears. 
Details of the amount funded by EEC 
will be conected Clnd placed on the Table 
of the House. 

(d) The details of plantations raised 
unJer the Scheme of Rural fuelwood plan-
tation in the coastal districts of Orissa 
during last three years are given below: 

--_._---_._ .. _----.. -------_ .. --...... ---
Name of districts 

Balasore 

Cutfack 

Puri 

Oanjam 

Central Assistance ror Elephant Proor 
Trenching 

2430. SHRIMATI JAYANTI PATNAIK: 
Win the MINISTER OF ENVIRON-
MENT ANn FORESTS be pleased to 
state = 

(a) the amount of assistance sought by 
the Government of Orissa from Union 
Government for elephant proof trenching 
and other activities of Chandaka Elephant 
Sanctuary in Orissa: 

(b) the amount s(lnctioned by Union 
Government; and 

(c) the details of the Central assistance 
provided to the State of Orissa for that 
purpose during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
F()RESTS (SHR} Z. R. ANSARI) ~. 
{a) and (b) Under the Certrally spon~o:­
red scheme for "Assistance for Deve-
lopment of Sanctuaries".. an amount 
of Rs. 16.00 Jakbs was approved for 
the year 1984-85 on essentiai identified 
items, against Rs. 49.60 lakhs requested 
for by the State Government of 
Oriss:l. Durina 1984-8S, an a010unt of 

Plan tation raised in hectares 

1983-84 

1983.00 

2478.68 

2641.82 

. 1984-8S 

1190.00 

712.SG 

1820.00 

1985-86 

666.00 ' 

500.00 

1422.00 

200.00 

Rs. 8.00 lakhs was released to the 
State Government for development of 
the Chandaka Elephant Sanctuary. The 
full utilisation certificate for tbis amount 
h:.s not yet been received. Financial 
assistance sought during 1985-86 and 1986-
87 is Rs. 51.50 ]akhs and Rs. 70.00 lakhs. 
respectively. Further release of amount 
will depend entirely upon the progress of 
the work. utilisation of the fund 
released earlier, and the genuine conser-
vation purport of the items for which 
funds are asked for. 

(c) The items on wh ieh Central 
assistance was provided to the Slate 
Government of Orisa during 1984-85. for 
the development and protection of 
Chand aka Elephant Sanctuary, are as 
under :-

i) Electric fencing over 60 knls. 

ii) Habitat improvement 

hi) l)igging of six. tanks for providing 
water facilities 

iv) Construction of roads 

v) Purcilase of diesei jeep with trailer 

vi) Purchase of tracto~ with (folIe>, 
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vii) Purchase of field and laboratory 
equipment 

viii) Acquistion of land 

Staff Strength In Central Stores Supplies 
and guidelines for obtaining supplies 

2431. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI : Will the 
Minister of DEFENCE be pleased to 
state : 

tal the statI strength in the Depart-
ment of General Stores Supplies as on 31 
December. 1984 and at present; 

tb) what are the rules, regulations, 
procedure and guidelines for placina 
orders on the approved contractors and 
on the OeM; 

(c) whether there is any discontentment 
amongst the approved contracto~s ; and 

(d) if so~ the reasons therefor and the 
remedial steps being taken in the matter 1 

THE MINISTER OF STATE IN TilE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL) : (a) There is no 
l)epartment of General Stores Supplies. 
There is, however, a I)irectorate of Ins-
pection ( Stores) in the Directorate General 
of Inspection and also a Technical 
Committee (Stores) which are both under 
the administrative control of the l)epal t-
m ent of Defence Production and Supplies. 
The I)irector of Inspection (Stores) is the 
Chainnan of t his Technical Committee. 
The authorised staff strength of the Direc-
torate of Inspection (Stores) and the 
Technical Committee (Stores) on 31-12,84 
was 4605 and 8 and is presently 4256 
and 8 respectively, 

(b) Orders are placed on approved 
contractors after following the prescribed 
Government purchase procedures. No 
order on OCM has been placed so far by 
the Technical Committee (Stores) or the 
Supplies Division of the Department of 
D~f~nce Production and Supplies. 

(c) No Complaint has been received by 
thir Department in this regard. 

(d) Does not arise. 

DowDll'ard Trend '0 RafnfaJl 

2432. SHRI HUSSAIN DALWAI: 
Will the PRIME MINISTER be p'eased 
to state: 

(a) whether Government have taken 
note of the fact that there has been a 
consistent downward trend in rainfall in 
various States in recent yectrs ; 

(b) Jf so, the causes of the SC3nt rain-
fall; and 

(c) the effective measures contemplated 
in tbis regard ? 

THE MINISTER OF STATE IN THE 
MINISTY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY 
ELECTRONICS AND SPACE (SHRi 
K.R. NARAY ~NAN): (a) No change 
of trend is observed in rainfall pattern 
in any part of India. The variations 
observed .He of random nature. 

(b) and (c). Do not arise. 

Black Cat Commandos Unlrorms 

2433. SHRf SUBIJASH YADAV : 
SHRI DHARAM PAL SINGH 

MALIK: 
SBRI M. RAGHUMA REDDY: 
SHRI NITY ANANDA MISRA: 
SIIRf SANAT KUMAR 

MANDAL; 

Whether the Minist er of HOME 
AFFAIRS be pleused to state: 

(a) whether GO'/erom~nt's attention 
has been drawn to r~port appearing jn 
Hindustan Timt.!s dated 29 October, 1986 
wherein it has been sLit cd that COJnman-
,,"OS Black Cat uniforms numberins J()() 
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have been found m issiog at the New 
Delhi Railway Station; 

(b) if so. whether any inquiry h3s been 
conducted jnto the incident; and 

(c) action tuken by Government in 
this regal d ? 

THE MINISTER OF HOME 
AFFAIRS (S. BUTA SINGH) : (a) to (c). 
There are no Black Cat Comnlandos as 
such. A consignment of 29 bundles con-
taining Black Dangri eS for use of Natio-
nal Security Guard Personnel was booked 
with the r;JIlways from Gw.:.dior for New 
Delhi On 1st August. 1986. On August, 
9, 1986 at the time of ddivcry at New 
Delhi Railway Stutiol1 9 two bundles con-
taining 92 Dangries were found short. A 
report to this effect has been lodged with 
the Railw~lY Police and the matter is 
under invesliga t ion. 

Control of Noise Pollution 

2434. SHRl SUBHASH Y ADAV : 
SHRI DI-IARAM PAL SINGH" 

IvIALIK : 
SHRIM.RAGHUMAREDDY: 

WIU the Minister of ENVIRONMENT 
AND FORESTS bl: p}r.,;:tsed to stale: 

(a) whelher noise pollulil)n has consi-
derably incre-ls!;!d in the country during 
the bst lhr~c years, particulady in the 
metropoli tan ci tics ; 

(b) if 51), the steps taken to minimise 
the nois~ pollution; and 

(e) whether any extra funds have been 
allocated for the purpose 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSA.RI) : (a) 
and (b). N~) ~pecitic study has bl..!cn con-
duct cd to ascertain the trends of noise 
pollution during the last three years. 
However. according to pilot surveys in 
metropol'Ltn cities, noise levels are high 
in cert;Jin localities exceeding 8S decibels 
during peak hours of traffic. 

\ " 

Improvement in road 'and traffic move-
ments, restriction on use of loud hOlDS, 
regulated movements of heavy vehicles 
Hnd pub I ici ty campa ign are among th e 
steps taken under the civic laws by the 
local authorities. 

The Eqvironmcnt (Protection) Act, 1986 
also includes provision for enabling en .. 
forcement of noise pollution control 
measures. 

(c) No, Sir. 

Central Projects Completed 

2435. DR. SUDHIR ROY: Will the 
Minister of PROGRAMME IMPLE-
MENTATION be pieased to state: 

(a) particulars of the Central indus-
trial, power, railway, irrigation and other 
projects whose foundation stones were 
laid by the Pritlle Minister during the 
period 1980 to 1985 ; and 

(b) pa-ticulars of the plojects which 
have been cOlllp:eted, projects of which 
have not yet been taken up and particu-
lars of the projects which are yet to be 
completed 1 

THE MINISTER OF PROGRAMME 
IMPLEMENTATION (SJ-IRJ A.B.A. 
GHANI Kl-IAN CHOUDHURY); (a) 
and (b). The infornlation is bdnS collec-
ted and will b~· pl:.tccd on the Table of 
the House when available. 

Centrally SpoD!9ored Programmes 10 
West Bengal 

2436. S}-IRI GADADHAR SAHA: 
Will the Minister of l'LANNING be 
pleased to state: 

(a) the particulars of tbe new centraJJy-
sponsoreJ industrial projects for West 
Bengal included in the Seventh Fjve Year 
Plan; " 

(b) the projects proposed by the West 
Bengal Government for implementation 
during the Seventh Five Y Ct\f Pia~ 
~criod ; and ' 
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(c) the particulars of the projects pro-
posed by the West Bengal Government 
and approved by the Union Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SUKH RAM) : (a) The Seventh Five 
Y~ar Plan includes under Village & Small 
Industries sector iln intensive ser:culture 

'developnlent project in West Bengal. This 
centrally sponsored project is estlmated 
to cost Rs. 9.66 crores over a period of 5 
ye:lfS. Benefits from thre.) new centrally 
sponsored schemes under the handloonl 
sector viz. : thrift fund scheme, \\orkshed 
cunl houses for handloom weavers and 

collection of statistics, would also flow 
to th c State of West Bengal alongwith 
other States. There are no cent. aUy 
sponsored schemes in the I.:. rge and 
medium industries in the c:.!ntr~d sector. 
However, a list of central industrial pro-
jects/schemes located in West Bengal, 
alongwith the Seventh Plan outlays is 
given in Statement-I below. 

(b) and (c). A list of the schemes 
proposed by the Government of West 
Bengal for inclusion in the Seventh Plan 
for the State Sector aJongwilh the Seventh 
PLlo outlays is given in Statem<':Dt-II 
below. 

Statement_l 

Seventh Plan outlay lor Central Industrial and 
Mineral Projectl for West Bengal State 

s. No. Name of Undertaking/Un it, 
SchenJe 

1 2 

I. Durgapur Steel Plant 

a) Captive Power Plant 

b) Additions, modifications, replacement, 
renewals, township etc. 

c) Modernisation Programme (N~w Schenle) 

2. Alloy Steel Plant 

a) Expansion Stage I & II 

b) Additions, modification, replacements, 
renewals, township etc. 

3. IndlaD Iron & Steel Co. Ltd. 

a) No. 10 Coke Oven B'lttery complex 

b) No.5 Coke Oven Battery complex 

c) Additions, modifications. township etc. 

d) New Schemes (Modernisation etc.) 

(Rs. crores) 

Seventh Plan outlay 
(1985-90) 

688.03 

28.03 

20000 
460.00 

94.2.3 

66.23 

28.00 

151.65 

1.77 

37.88 

87.00 

25.00 
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4. Biecce Lawrie & Co. Ltd. 0.10 

S. Bridge Roof & Co. Ltd. 15.00 

6. Balmer Lawrie & Co. Ltd. 3.61 

7. HI ndustan Fertilizer Co. Durgapur & Haldla 73.68 

a) Cap1ivc Power Plant, Durga~ur 2.14 

b) I--~aldia Project 41.98 

c) Ammonia, Storage Facil ities 1.52 

d) Captive Power Plant, Haldia 2.64 

e) Revamping, Durgapur 20.00 

f) Replacements, Renewals, Durgapur S.40 

a) Grants to HFC for fertilizer 'Division 
Programme 9.00 

h) Grants under Indo-EEC Fertilizer Division 
Programme 3.00 

8. Bengal Chemicals & Pharmaceuticals Ltd. 3.00 

9. Bengal Immunitv Ltd. 5.00 

10. Smith Stainstreet Pharmaceutic~)s Ltd. 3.00 

Engineering Unit (Public/Enterprises) 179.52 

1), Bharat Brak cs & Valves Ltd. 3.S0 

12. Braithwaite & Co. Ltd. 13.00 

13. Burn Standard Co. Ltd. 39.22 

14. Jessop & Co. Ltd. Calcutta 11.00 

IS. Mining Et Allied Machinery Cor. 8.80 

16. Bharat Process & Mechanical Enga. Ltd. 4.00 

17. Lagan Jute Machinery Co. Ltd. 4.00 .. 

18. Hooghly Dock & Port Eogg. Ltd. 7.00 

19. Tyre Corp. of india, Kalyani 30.00 

20. Dbarat Ortbalmic Glass Co. 14.00 
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1 2 

21. Cenlent Corp. of India-Jt. Venture 

22. Hindustan Cables 

23. National Instrunlents Ltd. 

24. Cycle Corp. of India 

2.5. Andrew Yule & Co. 

Ship Building & Repairs 
26. Modernisation of Ship repair facilities 

at Calcutta Port 
27. Ship repair & dredger facilities at 

Calcutta Port (New Scheme) 
28. Indian Govt. Mint, Calcutta 
29. IIindustan Vegetable Oil Corp. Ltd. 
30. Tea Trading Corp. Calcutta 
31. Export Promotion Zone (Falta) 
32. Export Prolnotion Zone (Expansion) 
33. National Jute Cor. (Modernisation, Labour 

Rationa1isation) 
34. West Bengal National Test House, Calcutta 

TOTAL 

Statement-II 
Seventh Five Year Plan-(198S':'90) 
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. 3 

2.00 

6.00 

5.00 

7.00 

25.00 

21.00 

3.75 

17.25 
5.44 
3.50 
1.00 
4.59 
2.60 

8.00 
6.75 

1281.90 

(State : WEST BENGAL) 
Outlays for Large & Medium Industries, Mining and 

Village & Small Industries Sectors 

s. No. Nalne of the Schenle/Unit! 
Undertaking 

1 2 

A. LARGE & MEDIUM INDUSTRIES : 

1. Banking Company 

2. Investment in W.B. Financial Cor. 

3. Loan to W.B. Financial Corp. 

4. Orant$ to W.B. Financial Corp. for rUDDin, 
Entrepreneurs Assistance Cell 

(Rs. crores) 

Seventh Plan outlay 

Proposed by 
State Govt. 

3 

950.00 

Aareed' 
Outlay 

4 

900.00 
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S. West Bengal Industrial Dey. Corp. 7370.00 5000.00 

6. West Bengal Electronics Industry 
Development Cor. 5000.00 5000.00 

7. W.B. PharlU8ceuticpJ & Tech. Dev. Corp 500.00 400.00 
8. W.B., Sugar Industries Dev. Corp. 200.00 170.00 

9. W.B. Tea Development Corp. 300.00 275.00 

10. W.B. IndustrIal Infrastructural 
Development Corp. 1500.00 1000.00 

11. Haldia Petro-Chemicals 100.00 100.00 

12. Falta Export Processing Zone 1760.00 1500.00 

13. Exhibition Complex 50.00 40.00 

14. Directora te of Cinohona 400.00 300.00 

JS. Oriental Gas Co. ) 
250.00 )- 2520.00 

16. Other Projects ) 10.50.00 

17. Public Undertakings 3919.00 3415.00 

18. Industrial Reconstruction 2500.00 2200.00 

TOTAL (Large & Medium Industries 27069.00 21600.00 

---
B. MINING & MINERALS 097.00 890.00 

C. VILLAGES & SMALL INDUSTRIES: 

1. Small Scale Industries jnc1uding 
Industrial Estates 52.75 27.75 

2. Khadi & Village Industries s.so 3.00 

3. Handloom Industry 50.00 32.00 

4. Sericulture 35.00 24.00 

5. Handicrafts S.85 3.00 

6. Coir 0.55 0.2' 

TOTAL (VSI) 149.65 90.00 

GRAND TOTAL (A+B+C) 28315.65 22490.00 
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Representations froID Ne. DeIhl Trade 
Employees Assoclatlou 

2437. SI-{RI BANWARI LAL 
BAIRWA : Will the Minister of HOME 
AFFAIRS be pleased to state~: 

(a) whether the New Delhi Trade 
Employees Association had made seve~al 
representations . requesting for solv~na 
their hardships and difficult ies concermna 
their service matters; 

(b) whether all' or some of these pro· 
blems fall under the purview of Labour 
Act; and 

(c) jf so, details of their problems and 
what steps Government purpose to take 
in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIBV ANCES AND PENSIONS AND 
MINISTER OF ST ATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) to (c). The 
information is being collected and will be 
laid on the Tabl e of the House. 

Requirement of Bullet Proof Jackets for A 

VIPs ill States 

2438. SHRI V.S. KRISlI NA lYEa: 
WUlthc Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether Government have asked 
aU the States to indent their requirements 
of bu\1et proof jackets to be imported for 
the use of VlPs i 

(b) if so, whether State Government of 
Karnataka bas phlced any mdent fpr 
them; 

(c) which are the States which have 
placed ~ndent ; 

(d) the total number of bullet proof 
jackets to be imported; and 

<~) the cost of each bullet proof jack~\ 1 

THE MINISTER OF STAfE IN THE 
MINISTRY OF PERSONNEL, P'UBLIC 
ORIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE M1NJS· 
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) to JeJ. All the 
States/U.T. Administrations were asked 
to project their minimum need for buhet 
proof vests for their police personnel 
deployed on high risk duties. Based on 
tbe demands placed on the Government 
so far (including that of K8rnatak~) 
act.ion is being taken to import the bu Jet 
proof vests. The cost of each vest would 
vary according to its sizc, quality and 
other specifications. It would not be in 
public interest to disclose the number of 
vests to be imported. . 

These vests arC not meant for the use 
of the VIPs. 

CDI raids on 21 October 1986 00 
Senior Officen 

2439. SHRJ Y ASHWANTRAO 
. GADAKH PATIL: 

SHRIRAM.t\SHRAY PRASAD 
SINGH: • 

SHRI VIRDHI CHANDER '" 
JAIN: 

SHRIMATI GEETA 
MUKHERJEE 
SHRI MOHD. MAHFOOZ ALI 

KHAN: 
SHRI SUBHASH Y ADA V : 
SHRI M. RAGHUMA REDDY: 

SHRI DHARAM PAL SINGH 
MALIK: 

Will tbe PRIME MINISTER be pleased 
to state: 

(a) whether counlry-wide searches and 
raids were made by the Central Burea u of 
lnvestisation 011 some senior officers of 
the Central Government and of PubJic 
Undertakings on 21 October, 1986 ; and 

(b) if so, the number of such cases and 
the follow up action taken thereon 1 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
81REN SINGH ENGTl): (a) and (b) 
Yes, Sir. Central Bureau of investiga-
tion bas conducted raids in various cities 
on 21.10.86 "in pursuance of 27 cases 
registered against officials of tbe Govern .. 
ment and Public Sector Underiakings. 
Appropriate "action will be taken against 
the officials based on the find ings of 
Central Bureau of Investigation. 

Expeditious Sanction of Pension to 
Freedom Fighters 

2440. SHRI T. BASHEER: Win tbe 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether a large number of cases 
for the sanction of freedom fighters pen-
sion arc still pending witb Government; 

(b) if so, the number of applications 
pending as on 31 October, 1986 with the 
Governlnent for decision State-wise; 

(c) whether any target date, say August 
IS 1987 the 40th Anniversary of the 
at;aiament of Independence, would be 
fixed for the clearance of all such ca~es, 
. view of the advanced age of the claml-In . f ants, who are not Hkely to survive or a 
long time to get benefit froln the sanct-
ion of such pensions; and 

(d) the steps proposed_ to be t:lken by 
6ovel:nment to expedite the sanction of 
pension cases ? 

THE MINISTER OF STATE IN THE 
MINISTRY Of PERSONNEL, PUBLIC 
GRIEVA~CES AN!) PENSIONS AND 
MINISTER OF STATE IN 'THE 
MINISTkY OF HOME AFF~IRS (SHRI 
P. CHIDAMBARAM): (a) to (d). The 
nUlnber of .pending app'jcatlon~ as on 
31.10.1986 is 5727, out o\~ which 1535 
cases a 1 e of general cutegory, 2927 are 
fronl pei·sons who h~lve clalnlcd. to have 
taken part in the struggle against .e~st­
while Niz,\m St:;lt· of Hyderab~d wh.lch 
are to be scrutlldsed by the Non-Officials 
~creenin, COqlmittee set up at the Central 

level and 1265 received in May and June, 
1986 are from the participants of Arya 
SJmaj Movement which has recently been 
recognised for the purpose of Sanlman 
Pension. Tlle Arya Samaj cases will also 
be decided by a separate Non-Official 
Screen ina Committee which h~s been 
constituted at the Central level. 

The Corom ittee cas cs will be finalised 
as and when the recommendations of tbe 
concerned Committec(s) ar~ made avail-
~lble. Int cnsivc efforts are being made to 
dispose of all th c cases as eady as possi-
ble. The pend ~ncy of the applications 
(Statcwise) as on 31.10.1986 is as per the 
statement below. 

Statement 
--..,.~~- -~-

- -- -- -~- -- - _-- --_ ----- --- _~ __ 'r __ .. ~_~ __ ,,_~ 

s. No. Name of the 
States/U.T. Admns. 

1 2 

Number of 
rendencies 

3 --..... --..-,---- ---,._-----<-"---------
I. Andhra Pradesh 195 
2. Assam 53 
3. Bihar 730 
4. Karnataka 2 

5. Kerala 56 
6. Madhya Pradesh 242 

7. Maharashtra 68 
8. MeghaJaya 5 

9. Nagaland 4 

10. Orissa 19 

11. Tamil Nadu 4 

12. Tripura 8 
13. West Bengal 60 

14. Chandigarh (U.Ts) 2 

15. Delhi " 19 

16. Goa 
" 6S 

17. Pondicherry 3 

1535 
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I . 2 

HytJerabad ComUl~ee Cases 
1. Andbra Pradesh 

2. Maharashtra 

3. Karnataka 

Arya Sama) Committee Cases 

(All States/U.Ts) 

Graad total .pplleatlofts pencllag 

(j) Cases of general 
category 

(ii) Hyderabad Committee 
cases 

'350 

2216 

' 301 --
2921 

1265 

1535 

2927 

(iii) Arya Samaj Committee' 
cases 1265 

GRAND TOTAL 5727 

Foreign Fuods for Ofganlsatlons In 
Jammu and Kasbmlr 

2441~' SHRI P. NAMGYAL: Will the 
Minister of HOME AFFAIRS be pJeased 
to s~tc : 

(0) whether Many political, SociaJ.and 
other Fundamentalist aod anti-India 
Orlani5~\tions in Jammu and Kashmir ai'e 
receiving fin~\Dcial help from abrOAd; 
and' 

(b) if so, 'their names and tbe country 
from where they ar,e geltinl funds along-
with the total amounts 'received' during, the 
last five years '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF 'peRSONNEL, PUBLIC 
GRIEVANCES AND ' PENSIONS AND 
MlNlSTBR OF STATE IN THE MINIS .. 
TIlY 'OF HOME AFFAIRS (SARI P. 
CHlDAMBARAM) (a) Und~r··· *he 

Forei8D Gontributioo' . '(Regula'ion) Act, 
1976. ,Orlabisations bavins definite cultu-
ral, economic. ed~cational, rcliaioul or 
social programmes Play accept foreian 
contributions art~r. registration under 
Forei81l' Contribution (Re,ulation) 

. Act or with the prtor permission of the 
Central Government. 

(b) The total amoUnt of forelan con-
trihution reported to have been received . 
under Foreian Contribution (Reaulation) 
Act. by organisations in Jammu & 
Kashmir' during the last five years i.o. 
1980 to 1984 is as under. :-' 

Year Amount of foreiau contribution 
received in Rupees 

1980 24.10.857 

1981 20,21,114 

1982 30,37.531 

1983 20,92,895 

1984 98.25,546 

The information regard inB the names of 
organisations and the country from which 
they are getting funds is so voluminous 
that it is not feasible to Jay it on the 
Table of th~ House. ' 

Arrest or Bangladeshis In Rajasthan 

2442. SHRI KAMLA PRASAD 
SINGH: Will the . Minister o( HOME 
AFFAIRS be pleased to state: 

(a) • whether 'a Jarae Dumber of Banal.-
. deshis were arrested recently in Rajasthan 
when they arrived b~ train from Delhi; 

(b) if so. how did'tbese people sneaked 
into .our country and how is it that they 
CQuld not be apprehended till they reach-
ed 'Hanumanaarh in Raj~s\baD ,; and 

• (c) steps taken to tiahten the security 
'Of our Borders ,to check mesal sneakiDa 
and smuQlinf .1 . 



T.HB .... NJ,S'f.SR QP aI'AT£ IN'T'RB 
NIN~~¥ ,QP 'PIJR.SQN~NEL, PUBLIC, 
ORIBYA.N~ES AND PENSIONS AND 
}4IN1STEIl .. Qf STAT~ IN me MINIS~' 
T~Y ,OF }JOMS AWAIRS '.(SHttl P. 
QiI.DA~BAJlAM): :(a} (c). Tbere is 
~ i:Df.orQi¥ltion to _ .. t ~ a laree 
number of )Jana1adeth Nadonals bave 
been arre~tcd recently in Rajasthan. 
An'est ,uf J!4\Qgla4e&h NMtiooals sneaking 
lAto RajaeUJao ij1ea.Uy are made 'rom 
time tp' ~I, ,w,_ 4«tected. There are 
.tan4~PI instruct.i.oae with the S tate 
qoverllDleQtB to eb~, Weatify aod take 

, necessary action ~D$t abe infiltraru. 
. , under the law. ' 

.. 
Central AcJ .. _ .... ratbe Trbmals In all 

Sf ... 

2443. SHRI V.S. VIlA Y ~RAGHVAN : 
Will the PRIME MINI~TBR be pleased 
to state: 

(a) whether benches of Central 
Administrative Tribunals have been 'set up 
in ~n the regions/States in the country; 
and 

. (b) if so" the details thereof '1 

THE DEPUTY MINISTER IN TIlE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI ' 
BIREN SlNGIi ENl)TI): (u) and (b). 
Yes, Sir. The Central Administrative 
Tribunal was established on )',11.85 with 
its P,rj~cipa) Bencb at New Delhi and 
Benches at ,New Bombay. Calcutta. 
Madras and Allahabad. Three nlore 

. Benches at B.A8aJore, Chandigurh and 
Ouwabati with effect from 3.3.86 and six 
mo're BeQcbes at Ahmedabad. Cuttack, 
Jodhpur, Jabatpuf,' ~yderabad and fatna 
with effect from 30.6.8' were subsequently 
lOt up. 

Atrocltle. oa SC ..... u'M C.fte./Trlbes 

U44. $IiJlI SYEO SftAHABUPDIN : 
SHJ.tI SVEp MUSUDAL 

flUSSAlN: 

Will tbe Minister of WELFARE be 
~ea~d to state : 

(a) whether . Union Government are 
aware of the ~trocities committed, on 
Scbedu1ed Castes and ,Scheduled Tribes 
sinee January, 1986 ; and 

(b) the number of jYe fost. and the 
estimate ~()SS of poverty in each major 
ca~ ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) and (b) . 
According to· the information received so 
far from State Ooveromeat$/Union Terri- ' 
tory Administrations, the number of 
cases of murders of Scheduled Castes and 
SCheduJed Tribes in atrocities on them are 
336 and 92' j·espectively. .The Central 
Governqlent does not maintain infoI1l18-
tion regarding Joss of property etc. in 
these Cases. 

Reservation In Recruitment to Central 
Res:erve Police Force 

2446. SHRI ZAINUL BASHER: 
WiJJ .the Minister' of HOME AFFAIRS 
be pleased to state: 

(a) the number of persons recru~ed in 
all grades in Central Reserve Police Force 
durin.a tbe period April 1984 to Septem-
ber 1986-grade-wise ; and 

(b) the number o'f persons an10ng them 
who belong to Scheduled Castes and 
Scheduled Trjbe.s.separately 1. 

TflE, MINISTER OF STATE IN THE' 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND ,PENSIONS AND 
MINisTER OF STATE 'IN THE MINIS. 
TRY OF HOME AFFAIRS '(SHRI P .. 
CHIDAMBARAM) : (a) ~uld (b). The' 
tequired inform,~ioD in fe,peet of Central 
Re8er~e . Polipe' Force is ",ivon in tbe 
~t.te~ell~ '~IQw. 



StatemeDt 

-,--,-----------~----___;,-------_:_-

Oy. s.P. 

Sub· Inspector 

Naiks 

Constab1es 

Fnrol1 cd Followers 

Sl/Steno Or. III 

ASI (M) 

Group '0' 

Ministetiat Staff 

Lab. Tech 

F.S. Nurse 

Pharmacist 

Nursing Asstt. 

Ward Boy 

Kahar 

Staff' for Sister 

S/K 

Total number, of persons 
'recruited during the 

, period from A,pril~, },984 
to Septembe~, 1986 

76 

207 

292 

49 

18,253 

1,432 

36 

566 

44 

1 

10 

9 

2 

I 

I ' 

2 

T-otal Dumber of persons 
beloriiinB to ~beduled 
. Castes/Scheduled 
TdlJes. 

-----------------
&:heduled . Seheduled 
Castes Tribes 

13 7 

29 13 

4'1 20 

7 4 

'2,352 , 1,14.7 

222 87 

....... 

83 18 

12 2 

1 1 

1 

1. 

2 



Health Had" eaused by Stnoke 

. 2447. Dlt'. B.L. SHAILESH: 'Will 
the Minlster of BNVIR<?NM~NT AND 
FOR.E$TS be pleased to state: 

(a) whether WHO, have mad~ aoy 
report on health, hazards caused by 
,smoke emitted frorn firewood~ charcoal, 
cowdu!ll and alriculturaJ waste burnine : 

(b): if so~ detai~s the,reof ; 

(c) whether any scient'inc studies have' 
been conducted in this respect through 

, any aaency by, his ~inistry in this regard; 
and 

(d)' o'ecessary prophylactic measures 
taken? 

THE MINISTER OF STATE IN, THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS . (SHRI Z.R. ANSARI): (u) 
Yes; Sir. 

(b) The report deals with the nature 
and extent of lIldoor air pollution from 
biomass combustion in . rural ar cas of 
developing countries. An analysis on 
in~idencc of diSJuses which could be, 
attribut:.;d to air pollution frorn biomass 
combustion is alsQ presented in .the 
report. 

(c) A 'study bas .been' conducted .. 
"through the Tata Energy Reseasch 
Inst.tute (TERI) on perform'ancc of cook-
stoves in re,ard to lh e' emissions and 
efficien~y of combustion. 

(d) The measures ta,ken include: use 
of improved stoves. biogas plants and 
solar devices. ' 

Ceatre for Development ~ TeJematlcs 

2448. SHRI SOMNATH RATH : Will 
the PRIME MINISTER be pl eased to 
state: 

,:' ,~' :~ 

(a) the fund anott~d to ~h c Ce?tre , 
for DevelopmeQt of TeJcmatJcs proJect, 
80 far.j 

(b) the actu~J amount apent so far; 

(c) the number' of perSODS employed 
in the Centre for Development of Tele .. 
matics project ; artd 

(d) whether results shown so far taUy 
with expectations? ' 

THE MINISTE;R OF STATE IN THE 
MI~lST~Y. OF SCIENCE AND 
TECHN,OLOGY AND, MINISTER. . OF 
STATE IN T1IB DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(S,HRI' K.R. NARA Y ANAN): (a) 
Funds as per following details have been 
released to C-DOT : . 

1984-85 Rs. 6.05.crores 

J985-86 Rs. 12.02 crores .. 
J 986-87 Rs. 5.00 crores 

Total Rs. 23.07 crores 

(b) The actual expenditure by C-DOT 
during the period AUBust, 1984 to 
October, 1986 is 19~60 crores. 

(c) C-DOT has employed 425 persons 
us on date in various categories for. its' 
project. Most of 1hese personnel are 
technical and OD.contract basis. 

(d) The progress has been very satis-
factory and as per schedule. 

lAS E:s:aml~atlop Centres 'n Kerala 

2449. SHRI VAKKOM PURUSHO-
THAMAN .; Will the PRIME MINISTER ' 
be ,pleased to st':lt e ; . 

(a) the total number of examination 
Centres for, Civil ,Service Examination' in 
Kerala during 1985 ; 

(b) the number of candidates . who 
appeared for the above ex.anlinatioD from 
Kerala during 19$5 ; and. 

(c) the number 'of candidates selected 
from Kcrala durin. 1985 '1 



THE DEPUTY MINISTER IN ·,THE· 
MINISTRY OF PBRSONNEL. PUBLIC 
GRIBVANCES AND PENSIONS (SHRI 
BIREN SlNGli ENGrl): (a) Two 

; Centres (Cocbio and Trivilndrum) for 
Civil Services (Preliminary) Examination, 
1985 and one' Centre (Trivandrum) for 
Civil Services (Main) Examination, 1985. 

(b) 1,953 candidates appeared in Civil ' 
Services (Preliluina,ry) Examination,'; 1985 
and 157 c,\.ndidatcs, appeared in Civil 
Services (Main) Examination, ,1985. 

(c) 10 candidates' who appeared from 
Trivandrum qu~J~fi~d the Civil Services 
EXaJnination, 19$5. 

... 
Declaration of Certain Parts of Assam 

. as Tribal Areas 

2450. SHRI SYED SHAHABUDDIN : 
WHI the Minister of WELFARE be plea ... 
sed to stat e : 

(a) whether the Government have 
received. representations from some 
tribals of Assaln for creati()o of separate 
State or Union Territory and/or greater 
autonomy for th~ir area ; 

(b) the brief particulars of the tribes 
which have made sach representations 
and of the territory claimed by them and 
the Government response to their claim ; 

(c) the basis for, the d~laration of a 
district., or part thereof,. as a trib~l area ; 
and' 

(d) .the names of ~reus recognised as' 
tribal arcas in various States at present? . 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE. (SHRI 
OlRIDHAR GOMANGO):. (~) Yes, 
Sir. 

,(b) The Plains Triba[s Council of 
Assam, the United Triba I National 
Liberation Front and tbe ,Autonomous 
Hill State 'Demand Com'mittee have 
mad ~ such representations demanding a. 
territory of about 19,000 sq. kms. The' 
'Qoverqmcnt have not been in favour '.of 

further re-organisa,tion of Assam. The 
ASsam Government have, however, been 
requested to look into the developmen tal 
needs of the area. 

(c) and (d); The Oovernment does Dot' 
declare district or part thereof as a h'ibaJ 
arc~ as 'su~h. For tribal development 
progt ammes, however, under tribal sub-

'Plan approach, areas of tribal concent .. 
fltion h,we been jdentiti~d in 17 States 

,and 2 UTs. Th~ tribal sub-Pla~ areas 
generally include all the Scheduled Areas. 
and 'genera 1~ tehsils/blocks with more 
than 50% tribal POl'luJation. In States 
where the tribal, population is more dis-
persed, the norn18 were relaxed to cover a 
reasonable popuJation of tribals. 'there 
are, at present 184 Integrated Tribal 
Development Projects., 271 Projects cover .. 
ing Pockets of Tribal cor;centration and 

, 73 Projects for Primitfve Tribal Groups. 

Plantation of Me.dical Plants 

2451. SHRI RADHAKANTA DIGAL: 
Will the Minister of ENVIRONMENT 
A ND FORESTS be pleased to state: I 

'(a) ~h ether Union' Ooverument had 
advised the State Governments to take up 
plantation of medicinal plants; . 

(b) if 80, tbe names of the States, which 
have taken steps in this regard; 

(c) the details of the schemes sub-
mitted by different State Governments; 
and' 

, (d) whether sanction has been accorded 
to those schemes ? 

THE MINISTER OF STATE IN Tl-IE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) ': (a) 
Yes, Sir. 

(b) and (C). Brief outlin es of schemes 
have beeD received froin ,Assam, Madhya 
Pradesh, Sikkim 'and Triputa. They Con-
cern raisins nurseries and plantations of 

, R~:uwolfia, Myrobalans, Chalrrio,hra, 
Aconitum, Diaitalis, Dioscorea' and' 
Viola. ' 



, (d) No. Sir. 

Plaatatloa of HI. Y ........ ~ 

2452. SHRI VIJA'Y N. PATIL: Win' 
the PRIMli M[NISTER, be pLe-.d to 
stat e : 

(a) places selected in. India for, 'p"". 
, tation, of the high quality roses' (or 
extraction of rose oi,l ; 

(b) whether CS1R bave conducted 
experiments to 'prod.uce 'qualit~ ros~ oil of 
international standatd ; .anci 

, (c) if so. the details of latest techno-
logy aflopted for extractioD of rose oil '1 

THE MINISTER OF STATE IN THE 
MINtS rR Y OF S~t'ENCB A:ND 
TECHNOLOGY AND MINISTER. OP 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC' 
ENERGY, ELECTRONICS' A"NB"SPACE , 
(StIRI K.R. NARAYANAN) :' {a) p.~s 
selected at prescot for plautina hiSb, 
quality roses for extraction of roloe .oil 
arc: 

0) Kashmir Valley 

(ii) hills of' U.P. and Himachal 
Pradesh. 

(b) Yes, 'Sir. 

(0) PHot units, using distillatioa pr.o .. 
. cess have been installed _in Bonera\ 

(J & K). The pl.ant at Bonera can 
process 125 kg ros'es p:er balds.. Hiab 
1 evc1 of steam distillation, ene...., savini, 
usc of metallic tubes to' prevent corrosion 
and fouling of rose oil are SOMe of" ttie 
novel features of thIs plaDt~ Tfie plant' 
yields 0.32%- of rose oil from the rose, as 
compar~d 'to ab.out 0.01% obtained- ~ 
traditional methods. Tbe increased yield 
is comparable to ,yields obtained" ibt~r. 
'natiouaUy. 

,2453.- S~IMATI 
GUPTA: WiU the 

PRABHAWAT.-I, 
,Minister '. oft 

I!INYIR.&NYENT 'AND' FORESTS be 
....tOstat·8 : 

, ('4)' wieth er 'here is any law to cbec;k;, 
the. no_ poJfution by indttstrial units, 
pa:rttcuJarJ,y in. the residentia,J are".; and 

(it)' if so, detai~ -thereof 1 

THE M~NISTER OF'STATE IN THE 
MI'N1STRY O,f ENVIRONMENT AND 
FOlt6S:rS (SHRI Z.R. "ANSARI): (a) 
{lad (b). Yes~ Sir. As per section 6(2}(b) 
of, the Environnlent (Protection) Act, 

. 1986 the Central Oovcrnm(nt has powers 
to make rules for n18xinlutn allowable-
limits of concentration of various 
environplental pollutants (including' noise) 
'for djfFerea" areas. ' 

Projects Delayed in Andhra Pradesh 

2454. SHRI V. TULSIRAM: Will 
the Mjnister of PROGRAMME IMPLE. 
MENTATION be pleased to slare: 

(a) whether the projects earher 
approved by the Centra) Government· in 
the State of Andh'·a Pradesh have be'en 
delayed by the Central Government; 

(b) if so, the details or' these projects' 
that have been delayed incl~djn8 escala-
tion of COSL, in each such cas e ; and 

(c) th-e Present·stage of completion of 
these projects· and 'the time by which 
these projects are eXpected-,to be com-
plect~d ? 

Tim MINISTER OF l'ROGRAMMB 
IMPLEMENTATION (SHRI A.B.A. 
O,HANI KHAN CHOUDHURY): (8) 
NOt Sir. 

(b) and (c) Do not at.se. 

Pl'OaltJOa for, Woinen. Officers to Sealor 
PosltlO. 

·24.5S. SoHal SOMNATH RATH ;'Will 
tho~PR.IMB' MlNIS-T~ be pleased to ,"e; 



(a' the :steps taken, to ensure ' ..... t 
more wom·en. are promoted to s~nior, 

positions in IPS. lAS and IFS cadres: 
'and 

(b) the recent guidelinesJ if any, in 
this mutter '1 

'THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHat 
BtREN SINGH ENOTl): ' (a), I'la,e 
women officers arc co~sidcrcd alool with 
other officei'S tor plonlotion according to 
general instructions. 

(b) The guidelines h''lve been issued 
froin time to time for career develop-
ment of direct recruits in' the lAS. The 
recent guidelines lay emphasis on tqe 
placeme,nt of women officers in order to 

" cquill them for positions of bigher 
rcsponsibiliti l~S. It has be en advised that 

:aleq1l8te apportunities may be' given, to 
them to bold important fidd level 
.ssianmentl and in diverse are~s of 
Al4miDflkation. 

.""'.,lb"J 
... ~ ... Ie .... Nadoaallntegratkm 

Council Meet 
24S,6. PROP. CHANDRA BHANU, 

f DBVl: Will the Minister of 110MB 
~P.pAIR-S be pleased '0 state the n~1mc'S 

" of the. leaders who participated ,in tbe 
recently held meeting or th~ National 
Integration Couucil '1 

THB MINISTER OF STATE IN THE 
MINISTJiY OF PERSONNEL, PUBLIC 

,GRIEVANCES AND PENSIONS AND 
MINISTER. OF STATE IN TH ~ 
MINISTRY OF HOME AFFAIRS (SlIRI 
P. CHIDAMBARAM) ; (a) A statCJ11cnt 
is live. below. 

sfat ... t 

Lf:lt oj Member' who attellded National IntegfJtil)n Council Meeting Held on J 21" 
Sl'plember, 1986 at New Deihl. ' 

Prime Minister 

The Union Home Minister 

The 'Union Minister for Human Resource Development 

Shri P.K. Mahanta, Chief Minist~r, Assam 

-Shr; A~arsjnh Chaudhari, Chief 'Minister, Gujarat 

Shri Bansi Lal, Chief Minister, Haryana 

. Shri Virbhadra Singh, Chief Minister,' Himachal Pradesh 

Shri Jag Mohan, Governor of J~~mu & Kash~ir 

Sbri Ram(\krisbna Hedge, Chief Minister, K.ar .. *ak. 
Shri'MotHal Vora, Chief Minister, Madbya Pradesh 

Sbri S.B. Chavan. Chief Minister, MabaraalHta. 

Shri R lsheno Kaishing, Chief Minister, Manipur . . ..' 

Sbri S.C. Janair,. .Chief MiDister~ Nalaland 

Sb'ri Surjit Singh Barnala, ~bief ~nistcr .. Puojai? .. ' 

Shri Harideo Joshi" Chief 'Mini$ter, Raja.~haQ 

Chairnla~ 

Member 

-do ... 

-do-

-do-

, -do ... 

.. do-

.. do. 

-do .. 

-do-

-do-

-de .. 
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Sbd Nar Bahadur ,Bhandarj~ Chief Minister, Sikkim 

Stiri Veer BahaduT Sioah, Chie~ M.inister, Uttar Pradesh 

. Sbri Gesoll' Aspanl, Chief Minister, Arunachal' Pradesh 

Sbti Leldengay Chief Minister, Miz~ram 

Shri Pratal' Si.ngh Rao ji Rane, Oller Minister Goa. Dalnan ",' . 
& Diu 

Shri M.O.H. Farook Chief Minister, Pondicherry 

Shri Arjun Singh, Vice-President, Indian National 
Congress (I). 

Shri Uma Shankar Dixit " 

Shri E.M. Namboodiripad, General "Secretary, 
Communist Party or India (~arxist) 

Shri C. Rajesbwara Rao, General Secretary, 
Communist Party of lndia 

Sbai L.K. Advani, President, Bbaratiya lanata Part}. 

Shri Sharad Pawar, President, Indian National Congress (8) 

Shri D.V. Abdu1la Koya, Oener3) Secretary, 
An India Muslim League. 

Shri Chitta Basu, General Secteta~y, 
All India Forward Bloc 

Dr. Farooq AbA,1utlah, President, J & K National 
Conference (F) 

Sbri 'P.l. Joseph, Chairman, Kerala Congress 

Shri Tridib Cha.udburi, General Secretary, 
Revolutionary Socialist P~rty . 

Shri D.B. Patil, General Secretary, 
Peasants & Worker; Party of ~ndia 

Sh~j Maulana ,Abdul Haque, \~orkinl President, 
United Minorities Front. 

Baba Amte,.Secretary, 'Mabarogi Sewa Sam,iti 

Sbri Frank, Anthony 

Shri P.N. Haksar 

, Shri M.P. Hussain 

,$~ri Shy~ BenOfA',' 

"Member 

-do-

-do .. 

-do-

-do .. 

JtJo-
-do .. 

-do-

-do-

-do-

-do-

-do~ 

-do-

-do .. 

-do .. 

-do-

-do-

~do-

-do-

-do-

-do .. 

-do-

... do-



Sbri I\;P. ,Goenka,. PresldeD'f, FlceI' " 

Sll'ri JJ.R~ .Sute. Pr_idont, A.SS9CR~'" 

~bri Q.~ ",Ramanuj.m, Pt~jaeftt', ,. Imuc 
. . ' 
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Member 

-do-

-do .. 

-de .. Justice M .. H. Bel, Chairman, Minorities Commission . .. . " 

Prof. Ya,b Pal, Chairman, Universities Grant Commission 

Shri Bheekha Bhai" Chairman, Commission for Scheduled 
Cast. aad Soheduled Tribes 

.. do-

Sbri Prem Bhatia -do-
Shri Mahendra Mohan, Ed~tor. Daioik Jagran 

Stiri Nikhil Cbakravart)', Editor, Mainstream 

Sari K.L. Nandan, Bditor (Features) , 

-do-

-do-

.. do· 
Nav Dha'rat Times 

Belum Abida Ahmed -do-

Smt. Amrita Pritam -do-

"'Smt. Eta Bhatt, General, Secretary, Self EnlpJoyment 
Women Association (SEWA) 

-do-

Dr. Rajendra Kumari B43jpai Speci~r Invitee 
Minister of State for Welfare 

Shri B.O. Deshrnukh, Cabinet Secretary 

Shr; H. Y. Sbarda Prasad, Information Adviser to 

Prime Minister. 

.. do-

-do-

J EnlJ.lishl 

RehabUUation of Families Displaced by 
Karwar.Naval Base' 

2457 .. SHRI V.S. KRISHNA IYER: 
V,,'ill the Minister of DEFENCE be ple'a-
sed to atate ; 

'(:1) the'nunl'ber of famili.c8 to' be dis-
.. pbce~ by the Karwar Nav:.~l B~'8C ; 

(b) the !.1umbcr of villages. in Karwar 
Taluk and Ankola taluk which come 
under the ,project area; 

. (c) the', amount provided by Union 
Oovernment towards compt'Ds.')tion for, 
the displaced persons and for the reha-

" 1;>ilitation' of displu~ed fam,i.U e8 ; 

(d) whether Government are consj .. 
dcring to give jobs In the Indian Navy to 
,the affected persons' 

(e) whether any representatjon has 
been received for trc(.1tinS displaced 
persons at pa r with "sufferers" in the 
caUSe of the nation's "defence and for 
giving Rs. 2 lal{hs. for every acre of bnd 

,where there are standing coconut and 
~lher plantations; and 

. (f) if so, the f~ction taken on the 
representation 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESE .. 
ARCH" AND DEVELOPMENT IN THE 
MINIS fRY OF DEFENCE (SHRI 
.ARUN SINGH): (a) As per the State 
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.Government records, the numher or 
famHies , like~y . ~to be displaced in 2915 
from privat e land and 21 families, wbo 
have encto~~ched upon the Slat e forest 
lund. 

(b) Seven villases in each Taluk of 
Karwar and AokoJa. 

(c) Tho amount provided for compen:-
sation and" rebabl1ita~ioD as proposed 'by 
the State Oovt. is as fo1lows :-

(i) Compeo,.tion 

(ii) Rehabilitation 

Ra. 18.97 
crores. 

Rs. ~.3S6 
" crores. 

(d) Necessary consid eration will be 
given, subject to the prescribed quali-
fications beina met as per the existinl 
·procedures for recruitment. State 
Government, authorities have been 
advised to start training facilities for 
local YOUng people in trades which will 
be useful for getting jobs with the Navy. 

te) and (f).. Yes, Sir. The Central . 
Government have accepted the norms for . . 
compensation and rehabilitation as," pro-
posed by the State Government. The 
State Oov crnment have also appointed a 
committee for finaJisation of rehabilitation 
plans. 

International ConveatJoa on CbJl and 
Political Rights 

24S8~ SHRI C. JANGA REDDY: 
DR. A.K. PATEL: 

Will the Minister "Of HOME AFFAIRS 
be. pleased to state ~bether lndia 'has 
ratified the International Convention on 
C,ivil and Polit,ical Rishts and hQw do ' its 
provisions envisage 'freedom of infpr-
mation'1 

THE MINISTER OF STATE IN ""THlf 
MINISTRY ,OF PERSONNEL, ~UBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER 'OF, STATE IN, THE 
MINISTRY OF HOME APFAlkS (SHRI 
P. CHIPAMBARAM): (a), Information' 
is beinl collected and will be laid on the 
Table o( the House. 

Forelga Fun.a to Certa. Orp.l_ttoaa 

24'9. SHRY ANANDA pATHAK: 
Will the Minister of HOME AFFAIRS be 

. pleased to, state: , 

(a) whether the fol1owiDa ori.nisations 
bave received funds from abroad under 
the Foreign Contribution (Reaulatlon) Act' 
during tbe years 1981 to J984 ; 

(i) Centre for Tribal Conscienti-
sation. Pune, 

(ii) Lok Siksha Parishad, Narendc'''a-
pur J West Be~8al, 

(iii) CAR[TAS, New Delhi, 

(iv) Maitryee Trust. Bombay; 

(b) if so, the amount received year-wise 
in each case ; ~ and 

(c) the coun~rjes from where the funds 
originated and the names of the organi .. 
sations which have contributed the" same 
in each case? 

THE MINISTER OF STATE IN TlIB 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER. OF "STATE IN' THE 
MIN'ISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) Out of the 
fo.ur oraanisations aU except Lok Siksha 
Parishad, Narendl'ap.ur. West Ben8a~ have 
reported the receipt of 'lfunds under 'the 

, Foreign Gontrjbution (ReBulation)· Act. 

(b) and (c). Information is siven in the 
statement below. 
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New Aamlalstratlve Set up for ~Ibl 

2460. S.ml K.S. RAO: . Will . the . 
Minister of HOME AFFAI~S ?e pleased 
to state: 

(a) whether ~ ne9.! administ~a~ive set up 
for the Union Territory of Deihl has been 
under consideration of the Union Govern-
ment, for a Ion. ti~e ; and " 

(b) if. 'so" the .broad ~etaiJs of the ' 
'b s being en visaged JD, the ,new, 
caDge lh' d hen administrative set up for De ~ an w ? 
these cbanges are likely to be mtrodnced . 

THE MINISTER OF ST~TE IN THE 
MINI~TR Y OF PERSONNEL l PUBLIC 
GRIEVANCES AND PENSIO:NS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P CHIDAMBARAM): (a)' and, ~~)" 

'h 'DO proposal at present to brmg T ere IS '. t' 
about any' change in the ad mIDls,tra lve 
set up' of Delhi. " 

S t Study of ADtl"Po'~rty Programmes 
J)C) ''', 

2461', SHRI ZAINUL BASHER : Will 
the Minister of PLANNING be p,eased to, 
state : 

(a) whether Government have made on 
the spot study of .the implementation of 

the anti-poverty programmes by the State 
Ooyernm~nt Aaenciea alkl the ·Banks ; 

(b) jf so, .the pJaces wbere on the SpOt 
stUdy was made and the pro.ramme 
studied; and" 

(c) 'Government reaction about tbe 
implementatioD at each ,place ? 

THE MINISTER OF ,STATE IN THB' 
MINISTR Y OP PLANNING (SHRI 
SUKH ,RAM:) : (a) and . (b). YeI, Sjr. 
In tearated RuraJ Development Programme. 
(IRDP) is the only anti-poverty· pro-
gramme being implemented 'witb the dIrect 
involvement of 'the State Governmenc 
Agencies 'aad the Banks. This programme' 
was e'v;;\luated by the Programme Bvalua-
tio'n Organisation (PEO) of tbe PJanning 
Commission in 66 bJocks in 33 districts of 
16 States, (det(lils are'given in the Slate. 

. ment below), In addition, through the 
Concurrent Evaluation started in . October. ' 
1985 'he programme is being evaluated on 
a monthly basis in 72 ·blocks of 36 dis-

. tricts of the Country. 

(c) The findings of tlle PEO evaluation 
have been taken into aCCount While for-
mulating the IRDP strategy, in the Seventh 
Five Year Plan (1985 .. 90). The findings of 
the ~oncurrent . Evaluation Report are 
regularly brouaht to the notice 'of the 
State Governments for taking remedial 
action. 

Statemeot 

States, Dillrlct~, and Blocks ,elected/or the study oj' Int~6rl1ted Rural Dt!JJeiopml'lrt 
Programme (IR DP) undertaken by·the Programme EValuation 

Orgll1lilQliQn (P EO). 

States District 

1 
2 

1... ADdhra Pradesh 1. Ountur 

2. Vizianaaram. 

Blocks 
.. _-_._--_ .. _---,----

'3 

1. 'Macher]a 

2. . Amruthabu 

1. Gajapattinalram 

2. 'B~adraild 
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.. ": . 2 3 1 ' 

2.' Bihar 1. Samastipur 1. ' Sinahiya 

'2. Pusa 

2. '\ Palamau .J. Bhandari 
. , 

'2. ' Mahuadaur 

3. Gujarat 1. Kbeda 1. Borsaa 

2. Mebemda~ad 

2. Rajkot 1. Gondal 
2. Dhor'afi 

4. HarYRna 1. Karnal 1. Karnal 

2. Panipat 

2~ "Jind 1. Narwana 

•• Jind 

5. Himachal Pradesh. 1. Una 1. Una 

2., Amu' 

2. Kulu 1. Naggar 

2. Banjar 

6. Jammu & Kashmir 1. Jammu J. Bishnah 

2. Purmandal 

2. Anantnag 1. Qaziaund 
2. Kulaam 

7. Karnataka 1. ' lUttarkannad 1. Ankola 

2. Sirsi 

2. Mysore 1. Periyapapan 

2. K.R. NaSir. 

8. Kerala J. : Cannanore . ,1. ~nb~naad 

2. CanDaaore 

2. Qufton 1 .. Sastamkotta 

2- AJlChalammoodu. 



'It. ~ I 'It ,t \, 

~ovaMiel , l't . JM~ . .2_9 ' W,Id_ MI-' , . ,,,,11t.,, bI., . ~~() 
1 2 3 

9. ' 'Madb)!a ·Pr&d.~ 1. Jhabua I .. Jbabua 
2. Mel'hDll8r 

2. laata,r 1. Jagdalpur 

2. Dacba 

3. Damob, I. Bati~larh . 
2. Da~oh 

4. Betul 1. ,Shahpur 

2. MuJtai 

'to. Maharashlr. 1. Osmanab :id 1. Umeraa 

.2. Paraoda 

2. Thane I. Vasi 

2. Jagtiar 

11. Orissa I. Korapur 1. Laxmipur 

2. Raya,ada 

2, SUDder,arh 1. Danai 

2. .Subdoaa 

12. Punjab I. Ferozepur J. Khuian-
Sarwara tabhor 

", 

2. Ghall Khurd 

2. Salllrur 1. Sunalll 
,2. Dburi 

13. Rajasthan I .. Bikaner 1. Kalayat. ' 

2. Luokaransar 

2. Jodbpur I. Osian 

2. Mandore 

14. Tamil 'Nadu I. 1C.anya Kumarl 1.' ThovaJai 

2. Kurathaun-Code' 

2- Madural . I. Athoor 

2. Theal 
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1 2 3 
.:;' -

IS. tJ~tar Pradesh J. ,Sultanpur I" Pratappur. 
Kamecba 

2. Dostpur 

2. Mirzapu, 1. Ghorawal 

, 2. Jamal pur 

16. . West Beoaal 1. Darjeelfnl I. JorcbuDllow-

'4 
--.-,--... - .. --.,.,-~- ... 

(Translation] 

Financial Assistance to State Pollut~. 
CoJitrolBoarcl. 

2462. SHRI DILEEP SINOH 
BHURIA: Will the M'inister of EN VI. .. 
RONMENT AND FORESTS be pleased 
to state: 

(a) whether ther~ is any proposal to 
provide financial assistance to state 
pollution control boards to enable tb~m 
to have necessary eq'uipment for effecuve 
implementntion ,?f tbe Act; 

(b) if so, the time by which the 
financia I 'assistance is proposed to be 
provided ; and 

(c) if not, t~" reasons therefor? 

THE MI'NISTER OF stATE, IN THE 
, MINISTRY OF ENVIRONMENT AND 

FORESTS (SHRI Z.R. ANSARI) ,: (a) 
Yes, Sir. 

(b), The Sta~e Pollution Control Boards 
have to submit proposal, for assistance 
required. , 

Sukhiapokhri 

2. ' Kalimpool. 

[En,II,IIJ 

Industrial Licence to Electronic Ualts 

2463 •. SHRI H.N. NANJE GOWDA': 
Will the PRIME MINISTER be pleased to state: 

(a) whether the Industriat Licence. of 
an Electronic Unit failina to implement 
within a year of approval is cancelled . 

t 

(b) if so, whether licence of fifteen 
such companies manufacturing telephone 
instruments were terminated at the 
instance of the Department of Elec .. 
tronics ; 

(c) ~hcMher cancellil)l of licence will 
reduce tbe installed capacity estimated at 
,JO.5 million instruments annually; 

. (d) whether any altero"ltive is being 
considered : and 

(e) wbether more Ijcences urc beina 
i.sued ?" 

TH~ MINISTER. OF STATE IN THE 
MINISTRY, 'OF SCIENCE AND 
TBCHNOLOGY AND MINISTER OF 
STATE IN THE PEPARTMENTS OF 
~~A~ PEVBLOPMENT, ATOMIC 
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EN£RGY, ELECTRQNICS .AND SPACB 
(SHRI . ·K'.R. NARAYANAN): (a) 

: Letters of Intent are valid for· one . year. 
Units 'Dot making satisfactory proaress 
during "tbe period of val:dity of the Jetter. 
of intent are consid ered for cane eltation 
ir such a cance~t~tion do es Dot affect the 
demand .. supply position. -

(b) Letters .of intent of 'some com- . 
"panics licensed to manufacture Sub· 
scribers' Term inal Equiplnent were. 
terminated as no satisfactory progress was 
made. 

(c) Cancellation of licence will reduce 
installed capacity but as letters of intent 
were liberally issued covering moch more 
than tbe estim'lted demand, such cancel-
lations will' not affect equipment .availa-
bility. 

(d) and (e). Wherever availability is 
affected, alternatives are considered. 

IDLE' Electronic Licences 

2464. SHRI BALASAHEB VIKHE 
PATIL: Will' the PRIME MINISTER' 
be pleased ((~ state: 

(a) whether there are a. number of 
idle electronic) icences in the country; 

(b). if so, the nL1mb~r and sector/ 
industries such licences belong to ; and 

(c) the steps Governnlent propose to 
take in this regard 1 

Tf:{E MINISTER OF STATE 'IN THE 
MINISTRY OF SCIENCE AN~ 

TECt-lNOLOGY AND, MINISTER OF 
STATE IN THE DEPARTMENTS OF 
'OCEAN DEVELOPMENT, .ATOMIC 
ENERGY, 'ELECTRONICS AN:[) SPACE' 
(SHRI K.R. NARAYANAN): (a) Yes, 
Sir. 

(\b) Out pf 307 industrial licences 
(lLs) i8s~ed during last three years,- 134 
JLs have yet not been implemented. 

~ COver. almost 'all sectors of eJ ec-
troaiCs. 

,(c) . Tho validity of t~e' licence i. fot 
two ye ,ars during which period the unit is. 
expected to go' into production. Some of 
the units are in ,the process of taking the 
various" . steps . for impJementation and 
accordingly their validity period is exten-
ded.· The status of implementation of 
licence is, periodiCaUy reviewed and 
licences where no progress has. been made 
are cancelled. 

Projects faken up for Complet,on In 1986 

2465. DR. V. 'VENKATESH : Will the 
Minister of PROGRAMME IMPLE. 
MENTATION be pleased to state: 

(a) the total number of projects under-
. taken and identified for completion durins 

the year 1986 ; 

(b) whether the' projects under-taken 
(or implementation have not been com-
pleted despite over reaching target' dates; 
~nd 

(c) if so, the reasons fherrfor_? 

THE'MINISTER OF PR.OGRAMME 
IMPLEMENTATION (SHRI A.B.A. 
GHANI KHAN CHOUDHURY): (a) 
Total nunlber of projects identifie'd for 
compl ction during 1986 is 27. 

(b) One project oilt of the number 
mentioned in part (a) has since been 
com.pJeted; und 

(c) The reasons for del(lY of the 
projects ·include the' problclns concerninl 
acquisiti9n of land,' crjtjcaJ equipment 

. and material supplies by the supplie,rs 
(import cd 8S well as indigenous), finali-
sation of detailed' engineerinl dtawiD88

t 
lack of infrashuctural facilit.ies aDd'. 
services, Jaw & order disturbances, mis-
matching progress of vendors, suppliers, 
cbange in scope, inadequate allocation of 
funds, inefficient Working of contractors. 
l~bour problems, et~. . 



,K~RTIKA 2B~ 'J9OI (SAKA) 

RelnlblUtatlon of Rerugees In West Bengal 
2466. "SRRI HANNAN MOLLAH '~ 

Will tbe Minilter of HOME A,FFAIRS 
be pleased to state : 

(8) whether the Government of West 
Beo,al raised some issues regarding the 

, · rehabilitation of refug~es in the m'eetiogs 
of Rehabilitation Ministers 'held at Delhi 
on 22 February, 1986 : 

~ (b) if so, wbat were t~e main issues 
raised by the West, Bengal Mjnister' of 
RehabiHtatioD : 

(c' wbether ·the Government have exa-
mined those issues and what is the result; 
and' 

, '(d) what steps the Government has 
taken or will take to solve those issues? 

THE MINISTER OF HOME·AFFAIRS 
(S: BUTA SINGH): (a) to (dl. Points 
raised by West Benga1 Govt. in the con-
ference and Govt. of India's comments on 
each of these poinh ar~ given below 
fteriatum :-

• 
(I) Discrimination betw~e" DPs from 

former ,Welt Pakistan and EOlt 
Pakistan 

Per capita expenditure on DPs from 
forinn East Pakistan is RI. 1529 com-
pared to Rs. 847 in case of ·DPs fro,m 

former .West Paklst8D~ Thus tbere fa no 
~;.crjmJna tiOD~ , , . 

(II) Payment 0./ compenlation to DP, Irom 
lorm~r Eal' PaklJtQn 

Under the Nebru-Liaquat ,Ali Pact.· 
refugees from former East Pakistan re-: 
tait~ed their ,property rigbts and hence 
compensa tion was 110t pa id to tbem .. After 

, theso properties were taken over as enemy 
'property. a scheme of ex-gratia payment 
@25% of the assessed va'iue of the pro-
perty was introduced and is beiJ1 •• oper~­
t~d by the Miiilstry or Commerce. 

(iii) uase·~old tit/~ to lad In Urban a"ea •.. 
The pol icy bas been reviewed recently 

and it has now been decided that Govt. of 
West Bengal would be' allowed to allot 
land in urban areas to displaced perSODS 
on' lease-hold or fre~·h~ld "balis in con-
formity with thefr own policy of allotment 
of land in resJ)tctive urban area .. 

(Iv) Rl!lIduary nQtur~ 0/ work 
" , 

After passage of so many years and 
art~r 'spending nearly Rs. 708.27 crores 
tipto 31-3 .. 1986 the remaining work of 
rehab! litatlon is of residuary nature. 

(v) Sama,.· MukherJ~e Committee R;por, 

A statement indicating the position on 
e~ch of the recommendttion is liven 
below. ' 
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Fret IsOId rlptl b. LH4s of .efagee 
. Se~len In West Beap' . 

2467 .. SHRI 'SOMNATH' CHATTER· 
JEB : Will tbe Minis.ter· of HOME 

, AFFAIRS be pleased ,to state: 

(a) whether Government have changed 
their policy to confer frecbol4 rights in' 
lands on the' refugee settlers in West 
Bensal; . 

(bl if so, how many refugees in West 
Bengal would be benefited thereby 'and 
when such a policy, if any, will be imple-
'mented ; and' 

(c) the nature of interest in land tbat 
was, conferred on the refugees from West 
Pakistan ... and if they were 'given free-hold 
rights and since when such rights are 
conferred? 

THE MINISTER OF HOME AFFAIRS 
(s. ·BUTA SING}-{~: (a) As per decision 
taken in 1914, free-hold title of land to 
displaced persons from former East 
Pakistan resettled in rural areas of West 
Bengal' is already being given. Displaced 
persons in urban ttreas were being given 
lease .. hold title fer 99 years. The pos'ition 
bas since been reviewed aDd it has now 
been decided that West B~nlal Govern ... 
ment would be al~owed to allot land in 
urban areas to displaced persons on lease-
hold· basis or free-bold basis in ·conformity 
with their own policy of allotment of land 
in respective urba.Q areas. 

(b) A 11 the refugees who have been/ 
would be allotted land in urban areas of . 
West' Bengal would be benefitted. 

(c) The ,DPs from former West Pakis-
tan were allotted Innd on . a free-hold 

'ba.sis in the rural areas. In respect of , 
tbe urban areas, the allotment of land 
was conditioned by the hind-character, the 
'allotment dependins 00 the classification 
of land as befng Jease-hold or free-bold 
within, . the . meaninl of the extent local 
muilicipal Jaw. rules ,and re,ulations. In 
the New Delhi area, the lapd was allot .. 
ted on a ,lease-hOld basi.. . 

Ceasus I. ASIa.. . 
2468., ~HRI SUDARSHAN DAS: W,1I 

tbo MIDlster of HOME, AFFAIRS be 
pleased to state : 

, . (a) "whether' Unjon S"ovelnment have 
asked G?vernment of Assam to undertake 
census In the State which could Dot be 
held due to o8jt~tion of 'AASU' in 1981 ; 

. . (b) whct~r Government of Assam 'have 
agreed to census now ; and 

(c) if not, reaSOns th~reof 1 

THE MINISTER OF HOME AFFAIRS 
(S. BU!A SINGH): (a) No Sir .. Since 
Ce,~sus .19 a' Central.subject and Census in 
India JS ~eJd under the authority of the 
Census Act, 1948. the Government of 
Assam was not asked by the Union 
Government, to undertake Census in that 
State .;n lieu of the' 1981 Census which 
C~uJd nOt be held due to disturbed condi-
tIons prevailing in that ~tate then. 

. Althongh the Census is a Ce~tral sub-
Ject, the enumeration agency for the same 
is provided by the State Government. 
. The question of bolding of a census in 
Assam Was considered in consultation 
wjth the Govt. of Assam. That Govt. is 
cun ently engaged in the implementation 
of the· Assam ~\ccord and is not in a posi. 
tion to, provide enumeration agency for 
.conduct of census. As such it is not 
'possible to hold a census in Assam at tbis 
stage. 

(b) and (c). Do not arise. 

Facilities to Pensioners 

2469. SHRI JAGANNATH PAIT .. 
NAIK : Will the PRIME M.lNISTER be 
pleased to State: 

(a) whether Government propose to 
extend facilities "f Travel Concession in 
favour of Retired Centr.al Government 
emplo),ees ; 

(b) whether Government propose to 
live full 'pensioIf aft er 10 years period 



which is taken into account for commuta-
tion' ; 

(c) if Dot. the reasons therefot·: 

(d) whether,. Government propose' to 
pay DA to retired employees at par 'with 
the workins employees; and I,' 

(e) wh~lher Governlllent prOl)ose to 
issue strict instructions to all Departments 
to fin~dise p~nsion cases welt in advance 
before the r~tjrt;ment ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 

,GRIEV ANCES AND PENSIONS (SHRI 
BIREN SINGH, ENGTI): (a) and (d). 
No, Sir. Tbl.! pension structure ,iild other " 
related m,ltters ale, presently under exa-
mination of the ,Fourth Central Pay 
Commission and the Commission's report 
is awaited. 

(b) and (c). No, Sir, however, some 
pensioners' organisations filJed writ peti-
tions in 19~3 in 'the Supreme Court 
keeping restoration of ~ommuted value of 
pension. ,The Government have' sinco 
submitted an equitable, fornlulation to the 
Court. The matter continues to be 
sub-judic~. ' 

(e) The Central Civi1 Services (Pension) 
Rules, 1972, prescribe a time-franle for 
finalis,ttion of pension cases so us the 
Pension Payment Order is issued one 
month before the retirement 'of the 

, Government enlployecs concerned. In 
C~l~es where it is not permissible to s~c­
tion fiocll pension at the time of retirement, 
the rules also provide for payment of 
provisional pension for a period of six 
months to avoid hardship to.the indivi· 
duals concerned; .' These provisions have 
separately 'been also brought to the 
notice of all Ministries/Departments. 

Settlemeut or IDdo-Pak Dispute OWl' 

Siacbea Glacier 

2470. DR., 0.8. RAJHANS: Will the 
Minister of DEFENCB be pieated to 
atate : 

I'" , 

'Wrlllen .4"'.'" 2j't; 

. (a) wtietber any proaress 'bas been 
mad,~ in the' ~tttemettt of di8pute over 
Siacben Glacier area between India and 
P~i.taD :. and 

(b) if not, the ~asons therefor? 

rHE'MINISTER OF STA1'E IN THB 
',DBPARTMENT OF- DE'FSNCE RESE •. ' 
ARCH AND DEVELOPME~r IN 'THE 
MINISTRY OF DEFENCE '(SJIRI 
ARUN SINGH): (a) and' (b). Two 
rounds of talks "'have been held between 
the Defence Secretaries' of India and 
Pakistan' and both sides hav~ agreed to 
find a negotiated settlement of the issue in ' 
accordance with the Siml..l Agreement. 'It 
has also been aareed, in the ]~!st round of' 
talks, to meet aaain to continue tbe 
dialo,oe. 

(Trall.r/at/on] 

Foreign Refugees in ludia 

2471. SHRI MOHD. MAHFOOZ ALl 
KHAN: Will the Minister of HOME 
AFFAIRS be pleased to state :' 

(a) whether Government are aWare of 
the larac number of foreign refugees 
IiviDI, in the cOuntry at present ; 

(b) whether the social and econonlic 
tensions are increasing in the country' 
becauso of these roruaces ; and, 

(c) if so, the' details of the stand taken 
by Government in regard to 1hesc 
people'1 ' 

THE MINISTER OF STATE IN THE 
MINISTRY,OF PERSONNEL, PUBLIC 
GRIBVANCES AND PENSIONS AND, 
MINISTER OP STATE IN TaE 
MINISTRY 011' HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) :' (a) Yes, Sir. 

(b) No, ~r. 

(c) Does Dot _"see 



Ha~clsh.p to Pensioners due to laflatlon 

'2472. SHRI SUBHASH YADAV: 
Wilt the PRIME MINIS~ER be pleased 
to state wbether Government are aware of 
the hardships faced by the ',penlioners-

. from inflationary impact o'n tbeir 'pension 
;1nd t~ measures proposed to be taken by 
Government to remove the ha1'dthi}la ? 

THE DEPUTY, MINISTER IN THE 
MINISTRY.OF PERSONNEL, .PUaLIC' 
ORIEVANC8S AND PENSIQNS .(SHRI 
BIREN SINGH ENGTI): (a), Yes. Sir. 
The Government' amended 'the terms of 
reference, or the Fourth Central Pay 
Com~issi~n to enable an In-depth exami. 
nation of pension structure with a view to 
having a proper pension policy both for' 
the, present and. futurc pensioners. The 
Commission's Report dealing with pension 
etc. is awa"ited. In the meantime tbo 
Government have sanctioned - two instal-
ments of Dearness Relief ,payable .at 
consumer Price "Index'level 624 and, 632 
with effect from 1-6-1986 and 1-7-1986 
respectivel~' . 

Space' Programme . 

'2473·. SHRI SHANTARAM NAIK: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether Indi3 has ~bal~ed out a 
space programme for the next teo ·yea,s ; 

(b) if so, Q~,uTe of this pI'olrarome and 
the am~unt pPO'posed to be spent on the 
same; and 

(c) benefits eKpecttd to be derived from 
. the programme ? 

!fI-lE M1NISTER OF STATE .IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER 'OF 

. STATE IN· THE D6PAUtetENT 
OF OCEAN DEVELOPMENT, 

. ATOMIC ENERGY, ELECTRONICS 
AND SPACB (ShRI K..R. 
NARAYANAN) : <a). Tile Space rr"Dfi.le 
f~r tllc docade 198()-9() ,~a. abady: bee~ 

Written Answers ,,238 

·.approved by tbe Oov~rnment and a .copy 
~ Oft·the Table' of the Lok Sabba on 
Auaust'19. 1981. Copies 'of this document 
are available in the Parliament .Library. 
The Space Profile for '1990-2000 is unde~ 

. finalisn Hon. 

(b) ,The programm~e envisages the 
design. fabrication and Jatinc11ing of 
Indian Remote, Sensing Satellite (IRS), 
the first operational remote sensing satel-
lite,INSAT-JC'nnd ID, the foJJow on 
commubication satellites, the development 
of second aeneralion INSAT ,Satellites 
dcveloplJ1cnt of augmented SL V (ASLV) 
launcb vehjcle and :lssociated SROSS 
Satellites and development of, Polar 
Launch Vehicle carnb1e of hunching 
future 1000 kg. IRS series of satellites. 
The proaramme also envjsages initiation 
of Cryogenic development needed for the 
development of. geosynchronous launch 
vchi~Jes . capable of launching second 
aeneration. INSA T SateJ1ites. The' total 
fundiDg proposed to be spent ij; -Rs. 1475 
crores during the current f)Ja~l period. 

(c) The benefits from Sp:\ce Technology 
have already tlccrued to the nation 
througb ',providing communication, 
meteorological, 'TV broadcast, radio net· 
working and other similar· services. The 
remote sensing applications which have 
been operationalised or under the process 
of operationalisation .nelude, forest 
survey. ground water 'targetting, snOw 
mapping, wasteland delineating. I)uring 
the plaq period, i!, is intended to. appJy 
space remote sens 109 for surveying both· 
agricultural and mineral resources of the 
country. 

.. . 
Implementation of Projects fa Public 

Sector Undertakings 

2474. SHRI VIlA Y N. PA'fJL: Will 
the Minister of PROGRAMME IMPLE-
MENTATION be pJeased to stat~ : 

(8) whether Government have identified 
reasons for dehlY in project jmplemen~jon 
tpKlially .in the Public Sector Under .. 
t~i.; 
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(b) if so, the reasont that are mainly 
resp~nsible for dolay and urtsatisfac:t. 
im.,lementation of projects In the Pub) ic 
'Sec,tor Undertakin.s : . 

(c) whether Government have exami ... 
ned . the inadequ acy . of . the' existing 
reporting system in Public Sector ; a~d 

. . 
(d) the steps Government· propose to 

take to' inject efficiency and accountability 
in the. working .. of Public Sector· Under-
takings? 

THE MINISTBR OF PROGRAMME 
IMPLEMENTATION (SH;RI A B.A. 
GHANI KHAN CHOUDHURY); (3) 
Yes, Sir. 

(b) The reasons for deJay of the 
projects include the prob.len:;ts concern ing 
acquisition of land, critical equipment and 
material supplies by the suppliers. (impor-
ted as well as indigenous), finalisatien of 
detailed. en8in~ring drawings, lack of 
infrastruchfral facilities and services, law 
& . order distl:lrbances, mis-matching 
progress of vendors/suppliers, change in 
scope,.. inadequate al1ocation of funds, 
inefficient working of contract.ors, labour. 
problems, etc. 

, (c) The Bureau of' Public Enterprises 
had in March. 1975 issued guidelines on 
Management Information' System Repor-
ting by Public Enterprises to Government. 
In Septe'mber 1,984, BltreaU of Public 
Enterprises" on observations made by 
Economic Administration Reforms Com-
mission, had again requested aU Ministries 
concerned with PubJ ic Enterprises to 
under·take thorough review of their 
'oformation. 9y~tem ·to reduce the number 
of incoming report9 and returns signifi-
cantlv and to ensnre that requirements of 
diverse agencies were met through One 
integrated set of format. . 

(d) The following steps are being taken 
to inject efficiency and accountability in : 
. wOrkinl in the Public sector under-
takings :-

(0 close monitoring of p.orformance 
,by admiQistr~tive ,Ministries/ 

·Departments and takin, appro-
. 'priate -steps ·as ·found nec~ssasy ; 

(Ii) enhancement o:f powers of Public 
Sector Boards to incur· capital 
expenditure; 

(Hi) introduction Qf a two-stage clea-
rance of investment prof)osals, 

(iv) sranti~1 of a S·year tenure to 
Board level Executi~'es to start 
with, .. 

(v) redUction in the . Dumber of. 
G~vernment Directors . on the 
Boards of I'ublic Enterprises, 

(vi) allowing the facility of lien. to 
public sector luan.lgerial person~ 

. nel joining other public sector 
enterprises, etc. . 

Report of Fourtb Pay Commission on 
Pensioners 

2475 .. SHRIMATI N.P. JHANSI 
LAKSMI : Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Fourth Pay Commis-
, sion has completed its report relating to 

Central Government pensioners ; 

(b) if not, ,the cause for the delay; 
and 

(cl when is the report Ukely to be 
submitted to Government? 

THE DEPUTY, MINISTER IN THE 
MINISTRY OF PE~SONNEL, PUBLIC 
GRIEVANCES AND·. PENSIONSJ:SHRl 
BIREN.SlNGH· ENGTI) : (a) to (c). 'No, 
Sir. The Commission is in )ts final stale 
of work and is making every endeavour· 
to complete the w~rk relating to pension 
as ~oon as possible. 

Proposed Outlay for Industries In SeveDtb 
. Plan for M.P . 

2476. SHRI MAHEND~A S-INGH:' 
Will the Minister of fLAN~~NG ~ 
.,~sed. to 8ta~~ : 
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(a) the outlay, in' crores of rupees 

proposed by the Department of Industry 
of Madhya Pradesh' Government for 
inclusion in the Seventh Five Year Plan; 

(b) tbe extent to which' it has been 
reduced .; 

(c) the basis for this reduction; and 

(d) whether this reduction bas been 
ma~ in the outlay for medium and big 
industries '1 

THE MINISTER OF STA.TE IN THE 
MINISTR Y OF PLA.NNING (Sl-tRt 
SUKH RAM): (a) The Department of 
Industry of Madhya Pradesh Governmf'nt 
had proposed a total out1ay of Rs. 215.71 
crores for large, medium and small scale 
industries (or inclusion in the Seventh 
Five Year Plan. 

(b) An outlay of Rs. 154.84 crores has 
been provided for the. Industry sector in 
the Seventh Five Year Plan. 

(c) The proposals submitted by the 
t M.P. Government were discussed with 

their representatives in the Planning 
Commission and taking into account the 
nature and status of progranlmes, inter se 
priorities of different sectors, availability 
of resources etc., suitable outlays were 
mutually agreed to for each of seclors. 

(d) In the case of large and medium 
industries the approved outlay is 
Rs. 46,1 S crores as against Rs. 96.15 
crores proposed by the State Government. 

11.00 brs. 

(English] 

SHRI BASUDEB ACHARIA 
(Bankura) : Sir. the pub1ication of the 
National Herald ... 

(lnte;,.uptlon) 

SHRI AMAL DATTA (Diamond 
Harbour) : Have a look at what you are 
doing. 

··~ot Recorded, 

MR. SPEAKER : What is this? 
(Interrupt/om) 

S~l BASUDEB ACHARfA : A guide 
mnp is being circulated in the Trade Fair. 
They are distributing th is map showing 
Jammu and Kashmir as a disputed 
territory. 

[Trmulatlon] 

MR. SPEAKER : r have not seen that. 
In case you give me something, I shall 
find out. 

(Int~rrIlPtlo1l8 ) 

(EngiIJh] 

SHRI BASUDEB ACHARIA: We 
have given an adjournment motion. 

SHRI AMAL DAITA : We have given 
notice. 

SHRI BASUDEB ACHARIA: We 
want to know what steps Government has 
taken. 

[Translation] 

MR. SPEAKER: There is DO use 
making noise. 

[English) 

Why are you wasting tbe time of the 
House ? -I will look into it, no problem. 
You could have pointed it out to me and 
I wou1d have looked into it. No problem. 

(Interruptionl) 

SHR'I AMAL DATTA : Sir, it is a 
serious nlatter. It is a lapse on the. part 
of our Government in not takins acdon. 

( Interruptions) 
.,. 

SIfRI BASUDEB ACHARIA: It is 
being dlf>ne in Delhi, in" the Trade Fair. 

MR. SPEAKER: Nothing soes on 
record. I have not al10wed anybody to 
speak. 

(Interruptions ) •• 
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SHRI BASUDBB ACHARIA : I have MR. SPEAKER.: Then wo will get it 
liven adjournment motion. done. 

(Intt!rrruptlons)·· 

{Tranl/aIIOn) 

MR. SPEAKER : Please, what arc you 
doins' 

(English) 

I am not allowing any~dy. 

(Inte,"uplionJ ) •• 

MR. SPEAKER: Mr. Acb~ria, I have 
disallowed that. You can come under 
Rule 377. 

(Interruptlonl) 

SHRI BASUDEB ACHARIA: Not 
only Jammu and Kashmir, but Punjab 
also has been shown as' a disputed terrj~ 
tory. (Intt!rruplion8). It is a very 'serious 
matter. It is being circulated in the Trade 
Fair. What steps Government has taken? 

MR. SPEAKER: You have given me 
this notice today. I will immediately look 

. ioto it and find out what the facts are. 

SHIU . BASUDEB ACHARIA: We 
have already liven notice. 

MR. SPEAKER: You have already' 
aiven. but it has just come to me. I am 
not a computer so that I can do it .just 
like this. I have to find out and I will 
do it. Tomorrow you wllJ see the action. 
That is what I do. Why do you waste the 
time of the House unneCessariJy? 

(Interruptions) 

MR. SPEAKER: I have told yOU, 
gentlemen, the~e is no fun in standing up 
like this. Time and again, daily I repeat 
these matters to you. If there is any 
important thing,. you can come and 
discuss the ways and means of how to 
deal with it. 

SaRI AMAL DATTA:, This is very 
very important. 

··Not recorded. 

( l"te~,upllo"s) 

M~. SPEAKER: Mr. Nayak, you can 
also come. The other hOD. Members ca D 
also come, tbere is no problem. " 

(Interruptloll8 ) 

PROF. SAIFUDDIN SOZ (Baramulla): 
Sir, J have given a Calling Attention 
notice. What about my Calling 
attention? 

MR. SPEAKER: You come to mo. I 
have told you ... 

(1 nt~rruptlons) 

SHRJ BASUDEB ACHARIA: I have 
liven an adjournment motion. 

MR. SPEAKER ~ J ,have not allowed 
it. 

SHRI BASUDEB,. ACHARIA: Let me 
make a submission. 

(Interruptions) 

SHRI DINESH GOSWAMI 
(Guwahati): About the non-implemen-
tation of the Assam Accord ... 

(Intt!rruptiOlu) 

MR. SPEAKER: You can come, Sir. 
You can discuss it with me. 

SHRI DINESH GOSWAMI: I have 
given notice. The Home Minister is here. 

MR. SPEAKER: Not like this. Not 
allowed. Now, Papers Laid on the Table. 
Mr. Arun Singh. 

12.05 brs. 

(E",lish) 

(Interruptions ) •• 

PAPERS LAID ON THE TABLE 

NotlncatloDl uac1er Cantonment Aet and 
Statemeut ,~ :. dOlay Ia Jaylag them 

THE MINIST~R Of STATE IN THE 
DBP~RTMENT OF DEFENCE 
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RESEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCe (SHRl 
ARUN SINGH): II ~. "to lay on tbe 
Table! :-

(i) A copy. eacb of the JoUowina 
Not1ti~dons (Hind! ,and Eqlish 
versions) und~r section 284 qf tbe 
Cantonment Act, 1924 ;-

(i) The Kamptee Cantonment 
Octroi Bye-laws, 1986 
published in Notification No. 
S.R.O. 12/1/CL & C/83 in 
Gazette of. India dat6d t!l:e 
14th June, 1986. 

(ii) The Babina Cantonment 
(Regulation and Control of 
PJyina and LicensiDB 
(Ricksbaws) .Amendment 
Bye-Laws, 1982 published in 
Notification No. S.&.O. 
CR/Bye-Laws in Oazette of 
India dated the 6th July. 
1985. 

(2) Two statements (Hindi and 
English versions) sbowins reasons 
fQr delay in, laying tbe notifi-
cations mentioned at (1) above. 

[Placed in Library. See No. LT-3241/86.1 

Notifications uDder Deihl Police Act aad 
Aooual Geoenal AdministratioD Report 
or AodamaD aad Nlcobar Admou.tratJoD 

for 1983-84. 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH): Sir on behalf of 
Shri Chintamani Panigrahi, I beg to lay 
on the Table-

(I) A copy of the Delhi Contro) of 
Vehicular and other Traffic on 
;Roads and Stteets Regulations 
(Amendment), 1986 (Hindi and 
English verSions) published in 
Notification No. SSt/Spl. CcIJ/ 
PHQ in Delhi Gazette dated the 
6th AUlust, 1936 under sub-
section (2) of section 148 of the 
Delhi Police Act, 1978. 

[Placed in Library. S,e No. LT-3242/86.] 

.. 

(2) A" copy 01 the Annuai OcneraJ 
AdministratioQ Report (Hindi and 
ElJI)ish versions) of the Andaman 
and Nicobar Administration for 
tbe year 1983 .. 84. ' 

(Placed in Library. ,see No. LT .. 3243/86.] , 

(lnterruptJolfS ) 

MR., SPEAKER: What th'" hone 
Members arc saying does Dot form part 
of the record. 

( Interruptions)·· ' 

(Trtl1l6lation) 

MR. SPEAKER : Shri Amal Dattaji, I 
have told you hundreds of times; if you 
have any objection, then •..... 

(Interruptions ) 

(English) 

MR. SPEAKER: I cannot allow any 
exhibit. But I also request you, and I 
always request you ... 

SHRI AMAL DATTA (Diamond 
Harb.~ur) : Sir, this is tbe wheat supplied 
in ration shops. _ (lnterruplion&). The 
Civil Supplies Minister 'js here .... 

SHRI BASUDEB ACHARIA 
(Bantura): Please allow hil11 to lay it on 
the TabJe. 

SHRI AMAL DATTA: Please give me 
permission ..•... 

(In/~r'uptiom ) 

SHRI BASUDEB ACHARIA: The 
Civil Supplies Minister is here. 

(lnterruptiof;s) 

MR., SPEAKER : I have to inform you 
so many times. If this is 80 important a 
subject, you just let me k.now and we will 
set at the facts. 

, SHRI AMAL DATTA: That is why 
I am presentins it to the House. 

( Interruption,) 



MR.. SPE'AKB.R ; Aren't you a lawyer'! 
(Interruptions) 

SHAI AMAL DATTA: This is how 
poOr people are beinl cheated. 

tlnt",upt;ons ) 

MR. SPEAKER. : Whon you break the 
rules. you are as load as ... what should I. 
say'll will not say that, but you break 
the rul@s. You have .made the rules. Have 
I made the rules 8 

(lnl.rruptio,u) 

MR. SPEAKER: Mr. Amal Datta, 
will you answer me one quest jon '1 Have 
I made tbe rules or have you. made the 
rules '1 

SHRI AMAL DA TT A ~ Rules have 
been made by the House. 

MR. SPEAKER: Why don't you 
comply with them. When I am at your 
disposal, wby have you to do like this? I 
will do it-but in a proper manner, not 
like tbis. And I am not going to allow 
like this. 

SHRI AMAL DATTA: This bas COnle 
out. A class IV employee gets tbis kind 
of wheat •• • (Interruption,)* * 

(TranI/at/on J 

MR. SPEAKER : You are not ashamed 
of this. 

Not allowed. This man is irresponsible. 

SHRI AMAL DATTA; Not at all 
irresponsible. Wbo is irresponsibl1:' '1 
They are irresponsible· 

MR. SPEAKER: If you want to make 
them realise that they are irresponsible, 
you come in it proper manner and I will 
let it done, but not like this. 

SHRI AMAL DATTA: What is the 
manner ? 

MR. SPEAKER: You know the rules. 
You are soch an educated maD. AI.! the 
time' you are ooma· like tbis. Wbat is 
this? You are dOina somothiDI which is 
illegal. 

. (1m erruptlolJl) , 

~ MR. SPEAKER: I will do it in a 
prQper manner, not like thiS. 

(Interrupt/Dna) . 

MR. SPEAKER: This man is absolu-
tely Irresponsible. 1 will do j t in a ploper 
manner. not like this. 

SHRI AMAL DATTA: You ask the 
Minister to make an equiry. 

MR. SPEAKER; I will ask him but 
in a proper manner. DQt hke this. 

SHlU AMAL DATfA : What is WIona 
with thiS '! This wheat has been supplied 
by the Government. . 

MR. SPEAKER: lie is so irresponsi· 
ble ; he IS lncorri&ibJe. Shri Janarohana 
Poojary. 

P apefs laid. 

11.06 brl. 

PAPERS LAID ON THE TABLE-
Conld. 

(English) 

Notification under Estate duty Act. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
D.K. GADHVl) : On behalf of Shri 
lanardhana Poojary. I beg to lay on the 
Table a copy of Notification No. G.S.R. 
934 (Hindi and English versions) published 
in Gazette of India dated the 1st Novem-
ber, 1986 regarding exemption to any pro-
perty of a deceased person which has 
vested in the State Government of Kerala 
by virtue of the Kerala Land Reforms 



Act, 1953 and the Keral. Private Forests 
(Vciatiol and Assianment) Act, 1971 from 
the payment of estate duty under sub-
section (2) of sec~ioo 33 of the Estate 
Duty Act. 1953. [Placed in Library, See 
No. LT-3244/86.1 

Annual RePort of aDd statemeDt re : Review 
o'b the _Pbyslcal Researcb Laboratory, 

Abmedabad for 1985-86 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AN»' MINISTER OF STATE 
IN THE DEPAR.::rMENTS \OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K. R. NARAYANAN) : I beg to lay on 
the Table:-

(1) A copy of the Annual Report 
(Hindi and Enslish versions) of the 
Physical Research Laboratory, 
Ahluedabad, for the year 1985-86 
along with Audited Accounts. 

(2) A statement (Hindi and Engt ish 
versions) regarding Review by the 
Government on the workiDg of 
the Physical Research Laboratory, 
Ahmedabad) for the yea .. 1985-86. 

[Placed in Library. See No. LT-
3245/86.] 

[Trans/al/OI'] 

Annual R\!port etc. 'of Central Board for 
tbe PrefentioD and Control of Water 

Pollution, New Delhi for 1985-86 

THE MINISTER OF ENVIRONMENT, 
AND FOREST (SHRI BHAJAN LAL) : 
I beg to lay on the Table :-

(1) A .copy of the Annual Report 
(Hindi and English versions) of the 
Central Board for the Prevention 
and Control of Water PolJution, 
New Delhi, for the year 1985.;86 
under sub-section (1) of section 
39 of the Water (Prevention and -
Control of Pollution) Act,. 1974. 

(2) A copy of the Annual Accounts 
(Hindi 'and EnglIsh versions) of 
the' Central Board for the Prc· 
vention and Control of Water 
Pollution, New Delhi,' for the 
year 1985-86 together with Audit 
Report thereon, under sub-section 
(6) of section 40 of the Water 
(Prevention and Control of 
Pollution) Act, 1974. 

(3) A statement (Hindi arid English 
versions) regarding Review by the 
Government Oll tfle working of 
Cen tfal Board for the Prevention 
and Control of Water Pollution , 
New Delhi. for the year 1985-86. 
[Placed in LibJ·ary. See No. LT-
3246186] 

12.07 brs. 

PUBLIC ACCOUNTS COMMITTEE 

(E""lishJ 

Sta.ements sbowing action taken by 
Government on Recommendutions 

SHRI E. A YYAPU kEDl>Y (Kurooo!): 
I beg to Jay On the Table English and 
Hindi versions of the followjng state-
ments ;-

(1) Statement showing action taken by 
Government on the recommenda-
tions contain cd in Chapter 1 and 
final rep:ies in respect of Chapter 
V of 23rd Report (7th Lok 
Sabha) on Import of Wheel Sets. 

(2) Statement showing action taken by 
Government on the recommen-
dations contained in Chapter 1 and 
final replies in respected of 
Chapter V of 117 Report (7th 

. Lok Sabba) on Delay in Develop .. 
ment and manufactur" of ID air-
craft ~nd manuf"cture of defective 
cartridge cases for an amnwnitioo. 

(3) St<.ltement showing action taken by 
Government on the recommenda-
tions contained in Chapter I and 
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. dnal replies in respect ~ of Chapter 
V of 193rd Report (7th Lok 
Sabba) on Corporation~Tax.' 

Income-Tax and Wealth-tax. 

11.01i brl .. 

COMMIlTEE ON PRIVATE 
MEMBERS' BILLS AN'D 

RESOLUTIONS 

Twenty-Sixth-Report 

SHRI R. P. SUMAN tAkbarpur~; 1 
beg to present tbe Twenty-sixth Kepart 
(Hindi aDd ~ Enslisb versions) of tbe 
Committee on Private Members' HIHs and 
Resolutions. 

SHRI N.V.N. SOMU (North Madras) :, 
Sir, I have given an adjourment-nlotion 
aaainst imposition of Hindi). (Interruptions) 

MR. SPEAKER: Don~t shout. It is 
not like this. 

SHRI DINESH GOSWAMI (Guwa .. 
bati) : Sir, we have given caU .. attention 
and other notices, The Home Minister is 
herc. (lnlerlupl;OIl3.) 

SUR! N.V.N. SOMU ; I have Biven a 
call-attention notice ...... ( lR/~rruplionn).·· 

MR. SPEAKER : No question. No 
impotdtion. 1)on't shout. Not aJlowed. 
(Interruptions ) •• 

SHRI BASUDEB ACHARIA 
(Bankura) : We have liven adjournment-
notice. (lnt_,ruptiQns.) 

MR .. SPEAKER : Mr. Acbaria, I have 
dJsaJJo)Ve<;t that. And 1 told you. 

SHRI BASUDEB ACHARIA ~ Why? 

MR. SPEAKER; Becausc it is Dot a 

proper th.Dg for adjournaicoc-motion • 
"y ou can COlne .••••• 

SHRI BASUDEB ACHARIA: Wby 
not proper tbiol. Tbcse two newspapers .•• 

MR. SP.EAKER: I am not loins to 
live iJDY reason .lor that. 

SHRi BASUOE..8 ACHARIA 
not? One worker died. 

Wby . 

MR. SPEAKER; You cun come unaer 
rUle 377 t If you bke. !Jut there AS no 
question of adjournment motioo. 

SHRl N. V.N. SO.l.~U: Mr. Speaker. I 
have given an adJournQlenl-mouon. 

MR. SPEAKER; Don't shout. Don't 
~hout. 

(lnterruptiuns) 

MR. SPEAKER: You wjthdraw !'rom 
the House. 

MR. SPEAKER: Mr. Acbada, 1 WIll~. 
aSk you aJ50 LO wJlboraw, it" yuu persist 
like this. 

SHRI BASUDEB ACHARIA; Is this 
matter . about these two newspapclS not 
important 'I 

f MR. SPEAKER: You can discuss it in 
another manner, jf you lIke. But there is 
no question of adjournment-motion. 

SHRJ BA'SUDEB ACHARIA : In what 
manner? 

For the Jast three sessions, we have 
been raising 1t. 

SHRI SAIFUDDIN CHOWJ..>HARY 
(Kalwa} : Do we have a Government or 
not noW 1 (Interruptions) 

MR. SPEAKER: Will you take your 
seats? Will you take your seats or shaH 
I have to request you to withdraw from 
the House '1 

SHRI BASUDBB ACfIARIA : Why? 
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SHR:I AMAL .. DATIA '(Diamond 
Harbour): We will all withdraw from tbe (Shrl N. V.N. Somu then Left th~ House) 
House. That is wbat you want. ,.wranslatlon) 

MR. SPEAKER : Okay. ~ar.ry ODe 

SHRI BASUDEB ACHARIA : Why 'l 

MR. SPB~KBR: You are disturbing 
too much. 

SHRI BASUDEB ACHARIA: 400 
. workers are affected. 

MR. SPEAKER : Hon. ,Members, win 
you withdraw from the House? 

SHRI AMAL DATTA: You' allow a 
discussion on this. 

MR. SPEAKER : i-lon. Members, will 
you withdraw from the House, if you do 
like that? You are transgressing all the 
limits of decency. 

(lnterruption.~ ) 

MR. SPEAKER = Please sit down. I 
will listen to you in a proper manner. not 
like this. I do it properly. I c::1nnot be 
bothered about like this. I canDot be 
bulldozed 1 ike this. 

( Ints,ruptioTJs) . 
MR. SPEAKER: I am going to do it 

in my own way. I am not going to be 
dictated. You can take it from me. 

(Interruptions) 

MR. SPEAKER: Please sit down now. 
(/netf'uptions) 

, 
SHRI N. V. N. SOMU : I have given 

Adjournment Motion. 

MR. SPEAKER: Nothing doing. 
(inte,ruptions) 

. MR. SPEAKER: Nothing doing. Will 
you withdraw from the House? 

SHRI N. v.. N. SOMU: No. I am 
going to walk out. 

MR. SPEAKER : Yes. 

PROF. SAIFUDDIN SOZ (BaramuUa) : 
Mr. Speaker, Sir, D1C}re than 100 persons 
have died on the national highway between 
Srinagar and KargiJ ...•.• 

MR. SPEAKER: I will see. 

PROF. SAlfUDEIN SOZ: I would. 
li1<e ...... 

MR. SPEAKER : I will see and teU 
you. You come to me. 

(/nte,ruptlon.,. ) 

MR. SPEAKER: ) will see. Please 
take your seat .. 

PROF. SATFUDDIN SOZ More 
tban 100 persons have died. 

MR. SPEAKER: I hav~ already told' 
You that I will see. I can say nothing 
mOre. 

[English] 

I will look into it. 

12.11 brl. 

STATEMENT RE: ENFORCEMENT 
OF THE ENVIRONMENT 

(PROTECTION) ACT, 
1986 

(English] : 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI'BHAJAN LAL) : 
There is a great awareness in our country 
now of the need to. protect the environ-' 
menl: and of the hazards posed by environ-
mental polJution. This consciousness has 
been bequeathed to ·us by our late Prime 
Minister, Mrs. Indha Gandhi, who initia-
ted, in J 972, even before the Stockholm 
Conference, the process of harmonisation 
of development with environment. 
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[Shd Bbajan LaJ] 
The environmental problems faced in 

our country pose a danger to the intes .. , 
rity of our national resources.' Environ-
mental pollution caused by unplanned 
discharge of wastes and improper handling 
of toxic chemicals bas serious implications 
for the well-heing of our population. The 
Bhopal g,\S tragedy has poignantly 
brought home the dangers to human 
safety, health and environment which can 
raise from industrial (tcciJents. 

It is in this conlex't that Environment 
Protection Bill was introduced in the 
Parliament providing for comprehensive 
coverage of environmental issues and 
measures that need to be taken in this 
regard. Such integrated Jegislation· is 
probably the first of its type in the world. 
Parliament had approved the Bill and' the· 
assent of the President was received in 

, May 1986 As members are aware, the' 
Act encotnpasses every area of the 
national activity and its implementation 
requires rigorous scientific support. !he 
Government. in the Jast few months, have 
enlisted the services of specialists in this 
regard and have prepared a set of rules to 
implement the Act effectively. 

These rules cover standards in respect 
of seven industries. procedures to be 
adopted by the Cent ral" Government while 
issuing directions.; procedures for imposing 
prohibitions or restrictions on the location 

. of industries, processes or operations in 
different areas, functions of environmental 
)",boratories, qualifications of Government 
Analysts and procedures for taking 
samples, submission of samples and 
,laboratories I eports. 

As you are aware, the Act has provi-. 
ded, probably for the first time, that 
courts can take cognizance of offences 
under the Act on 'a complaint made by 
any person who has given a notice of not 
less than 60 days. The n1anner of giving 
notice by a person has been prescribed in 
the'rules framed. 

Action is being taken to formulate the 
other necessary rules under the Act 
regarding standards for more industries. 
lla7.ardo\ls sgbstances, delesatioq Qf 

powers to states and other reau1atory 
agencies etc. Adequately equipped existin. 
laboratorIes will be recognised as envi-rOD. 
mental laboratories and new laboratories 
will be established where necessary. 

The Government a're firmly resolved to 
implement the goals-set before us by Mrs. 
Indira Gandhi and affirmed by our Prime 
Mmister, Shri Rajiv Gandhi to ensure the 
basts of Jong ternl development by pro-
tecting tbe environment in all its aspects. 
This national resolve to bequeath to, the 
succeeding generations an environment 
better tban what we have received from 
our forebears cannot be better expressed 
than by implementing the Environment 
(Protection) Act effectively. The Govern-
ment have, therefore, decided to bring 
into force the Act nnd the rules from 
19-11-1986 as a tribute to the memory of 
Mrs. Indira Gandhi \\ ho was the inspi-
ratjon the world o~r on environmental 
issues. 

>i , 

(Translation) 

SHRI UMAKANT MISHRA (Mirza-
pur): Mr. Speaker, Sir, I have a small 
request to make. Through you, I would 
like to make a request to the Governnlent ' 
that the martyrdom day and the birth 
anniversary of Shrimati Indira Gandhi 
may be declared gazetted holidays . 

12.15 hrs. 

MA TTERS UNDER RULE 377 

( Translation] 

(I) Need to start superfast traiDS froin 
Gwarlor In M.P. to Calcutta and 
Abmedabad. 

SURl KAMMODILAL JATAV 
(Morena): Mr. Speaker"Sir, the Railway 
Departmen,t has not providtd train service 
from Madhya Pradesh to 'Calcutta and 
Ahmedabad. For going to Calcutta, and 
A~~~dabad, t~e people of M.dh~~ 
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Prade$h b.lve to aq. first to Deihl, A'iprb, 
Tundla, and A*ra. .It cau_ ',', wastaae of 
mooey and tho people arc put to noe4Jess 
inconvenionce. The people or Madhya. 
Pradesh and tbe Members of Parliament 
ba'f' made repeated rep .... tatioD8 in this 
respect but DO action haa been taken On 
them so far. 1 wou'cl request tbe 
Minister of R.ailways and tho Government 
that super-fast trains from Owalior to 
Calcutta and Ahmedabad should be run 
forthwith for the conveniertClO of the' 
people. 

(English}' 

(II) Demand for a UDk highway to cooaect 
National Highways Nos. 47 and 17 In 
Kera'a for th~ cooveDltoce of Pilgrims 
vlsitiDg Guruvayur Temple. 

SHRI P.A. ANTONY (Tricbur): 
Tnchut' in Kerala is the cultural capital of 
Kerala State. National Highway No. 47 is 
passing through Tricbur. National 
Hilhway No. 17 paSses through the 
coastal area or Kerala. But thcre is no 
link bighwflY to connect National Hisbway 
No. 47 and 17. 

Guruvayur Tcmple is the most impor" 
tant pilgrim centre of Soutb India. 
Thousands of pilgrims are comins to 
VIsit Guruvayur Temple daily from all 
parts of India. A link biahway between 
Trichur. I.e., NH 47 throuah Guruvayur 
to NH 17 will help the tourists and 
pilgrims to visit Guruvayur Temple and 
also reduce the density Qf traffic in this 
area. 

There is a proposal to connect NH 47 
and 'N H 17 tbrou.h Guru vayur • I request 
tbe Government to expedito the matter. 

(m) Need to look I.to the arle,.aees or 
about 40,000 sailors in the eouatry. 

SaRI I. RAMA RAI (Kasaraaod): It 
is estimated that nearly 40,000 people are 
e~plo)'ed in the country as sailors. About 
10,000 are from Kerala alone. These 
sailors are treated as oontract labourers 
and arC not guaranteed with pcnn~nent 
jobs tbro\llbout the year and sometimes 
tbe)r bav. to wait fer • DUm"r of mootba 

for another chan~ of sailing. There are 
instances of their not get! it1g chances for 2 
years or more. During serving period, 
they have to work very hard and tbey 
usu:llly lose their heallh before retirement. 
Various 'acilities enjoyed by Government 
and private employees are denied to tbese 
sa it ora. ' 

Considering the miserable workin, 
conditions of these serving sailors. the 
Government of India was kind enoulJh to 
appoint a Commission called Nanda 
Commission to go into tbe service condi-
tions and other as~ects of various difficul-
ties experienced by sailors. Though the 
Commission has submitted its report, the 
various recommenlt:tions of the Com-
miSSion have not been implemented. 

I urge upon the Ministry of Surface 
Transport to look into va i'.H1S grievances 
of this 13 rge number of sailors whose 
services earn large amount of foreign 
exchange to the country. 

I r,.a"slationl 

(Iv) Demand for strict enforcement of the 
Prevention of Gruelty to Animals Act 
l~O. ' 

SHRI MOOL CHAND DAGA (Po Ii): 
Mr. Speaker, Sir, India has the lar,est 
record of steps taken to protect wild life 
in the past. King Ashok the greal, had 
imposed ban on tbe hunting of wHd J.fe 
as far back as in 300 B.C. To make the 
ban effective, the King bad lot the names 
of those b:rds, animals and fishes inscri. 
bed on the columns wbose huntina was 
prohibited. The ban was stringently 
imposed. The animals of the forests are 
our mute friends. Man should treat them 
with compassion, sympathy and love. We 
will have to enlighten the common people 
through tbe Indian Board for the welfare 
of wild life for a-:-ousinB soft feeling for 
those animals. Government have eoacted 
"Prevention of Cruelty to Animals Act 
1960'· and made therein such provision; 
which enjoin upon the people to reprd 
animals as their friends and not to treat 
them with cruelty or (0 torture u.m .for 
&belr J'Mr .. tion. It ia uDfortuaalt tile, 
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the State Governments and the Upion 
tCKritol'iOf,) are not· ~akina tbis Act sel iou" 
sly. Tile I~\w b .s since ~me a thini to 
be kept jn locked ·shelves.. Tho State 
Governments and the Union TOfl:itories 
have so far failed to prevent the ever ... 
increasing cruelty to nnimdls and birds. 
The municipa.lities, municipal corporations 
and other democratic bodieth a're .not 
I'vioa that much ·of coo)eration as they 
are expected to give. 

I wou'd, therefore, request the Central 
Oover,nment, the Union Territories and 
other democratic bodies to implernent the 
Prevention of Cruelty to An.Dl.lls Act, 
1960" .and give th~ir full couperLltion to 
the IndiJO Board for the welfdre of wild 
life in getting the Act enforced. 

[English] 

(\') Need to ensure a proportioDate share 
of power supply to Rajastban from 
later-state power projects. 

SHRI Vlfll)HI CHANDER JAIN 
(Barmer) : Sir', the poSltion of eJe~tricity 
su;>ply i 1 the Rajastha') St lte is not satis-
factory due to long and continu0Us outage 
,.1 Unit l-.J'o. 1 of Raj lsthan At,omie Power 
p·t lject, Kota, Un't N J. 2 of R-;Ijasthan 
Atomic Power Project is also not working 
t,) its optimal, capacity. The StOlte of 
Raj ,tsthJn iq ~I)t aeUinJ its proportionate 
sbare in fle electricity sencrated in Super 
Tln~nnal Plant at Singhrauli and in fhe 
Thermal Pllnt in Madhya Pr'ldesh. 

The schemes of Palana Lign:te at:ld 
Ramgarh gas.based plants a .. e io 
d<1ldrllms. Due to p..lucity of P0wor, tbe 
farmers and industrialists are bJdly hit. 

I t is requested that the suppJy of 
electric.fty . of proportionate share of 
Rajasthan in inter-State power project8 
ma, be· mairi·tained regularly and the 
schemes of P(llan~l Lignite and las-ba.sed 
plant or Ramgarh may be substantially 
beiPcd by tbe' ~Dtre. 

12.22 m. 
'(,I) ~-J:.:'=:':'.~ 

, P ... " , .. 
. (MR. DEPUTY -SPB~KBR !ra 'Ih,. C"aI']~ 

SHR.l O. BHOOPATHY (PoddapallQ: 
Siripur Ka,azoapr is an jmpo~tant intlu· 
atrial centre io',T,leoaana a_ 'and .·it·. js 
situated ')' at a distance of 8 bout· 400 . kme 
from, Secunderabad.. In between tb.., ",,0 
places.,: Jhere ato a Du.ber of coal"rniQel 
and other riDduttrlcs at Railway Stations 
like Ilamalundam. Godav.rjk~it 
Manchirial, Mandamerry, Ram KrishCla-
pur, Bellumpalli and other vilhaes. More 
than one lakh workers residing in viUaacs 
be~~een Kapzoagar and Secunderabad 
are fac~ng .. a arcat bard~trip as tbey do 
not have aQf local train to take them to 
industrial places. I Hence , ,thue is an 
immediate need to run a local train bet-
ween Kagaznagar and Secunderabad so 
th:Jt workers may reach -their factories. 
Hence. it is requested that the Govor D-
ment may be pleased to take immediate 
steps for starting a I-oc: I train between 
Kagaznagar and· Secunderabad. 

(vII) Need to restore the Trlvandrum Mall 

DR. S. JAGATHRAKSHAKAN 
(Clleolalpattul : Sir, tbe sudden cancel .. 
latioD of .Trivandrum ~ai1 from October 
1 bas ~used hardships and difficulties to 
the pa.sse()ler~. There is an uflent need 
for restor.atioD, of this important train 
\fhich caters to a htrge number of travel-
lin. public ,qf Tamil Nadu and Ketala. 

(vIII) Demand for measures to iaerease 
forest area to prevent ef:ol~_1 
disaster. . 

DR. P. VALLAL PERUMAN 
(Ch idambaram): Si r, aecording to some 
noted environmentalists as also 80qx, 
reliable reports, there is a siloa) of 
warning that India may face an eco101 icaI 
disaster 'by ; tbe tum of this QADtury if 
necessary corrective measures are not 
taken immediately. 

It bas ~n report~d tha tour COuDtry 
is 10.ng .bout I. S million hectares of 
foreat ~ealth every year. The total 'torest 
atea has heen reduced by 45 per' cent and 
abo.yt ,12,<)00 D1'ilJion toqnes of fertile SOil 
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is wa,hed away duo to ftOodl. In lummer 
month,. mo~e than half of the country 
faces acute drinking water ~rcity and 
the posif~ has been increaaiDl alarmina1y 
year .fter year. 

Apart from tbis, it has ~~ st~'~' tbat 
the ~ain contributio. facto ... ;, for this. 
dismal situation are explosive increase in 
population, defective land use and crop-
pins patterns, inefficient water manaae-
ment I,ihd non-judicious tapping of 
natural resources, etc.. which ultimately 
lead to deterioration of environmental 
conditions. 

I would, therefore, r~QUc;st tho. hon. 
Minister for Environment and Forests to 
take immediate action ,8()" ,t_t this 
explosive situation is immediately arrested 
and, at tbe stlme time, to lncre'ase! the 
forest area ,by taking various urgent 
measures fo~ this purpose. 

SUPPLEMENTARY DBMA-NJ}S -FOR 
GRANTS (GENERAL), 1986-87. 

(Engli&h) 

MR. DEPUTY-SPEAKER: The Hou~e 
will now take up discussion and voting 

on tbe Supplementary Demands for 
Orants in respect of tbe Budget (General) 
for 1986-81. 

MotiQn moved : 
/ I r 1;1 i\ r' " \ '" " 

"That the respective supp16mentary 
sums not e~~djnl tbe, Ulounts on 
Revenue ACCOunt and Capital Acco~nt 
sbowo j,o abe third column ~. the order 
paper be granted to tbe Presid'ent out of 
the COf,solidated Fund of India to defray 
the charges th~t wi.l come in .course of 
payment duri'flg the year endinl 3'lst day 
of March, 1987 in respect of ,the folJowins 
demands entered in the second column 
thereof: 

Demand Nos. 2, 8. 9, JO. 11, J2, 16, 
J 7, J 9, 20, 21, 22, 26, 
27, 28, 29, 30, 3 J , 32, 
33, 34, 36, 40, 42, 43, 
44, 45, 48, 56A, 57, 59. 
61, 62. 63, 64. 66, 67, 
69, 73, 74, 76. 78. 79, 
80, 8J, 82, 8.3, 84. 85, 
86, 87, 88, 89, 90, 92, 
93,9S, 96, 97, U)(), 104 
and 107." 

--- - -_ .. _-_.----_._._- -------_._---
Suppltmlntary DemMld, for r;,anls (Gln.ral) /986-87 submitted to the Vole o/Ihe 

Lok Sabha. 

No. of Name of Demand 
Demand 

I 2 

I', • 

Amount of Demand for Grant 
submitted fo the Vote of the 

House 

3 
.-------- .. ----.. ~ 

" \ 

MINISTRY OF AGRICULTURE 

2. Alriculturo 

8. Department of Rural Development 

9. Department of Fertilizers 

MINISTRY OF COMMERCE 
:.I) ; I, 0 ,,} " "~I 

10. M iniltry of Commerce 

Revenue 
Rs. 

I'. 

1,000 

128,00,01,000 

36,00,00,000 

4,00,006 

• MoWd with the recommendation of the President. 

Capital 
Rs. 

J ,01,00,000 
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J 2 3 ---- -------------------------------------------------------------

12. For,ian Trade aDd Export Production 

13. Supplies and Disposal. 

MINISTRY OF COMMUNICATIONS 

16. Telecommunication Services 

MINISTRY OF DEFENCE 

17. Ministry of Defence 

19. Defence Services-Army 

20. Defence Services-Navy 

21. Defence Services-Air Force 

22. Capital Outlay on Defence Services 

MINISTRY OF ENVIRONMENT 
AND FORESTS 

26. Ministry or Environment and Forests 

27. Environment 

28. Forest a~d Wild Life 

MINISTRY OF EXTERNAL AFFAIRS 

29. Ministry of External Atra irs 

MINISTRY OF FINANCE 

30. Ministry of Finance 

31. Customs 

32. Union Excise Duties 

33. Taxes on Income, Estate Duty, 
Wealth Tax and Gift Tax 

34. Stamps 

36. Currency, Coinage and Mint 

40. Other Expenditure of the Ministry 
of Finance 

MINISTRY OF FOOD AND 
CIVIL SUPPLIES 

42. Department of Food 

43. Department of Civil Supplies 

Revoouo 

RI. 

12.5.00,00.000 

86.00,000 

7,40,00,000 

642,98,00.000 

2.5.00,00,000 

136.00,00,000 

J3,5O,000 

79,62,000 

40,80,000 

16,00,00,000 

1,15,00.000 

3,30,00,000 

J 1 ,00,00,000 

13,36,00,000 
3,72,1'.000 

11,65,86,000 

4,000 

2S8,8o,OO,roo 

86,00,000 

Capital 

. as .. ' 

3,000 

121,00,00,0009 

1,06,000 

J8,30,00,000 

600,00,00,000 
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I 2 

MINISTRY OF HOME HBALTRAND 
FAMILY WELPA.R.B 

44. Ministry of Health and FamUy Welr.re 

45. Medical and Public Health 

MINISTRY OF AFFAIRS 

48. Cabinet 

56-A. Cbandigarh 

MINISTRY OF HUMAN RESOURCE 
DEVELOPMEl\T 

57. Ministr), of Human Resource 
Development 

l; 

59. Youth Affairs and Sports 

61. Art 'and Culture 

62. Archaeology 

MINISTRY OF INDUSTRY 

63. Ministry of Industry 

64. Industries 

MINISTRY OF INFORMATION AND 
BROADCASTING 

66. Ministry of Information and Broadcastina 

67. Information and PubliCity 

MINISTRY OF LABOUR 

69. Ministry of Labour 

MINISTRY OF PA~LIAMENT AFFAIRS 
AND TOURISM 

73. Department of Parliamentry Affairs 

74. Department of Tourism 

MINISTRY OF PETROLEUM 
AND NATURAL GA'S . 

76. Ministry of Petroleupt and Natural Oas 

MINISTRY OF PLANNING 
78." Statistics 

Revellue 
.Ra. 

17,00.000 

J 0.00.02,000 

J ,00,00.000 

54, 18,OJ,OOO 

49,16,000 

6.80,00,000 

1.22,'6,000 

72,00 .. 000 

1.12,000 

23.66,000 

18,00,000 

3,80,000 

2,68,00,000 

20,75,00,000 

J ,56,00,000 

3 

CapitaJ 
RIo 

J 9,20,34,000 

62,05,00 ,000 

8,60,00,000 

467,00,00,000 
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1 2 

MINISTRY OF PROGRAMME 
IMPLEMENTATION 

79. Ministry of Proaramme Implementation 

MINISTRY OF SCIENCE 'ND 
TECHNOLOGY 

:\ ( " 
80. Department of Science and Technolo8), 

81. Survey of India 

82. MeteorololY 

'83. Department of Scientific and 
Industrial Research 

MINISTRY OF STEEL AND MINES 

84. Department of Steer: 

8S. Department of Mi~ 

MINISTRY OF TEXTILES 

86. Ministry of Textile.' 

MINISTR.Y OF TRANSPORT 

87. Ministry of Transport (excludina 
Railways) 

88. Roads, 

89. Portl~ Lilhthouses and Sbippinl 
90. Road and Inland Water Tranlport 

MINISTRY OF URBAN DEVELOPMENT 
92. Ministry of Urban Development 
93. Public Works 

95. HoustDS and Urban Development 

96. Sta tionery and Printinl ' 

MINISTR Y OF WA rER RESOURCES 

97. Ministry of Water Resources 

100. Atomic Energy Research, Development 
and Industrial Projects 

3 

Revenue 
RI. 

I . 

15,00,000 

46,28.oc,O 

7,98.45,000 

46.~,000 

: "\, . 
2~OO.000 

5,47,50,000 

12,32,00.000 

> ' 
1,66,00.000 

70,00,000, 
2,00,000 

3',00.000 
6.~8',J3,~ 
5,'1,90.000 

I ',~ 'I ~ 

:"i )-;; ; tJ .. , 
2,79,00,000 

4 

capital 
Ra. 

79, 10.00,000 

2.000 

8,05,33,000 

. 22.00 .. 000 
L 'i ~. ,I f j ..! 

-23,45,00,000 

i:ooo 
, I~'" 

10,20,03.000 

; ",H 
1,000 
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PARLIAMENT. S,EC"ETARIATS qF THE 
PRESIDENT AND VICE·PRESIDENT 
AND UPSC 

107. Secretariat of the Vice-President 
, r " '. 

MR. PEPUTY SPEAKER : Shri 
An.n'da G,japatbi Raju to' jQi,jate tbe 
d iscus~ioD. . . 

SHRl ANANDA GAJAPATHI RAJU 
(Bobbitt) : Mr. Deputy Speaker 'Sir ': The 
~ppropriations so .... bt rrom thc"C.onsoli-
d~a~ed Fu~d of India at this '_taic when 
(he bu4,pt l,las alr"4dy been passed is 
highly derolat"ry in tbe sense that mo~eys 
are sought at different times and est imates 
are not properly made. Parliament has 
Dot been taken .iato conftclen.tas fat as 
tM speadina of tbo,at'DHnt ·js·cooc:eraed. 

"," : • ". ~ ... :. Art,. «' , ... ~ i , ~, , ~,: .... • - .,; , '. • ~ 

Not qaJy·that, i)udl9t estim.tcs ·reprd-
haa .xPtDdiwre are ""made Wore "J;laDd 
aQs:! ,~t"'W~' reven .. · rw.ed, thor-eof 
should "a" ~ do;te-, ·.t 'the applioP!iiate 
ti_ .. T. Pl~S .ctltWbt AG~be: appc:o-
pc.~1" are .pprQliMnat,J)I ,,·Rs. -304)0 "'fore. 
,..a . .add.. I. "...w ""ly add, Uaat tbi. 
~""" a v,ry" dampener to" pr ... 
~i.. ~Ie .. is 1D¥iW'Y ,js I be ... 
~l': ,\0 ,be .. ,used twr ... .;.pIMICX,ptod.-
~~'I' a,rUeI\, ~,ijlc ,GAVflIP-- .. td·"b:at 
they w_~1t.i •• aa.I.QPCl~""'~ItW'-. 
more than tbe estim ~tes. Now tbeyare "in, ..,~~taxy dp~Q~J tb~1: tftre 
~~ ,.., .. qp(."'~~ of, fuqds to ~ap~ 
ngaa"l!Wl.n ~,*,,4~e .wh~lia hiP.j~,4e<l! 
~or, .~ tipan~lIy.,~UQ4.1 

fl'~bite 'covering a <'little' ~it of around 
and' ~ntio~in. a few klfJint.: I woUld like 
~o : state tbilt t,he' Government ~e tip 
wJth .' pOlj~y lbat repRflng''dxpOrti: th~Y 
w'6bld live': raW-""~·~ials at int~nation­
altv COniPef.itive prkc!s ~nd aiM> provide 
1t~D"fOf'credit ·Umlri.:' Buf thID yOu' firld 
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It .. 77 ,66 ,000 

'1,00,000 

, ~apital , 
·Rs . 

27.72,19,000 

that the r8w-.-naterials are completely out 
of tune with the raw-nlateria]s Quoted jn 
tbe intelnational markelS and therefore , 
even if tbe Government seeks to do such 
a ,thins, it will have to mean a lot of 
subsid)', . a subsidy which this Government 
cap, ill attor.d to maintain in view of the 
Rs. 8000 crores de~cit in tbe cur,eDt 
balarlces that the country is facing. There-
Ifnc, these types of schemes, before being 
1..DDC)'uoced and before being propounded 
should ·,ut least aet the clea,.ar.~e of tbe 
Faaanee ~partment. the Commerce 
:t4,jQiJlry .ad aJ~o th~ External Affairs 
Ministry because it. requjres certain crear-
.CUI. 

Coming 'to the demand position in this 
country today and particularly in some af 
the industrhil states, you find that there is 
a demand recession. Other items are -not 
be:ns·Sold. ·Credit requirements are being 
'Curtailed. The Reserve" Bank' of IlkIh 
\Va nted to ' increhse th-e 'cred j t J eqaiJ'e" 
merils by rele,:siDa some Impounded fundi 
to the tune of Rs. 300 aDd odd crotdl. 
This L itself :is' nof'going,l,to be enough be-
~use th~s is not loin, ' to meet, the exp0rt 
r~qujrements" of the cOuntry. Therefore 
when 100: see the consumer pri¢e iDd~ 
y~u find 1bat there is no real r~ection of 
the hlcrea~e i~ prices. You find that the 
pncei' ha \Ie' been increased " mttcb 111 ore , 
The consumer" price index'is only ref1ett-
ioa the wb\')teslfJe ·pr:ces and, therefore 
nCit 8i~in8 a' corf«t picture of the coon,,,; 
today:' Today t12 ~1e 18 demand"' nee_Hm. 
You find 'on :one side that the prices' have 
loae up tremenddusly and on the' other 
.ide, you 6ud tHat the pOor peop" Me 
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beComio. eveD poorer because of the lack 

. of wap goods and bec,~use of ·the lack of 
amenities tbat tbey OUlbt to b:rve. 

Tberefore, I would confine myself to a 
'few more poiuts and jUlt make a bare 
mention about natural disasters. Some-
time recently in tbe Rajya Sabha the 
Government _,reed tbat tbe drouabt and 
the ftood situ J tion in Andbra Pradesh 
would be considered as a severe disaster, 
as a rare severity. But you find th:tt they 
in,ilt new tbat this money ought to be 
spent by 31st March -1987. But you find 
that the repair of tanks, repair of irriga-
tion systems is to be done only in the 
slack season. The s!ack season starts only 
after March. Therefore. I would request 
the Union Government to see that this 
amount is spread over another three-or 
four months so that it is 'totally ut.lised 
and utilised effectively. 

Coming to Defence expenditure, even 
after forming of the SAARC and other 
Associations, you find that Defence ex-
penditure is escalatiDI. 113 of our Budget 
is loins towards the financing of Defence 
expenditure. Therefore, what is the 
relevance of these associations if the 
Defence expenditure cannot be broulht 
down and brouaht in tune with the deve-
lopmental etTorts of this country. ~e 
find developmental efforts are not lOinS 
on properly. Only finar.c;,al tarlets are 
sou,ht to be fulfilled ,whereas the physical 
,&raets are Dot bein& looked into. So, the 
financial devices have to be improved. 
Too1Y we find only the Government insti-
tutions or quasi-Government institutions 
are comina forward to provide institutio-
nal funds. Market must be wjdcned to 
see thal more money is mopped up from 
the people. I a 110 request to tbe Govern-
ment tbat noo-plan expenditure .. hould 
not be financed from the Capital Account. 
We ate payiol ioterelt or Da~ioDal debt to 
the tuJ'\e of Rs. 13,000 croteS every year. 
Therefore. there is necessity to curb these 
tendeOCiel and b :'ioa about sound maoase-
meat 10 rhr.t down-trodden and weaker 
seCtions are properly broulbt up. Where-
.s other ~ton and other areal are ~iD' 

touched the poor people and the weaker 
sections nrc not bein. looked after. Their 
aspirations are not beins m~t inspite of 
tbe assurances given· by tbe Government. 
Therefore. I would request when Supple-
mentary Gra'dts ~tre brOulht' ·the outlay. on 
the a1leviation programmes for the poor 
should be inereasod and lome iocial 
jusfce done to the weaker sections of 
peOple in our country. 

(T,.an.flatioll] 

SHRI VIRDHI CHANDER lAt·N 
(Darmer) : Mr. Deputy Speaker, Sir, the 
Suppl~mentai'Y Demands for Grants for 
Rs. 3038.54 crores have been PI esented. 
It is surprising that the Supplementary 
Demands have been presented in the 
House for the second time. Why cannot 
we foresee contingencies at the time of the 
plcsentation of the Budget 1 We are not 
prepared for such contingencies at that 
time and tbat is why Supplementary 
Demands are brousht before us. 

All tbe same, the presentation of 
Supplementary Demands is welcome. 
There is a provision' in these Demands for 
tbe t ransrer of Rs. 136.40 crOTes to the 
States. This system of t tans fer of the 
amount to tbe State Governments on the 
basis of the Gads I formula does oot do 
justice to our State. This Gad,il formula 
is based on population and 'because of 
this fonnula beiDa based on populatioo, 
those States Which have larler population 
lOt more benefit from it. The States 
havinl Jess population do not Ict mucb 
benefit from it ; tbey are at a disadvanta.e 
in the matter of,allocation of fundi. 

The Rajasthan Government had raised 
tbis issue in the National Development 
CouDcil~ . I had a !so taken up this matter 
in the Consultative Committee that tbe 
Gad,it ,formula must be chaoaed. The 
area of a State should also be ta ken into 
account. The area of RaYastb.1D and 
Madby~ Pradesh, is very bia. Suppose if 
we ~art Borne ,scheme costin, Rs. 100 
crores tben we will have to incur more 
amount on < l\Jch h~a~. us, for e,amp~; 
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coDstructiOD of roads. Wo have to CODS-'-
truet very JODI roads in our State. We 
bave to spend laraer amount 011 develop-
ment. But Lccordin8 to the Gadsil for-
mula, the area is not takeD into account. 

I would tell you about my constituency. 
The area of my Parliamentary constitu-
encY is equal to tbe State of Punjab ·and 
one and a balf times more than the State 
of Haryana and double the area of the 
St~te of Kerala. Now the issue is tbat 
we sought assistL:Dce from the Central 
Government for the Development pro-
gramme. The Central Government pro-
vided assistance under the Desert Develop .. 
ment Programme and assistance was 
provided under the Border Area Develop-
ment Progr,lmme also. I had a question 
on the subject for today but it was not 
reached. As for Border Area Develop ... 
ment Programme State-wise allotment of 
assistance has not been done so as to 
show the amount of ass stance tbat ea~h 
State is to get. We have submitted pro-
gramine of- the State. Yet, unless the 
Centre gives clearance we cannot get the 
assistance. The Centra I Government takes 
six to seven months to clear a II those 
eenh al schemes for which cent per cent 

. assist ance is given by them. Our Desert 
Deveh1pment Programme has been cleared 
aft~r' six months. The Border Area 
l)evelopment Progran1me has not been 
cleared so far and it 18 now tbe month of 
November. If this Progrtlmme is cleared 
in December, how can we utilise tbe funds 
within three months? When we c~1nnot 
spend the funds. we cannot make progress 
or carryout development. Thus progress 
and development <Ire impeded. Work on 
our most important c lnal, the Indira 
Gandh i Canal, el~ rlier known as the 
Rajasthan canal, was sta fted in 1968 and 
late Shri Govind Ballabh Pant had laid its 
foundation. Now the year 1986 is coming 
to close. and the outlay of t he scheme has 
been increasing d'ly-by.day. The Central 
Water Commission bas taken one year to 
cle,' r .the scheme wai;h the Rajasthan 
Goverment had submItted to the Centre 
for clearance. Now the Planning Com-
mission is taking its own time to clear the 
scbe nee What I have to say is that when 

the Centra. Government t~ke so mucb 
time for clearance of a scheme, too much 
deJay takes pJace and the Cost of tbe 
schemo BOCI up. When pric:e8 80 up, a 
vicious circle is ere,. ted. The scheme ror 
Indira 0 .. ndhi Canal costil.g Rs. O[;e 
thousand three hundred crores W.IS sub-
mhted. The Raja.than Government bad 
set apart Rs. t\\O hundred crores for the 
purpose in the Pian. Even "hen we 
spend this amount, there is deJay j I the 
executon of the scheme due to the delay 
in giving cle.! ranee by the Central Govern-
ment. If we spend 40 clores t'nnually, 
then that results in the escalation of the 
cost. If such a situation continues :.tfter 
the Seventh Five Year Plan, then we will 
have to formulate uoother scheme costing 
Rs. 1300 crores. The Indira Gnndhi 
can~1 will decide the fate of our desert 
area. So we want that the Central 
Government gives us special "ssistance. 
Earlier also, the CeLtral Government has 
prov i ded us special r ssista nce to the 
tune of Rs. 40 crores in the Sixth Five 
Year Plao. Shri S.B. Chavan had visited 
our area. He realised our position and 
then provided us sreciat ~!ss.stance. Still 
we have to decide about this scheme so 
that it is completed in the Eighth Five 
Year Plan. If the Government does not 
give special assistance, then the InJira 
Gandhi eimal cannot be completed even 
in the Teoth five Year Plan and if it can-
not be completed in time, we cannot 
derive benefit from it. The serious si' u .. ~ 
tion created by famine ill our desert 
areas will become all the mOi e serhus. 
A memorandum has been submitted in 
regard to the famit .e. EVen thus the 
Central Government is taking so much 
time. The s;tuation is that mOTe than 
two mODths have elapsed yet nO assistance 
has been provided. We should be pro-
vided with such assistance as may help us 
fight the famine. The ad hoc and m~ rgin 
money with the Rajasthan governmen t 
bas since been spent. The Governmer.t 
provides assistance to fight the famine 
after two to two and a ha;f month. The 
ass:stance which. WdS provided by ahe 
Central Government bas s DCC been uJ· 
lized. Today, our position is that we owe 
a p'ayment of Rs. 20 crotes for the first 



275 S.D~G. (G.'.) 1986-81 NOVBM&SR t', 198& S.D~G. (G~I.) 1986-81 216 

{Sbri Virdhi Chander Jain1 

year of famine to tbose farmers and 
labourers wbo w~re eOl81cd on the roUef 
woo k durins tbe famine. We are facinl 
the \\drst ever famine of this century. 
We want that the Central Government 
should h~'fp us und help us in time So that 
we may be uble to c_lrry on tbe famine 
r~lief work in the State on a Itlf8cr scale. 
You bave provided us Irants u'nder 
N.R.E.p. and R.L.E.G.P. If YOU had 
liven us tbose funds under N.R E.P. in 
time then we could have provided much 
relief to the famine-affected people. But 
neither that grant Dor tbe srant under 
R.L.E G.I>. was cleared. The Central 
Government takes much time in clearing 
these 8r:1"t5. 

Regarding the Drinking Water Scheme • 
tbe Central Government helped us very 
much under N.R.E.P. und A.R. W .S.P. 
dur:ng ibe Sixth Five Year Plan and that 
was why Rajasth::ln could pia'! a leading 
role in tbat regard. But the officiaJs who 
have taken chal ge now have not consulted 
the PI .. loning Comm;ssion and N.l>.C. 
while devising their new formula. The 
formula which they have devised on the 
basis of 50 per cent populatioD-20 per 
cent for the' backward area, 10 per cent 
for tbe remaining villages and 20 per cent 
for tbe poor-bas a condition that they 
would not give more than what the 
Rajastha n Government would provide 
under the Minimum Needs P(ogr~mme. 
This is aso inst the guidelines of the 
Planning Commission where it is clearly 
stated tbat the priority should be given to 
Haryana and Rajasthan, but you are 
doinl such tbings by' violating those 
Buid elines during the Seventh Five Year 
Plan. That brings us a't the fifth position. 
The Department of Finance should also 
take note of it that the drinking water 
scheme for Rajasthan for the Seventh Five 
Yetn Plan shouJ.d be implemented. 

With these words. I support the 
Supplementary Demands. 

~2.4411rt. 

(SKRI SHARAD DIOHE In th. Chalf) 

(EII,Nrh] 

SHRI SOMNATH RAnI (Aska) : Sir, 
I rise to support tbe SuppJem_Jary 
Demands for Grants. The open-b~~ae~inB 
bas wide repercussion in tbe Indian 
economy. The MODVAT bas worked 
very well: so also the reduction in 'tbe 
marginal rate of taxation. 

Similarly, s~all in~ome group people 
are DOW free from harassment and raids 
on the industrial houses to unearth bh:~k­
money and unaccounted wealth and also 
takin. actio&.) against the persons who 
viol~te the Foreign Exchange Regulation 
Act has exhibited buoyance in tax 
collection. 

There is a unique coHect ion of revenues 
and also a chance has been given to tbose 
who have violated tbe rules of the Foreign 
Exchange Regulation Act to come forward 
and to pay tbe amount so that there will 
not be any penal action. 

.But, Sir, it should not be repeated once 
again because in the past also, people 
were asked to dcclane their blackmoney 
and pay the taxes to escape from crimina) 
JiabHitits. But it should not taken as a 
rule, lest it, creates a vic ious circle. 

The economic policy has been libera-
lized. Let not tIlese persons. namely, the 
big business houses who earn hup profit 
in terms of foreign exchanle also, utilize 
tbe same for their own benefit. The 
nation must be benefitted: :rbere must 
be more exports in the interests of the 
nation. both from tbe private' and the 
public sectors. 

The comins three years will be crucial 
years for India, because el the trade sap, 
tbe balance of paymeats position and 
repayment of IMF loan -falUnl .due next 
year. Under these circum~taDces. the 
Finance MiniAter should take tbe present 
position into consideration: Rs. 8616.36 
crores is the trade deficit; and a total 
advance of Rs. 49,902 crores W~8 out-
st.odin. in respect of public sector bank •. 



Comins tp the cooporative sector, 
NABARD bas refused to finance it in my 
State, Orissa, because the credit seClO,r in 
tbe cooperative movement in Orissa has 
f,U:O(!. 

rhe loss of production during the 
poriod April to Oc.to:ber 1986 in th e inte-.,.ttd slCOl plants of SAIL is 9.56.000 
tQllnes ••• compared to their taraet!. It is 
said tbat the loss 01) account of power 
sbortaae is 4,76,000 toone •. 

It is also said th.t inflation, thouab 
under control. is one point less than the 
singe of feacbing two digits. 

Taking into consideration the supply of 
AWACS and sophi,sticated weapons to 
Pakistan by America, China having a 
nuclear bomb, and our problems with 
Bangladesh and Sri Lanka, certainly we 
must spend more on defence, to save our 
country. India is prepard to make sacri-
fices, its people nre ready to make 
sacrifices, to defend the integrity and 
independence of the country. Under 
these circumstances, th ere will be great 
pressure on finance. We cannot avoid it, 
because certain Powers in the world want 
that the economy of India should be 
ruined. for their own interests. That is the 
reason wby they want to destabilize the 
Governnlent in India.' They are supplying 
our neighbours with money and ~ophi$ti­
cated weapons. 

Under these circumstances, we will 
have to divert our funds from the develop-
ment sector to defence sector. We have 
ODe cODIOlation, ror instance. that our 
country is sel f-sufficicot in foodgrains; 
and we bave g~.>t enough stock of food-
grains wbicb~ can be utilized for the uplift 
of the poor people to erad ica te poverty. 
So, we should, under these circumstances, 
cut our import of sugar as well as edible 
oil. Steps should be taken to see that we 
srow more suaar-cane and do i.naiaonous 
production of SUlar as also of oilseeds 
and red palm. Unless we bnve a croppjng 
patlCrn subject to cbaDle to suit th e 
conditions of tbe country from time to 
time we cannot m~ke' ourse·ves self-
sufticient to cut the import of sugar. 

Immediate steps should be taken in tbis 
direction 10 that we should riot import 
sQgar-cane and the e(JibJe oil. On the 
'otber hand. the aaricultural sector sboultt 
be' enerllsed and we sbould produce more 
indifenou! sugar and to grow more oil-
seeds should be given more importance. 

We should curtail expenditure on non-
essent ittl hems. It is an bpen secret that 
because of ineffiCiency of 'f he man3'lcment 
of 1he public sector, the production is 
going down. But there is anothcrr aspect 
also in different States. Where there is a 
Public sector, there is no sense of belon-
1:08. Por instance, certain States pur-
chase power at 3S paise and sell to the 
public sector industry next door at 75 
paise. The pub:ic sector car,not be utilized 
to meet tbe deficit of a particulars State. 
Government has t~lken a rJght step not to 
take over the sick industry. The money 
that is invested in the sick jndustry can be 
better utilized to have new industries. 

The pressure of employment is to be 
tackled. There shouJd be a n;.tionaJ court 
for direct taxes. Infrastructure can be 
built up. The external trade shouJd be 
strengthened and the adminisl ration 
should be streamlined. Under these 
circumstances. the quality and quantily of 
production should be looked into. 

SHRI B.N. REDDY (Mlrya18uda): I 
would I ike to utilize tbis op~lortunity to 
focus the attention of the government to 
severe famine conditions and effects of the 
grave food ba voc. Regarding continuous 
seve:-e drought conJitio:1s in Andhra 
Pradesh and results of recent flood havoc, 
many times it is focussed in the House 
and outside also. So, my only purpose, 
my main purpose here to stress that a 
critical stage bas come where Centre 
should and must intervene to rescue the 
Andhra Prndesh State which is feelilll 
under grave drought conditions and flood 
havoc. To cite the or drouaht situation, it 
is to a Jong, standing one, in the sense 
tbat it has been there for the last seven 
ye:.1fS. More particularly, the last three 
yeaTS have been very severe, and a major 
part of the State of Andbra Prldesh bas 
been groaning. There have been starvation 
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[Shri B. N. Reddy) 
deaths also, aod particularly in 
Mababooboasar district-to mention it in 
a nat sbell-l.S lakh hec~ares of wet land 
bas been spoilcJ. tbus affecdol the Kbarif 
crop. and the loss of production is esti-
m tted at 7.14 lak.b tonnes. In monetary 
terms it ba9 been estim lted at Rs. 1.4.20 
cro:e!;. As rar as the dry J aods arc coo-
cerned 10 Likh hectares of the Jeft fallow 
land has bee.) damaaeJ, standinl crops' in 
10.38 lakll a_;res hlve bee.l damaaed and 
the total crop loss comes to about 
Rs. 207.60 crores. Tb.s to;al Joss is due 
to tbe a reas left unsown and the produc-
tion loss resultlUi tberefrom and finally 
tbe f:.li.ure of CfOpS. The ° consequent 
reJuctio.l in yield both under wet and dry 
cro., together is estimaled at Rs. 496.80 
crores. Seven districts in the State are 
affected, due to' the recent heavy floods, in 
which about 75 lakb people were affected, 
in 4,433 v.lIages, killing 308 people and 
i'ljuriog 29, and as many as 17,383 beads 
of cattle have been killed. As many as 
4,41,000 or five lakh villugers have been 
totally ruined as an area of 8.262 hectares 
of stand ing crops were destroyed cost ing 
about Rs. 380.97 crores. The total value 
of houses, crops and publlC utility services 
dilln .ged comes to Rs. 1,598.36 crores'. 

The above mentioned facts and figures 
c'early speak thdt :t is not pureJy a local 
calahmity bllt a n ltional calamity which 
the St.lte bad to fnee. The State Govern-
ment sent th';'ee memoranda about t1 is 
drought situation requesting for heip, to 
nleet the situation. A det., iled memoran-
dum about the flood situation also has 
been sent to the Centre for aid. When 
thoul lnds of crores of dJmiiae has oc\!ur-
red th~ Centre is giving only some tens of 
crores, th is cannot solve tbe problem. 

Two centra:l teams have already visited 
the drought affected area. My only 
request is that the Cent;"c should treat it 
as oa national calamity-not as a local 
one. The attitude of the Centre is highly 
neaativc, and the Centre should imlnedja. 
tely rea lise the plisbt of the State Govern· 
ment and t hat six crores of Andhr\ls are 
reeLng

O 

under the effects of these 

disastrous floods and natural catalTlities. 

13.00 brI .. 

Finally, I request tbat at least Rs. 1,000 
crores should be immediately realeased 
for the immediate repairs to irriaation 
works and ror completing some of the 
uraent projects 00 band now. Particularly 
projects like the PoJavaram Project, Sri 
Ramapada Sagar Phase-II, Srisailam L~ft 
Canal Project. Telulu Ganga Project, 
Tunaabhadra High Level Project and 
Vamsadhara Project-all these projects 
should be cleared immediat~ly and funds 
should be reI eased. The Centre must t:l ke 
the responsibility for constructing them 
immediately, to prevent recurrence of the 
dam~!ge that has occurred recently. 

l T,.anslation) 

SHRI RAMPUJAN PATEL (Phulpur) : 
Mr. Chairman, Sir, I am grateful to you 
for providing me aD opportunity to speak 
on Supplementary Demands. 

(English] 

MR. CHAIR.MAN : You please conti· 
nue after lunch. 

13.01 hrl. 

The Lok Sabhn adjour,ned for Lunch 1111 
Fourteen 0/ the clock. 

The Lok Sahha r~aJsembled after 
Lunch at seven minutes past Fourteen 

of the Clock. 

[MR.. DEPUTY SPEAKBR In the Chair) 

SUPPLEMENTARY DEMA~DS FOR 
GRANTS (GENERAL), 1986-87-

- (Contd.) 

1 TrQlUlotlon) 

SHRI RAM PUJAN PATEL (PbuJpur): 
Mr. Deputy Speaker, Sir, I am thankful 
to you that you provided me aD opportu-
nity to speak on the Supplementary 
Oemands, Budget (Genetal) for the finan-



cial ,year, 1986 .. ,87. The far-'reaching 
prolramma started by the hon .. MinisteT 
of Finance to re'mO\le tbe economic dis.:. 
parity are very important an~ commenda- . 
hie" for which hon. Minister deserves con-· 
gratulatioDl ~ause he is doing his best 
in' stroolthenin, the foundation of socia-
lism in the country and be is marching 
abead towards success. 

I would like tD dl8W your attention to 
t'he fret that India is an t1lrieultural coun-
try and it is only due to the far-siahted .. 
ness of the agr icultural scientists and hard 
work of the ramlers that we have been 
abl ~ to solve the food problem of tbe 
country. Previous'y, we used to import 
foodgrains from foreian countries; today 
we have become self-sufficient. Thus 
there is no need for us to import food-
grains. But one th ing pi nehes me very 
much that the farmer who produces the 
food grains has to face a lot of legal 
restrictions ill selling his produce at other 
places. Government should imnlediately 
p::IY aUeot,on towards th;s as the farmers 
are put to loss on this accouDt. As the 
farmer is un'able to send bis produce to 
other places, he is bound to sell it at 
cheaper rates. Prev~ousJy, we used to 
export sugar but today we are importing 
it. This thing needs special attention. 
Tod.1Y the sug Hcane growers do not let 
the right price at the right time for the r 
produce. Their dues Jemain unp::tid for 
years together. The sUlar-mill owners 
exp)oi t tbe sUlarcane Iro~ers. That is 
why the farmers now grow Jess sug.lrcane 
and 8S a result of tbat our country is 
bound to . import SUI:} r' from foreign 
countries. The sUlar imported from the 
foreign couD$ries is not only of low quality 
but we aJso Jose the precious foreign 
exchange on this aCCount. Therefore, I 
would like to request the hone Minister 
that the Government should pay special 
attention towards the suaarcane produc-
tiOn and should arlangc for the payment 
of rensonahle pr;ces to. tbe farmers. If it 
is not liven due consideration. then the 
nation will have to pay hugc amount of 
foreign exchange to jmport sUlar. At 1he 
same tit),e to provide hiah .. breed seeds, 
irrigation facilities, fertilizers and pesti-
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cides for a lood yield is a vcry bil res-
poasibility or the Government. But, Sir, 
due to deterioration of the Whole system 
because of our Govern'mont machinery. 
th.: farmers are not Bettina due help 
whether it is irrigation throuab· canals or 
any other means. I want to draw your 
attention to one point morc. In our 
area, because of water-lolling in fields, 
the land becomes saline and is rendered 
unproductive and the yield becomes low. 
The fields turn useless. So, Government 
should make some Jurge-scale plan for 
draining water from fields so that the 
cultivable land can be made useful nod 
production of foodgrains increased. 

In this context I would like to draw 
your attention to the 'Sharda Sahayak 
Scbeme' of Uttar Pradesh. Most of the 
Ltnd in Uttar Pradesh is irrigated by the 
Sbarda CanaJ. This canal causes a biS 
Joss to agriculture there. So, I would 
request you to prepare a large- scale plan 
to de.,l with the prob lem of water-louin, 
and water seepage. If this ty"e of plan 
is not formulated, then we will not be 
able to hclp tbe farmers in the desired 
way. Whcnever I visit my parliamentary 
constituency tbe people there complain 
about it and say that water there is Dot fit 
for drinkina. Sir, the second means of 
irrigation is the government tube-wells. 
A tubewell. whether government' or pri-
vate, needs electricity. The ftct is that 
the figures given by Government and real 
situation that obtains differ from each 
otber. In Uttar Pradesh the fiaures show 
that electricity was supplied for 14 hours 
duriDI 'the day time but the fact is that 
the power supply there was for about S or 
6 hours only. Sir, attention is not beina 
paid to tbe fake f1sures given· by the 
Governmeot whereas the Government 
should specially look int.o this. I would 
request you to provide electricity to the 
farmors for at least 12 hours a day. 

At present the country Is faCing acute' 
power shortage. So, I would request tbe 
Government to establish solar-ener,y pro-
jects to meet the situation because J know 
that whenever there is drought. tbe pro-
duction of the hyde) power falls. Some-
times, the quality of coal is not lood and 



(Shri Rit,m PU_A 1>"0:1] t. caplCIty to )H0'duoe power' in Thermal 
power stations suffers' a ,Nt Met I aDd the 
forMet" luffus beoIwse of iaadequatt 
eleo'ricity sup"'. So; I woutd roqueat 
Govemment 10' Cormellte a larat-MIt 
plan to meet the situatioo. 

Now I want to draw your attedtion 
towards fe~tiHzetS. Fertiliiers have a 
very important role'in aaricutture. Even 
today we have to import ferlali.ers. We 
have some shoTt<:omitip as well as some 
difficulties. I hope you alSO appreciate 
this but it is the pol'icy of our G,ovem-
ment tbat by increased use of ferttHsers by 
the farmers tbe national production of 
foodsrains can be augmented. Hence it 
i~ very necessary to stop imports of ferti· 
lisers. We should, therefore, set up ferti-
lizer factories in oor country. It is with 
this object that IFFCO had established a 
factory in Phulpur, Allahabad. A very 
big conference w •. s held by IFFCO on 
November II, 1981 9 which was ~ttended 
by our late Prime Minister, Shrimati 
Indira Gandhi and there the Agriculture 
Minister bad announced that a soda ash 
factory as also a sugar-In i 11 would be set 
up there. Bu t five years have since 
elap~d; neither a soda-ash plant nor a 
sugarmiJI has so far come up there. A 
fcelina is gaini 118 ground in the minds of 
the peop1e there that our administrative 
machinery does not execute the plans as 
announced by important leaders of our 
country. What could be more grievous 
than this " wrote about this matter 
several times and every time I got tbe 
rtply that the matter was beinl looked 
into. Sir, afterwards the boft. Agricuhure 
Minister said that an Ammonia Plant 
would be given in pJace of the soda-ash 
plant there because that was once the 
constituency of Late Pt. Jawabar Lal 
Nehru. A project f0r it bad to be pre-
pared. The Genera' Manaaer bad written 
that the plant to be establbhed there 
would be expanded t() double the size and 
tbat it would cost Rs. 275 ~rores only. 
H.e had said tilat it wouJd take only three 
years to ~om,mcnce it and the olber pro .. 
po .. ls that b~d come would take a period 
of five years and cost Rs. 450 cr~)fes. 

J.t.N&ed .. ~ are ,aiVeIJ< that it 
wQW4i be takM, up but no 6 .. 1, dtoi~ 
~. siIace booo ak •. 

I _t to dnrw your ~.1IGn to yet' .not.., _"rtant .s.~ 'ftc ,*,rMiIt 'can 
PI'QIIhsce J)addy ht cannot .r. it. 
AUt .. tioll mujt be paid; tow •• tftts di.": 
criminatory treatment h. 'is beiftl tUb.t-Nd 
to. 

The most hIlportaDt Itta f'ter is fbat tbe 
hob. PinaQCle MiniSter bas started un. 
eartblnl blnck n1oney. ThiS process 
should be eX~dited for the bhlck money 
is 'destroying t~e economy of our country. 
The people hoardiDg' bl lick money can 
sbatter tbe country's economy. Tho 
situation demands that e~trninl of black 
money shOuld be stopped. 1 hope tba1 
tbe salgestions made by me would be 
considered by the hon. Minister and he 
would continue directing his efforts to-
wards strentbening tbe country"s econo",y. 

With these words, I conclude. 

[Engit&/c) 

SHRI P. NAMGY AL (Ladakh): Mr. 
Deputy·Sp'eake., Sir, I rise tt'} support thi. 
Sul'p!ementary Demand for o rants 
(Oeneral) for the year 1986·81. I would 
Lke to eXpress my views in respect of 
eKpenditure to be incurred under the 
SUpplementary Demands for 0 rants 
covering 60 gran'b' a.1d npptoptiation of 
accounts involving' a ITO!! additional 
expeadilure of Rs. 3038.53 crores which 
hM been pl'aced before tbe House. 

Sir9 most or the Irants are relatins' to 
the award of tbe recom·mendatioriS of tbe, 
4th Pay CommiasiQ,n, particularly, ararit 
of increased S&\1~ry to Government 
employees. The Oover,lment has al'most 
accepted the rHOmmendations or the 4th 
Pay Comrrii~jon. But jn some casr:s, 
injustice h,as ~D dQne to' a pdrt'icqlar set 
of Government· employees. For instanee , , t 

t~~, Centr'al, Goverrirri~nt empJ~yees 
I)os.ted in Lad,aJ(,h have been treated VOrY 
harshly. I would like to invite tbe kind 
a,ttcQtlon or the hon. Minister or State for 
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PiDa~e to Table 11-17 and Otapter 
11'11 or die 4th Pa, eom",i.ion ncom .. 
men4atio~ •• h-iCII the Ladakh area. h3S 
been Ibown with ,1M area which are much .3'1-'" aad where the cost·.f I ivin8 i. 
mach *aper. The mOlt Im.reeting part 
", the POuttb Pay Commi88ioD report was 
ibM t~ .inter allowancea wbidl were 
provtotHly a!Jowed to tbe Cerntr.' Govern-
ment clnploye. pJated in Ladakh have 
been wi'thdra9.rn now. It is aUowed to 
on1y thole areas where bilt compensatory 
allowance is applicable. POT instance, in 
Srinagar, in Kashmir and places like 
Shimla, where the winter allowance has 
also been allowed. Wbile for ~eb which 
is a difficult area, piSh altitude area and 
mOttt difficuit bill area, I SUQuld say, this 
allowance bal Dot been allowed. In the 
yeal 1§}72, when the Leh Station of All 
India Radio was comtllissioned, tt-e 
Oovernment had allowed 1 1/2 quintals 
of bard cok e to each employees for 
h ~tiDa purposes of his residence. It \Yes 
allowed to each employee for heatins 
purposes at his residence for a period of 
six months. At tbat time. the cost of a 
quintal of hard coke was Rs. 60. From 
J975 onwards. c8.sh equjva:l~nt to 1 '/2 
quintals of bard coke was atlowed to the 
staff as fuel reimbursement aJlo\\rances at 
tbe rate of landed cost at Leh of ha-d 
coke at the pr"val~jog market rate at that 
time. Since tben the cost of hard coke 
has been ste~ldily risins and at the 
moment the price of one quipt,l of hard 
coke is Rs. ~OS at Leh. Tbat mean., 
its. 3.S per k.. of hard cake. 
With the implemeDtati~n of the 
Fourth p.y <;~mmis~oD rCC?ommendation, 
mOlt of the Central Government emplo-
yea poaled in Ladakh ~~ve to ir.cur a 
loss to the tUQe l~s. 3~/500 per month. 
With tbe ~u1t that fflose eMploy,ees 
pGated in tllos.e areas are not interested 
to 10 and stay I. ver there. They ~ust 
refuse to join tl'leir ,post at Leh~ Tb e 
Department concern~d ,h<:ld to suffer 
Ireatl)' for the impl~01entatioD of various 
OovernmeD t •• 1 es or projects and 
GoveHllDfDt ~ork. reopl e ~ho ~ave been 
posted Ila~e "lw~ys tried to '80 b~ck af~~r 
maklD.,one or ~pe other e"cu~ like fake ._u_, ~6cate ,te. 

I would like to appeal to the hone 
Pinance Minister kindly to consider tbis 
issue. It is Dot oaly for Ladakh. I am 
just pointi.,. out that tbis ·is applicable to 
maDY Othe.r biU areas, not on.), for 
Ladakh. K :odly Jook into tbis matter 
sympathetically. 

Similarly, in a rc(:ent Mcmorandum the 
Defence Scientific Workers Association of 
India complained that with the acceptance 
of the Fourth Pay Commission's tecom-
mendations, their pay sc~les have been 
further downgraded and similar r~actjons 
are coming from otber Government 
employees associations. 

The Finance Minister should kindly 
look into all these grievances. 

Secondly, I would like to touch· upon 
the grants of the Ministry of Defence 
briefly, Hnd Border Roads Organisation 
in particul'ar. 

Recently a tragedy had occurred at 
ZojiJa between Srinagar and KarIn. It is 
quite unfortunate and the press report 
says that a't lea.st 100 lives have been lost 
and the tragedy occurred as a result of 
over-t~rnin8 of a petrol tanker at the top 
of Zozila. This has resulted in stranding 
of ov~r 50 vehicles including two pas-
senger buses. The Border Roads 
Organisation personnel who are workib& 
over there appeared not to have taken 
care to clear those stranded vehicJc8 and 
passen,ers. because they 81 e havina all the 
faci lities t ike bull-d(.lzers, snow-clearing 
machines. The Border Roads Or ,anisation 
is constructing another aJtcrnate road over 
Zoj ila' for the last 3 years. Their plannina 
is to complete the road in another 4 
years. It wi) J take another 4 years to 
complete their roads. I fee) their working 
is very slow. They have to be pressed 
for early completion of the \\-ork, so that 
similar disaster does not occur in future 
I would request the Minister of Defence 
who is alsa present here to kindly take 
Dote to speed up the progress of the work 
at Zojita as well as the re-carpetio, works 
of Leb aerodrome. This re-carpetiftg 
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work hal also been uod zrtakeo by tbe 
Border Roads Oraanisation. I would 
request bim to make arranaements to 
finish this work c .. \rlier so that tbe run· 
way is c()lnpleled expeditiously. 

As I told you earlier. their work is very 
stow. It needs to be expedited. Wil h 
these words I support the Supplementary 
Demands for Gr~nts for 1986. 

MR. DEPUTY·SPEAKER : Shrf H.M. 
Patel. I am allotting you 10 minutes. 

SHRI H.M. PATEL (Sabarkantha) : 
Mr. Deputy Spelker. Sir, I rise to oppose 
the Supplementary Delnands for Grants-
tbe Second dose of Supplementary 
Demands for the year 1986~87. Sir, when 
the Finance Minister introduced his 
Budlet for th is current year. he said this : 
"I have mentioned earlier that the bud.et 
deficit at tbe existing rates of taxes would 
be Rs. 4095 crores. The proposed Tax 
me,tsures taken together with reI ief nre 
estimated to yield a net additional 

" revenu~ 0 f Rs. 445 cr 0 res. Th Is will lea ve 
an uncovered deficit of Rs. 3650 crores. 
In relation to the size of our economy 
and the stock of money, tbe deficit is 
reasonable and non-inflationary". I wish 
to lay emphasis on the words 'non-
inflationary·, It was Rs. 3000 and odd 

. crores at the time of the budget preseTl-
tation. Thereafter came· one dose' of 
supplementary demands -tbey of course 
also were of a similar size. Now comes 
another dose which is also estim.1ted at 
Rs. 3038 crores. The effect of aU these 
cannot but be inflationary. I think· the 
feeling tbat prices will not rise was a 
mistake ought by now to have been 
realised. The prices bave risen ve. y sub-
stantially since tbe budget was presented. 
With these further supplementary grants, 
the situation is bound to worsen, It is 
bound to worsen for other reasons also. 
We bave bad the misfortunet of drought 
situation preva iling JO a number of States 
to which considerab'e assistance wi)) have 
to be siven. In my State of Oujarat, thjs 
is the second year of drought. Therefore 
tbe suff«iD8 win be very very severe, very 
bad from the point of view of availability 

of water. I dl> not 8.13' drinkio8 water 
becauae the sItuation is very m'lCh worse. 
It is just sbortale of wat_ over a larae 
area. Thousands of vj ilales welc affected 
a·lready; many more will be affected 
severely as tbe time p::1sses .. Similar is the 
case in rospect of m ny otber States. It is 
not only related to ·the St,lte of Oujarat. 
There are many other States which have 
suffered fr~Jm this. Theie are many other 
States which have suffered from floods 
which hIve caused severe d~males. AI) 
these will have to be considered and 
assisted financially. 

Meantimes as you will have re~llised 
tbat another situation has developed and 
that is the situation credted by the 
special arming of Pakistan by the Un ited 
States and Pakistan itself baving made~ 
reportedly, very substantial progress with 
its nuclear development. We shaH hnve 
to PlY a serious attention to this situation 
and tbat must mean a very rad ical restru-
cturing of our defence strategy. What tbat 
might mean, I do not wish to go into, but 
certainly it will mean a heavy demand on 
the resources of the Finance Minister. 

Also it seems to me that we are in for 
a period of prices rising very seriously. 
What the Finance MIDjstry's plan, are 
for cOf)ing with the situation, I do not 
know, because they have not taken us 
into confidence. The Fin:lnce Minister has 
been S tying from time to time that the 
receipts have increased very greatly. I 
think, the position tbere is very satis-
factory; undoubtedly tbey have increased. 
but that increase faUs far sbort of what .. 
ever increase in expenditure bas taken 
plcce and is taking place. Has the Finance 
Minister considered any steps at aU for 
reducing Governmental expenditure ? 
That expenditure is risina steadily. When 
the next Bud,et is presented, we shall 
soon see to what level the eependiture bas 
risen. Do not forget also that there will 
be yet another dose of Supplementary 
Denlands for Orants. All in an, we are in 
for a very severe situation. a very serious 
situation, as a result or which price' will 
10 on riSing, and so far as the ordinary 
citizen is concerned. he is not ,going to 
receive any reI ief at all. There is no 
scbeme for aivina him relief soeb as is 
beiDI liYen to lovernmeot servanta or 
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such 8S is given to industries and,' indus .. , 
trial workers. Tho ordinary ciUzen has to 
face tbis rising prices on his own. 

Considerable'assistance has to be given 
to the agricuf(ural community. You have 
heard the previous spei-tkers referriQS" to 
the unfortunate situation which faces the 
agriculturat community. Their grievance 
as reg~rds prices which they are paid for 
their' products remains, nnd no }) tteD! ion 
is p~,id to that. In spi~e 'of the fact that in 
the budget speech anJ also' . in certain 
ptonouncements of the Prime Min:ste\ 
hin1setf (l deliberate assurance Wd$ given 
that this question would be Htt(~nded to 
and it would be seen that tbe formers 
received' adequate prices fQr .their' 
products, this has not been the c"se so 
far. I hope, this will be nttended to. 

I do not wish to go into details of the 
Supplementary Demands. They are 
needed. Otherwise, he would not have 
come forward with these. And, of course} 
they will be passed. But it is the effect 
thal I am concerned with, and that- effect, 
as I said, will be very serio~s. 

J do not wish to s~y anything more. 

[T,anslatiom 

SHRI BHARI\. T SINGH (Outer 
Delhi): Mr. Deputy Spe:lker.· Sil'. I 
thank you for giving me time to speak o'it 
tl~e Demands for Supplementary Gr:lOts 
(General). The total demands for 
Rs. 3,038 crores have been' presented by 
the hon. Fiilnnce Minister and I support 
then~. 'The,Government employees h;ld 10 
be give!} some relief after the acceptance 
of the recommenda 1 ions of the Fourth 
I'ay Commission and for that reas()_D these 
dem;mds for supplementary gr.mts h:Jve 
been presented to the House. Through 
yoU, Sir, I want to draw the atlention of 
the Finance Minisler'to the rur~\l .are~s 'of 
Delhi. 

Some times back, bridges. "arks' and' 
roads were constructed in Delhi =n a big 
way and ,that gave a cte,in nnd tidy look 
to DeIhL· But when we take the case .of 
y,Uaaes, 'then we find t,hat there are not 

even .mentalled roads from one v'jJfase to 
the ot~er. I am not against the urban 

, areas nor am 1 complaining wby so much 
money is being spent for development' of 
the urban ~reas. Butt at 'the same time. 
government should pay attention to the 
rural ureas of De'hi also. Almost overyday 
dignitflr;es come to Delhi and visit 
villages .. We should turn the viHaBes . of 
Delhi into model VHJclges so that tbe 
foreign digoitaries can 'find them neat and 
c1ean. Some days back, our Hon. Prime 
Minisler visited many villages and also 

, met the poor people. He saw tbe atm08 .. 
phere obtaining there.· It is 'true that 
India is inhabited by pOor peopJe' most 
v,ilIages do '. not have roads, and other 
facilities also are quite limited and So with 
a "view tOfmp;oving' all this the Govern_ 
ment declared the new 20-Point Pro .. 
gramme. AU the s:une, the pOor in the 
villages h:lve not ,received adequate 
facilities. I would like our hon. Finance 
Minister to pay att'ention to the whole of 
tho rur~1 India. 

Now, I wpnt to say something mOre 
about the villages of Delhi. There whe ' , n-

. ever the Delhi Administration or the 
Central Government acqq..lres Jand, {he 
villagers ;Ire not adequately compensated 
~,t ha~ resulted in great resentment arnon~ 
the Villagers. Even after pleatling their 
case with the highcl' authorities, lhey do 
not get full compensa1inn ;.lDd they ,lre 
put to muCh hconvenience,:llso. 1 would 
like that (he compensation paid to them is 
at least equal to what i6 being Paid by 
Governments of Uttar P.adesh and 
Haryana in their states. I think lha t land 
'in Delhi is costly and carr:es a higher price 
tban tIle land in U.P. 4)T Haryana. The 
Government should pay at least the Same 
compens'Jtion in Delhi also. if not more. 
,I ~o,pe Government ~iIJ give thought to 
thIS matter. Some tllne back, OUr Jate 
Prime Minister, Shrimati Indira GandJlj 

l'had held ~ farmers' rally in which Jakh; 
of farmers from all p:lrts of tbe country , 
had p:lrticipated. Shrimati Indira Gandhi 
had declared in {hat rally that the farmers 
of Delhi 'who were getting inadequate 
compen!fsUon would be paid adequate 
compensation. Consequently, this mu~h 
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was done that the rate of compensation 
was increase~ fronl IS }1ercent to '30 per 
cent. Governmellt incre.',sed the. aOlount 
of graDt and the interest was' ulso doubled 

, but in':fact oven this c,?mpensation is very 
low.' I request you to pay sood· com ... 
pensafion to the farmers whose lands are 

,acquired. If :.:cquisition of land renders 
SOIne persons jobless, then at least one 
pe .. son from such families shoulJ be given 
el'llPlQy~ent. There are bndless people as 
also Harijans in villages. They shou:d be 
employed 'according to their qualifications 
so that they may support their families 
decently. According to my knowledae, 
the practice had been to allot them p)ots, 
of 400 yards but, of late, it has been 
reduced to the size of 250 yards. I want 
that they should get 40J yards plots again 
so that they can start s,)me factory there 
or some Qther activity to e.lrn their 
U.,elihood. 

The D.D A. has developed n18ny 
colonies by clcquiring land of our farmers 
and PO,)[, people and th ere are gooL( 
roads, sewer,lge facilIties, allen parks, 
transport Ltci ities and open air places 
but the villages' on whose Ilnjs these 
colonies have bee:l deveLlped, have on 
fac;lities like thai of roads. drinkmg water 
anJ electricity etc. Villages arc becoming 
dirty. I want that in the vilLlges. where 
land is acquit-edt first the roads should be 
improved. dl inking water made available. 
drainage and sew~rage systeJll laid, electri-
city, par~s and community halls pl·ovided. 
I W~lnt to thank our Hon. Prime Minister, 
Sbri Rajiv Gandhi who has directed to 
exempt the built-up areas in Delhi .. The 
old seU:ements of Delhi dat(! back to the 
times of the Muslim rulers and they have 
since c0n~tructed houses for themselves. 
The Government was' acquiring those 
places but later our 1-100. Prime,Minister 
intervened in the matter and took a· right 
deCision to exelupt the built-up areas. 

• So, I demand that the, Govern~ent should 
pay' immediate attention to provide all 
facilities to the urbanised villages and it 
is only then that our villages can become 
lh~ model viOase~, . 

. Now I want to draw you.r attention to 
education. Although there are hi,her 
secondary schools in SOtllC of OUT viIJaaes, 
yet our 'village children c,1onot secure 
admission in the city colleges for hjgh~r 

educat;on because of their low percentage 
of 11larks. Therefore. besid~s improving' 
the st:Jndard of education the Government 
should pay :.tttention to openIng colleges 
in the rural areas of Delhi, wherever 
needed. nameiy, it'l Najafgarh. Kanjhawala 
etc. We want that even if one college is 
opened there, our rural children would be 
able to get higher education. 

The reseUI cment colonies were set up 
in 1975. Much work-has been done there 
between 1980 to J 984 but the sewr.:rage 
lmes and water pipelines are still incom-
plete. There are no f:'iciltties ava ilable 
there. 1 wou1d like that the authorities 
shoul,d pay attention tl) the poor pe:.>pJe 
of these resettlernent colonies established 
in villages-17 colonies have been set up 
in Illy constituency. The 20-Point Pro .. 
granlme envisages availability of food, 
cloth es, sheltf.;r and' education to the 
people but tOJ:1Y all the progrdmmes are 
inC0J11plete. The sewerage system, drin .. 
k iug water and community centres are 
needed. Drhking water is" not available, 
and the children in schools study in tents. 
One tent accomrn()d:ltes as many as a 
hundered child(e,l and I wOllder how t~lC 
teacher can' te~\ch so m.ll1y children. 
Adequate numb;.'!f of teachers sho,uld b~· 
appointed there. Sewer age system. wa ter 
and electricity shou~d be made available ill 
"the schools a 1so so t h".l t the poor c·m a Iso, 
educate their children in a prop(~r way. 

You must ha ve noticed tha t \. he poor 
people' travel to this place wjth great 
difficulty. D. T.e. passes are not issued' to 
thenl. The hone Minister should pay", 
attention to this problem and give grant 
to the D. T.e. 8'0 th., t passes for these 
people can be iSfue~ on checking their 
ration-cards and thus. transport facility 
is made ava ilable to them. 

There are many educated boys in the 
villages of outer Delhi. If you happen fo 
visit some employrneot exch~\nges, then 
you will find~. qu eues of unemploy~d 



persons there. Government should give 
tbem loans under the 20-Point Programme 
so ' that' they can start' some work and 

, . 
thus become self-reliant. 

Today the farm~r does not get adequate 
payment for his produce. Some time 
back. the hail-stQrll\ comptel.ely destroyed 
'the cro'ps in my area and the farnlers got 
frustrated. They are now sitting idle. I 
want th~t the (arnlers be fully ,pi-lid for 
their produce so that they can carryon 
well in futin e. 

Paddy is cOining in the NaIeJa Mandi 
nowadays but even if it remains there for 
three days~ the farmer doe~ not get the 
full price and it does not sell. I want that 
arrangements Sh\.lUld be made to purchase 
tllcir paddy e~peditiously and full price 
paid to the farmer under all circum-
stances. 

[English1 

SHRI SRIBALLA V PANIGRAHI 
(Deogarh) : Mr. Deputy Speaker, Sir, I 
am grateful to you for baving given, me 
this opportunity to express my views on 
the second baach of Supplementary 
Demands brought ,forward ~before the' 
J:fouse by the hull. Finane,? Minister. I 
support these Supplementary Demands for 
Grants for expendi:ure of the Central' 
Government in respect of J 986·87. This is 
the second batch of Supplementary 
Dem,lnds for Grants for tbe current finan-
cial year. In this batch there are sixty .. six 
grants and, one appropriation and it 
involves gross additional expenditure of 
Rs. 3038 crores. 

Sir ~ earlier in the Monsoon Session of 
ParHam cnt . we . had the first batch of 
Supplementary Dem~nds and now in this 
Winter Session we have the second batch 
of Supplementary Demands. Quite' likely 
in, tbe ensuring Budget' Session, ,we will 
have the third batch of supplementary 

'demands. When unforeseen expenditure i~ 
being i,ncurred, there is no other go than 
to brjng supplementary demands. 

Out of the 3,000 and odd crOJes rupees 
of the supplementary demands. you will 

see that Rs'. 600 erores account for tbo' 
imp ementation of the Fourth Pay Conl" 
mission '8 recomnlendations. Another 
Rs. 800 crores is for payment to Food 
Corporation of India by way of arrears ' 
and also for carrying over the buffer 
stocks. In this connection, I wbu:d like to 
tell the hone Finance MInister that it' was 
quite vis.ibJe that the Pay Commission was 
doing this exercise and giving its report 
and huge funds would be required to 
implement the recommendations. Anyway, 
even if the exact amount would never 
have been foreseen, some taken provision 
could have been made in the Annual 
Budget. 

I would )Ike to congratulate the 
; Final'lce ' Minister and his Ministry for tbe 
excellent work that they are doinB in the 
field of revenue collection. Revenue 
coJJection is increasing more: satisfactorily 
and pal ticularJy in the field of raids .. 
unearthing bJack money, etc., the efforts 
of the Ministry of Finance and in parti. 
cular. the efforts of the Finance Minister, 
Shri V.P. Singh are rcaUy commendabJe. 
These efforts should be cODtinued 
vigorously; 

But, on the ot~er hand, when the 
revenue receipts are increasing, our 
expenditure is also on the increase, rather 
it is incredsing l1t a very rapid pace~ The 
01!covered deficit of Rs. 3000 crores is 
,also going on increasing al'!d n~turaJly this 
needs to be handled carefully So that 
inflationary tendencies are conta,ued and, 
defIcit is reduced 'to the minimum. Com .. 
pared to 1985-86, it appeal s that tllere 
are quite bappy s'gns in J986-87 .... In 
1985·86, we had a record trade deficit. 
Between expor~s and imports} also, tllero 
was mounting ',lp. In tbe first quarter of 
1986-87, it has definitely shown· some 
improvement. The deficit is beine Darn). 
wed down and. tb e i~ports are decreasing 
and exports JncreaslnS· This should be 
continueJ. But now. with these additional 
doses of. supplementary demands, (his' 
may :lgain 80 up. Therefore, care has to 
be taken with regard to balance of P'iY .. 
ments and, jnlia tionary .tendencies. 

I would now come to the report of th~ 
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Reaerle Bank of India. It is sta ted that 
the hopes of' the' Indian economy doina . 
bettor in 1986 .. 87 than in the previous two 
years. RBI says that it would seem 
reasonable to expect tbat with both 
aarjculture and industry set to grow 
faster. fate of Ifowth in real national 
income in 1986·87 would at least be five 
per cent. According to the Annual 
Report 1985-86, this is the view 'that is 
held by the Reserve Bank of Indra. 

Not only the Reserve Bank of india, 
, but ,also some individu~\ t experts and 

economists . also have painted a rosy 
picture in a Seminar , for our ; economy 
in this ycar. 

, "A mid .. year review of the eco-
nomy, prepared by Dr. Malcolm 
Adiseshia h, has shown that 
t 986·87 should on the whole be 
a good year but what j t ·m cans 
for employment and poverty 
alleviation will depend . on 

structural changes and the use of the 
hug~ !oodgrains reserye." 

So, in this ~ way things are running 
satisfDctorily. White implementing the 
Pay Commission's recommenda lions, . we 
'also have to giv~ 'grants to djfferent 
States to meet the danlages caused by 
floods, drought, etc. Besides, there is a 
series of wage revision going to bike 
place Olle after another. The Central 
Government is now implementing this. 

~ The State Governments are also under 
pressure because of this. Some States 
have already declared that they are 

. going to be at par witb the Central 
Government Pay Scales and naturally, 
the remaini~g State Governm~nt's 
employees m-ay also start their agitation 
to be at pat with the Central Govern-
ment with regard to the pay scales. 
Wage negotiations are goins on~ in 
respect of differ.eot public undeltakings. 
I would like to bring it to the notice 
of tho Government, through you Sir, 
that there should be some parity in pay 
scales and wages, between tbe Central 
Government, State Qovernment. Central 
fublic Undertakinls. State Public Under .. 

takings and also in between the . Centra! . 
Government itself •. There are a lot of 
laps here. So, there should be a com-
prehensive policy keeping in view in the 
background that there should, be some 
parity. 

The ne\.id of the bour is ,to increase 
, productivity, and to bring down the 
working expenditure in the field of ihdus-
tries. How can it be done? Our public 
undertakings are required to generate 70 
per 'cent of their own require~cnts in tbe 
Seventh Plan. Wjth 'the dismal per-
fornlance presen'tly, can it be achieved? 
So, a new work culture is called for. 
Vigorously, all these things have to be 
Il}()oitored. An 'expenditure, irnp)emen-
t~tion of dIfferent anti-poverty programmes 
in different States have to be monitored 
strictly by the Centre with tightening the 
expenditure' and eliminating wasteful 
expeni:) iture. 

, I would also like to say tha t we should 
give more emphasis in the field of power 
generation. What will happen 'in power 
generation 1 There is power sb()rtage 
almost in all tile' States. We are not 
working OUf industries to full capacity 
due to Power. Problem. Therefore, we 
h.rve to genehlle more and more power. 
So, new power Stations, particularly in 
Orissa Ib Valley Thernlal Power Plant, 
Taleh~r Power Plant should be properly 
financed. The Finance Ministry should 
encourage setting up of these two power 
plants in Orissa. . 

Sir, in the field of Railways, the 
Railway 'Minister takes the' plea that 
because of paucity of funds, be cannot 
satisfy your demands, however genuine 
and justified they nlay be. 1 would request 
the Finance Minister to be tiberaJ in 
releasing, funds. for the, new Samb~)pur­
Talcher .Railway line and the newly 
created SJtmbalpur Railway Division. 

W-ith these word-s~ I give my Whole 
h~rted support to this SuppJ ementary 

'Demands for Grants and also I am full 
ot praise for the lood work done by the 
Mini:,try of Finance for curbina ,the 
blac~mon,ey. ._ 
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With these words, I thank you. 

SHRI N. SOUN'DARARAJAN 
(Sivukasi) ~ Mr •.. Deputy Speaker, Sir, 
I th~1nk you for givina me this opportunity 
• to express my views 00' this Supple~. 
mentary Demands for Grants (Gen~ral). ,.. 

Sir, the iotal' SUl'plementary Demands 
for Grants (general) is estimated to' be 
Rs~ 3038.54 cror'es and out of this 
Rs. 600.07 crores all allutted to hnpletnent 
the recomnl~ndations of the Pay Com-
nlission. Another Rs. 600 crores have 
been' allotted to FCI to' maintain the 
national policy of keeping in storage 10 
Inil1ion tonnes ()f foodgrains.· At this 
juncture, I shou~d congratulate our I1ldi:'n 
fatmers who h'lV'~ lnade the country self· 
sutlicient in foodgrains. 

Yesterd~\y. our Finance Minister Mr. 
V.P. Singh reiterated the. st~lnd of Gciver~" 
Olent, viz. that the subsidy given to 
farmers is properly utilized, and they are 

. getting proper bedefits. So. I request tbe 
Finance Minister to g;ve 1110re and more 
subsidies to Indian farmers, so that in 
addition to foodgrains and cotton in 
which th.~y have ,ilre~dy made . our 
country self-suflici t:l1t. th~y can· also give 
us self-sufficiency in oilsceds, in future. 

Central Goverl1~nent, has allotted 
R~. 2St) crores ~s subsidy to FeI, to meet 
the difference between the actual cost of 
foodgrains, and the issue price as fixed by 
Governnlcnt of India. This itself shows. 
that in our couptry, there are crores and 
cror <.:8 of people who are not even able to 
purchase foodgraios at tbe economic cost. 
That is why we are giving subsidy, and 
issuing foodgrains at subsidized rates to 
consumers. 

PROF. N.G. RANOA (Guntilr): Not 
in all the States, but only in Andhraa 

Pradesh and Tamil Nad~. 

SHRI N •. SOUND.ARAJAN : The main 
cause for poverty is either unemployment 
for undci'- employment. So, to eradicate 
both unemployment and under • .enlpJoY-
ment, Central' Goyernment is imple~ 

menting ~REP" RLEG P and other 
poverty-alleviating' programmes which' 
were introduced by the late Prime. 
Minister Shrinlati Indira G"ndhi who is' 
one of the few sreat lcade~s in the world • 
Poverty is th e rna in reason which Causes 
people to w.ork. Though they work they 

· arc. not 'getting pro.per. benefit through 
theIr work. This is a 1so on c of th c 
reasons for t he exist ence of chHd labour 
in Indja. 

MR. DEPUTY·SPEA.KER: If is 
common ;0 his constitY~ncy. lIe lepre-
scnts S !vakasi. 

SHRI N. SOUNDARARAJAN: In 
India, the number of child labour is the 
highest in Asia. To eliminate child labour 
in Tanlil Nadu, our leader Dr. M.O. 
Ramachandran has introduced the nutri-
tious me.11 programme, through which we 
are giving free nutritious meals to 80 Jakh 
children. Not only t hat. We are giving 
employment to nearly one.lakh of people, 
out of whonl 20,000 belong to SCs and 
STs. More' than 25.090, 1 think, are 
widows and widowers. This costs the 
Exchequer nearly Rs. 20Q crores .. Though 
it is an unbearable burden to the State 
Government which has its own lilnited 
reSlYUfCeS, Dr. MGR is successfullY impJe .. 
nlenting this scheme, not for poHtical 
reasons but for the common cause of 
helping children ... 

IS.00 brs. 

We are speaking of child I.~bour and 
poverty. I think in a few days, we arc 
going to introduce the Child Labour 
Bill. I request Finance Minister to 
uQderstand the reaSOns behind th~ exis-
tence of child labour. While the inCQ111e 
of crores and crores pf people in India' is 
so low that they are not e·:en able to 
purchase foodgrains, how can we expect. 
tbem .to enrol their children in schools? 
So, in order to ,lvoid child labour in 
future, I rt'quest bon. Minister·to include 
our nutritious meals programme in the 
Plail outlay. Our Chief Ch:c( Minister. 
wher'.ever he comes to DeJb i p 1;:1 sua des 
the Prime Minister and other Ministers to 

. include this scheme in the Plan outlay. J 
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do not know wby Government of I~dia is 
hesitating to do this, and include this 
scheme in the Pl,\o outlay. 

About the SAARC summit held recently 
)n BaogaJore a news' item bas come in 
Ctfhe Hind,u'. It says: 

"The l-ieaas ( f State or Govern .. 
nwnt recognized that meeting the 
needs of aU' children was the 
principal lneans of human resour .. 
ces development. Children should 
therefore be given the highest 
priority in national development 
plann i,oS ... U 

. The news item also said: 

UThey also beli~ved that it should 
be possible to ensure at'tbe end of 
the c~ntury,. that rio child need 
die or be denied development .. for 
reasons of ma.terial poverty in the 
family .• , 

. I congratutate the Prime Minister for 
baving be..:-n elected ns Chairman at tbe 
S 1-\ ARC meeting. I request Finance 
Mhister to include the nutritious meals 
programme in the Plan outlay in the ligb~ 
of the pledge t«1 ken by the leaders a t the' 
SAARC summIt, where w! were also oDe 
of the members. 

Npt ~:)Oly that; in Tamil Nadu we are 
giving ri'ee ciothes and textbooks to 
school .. going children, in order to lesson 
tho burden on the poor families ; and by 
'intro-JUcins this scheme, we are practically 
seeing to' it that the 'number of drop·outS 
from school~ comes down to tbe lo~est 
level. The number of ·children in scbools 
bas also gone' up VCl Y much. Through 
NREP nnJ RLEGP proarammes which 
are POVClly .. aHeviating menSures, we are 
givin.s not only employment, but also 
cr cali ng some. permanent assets in villages 
like schoo~ and hospital buildings, forma-
tiOn of new rqads-and such other perma-
nent ~Issets. It is really a rural·oriented 
scheme~ benefitting the villagers.. In order 

. to' create facilities for our villaletS,-

, which have been beyond their imagination 
so fa'r-these thinas are being done. 

I request hon. Fhance Minister to 
alloc~to ~~r~ .8nd more' funds to these 
poverty-alleviating programmes like 
NREP aDd RLEGP, as also other pro .. 
gra~mcs. 

15.03 brs. 

[SHRI SOMNA:rH RATH in the 'Chair] 

DR. 'PHULRENU GUHA (Conlan: I 
support the SUIJpJementary Demands for 
Grants wholeheartedly. I supp;)rt the 
BiIJ, but I have some suggestions to make. 
I .also request the Minister to consid ct my 
suggtstiotls. I would like to point out 
that the Ministry should look into all the 
spggestiotls given by different Members , 
take them very seriously and try to trans-
late them as far as possible, into. actiDn. 

In the Bill, I do not find any demand 
for th c- improvement of rural areas. 
India is reatly a land 9f the villages. 
Unless and until villages are improved. 
India cannot progress. We still have 
villages where np drinking water is avail. 
able. no roads are there, and people have 
to w~)k in tbe' fields. There is no ques-
tion of cars. jeeps or rickshaws plying. 
Even bullock carts cannot be used. 
(Inte,.ruptions). There is no quest ion of 
hospitals; even dispensaries nre not lbere. 
(lntl,ruptions). , 

SHRI H.A. DORA (Srikakulam): Th.c 
Finance MiniJster is not present here. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTAY 
AFFAIRS. (SHRIMATI SHEILA 
DIKSHIT) :' I am 'acting as a scribe for 
the Finance Minister. 

SMI H. A. DORA': There is 00 
~ioiste~at aU in the House. (1IZterrup7ion~) 

SHRIMATI SHEILA DIKSHIT: 
There is a Minister. There is the Minister 
of Parliam :ntary Affairs. I am the 
Minister of Parliamentary Affairs. I am 
actin, as 'tbe scribe of the Finance 
Minister • 
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[Translation1 

, ,saRI BALKAVI BAIRAGI' (Mand-
saur) : Sjr, the d~1ncuhy is that he d,oes 
not consider the General Budget as an 
itenl under Parliamentary Affairs. That 
is what his difficulty is .. 

(English) 

D'R. PHULRENU GUllA: Even, the 
prim~\ry school is without a school .. 
building in Inany vil1<1ges. In many of 
the villages, a majority of the people 
depend on agriculture. But there arc no 
irriaation facilities, no deep tubewells; 
and fertilizers and seeds are available 
~iftcr the season is over.' 

It 'is 110t a new thing; it quite often 
happens. Some of the vill~ges in India 
are better off no doubt. but conditions of 
many of the villages are really deplor~b]e. 
I suggest that in eVl.!ry budget and supple-
nlentary budg(~t, Governinent o,f India, 
should take up a few villages of all States 
and pr()vi..Je drinking w:ltcr, dispensary, 
primary schoo's, construct connecting 
roads~· arrange I\)r irrigation or and deep 
tube-wells. What [ mean to say is tbat 
the government should take up improve .. 

,ment of village I ife and village economy. 
In the v[tst country, unless we take up 
specific v:tlages each year, it will be diffi-
cu:t to il1]pro\'e the conditions of villa.ge~. 
T kntlW a question will come that this 1S 

. the work of th <.! State Government. But 
I dern~lnd a plan is taken up. I· anl 
suggesting it to the Planning Comlnission 
and I am sure if money is provided., all 
the Stale Governments will come forward 
an:) undert~!ke this task. Specific pro-
gramme is to be ta1<en up to train young 
boys and girJ,,"or d i,fferent vocations. A 
special care should 'be taken for girls. 
We should not forget thai even now pre-
judices are there and people do not like 
to send the;r daughters anywhere and 
everywhere. So far girls in certain phices 
special arrangement is to be nlade. .. 

]n many villages, we have people-who 
are, talented in different crafts. songs, 
poems etc. . They h~'ve a stock of tntdJ· 
lion~1 slories, but w~ do not, have plans t~ 

encourage these talents. There must· be" a 
definite plan to develop their ta,leots. 
Their talents will enrich the country. 

I also like to say that in my consti. 
tuency, Contai, there are vjllages where 
no sweet' water is avaHable. In many 
villages.· there is no deep tubewell, no' 
irrigation facilities; so the economy of 
that 'area is going down. 90 per cent of 
the population is agriculturist. I hope 

. the Ministe.r will consider to have plans to 
develop a group of villages every year so 
tbat all villages in India are developed i:n 
a limited time. 

I would like to say that in tbe budget 
or even in the supplementary budget, the 
quest~on of nutrition she,uld be taken up. 
We have nutritious programmes but they 
are not enough ; thr..~Y should be extendeo 
to luore areas, because un Jess we have 

,our strong ch~ld'ren, we cannot expect 
India should grow stronger nnd stronger; 
and this nutrious progranlme is very help-
ful wh~re it is implemented properly. If 
you have noticed'-1 hope all my friends 
will agree with me-you will find tha t the 
children of that :lrea do develop and 
their, health is getting better and better. 
So, I suggest that even in the supplement-
ary budget there shou-ld bl! some alnount 
of money to extend this nutritious pro-
gramme to other are:Is also because this 
programme is one of the fUlHLmentaJs to 
build up our young children . 

[Tran51atloflJ 

SHRI ZAINUL BASHER (Ghajipur) : 
Mr. Chaj~'man, Sir, while supporting the 
Demllnds pn,'sented by the FIJl~\nce 

Minister, J warlt to say a few things. 

Pirst of all I wpuJd Jike to S,IY some-
t,hing abeut the Fourth Pay Commission. 
The Goven:n1ent of India, on the basis of 
the recomlnendalions of the Four!h Pay 
Commission, has sufIlciently increased the 
salaries and facilities of the Centr:: I 
Government enlployees. I an) not • 
against these incre'ased salaries and facili. 
ties but I do not know \\Ilcther the Centre. 
while increasing these sa L. r ,cs. had Clln ... 

. s~l'ed the State Government!i or not 
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(Shri Zainul Basber1 
because with this increase the employees 
of the State Governments h3ve also stapted 
dema~diog pay ':\'ild :.; lIowances aod' ()tber 
facil;ties eq"al to those of the Central 
Ooverntneot employees. Equal pay for, 
equal 'work is what tbe.y B.re .demanding. 
The State Government employees in 
Uttar Pradesh and Rajasth~ln h~\Ve gone 
on strike. Presently. functioning of the 
entire Government machinery in thf'se, two 
States has cOl11e to a standstill. 

PROF. N.G. RANOA : In Andhra 
Pradesh also. 

SHRI ZAINlJL BASHER: 10 Andhra 
Pradesh also, they are going on strike 
and in other States also the employees 
must be preparing to go on strjke.' There 
is a large scale restl'essness in all the State 
emrloyees because of increase in the pay-
sca~es of the Central GO\lernm~nt emplo-
yees. I W.lDt to kno~ tilat if you have 
consulted 'the State Governments, they 
mllst have p~Jl before you their appre~ " 
he:'lsion that 'the~r emph~yees could also 
demand pay equal to th3t of the Central 
Government etnployees. Did you -then 
give thelll any a'isurance that if they faced 
Q.ny shortage of funds for' the purpose, 
you would help thcnl to make up for it. 
Presently, most State Gbver,lnlCnts are not 
in a' position to pay s ~ laries an.d aHow- , 
ances equal to those' of the Cent rat 
government e,nployees. 

J lake the exalnple of Uttar Pradesh 
which is 1 he largest State of tbe country 
and bas the 1argest number of State' 
Government employees. If their demands 
are acdcded tOt the Government will have 
to part with an amount of R.~. 800 crores. 
With the paytnent of these Rs. 800 crores .. 
, an the developn1ent projects of Uttar 
Pradesh will come to a standstill. The 
r~'.lpte of Utt:\r Pradesh are no more in ,a 
capacity to bear the, burden of f~lfther 
taxation. ° ) want to know as to what 
attitud,c you are going to adopt in this 
connection and how you are going to help 
the State. Govefl~ments because, the sa!a-
ries of the employees of the State Govern-
$1'\ents will have ~o. be incroased. Tllcr~ is 

weight' in tbeir demand that tbey should 
get equal pay"for equal> w~rk. The State 
(1overnmcnt employees do the same type 
~f ,work which the Central Government 
employee~ do~ then why Jelser ·.pay' be 
given to them ~nd. higher pay given to the 
Central Government employees "/ After 
the Fauth Pay Commission's Report, the' 
difference between their ,salaries has 
increased to two to two and a half times. 
Somewhere it is more" than two and a balf 
times. With so much difference, how two' 
types of, employees will work' in this 
country '1 You will have two think about 
this and find a solution of tbe problem .. 
Without resolving the problem. function-
ing of the Governluents cannot be smooth. 
I, therefore, draw the nttention" of the 
Finance Minister that he should pay 
immediate attention to the problem of 
Uttar Pra'desh, Rajast'hao and Andhra 
Pradesh. What contribution cj.\n you 
make to help call off the strike by 
Gover0111ent emp~oyees of these States? 
How much financial assistance C~ln you 
provide to these States so that the strike 
.here cOlnes to an end? 

Mr. Chairman, Sir, my second point 
relates to fiootls aad droughts. . Ours is a 
peculiar country. The geographical posi~ 
tion of the C'oHntry is such th~t almost 
every year, sonle State or the othcr-
more than one half of India-remains in 
the grip of drought and tloDd.s. There are 
so many States which face floods and 
drought sinlultaneously. I cannot say 
about other States bcc:luse hon. Members 
from other States have been speaking and 
will speak a~out their respective States. 
.I want to mention about Uttar Prildesh 
here. Uttar Prad esb faced both floods 
and ,drought. this year. Geographically, 
,U,ttat~ 'Pradesh is' in such .... a position that 
hardly a year p,]sses when there ate no 
floods or drought or both :1 re not ther~. 
This year' the State reeled under both 
drought and floods. The State' Govern.:. 
ment did whatever it co~ld do so offer 
relief but it lacks. resources to take up 
relief w~rk on a larger sc;_We. You may· 
be a\yare that Uttar Pr.ldesh is econo'mi-
cally much °l,>ackwar:d.. Every ye.lf floods 
and drought break its economic backbone. 
~f fh~ State takes itself two steps forward 
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in tbe matter of development, then tbe. 
.very Df,'xt year it has t.O retreat three steps 
backwards.: 'In sucb a situation, one faHs 
to understand as to bow a backward 
St~te like Uttar Pradesh will rnak~ pro-

'aress·. No eff~tive sqbeme has been 
. .- formulated in Uttar ~radesh to check the 
. menace of floods 'and drought thoug'h it is 
a State ,with many' rivers. To check 
floo(ls in AS$am, the Brahmaputra Board 
was' set up. Crores of rupees were pro-
vided to it. To check floods, from' 'he 
Ganga, the qanga Board was constituted 

. but not'" a single paisa was given to it. 
if th~ floods from tbe Ganga are control ... 
led, the two large States of Uttar Pradesh 
and Bihar will benefit. It wili not be 
wrong to say that the'1argest part of 'Popu- ' 
lation is Hffected by the l).eavY Ganga 
flood but .no effective steps have been 
taken till today to "check it. _ Th'e effectjve 
steps for checking the :floods caD prove a 
boon in nleeting in drought situation also. 
If during rains, (he ~xcess water from 
these rivers is collected in reservoirs, th en 
it would not onJy he]p control the floQds,' 
but wlJuld ~dso" provide water for irriga-
tion during the drought periods. It is not 
possible for the Governments of Uttar 
Pradesh and that of Bihar to take up such 
huge projects. Some major steps on the 
national level shall have to be taken for 
th;s purpose. The Central Gov.ernment 
shall h;\ve to provide the entire amount 
fur this purpose and then only can such 

, schemes be implemented. I would request 
. the Miniser to activate the Central Ganga 
Authority for this purpose, and maximum 
amount should be made available for that. 
purpose, and f~lrge·scale acrangcments 
made f~r controlling floods in the States 
of U'tt,~\r Pradesh and Bihar. 

Finally, what I w'~\nt to say concerns 
the Ministry or Food, a-nd Civil Supplies. 

. Uttar Pradesh has a big popu'lation; But 
its quota of keros"cite oil is much) ess in ' 
comparison to what the other States get. 
The number of poor people is 'comp.1ra~ 
tively high in Uttar ,Pradesh. .' The per 
capita aJ!otmeot of '~erosene oil' is very 
low for Uttar Pradesh. So, Uttar 
PrQdesh stands in greater need 'of kerosene 
oil, But the State Government is oot 

, ,,' . 

" allocating the quota wbich it ~emands. -I 
want that the. hOll. . Minister should 
request· the hone MJnister of State in tho 

. Miniftry - of Petroleum ,to allot the Kero-
sene oil quota accordinll to the demands 
of Uttar Pradesh. So is the case of allo-
ca.tion of sugar quota.. The festivals 'of 
Dussehra. Id and Deepawali , are' over 
now, but the people belonging' to the 

. rural areas of Uttar 'Pradesh remained 
hank erin, f-or sugar. They did not set 
sugar. The State Government is not to 
blame for that. The Central allocation 
of sugar W:.lS not according to the require-

. 'm eots of ,the State and even if it was 
done, then the 'F.e.I. did not reloase the 
quota. Last time, . I_ had informed this 
f-Touse, that the Government of Uttar 
Pradesh had written to the Central 
Oov,ernment. about the fact, that, the 
F.e.I. offici a 18 demand bribe, in order to 
release the quota of sugar. ~ut no action 
has been taken in that resar.d so that the 
F.e.I. officials have becol'ne all the more 
obstinate' and have not yet released .sugar 
for U.P. even after allocation for this 
;ye~r. The Jesuit h~,s' been that all the 
festivals are now over and tbe rural people 
have not been. able to get their festival 

_ quota of sugar. 

1 would urge upon the hon. Minister of 
Finance, to direct. the Department of 
Food and !=ivil Supplies to allot reaso-
nable quota of sugar to Uttar Pradeslt 
and the F.e.I. should release and distfi ... 
but~ this allocated quota frOOl its godowns 
as early as possible. I am very hopeful, 
that our han. Minister of Finance will pay 
attention to what I h.ave said. 'Again, the 

"em,ployees of the Government of Andhra 
Pradesh, Rajasthan and Utta'r Pradesh, 
especially those belonging to my State, 
are perturbed over th~, Report of the 
Fourth Pay CommisSion since it has affect-
ed them.. So I wou'd request you ,to 
elaborate in your statement the steps you 

. propose to take to "deal with this situation 
a~d also state the type of help you pro-
pose to render to the State Government' 
in t his' reg~ rd. 

(Engillh) 
SHRIMATI OBSTA MUKHERJEE 

(Panskura): Well, the present Central 
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, Governmeut is " characterised for its 
ad .. hocilm·in Cabinet making, in cbangibl 
the pOTtfolios,. in _kina·new decisions of 

-unheard ''8nd unthinkable Da~Un;. 

Now, in tbe same Budaet· exerciie-
. may be third time supplementary will be 
coming-this is the second Supplementary 
we are discu.sing. J sball not be surprised 
now if by way. of an Orinance, they br ing 
another supplementbry tbe way they are 
'loiDI about. 

(Inte"uptloM) 

Ad-hoc/sm also is a characteristic~ that 
is of great concern to tbose who have 
money ·and Dot so much of concern to 
those who do not have money. That is • charaet erised in your Supplementary 

-, Budaet 8S well. ~n any case, bcfore I go 
to that, the ad-hocism is retl:cted in the 
allotment liven in the Supplementary 
Budget. ~ook at the priorities. The 
Plan is the priority. Now there is a 
Minister of Expenditure to control the 
expenditure. What do we see in the· 
priorities? Under the PJan allotment 
Head. it is Rs: 787.58 crores as shown in 
the Supplementar~ Grants and under 
Nqn-Plan llead, it -is Rs. 2250.96 croTes, 
i.e. 3/4th for Non-Plan and J 14th for 
Plan. Non·Plan is more than the Plan. 
Since I utter these words, Pay Com-
~issioo p1ea will be raised-i.e. Rs. 600 
crores. I would like to say one thing. 
Pay Commission hike js also 'the, creaticn 
of the Government pOJicy. In" one year 
only consumer prices 'have risen by 57% 
according to offici~\l record. And accor-
ding to non-official rec.ord: by how much 
has it risen? Some of our Members 
those who care their wives know this 
because thcy 80 to the market. It is 
much more than 57%. NaturalJy, if you 
are· to spend Rs. 600 crores, it is your 
creation. But I would aJso like to men-
tion that at least from this sum 10% you 
will get back in the form of P.P. nnd 

, Income Tax. So, all this is not Joss that 
way. ';'But then tbis can be avoided in 
future if this ptice situation is DO't !SO 
bad.· And. price situation is ·bad. because 
of your economic policies, about w~ich I 

. , 

have no time to 10 into details. But 
tben, in this nOQ,.-pJan· expenditure. there 
is another Rs. 600 crores, that is (or loan 
~o the' Food Corporation of India for. 
carrying buffer-stock, 

PROF. N~G. RANOA: That is a cQOr.· 
ding to plan. 

SHRIMATI GEETA MUKHERJEE: 
This is non-plnn expenditure. What is 

. being said is that the Food Corporation-
used to take loans from the banks 
earHer. Now ~ou liave Siven' the budlc-
tary support for the ·10 minion tonnes 
national objective. Do you have only 10 
million tonnes as buffer stock now, or are' 
you carryiog much more? 'If you are 
carrying much more, whom are you sub-
sldising by this budgetary support? I 
accuse that you are going to subsidise the 
'rats and ,harks' because large part of it 
wi)] be eaten up by rats. It is beinl 
eaten by rats unl ess you release it 
quickly. I would says that had you relea-
sed an the stock outside the limit of 10 
nl i llion tonnes and released that t1trough 
NR·EP, RL. GP and other pov~r.y alJe-
vi,ation ,progl'ommcs. that would have 
helped employment generation, that wouJd 
have ra'jsed the purchasing 
power of poor our people, that would 
have saved us froin the raUages and the 
presence of sharks because from the Food 
Corporation of India nowadays the traders 
and roller fleor mills can buy unlinlired 
stock ut Rs. 205 per quintal. What is the 
necessity of giving this facility to, them, 
particular1y to tbe traders? I \lnderstand 
from Siliguri t~' Andhra Pradesh the 
traders ale transportina by trucks the 
slock of foodgrains bougbt at Rs. 205 per 
quintal froln. the Food Corporation of 
India., How much money is spent on ~hat 
~nd bow much p70fit they are making •. so" 
that they can afford ,this huge transport 
cost? So, for these sharks you have 'to 
subsidise from the budget. Why '1 I would 
request that since, through the great efforts 
of Our peasants our situation has eased 
somewhat and 10 million tonnes is tbe 
safe limit, I would soglest tbat. you 
release the rest or the lot over and. above 
the 10 million to,:",oes. Ttle~efore, this 



,. 
amouo't of Rs. 600 c~oreS, I think, 8hou~d 
have 'been spent ~his: ~a, .. 

Lot us DOW CODU' to some other points~ 
"It is supposed)o, be a plan head-
Rs. J 2.50' croTes' contributi<?n of sbare 
capital of nationalised banks for schem~s 
for industrial exports. And then there IS 
the sum of Rs. J 25 crores for assistance 
to export promotion. That is. of' course, 
noo.plan. But let us take this ex~ort 
promotion "s we)) as this sbare capital. 
It is sa i d tba t from Rs. 12.50 crotes, 
some money will be given to the nationa .. 
tsed banks who wjll give' loans ,to engi-
neering industry etc. etc. . for their 
ar~ciliaries so that they can export better. 
May I know one' thing '1, There are a 
total of 80,000 Crores of rupees deposits 
in our nationalised banks: If you have 
to give something, why not fron1 tha't? 
;Why budgetary support? Secondly; what 
is being done by these exporters? Now, 
the amount of'Rs. 125 crores that you are 
now going to give, is' it On actu,}1 export 
performance ~ No. Over the whol e 
project. But the fact remains that day by 
day • .we, are losing our situation in export. 
A part of "the responsibility has to be 
surely berne' by those -who swindled tbe 
country in the Dame of export. Therefore, 
it should be on .the basis of actual exports 
and not on anything else. Then, y~~ arc 

, giving som I! lQaD or whatever YO~ may be 
calling f but that would' b~ SpbSldy after 
sometime. Abo1lt this gem~nt industry 
modernisation., these ACe, Singhania. 
B3ngur and Birla people who are. the 
ownerS of the cement industry have ear-
ned a Jot of profit, due to' the decontrol 
polley of the. Government. Can'~ they 
make their own industry modernised? 

, 'WhY are you creating muc~' bigger 
d'eficit ~ May I know why these funds 
bave to be released from the budgetary 
source ? 

Let .us come to another extJ'avagan~a. 
Rs. 80 crores are to be spent f~r acquJr-

. ina the Asicld ~ro_verty f~om DDA. Rea.ny, 
this is the limit t In thIS year, when aU 
our viilages are suffering from flood and 
drought and' when you have tbis national 

. pQverty alloviation program.!D:' you de~ 
"cidod'in this year, when tbere IS an in" 

. , 

'creased budgetary deficit. that you havo to buy Indira Oandhi Stadium trom the 
DDA and to sbow' that as a budaetary 

. expendit oro. May J know, what is tho 
Qecessity? I uqdc,staod, the necessity 
proba bJy is .lhat durin, the Asiad days 
you "did, not want.to show much extravil-
aanza, particularly when You were beioa 
criticised. Tbis was shown at tr,at' time as 
DDA expenditure. Now, you see tbe timo 
has come to Bive money to DDA and 
pJobLbly you have an under-hand under 

", st&.lnd~nl that you aive from your fund .. 
and Jater on, we' will give. Therefore, 
wby should 'we reaJJy bear this budaet8ty 
deficit of Rs. 80 crores' for notbina but 
some. e,xtravaganza 7 

Then, I come to your National Cultural 
Festival and all tbat. We ate aU for 
culture. But in the Dame of culture, you 
are iI1cluding the culture of extrav,lgaoza 
which is in keeping with your ad hoc/s,,;' as 
well as YOQr real character of the Govern--
ment. Therefore, I see no reason at all 
to support the supplementary demands 
for grants. I absolutely Oppose the 
philosophy behind it. At tbe saole time , 
J would 1 ike to tell you one thing. Even 
in this big book which has been Ii VOn to 
us, I don't see. any prOvision for suppor_ 
ting tbe States for meeting the emergency 
of BOud and drought, I do not ,know 
where they will go. As far as the States 
are concerned, they are in great trouble 
to meet this situation. J believe that the . 
States \\ ill be getling ~he money that tbey 
require for m~tinB the situation created 
by flood and' drouabt. 

With t}(ese words, I don9t think that 
tbis suppJemen(ary demand for grants 
needs to be Supported, by anybody" if tbey 
have the conSCience. 

[ TranI/alto,,) 

SHRI R.P. SUMAN (Akbarpur) : Mr. 
Chairman, Sir, I rise to speak on the 
Supplementary Demands for Gr ants. 
Tbe economic situation of the 'country has 
to be evaluated and, the Supplementary 
Demdods have to be presented on the 
basis oj the ti~e' and c:ircumstances. That 
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is why' I sUpport these Supplementary 
Demands for Gran'ts. , 

I want to submit to, the hone Minister 
that ,there are some States which are, 
extremely . backward lik~ Uttar Pradesh 
and Bihar. They. are blg States and 
extreme1y backward ones but the Finance, 
Ministry indulges in discrimination while 
allocating funds to these States. I would 
request that the allocation of funus, should 
be accoi'ding to the area, population and 
tbe requirement of the states. 

Many' of our friends' have also drawn 
your attention to this aspect. .M:'tjori!Y 
of the population of our ~ountry 11ves In 
the villages. This is a land of the villages, 
~nd the cond ition' of the agriculturists 
and the labourers" ~n o'ur viJ1ages-.,is not 
as good as it ousht to be. What is the 
reason behind it '1 Some reasonS are 
directly connected' with our villages. 
Hence I 'woald 1ike to point out. that the 
c'onditton of our farmers, which is going 
from bad to worse, especially that of our 
agricult~ral labour, needs Government's 
. special .at tent jon. 

, Again, tbe condition of our farm~rs is 
indeed- piti~\ble. They are not getting a 
fair price' for their produce and those ~f 
our farmer brethren who are enaaged lD 
the cultivation of fruits and vegetables are 

'pttinl very low price for, their produce. 
AU "their profits arc pockete~ by the 
middlemen and the business class. It is 
for 'this reason that tbose articles .sell ~t 
higber p,t ices in the, market' and due to 
that prices. alao increase. Government 
should pay special a tteotion to. it, a~d 
ensure that the farnlers get a fair pnce 
for their agrIculture produce. 

Today chemicals and 'fertilizers are th,e 
main tequirements of our farmers. And 
these are 'becoming more and more ex-
pensive today. You should", make' such' 
arranaement that fertilizers arc made, 

A available to them conveniently ,and at ,a 
cheap rate. Develop~en,t and,. higher 
productipn is made pos~lble only If there 

is an" ad equate supply of water and ferti .. 
liiers. He~ce,' Government must ensure 
that fertilizers are made available to them' 
at a fair' price" and irrigation facilities 
like canals and tubeweUs are, also made 
available to thoPl. so tbat they could 
increase their capacity fOt bjaber 'asd· ' 
culture produce •. 

Gov~rDment must ensures that the pro-
jeeis which it sanetiol's, must be time-, 

. bound and ,must be completed within the 
stipulated period. There are many Scbemes, 
the cOlnpletion of which takes two to two 
and a half times or. even more than tbe 
time ~1J()tted for their completion. On 
account of this, there is escalation of 
costs. In this connection, I would like 
to give an example. .There, is Tanda-
Thermal Power Project in my constituency 

. and its construction was started in 1979. 
The initial cost of the Project was Rs. 159 
crores. More' than Rs. 300 crores have 
been spent on it since, then. Yet, not a 
single unit of this project has started 
operation till today. whereas tbe tarlet 

. was that one of its units would be opera-
tional by the ,year 1982. Therefore, .it is 
seen that because they dre not completed 
in time, their cost increases. Government 
continued to bear the excess costs and it 
thus increased its financial burdens. It is 
for t~is reaso'n that the nation is suffering 
today. Therefore,.1 would like to say, 
that whatever projects are started or are 
sanctioned, must be made time-bound, 
and they must be completed within that 
time-limit fixed for their completion so 
that Government ·does not have to bear 
the burden of the extra expenditure. Only 
when such arrang·ement has been made, 
our country's deve)opnlent sball move at a 
rapid pace. Today, most of the, popula-
tion of the entire country is facins tho 
drinking water .problem., ,There are cor ... ' 
~ain areas~ in many states where there is 
an acute problem, of shortage of drinking 
water supply. Even, in some. areas of· 
Delhi there is an acute .shortage ,of drink-
ing water. People are usioa uncJea~ 
water for drinkinB purpose. TlJe .. Govern- , 
ment- must act, quickly and with sJ)eed in 
this regald and ,ensure that pure drinking 
water is made availabl e to.a 11 our pe,opJe ' 
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so that, the common infectious disUses 
which are spreadi.,s may be control1ed. 

Today, _ th e GOvernment is imprementiol 
various programmes for t-be welfure of 
Sche<1ule Castes' and Schedule Tribes and' 
more funds are also being' I rov jded for 
the purpose but it is seen that these tunds 
are being utilised properly. The benefits 
from' the Special Component Programme 
which has been specially framed for the 
welfare ,of the' Schedule Cast'es are not 
fully reachin'g the poor. The condition 
of the poor has "been deteriorating' in all 
the StaJes. The allocated funds are not 
reaching these classes. due to which the 
intended welfare of those people is not 
taking place. 't is for this reason that 
the Schedul,cd Castes a.r~ getljng exp'loi-
ted today. Therefore, it should be' 
ensured that whatever funds are a)!ocated 
for their welfare should definitely r~\ch 
those poor people and labourers. Govern. 
tnent must· certainly frame a pol icy in . 
this regard bcc:1use' Government desires 
to implove their lot and f jft them above 
the p\>vcrty line. 

I regret to say that in Uttar Pradesh, 
there' is no committee at the district level 
to evaluate the utiliz~ltion of funds aHoca.-
ted under the Special Conlponcnt Pro-
gramme. How can th ere be any evalua-
tion when State 1 evel meetjngs. in this 
regard are held barely onc~ in six months. 
Therefore; it must be ensur oed that 'what-
ever money is spent for the benefit of the 
poor actually reaches them and they are 
able to derive benefits from It.' 

Besides, ,a iot of money' is being spent 
und cr the NREP and th e RLG P: and many 
link roads are being constructed. But we 
will have to pay a good ,deal of attention 
towards this because the development of 
the rural arcus i!i possible only when 
there are prop er roa <;Is 1\) reach the 
v'illages, and our agricultu~ists are able, to 
transoort their produce to the local mar-
kets and are able to come out of their 
villages, 'So, Oovetnm'ent must pay 

,attention to this ,aspect. Roads must be 
constructed and e}~ctric power should be 
supptied to the, rural arellS. On aCCOun t 

of tbe power problems, several far-iluDa 
areas are under the Irip of drought" 
Therefore, Government ·should pay special 
attention to this matter. 

. ,1 would lile. c to nlak e on c more sub-' . , 

mission.. .I have clear information. parti-
cularly rcaarding the flood-hit districts 

- " that there are certajn djstrict~, which let 
.. floods every year, as for exau1ple, my 
Jaunpur district which ge ts floods every 
year. So, crores of rupees" are. spent 
every year for the flood relief operations.' 
I wQuld suggest that 'the Governluent 
should tak~ steps for the permanent con-
trol of floods in areas which get floods 

' every year aad are devastated, aod relieve 
the people of these areas of the needless 
burden an~ also reduce the exp~nditure 
that is, incurred on account of floods every 
year. Some permanent .flood control 
measures must be adopted. 

The Fair Pr~ce Shops for fOodgrains 
opened in the rural areas are not func-
tiOning properly. The people Hving in 
the~c rural areas are not able to get 
Kerosene oil and other essential commo-
dities in a proper way. lience the Govern-
ment must ensure that these commodities 
reach those sections of society., 

With these words, J now conclude. 

. ·SHRI V.S. YJJAYARAGHAVA.N (Pal-
ghat): Mr .. Chairman, I support tbe 
supplementary demands. Under the 
leadership of the lion. Prime Minister and 
the Energetic Finance Minister the Govern-
ment . h!ls been able to make substantial 
progress in the eC9nomy. Inflation has 

" . been contained unnecessary control from 
the eCODQmy bas been removed and pro-
duction has .. been increased in all the pro-
ductive sectors. I congratulate the Govt. 
for this achievement. I 'hope, that the 
same . tl end witl coutio ue in the years to 
come. 

The hOllt. Minister has demanded an 
amount of Rs. 1590 crores on revenue 
account for meeting the expend j ture on 
account af the implementation of tbe re. 
commendations of, the Pay, Commission. 

-Tho Speech was originally deli vored in ~a1ayalam. 
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'[Shri V. s. Vijay'ua~havan) 
In this context I want to say one, thiDa. 
The Govt., must take aU .teps necessary 
to iml,rove the efficiency of its employees. 

'The hon .. Prime M;nister bols given shape 
to progrUll.1mes for the purification of tho 
OovJ. nllchir:aery and also for improving 
its efficiency. I welcome the steps taken 
by the Govt. to punish corrupt offici a ls" , 
and remove' them fronl service. However, 
in this context I would like to caution tbe 
Govl. about one th inB. There is a ten-

. deDcy among t+le higher officIals to misuse' 
their powers and har;tss and oppress their 
subol'dinates. They .must be strictly con .. 
trolled. SimiLuly, it is aecessary. to 
amend the present procedures and rules 

,in order to avoid administrative delay. 
The Govt. must fix a time lim~t for taking 
decisions on particular issues. If any 
officer is found delaying a disposal of a 
file that should be regarded as dercleetion 
of duty on his part and action should be 
taken against him. If that is done then· 
we will be ab:e to avoid administrative 
delay and to a great extent reduce corrup-
tion. I hope the Govt. will take suitable 
steps in this respect. 

Some of ,the demands pertain to rural 
development. The 'Govt. . is spendiol 
crores of rupees under IRDP, NREP and 
other programmes. Recently the reserve 

• bank conducted a study into the imple-
mentation of these anti-poverty pro-
arammes and came up with the conclusions 
that there are many defficiencies in the' 
implementation. A few weeks aao there 
was a 'conference held of State MiQisters 
Incharge of 'rura" development in whicb 
our Minister pointed out certain defficien-
des in the iltlplementution of tbese pro .. _ 
grammes. He also said that ,OOVt. would 
take al.1 necessary steps to remove these. 
defficlt.~ncies. A major defficieocy is tha~' 
the representatives' of tlae people do DQt 
have an active role in the implementation. 
But nOw the Govt. has issued' ios~ructions 
to the Chief Mmister to e.ure areater 
partic,patio:\ of. tbe representatives of 
people in the implementation. Sir t if 

. these progrumnles are implclnented eft'ec-. 
lively we will be able-to 'change the very 
complexion of our viUaaes. In this con-

text I wish to point out tb,lt Kcrala, ij 
one of the fow states which have imple-
mented these programmes effectively. J 
want to 'make a point in this r.rd. 
Under the rural Ctuployment programme . 
a part of the waves )s paid to the worters 
in foodgraias. The centre is a~lotting 
only wheat for this Iff purpose. The people 
of Kcrala 'are used to eating rice and' 
therefore they do not use wheat. We are 
o~t able to attract more workers to this 
programme ~ause of thjs. Th ereforc. 
the centre .. should aHot r ice in, pJace of 

. wheat. 

My next, point is with regard to tbe 
demand ~n respect of defence. J lake 
this opporlunity to demand, that tbe naval 
academy at EzhimaJa should be sel up as 
quickly as possible. J t has been delayed 
alr~ady. S1l'bilady, it is a Jong sta-ndina 
demand of Kera's that a defence under .. 
takilll should be set up in that State. 
Bot no step b.:\s been taken in tbis regard. 
I demand that an ordanance factory 
should be set up in Kerala during the '7th 
Five year Plan itself. I would ,also 
demand that the nuval base, at Cochin 
should be developed duriog the 7th five 
year plan. 

. Now, I conle to demand JO respect of 
tourism. T~js demand is for attractina 
more and more foreign tourists towards 
India. I welcome tbe various steps being 
taken by the Govt. for the developnlent of 
tourism. SIr, Kerala is in all respects a 
paradise for tou:dsts. Particularly" Paiahat 
which is Iyin. .in the lap of beautiful 
Woslern Ghats has' hnlnelise tourist 
potential. On many' occasions in tho 
past I had demanded in this House that 
a tourist complex hoking' Maldmpuzba 
Nelliampati, ParampkuUam, Silent Valle; 
etc. The hon., Minister Shri Dbaaat ji 
.bad assured me that ·it would be cOnsi. 
dered. ,But Dothins worthwhile has been' 
d~ne. This complex if set, 'Up win be abJe 
to ~ttract the Iarae Dumber· of foreiBn 
tOU.CASlS.. Kera-la has', many other places 
whu:h have ar~~lt potential for. tourism 

; development. Therefore, a comprehensive 
scbomo' for its' development Should' be 
formulated and adequate financial allot ... 
meot should be ~ade. With these words 



I once again support the supplementary 
~em.ands Bnd conclude my· speech. 

(Englilh) 

SHRI M.R. SAIKIA (Nowgong): Mr. 
Chairman, Sir. I wouJd like to take this 
opportunity to explain the .rim situation 
prevailing this year bi the State of Assam .. 
In "the e'al'ly part of the year, unprece-
dented drought took' place in Assam 

,causing heavy damages to crops such' as 
paddy, 'jute, sugarcane, . tea, etc., to 

,forests, fisheries, sericulture, drloking 
. water system and itrigation works, for 

which the State Government, after makin, 
un internal assessment, submitted a 
memorandum, to the Union Government 
requeSt ins for financial bell' to the tune· 
of Rs. 80 crores. But the entire situa-
tion changed all of a sudden. Immedia-
tely after the sowing of sail paddy and 
when the farmers were JobkiDl forward to 
a good cu1tivatioo t incessant and heavy 
rains started all over the State causiol 
extensive damages to dweliing houses, 
crops such as paddy, sugarcane, jut~. tea, 
etc., forests, fisheries, seric\1:ture, bridges, 
roads, culverts, drinking water installa-
tions, e'ectrical installations, public health 
centres, State dispensaries, educational 
institution bu'ilrlings, etc. Thousands of 
people had to rUD to places of safety. 
Most of the areas remained cut off from 
the distI iet headquarters and in hirge 
areas the1e was di~ruPtjon of surface 
communications which made movement 
of reLef materials and rescue parties 
extremely' difficult. People had to take 

• recourse t~ boat communication only 
which again was neither adequate nor 
locally aV;lifable. Thou~ands of people 
had to be shifted to relief camps located 
in educ.ltional institutions, buildings of. 
worship and also thousands of people 
had to take shelter on the national hiah-
ways. More than 23 lakhs of people and 
more than 4 lak~s of rami lies ha~ been 
b,\dly affected. Not' only ,that, the 
National Highway running .. through the 
-districts of Nowgong, Karbi Alooa re..; 
mained closed for regular traffic for days 
tOlether. Road communication with 
Upper Assam rema ine~' closed for ~ore 
l~~n l\ w~ek. '~ve~ t~e. road a.p~ r~~Jwar 
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cotnmunicatioll with Karj]nsanj' and 
Caohar districts remained closed for more 
tbal\ 10 days. ' 

It is uoprecedcn led because it caused 
. hUle amales to the econom)! of "he State. 
The State Oo\'ernment, after making a 

'\ tborou.h assessment, submitted a memo-
randum requesting the Union GoverD~ent 
to extend financial help to tbe tune of Rs. 
400 crores. Assam being a poor State, 

. the Sta,te Government would not be able 
to cope with the grave situation and 
wouJd not be able to restore the State to 
tbe pre-flood position and to re-build its 
economy unl~ss financ(al assistance is ex-
tended by the Union Government. There-
fore, through you _ Sir t I request the 
FjDaDceiolt~inistry to 'make funds available 
to the State so as to enable tbe State 

\ Government to cope with this grave situa ... 
tion. 

The people of Assam wanted some ""r .. 
manent measures· to protect thenlselves 
alainst floods and droughts. In this 
connection 1 may refer to two multi-
purpose proje~ts prepared, by Brahma-
putra Board which are yet to be imple-
mented. I request tbe Union Govern-
ment to provide financial assistance for 
early _implementation of these nlulti. 
purpose projects on Bubhansiri dYer and 
Dbing river. 

Excess of water and drought create 
havoc and cause extensive dan1age to our 
economy every year. Due to the increased 
·incidence of drought and flood anJ the 
raising'demand for more wilter for Indus-
fry and agriculture as well as for domestic 
purpose, it hilS become necessary to for-
mulate a national water policy. I would 
suggest the Union Government to prepare 
some national water policy so that the 
peopJe jn general throughout the country 
may be prevented from droughts and 
floods. I urge upon the Union Govern-
ment to make avaiJable funds for execu-
tion and implementation of such national 
projects. 

We are .very much concerned a bOll t the 
re,ional imbalances in respect of econo ... 
ml9 d~vcl0f'mcnt, of ~he c~untry. One of 
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[Shrf M. R. Saikial 
the, main causes. of this is chaos and clis-
order that take place in different 'parts of 
the' country. Therefore, we must do 
away with this. 

\ In the Assam Accord m:\de between 
the Union Government and the Jeaders of 
ASSU and Oana Parishad, it was declared 
that one more refinery would ~e estab-
lished in A~sam. It was also deClared 
that steps would be' taken for ~Onstruc­
tion of roads and fencing along tbe border 
of Assam to' check iofiItcration frorn 
across the border. . But notbing has been 
done so far. A suspicion Hrises in the 
mind o( the people of Assam about the 
sincerity of the Uniun Governmei1t with 
regard to the implernention of th. Assam 
Acc,Jrd. Tberefore, I 'urge the Union 
Government to m Ike the fund. available 
for the construction of these proj~cts and 
the refinery in Assam. . 

" 
Sir~ in the last Budget Session the 

Petroleu[n Minister' d~lared On the Floor' 
of the House th'at ~teps wou1d be taken 
for. expansion and modern isa t ion of 
Digboi 0:1 refinery which is one of the 
oldest refinei'Y in Asia aad also for expan-
sion and modernisation of Bonga igaon 
complex. Nothing h:iS'. happened. so far. 
I urge upon the Union G.overnment to . 
take positive measures for the iinpkmen. 
tat ion of these promises made on the 
Floor of the House so as to remave sus-
picions frorn 'b~ n1inds of .'he people of 
Assam. Wjth these words I thank you 
and conclud e my speech. 

[Tran.J/otion) 
, , 

SllRI KAMMODILAL JATAV 
(MOlena), : Mr; Chairman, Sir,) Support. 
the demands for grants pl'osented by the 
hon. Minister of' Finance. Out of these, 
sn\nts wiU be provici'ed to' the State 
Governments and Union territories. 

"1;,,1 

I wo~ld like to raise a few points re-
g .. trding my constituency. There are 9 to 
10 rivers in nly consti'tuency, M.orena. 
There are no means of tr~~nsportation bet-
ween these river .and it causes 8reat in-
~oQveQie~ce to the farmers. I wapt that 

the a'rea sbould be surveyed and the bOD •. 
Minister of Finance should see as to 
where the bridges 'Or culverts are needed. 
In addition. I would Uk~ to say that in 
Morena area, in spite' of 9 to 10 rivers, 

,the irrig Ition facility is quite inadequate. , 
Therefore, lift' irrigat iOtl should be pro-
vided t}lere fro III these rivers so that tbe 
farmers ges· full irrigation facility. 

With tbese words~ I Support the Budget .. 

lS.56 brs. 

[MR. SP~AKER In the Chql'J. 

SHRI RAM SINGH Y ADA V (Alwar) 
Mr. Speaker, Sir,) support ,the Supple ... 
mentary Demands for Gran.ts. I appre-
Ciate the work of tbe hone Minister of 
Finance who has acted courageously and 

. wisely. I also appreciate the officers and 
employees of the Central Board o'r Direct 
taxes and the Central Board of Excise and 
Customs for eSbblishing a record in 

. mobilising additio·o.l.l resources in their 
own way_ 

Sir" as per the target of Seventh Five 
Year Plan, we had to co))eet ks. 13,000 
crores by additional reSOurce mobilis:ltion 
and till now our hon. Minister of Finance 
has ~ollected Rs. 10,000 Crores by .mobi. 
lising additional re90urces. Tbe Seventh 
Five Year Plan is a very ambifions plan 
and tbe hon. Memb~rs of the Opposition, 
press and people outside the llouse bad 
expressed doubts ab<;)ut the (lvaihlbillty of 
J esources for the Plan. OUf lion. Prime 
.Mi~ister had emphatically said that 
. Governrnent w0l:lld achieve the targets 
fixed in the S~venth Five Year Plan 

• without making any reduction therein. 1 
thank the Hon. Prime Minister and the 
han. Minister of Finance that they have 
collected . an additionH' amount of 
Rs. JO,OOO croles in first two years of the 
Plan by I mobilising additiol1al resources' 
Hnd now there is every possibility that the 
relnaio:ng amount of ,the plan will also 
be collected by additional resource mobiJi •. 
sation. In addition, Rs. 4,500 crores have 
been con~ted till September through 
MODVAT Scheme which is a new taxa-
tion system. for jnd~strja) centres. It :is 
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also another Bource of resource mobilisa .. 
tion. In addition to it, the·fto~ Minister 
of Finance bas uDoa,rtbod black money 
~,bout which bon. Members of the Opposi-
tion used to say, thtlt black money bad 
increased considerably ,and it was one of 
tbe factors whi~b bad auravated tl) e 
economic condition of our country. The 
bon. Minister of Finance and our Central 
Government de servo appreciation for ~heir 
tireless efforts in this direction. 

The. results of the rdds conducted on 
mil1ionairs and other rich houses are 
. before us. Now every citizen:' of our 
, country bas realised that not only the 

coronion man but even ,pe blUest sun. 
would not be spared if they indu1ae in 
tax-evasion. Today, the common man bas 
;;onfid coce and tbis belief that the hidden 
money or money saved by tax evasion 
will be recovered from tbem. It is ad .. 
mirable achievement in itself for which 1 
thank. the Hon. Prime Minister, bon. 
Finance Minister and the Centlal Govern-
ment. 

Moreover, I would IJke to sVbmit that 
apart from resource mobilisation, we have 
set a development ts rget of Five per cent 
to be achieved durinl the Seventh Five 
Year Plan. Our Reserve Bank bas stated 
tbat our economic policies and, the 
development we are makinl in our 
country is itself a good ausury. and I 
hope that in the l)car future; we would 

'definitely achieve the target of onr 
econOll1 ic pr oaress. 

Moreover, I would also add that during 
the Sixth Five Year Plan, we'had adopted 
poverty' alleviation programmes under 

, which there was a target to benefit one 
crore fifty lakb families. ''But I a~ happy 
that uDder tbe said programme one crore 

~ and sixty one lakb, families' bave been 
benefited. Similarly, our Hon. Prime 
Minister ,bas alven 'seU·employment pro-
Iratnme for, the upUftment of lhe utban 
pOor liviD. below poverty line. Under 
this proaramine.· they can. take loan of 
Ils4 S ,000 from the Banks without "Security. 
NoW the urban poor are also letting bene-
fits under the self-employment scheme 
llith~rto .vaHl'b1e only to' the rutal l'oor . 

under J~R.D.P. It is also an admirabt, 
ttep in itself. ' ' . 

'Sir. you know. that, the oppolition 
Members criticise the loan me/a,. But 1 
would submit that .this yeat ,such NIQI 
w~re. organised in Rajasthan aod in my 
district Alwar. such camps were or,aniled 
in every Pancbayat on October 14 and ChI 
taraet of the whole year was achieved. In 
these m,/a3, the. )oans were distributed to 
tbe poor people. The poor people are 

. benefited under I.R.D.P. and TR YSBM 
Programmes ,in tho presence of Bank 
Officials, development officers and other 
officers enpged. in development pro-
grammes. It is, tberefore. obvious that it 
wilJ greatly benefit rho poor Uvina belOW 
poverty )iDe. . 

In the end, I once again thank the Hon 
Finance Minister and the Central Govern .. • 
ment for taking up programmes which are . 
extremely useful to improve the- econo . 

d
' . f ~19 

con lUO~ 0 tbe poor and we shall 
succeed 1D ~u~ e~orts. I once alain thank 
tfle bon. MlDlster of Fina~ce and 'be. 
Government for such prolrammes. . 

16.03 bu. 

STATEMENT RE : SECOND 
CONFERENCE OF THE SOUTH 

ASIAN ASSOCIATION FOR 
REGIONAL COOPERATION 

HELD AT BANOA~ORE 

{English] 

'tHE PRIME MINISTER (SHRI 
RAJIV GANDHI) : Sir, Th~ Second 
summit of the South Asian Association 
for . Regional Cooperation held in 
Ban galore,. 00 the 16th· and 17th Novem .. 
ber, 1986, marked an important staBe 
in the evolution of 1he world's lat'Best and 
roost recont regional association. IDauau-
rated on the auspiciOUS occasion of 
Karlik Purnima and of the birth anniver .. 
s:;r;es of the Prophet Mobammad aed 
Guru Nan~k Dcvji, tho Summit reaffirm-
ed' our faith in promoting the CC1mmo~ 
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.ood· of our peoples tbrouab cooper •. live 
aol.tQlll to dated probloms. ' 

UDder tho pi,oneerial leadership of 
Banaladcsb. SAARC bas been nurtured 
trotn concept to reality in the first crucial 
year 'of it. exist "Dee. DUrina our Cbair-
manship . we shall ende~vour to consoli· 
d.te these .. iDS wbile alviDS new dimen-
sio.os to interaction and enrlchilll our 
cooperatl~D with new content. 

The ,~areas of cooperation identified 
directly atrect tbe livea and well·beio8 of 
the majority of our peoples. They 
include aariculture forestry,. meteorolo,y t 
Datural duster manasement, the uplift-
meat of women and child development. 
We have also resolved to jointly combat 
the twin, the often inter-related. evils of 
drua trafficking and terrorism. Our 
cooperation hal been institutionalized 
with the decision to set up a permanent 
Secretariat in Katbmandu for monitoring 
and coordinatioa the implementlltion of 
prolrammes., The basic thrust of our 
etTort is to promote people-to-people con-
tacts at aU levels to cut throulh const-
raints and close the IrtP i.n our knowledge 
or each other. 

At Nehru Nilayam in Nandi Hills. my 
colleagues and I identified furtber areas 
of possible cooperation for strengtheninl 
popular participation and intefaction. 
These include radio and television pro-
arammes. tourism, the exchange of 
~holars, a resional documentation centre 
and an oraanized ,volunteers' exchange 
proaramme for work in 81rlculturc and 
forestry extension. 

I believe tbat such people-to..people 
contacts would not only supplement Inter .. 
lover~t41 effort but open up new 
areas of ..... ,ped potential collaboration. 

~;' More iIJl,portant. such contacts would 
.... :"' a It'e~er appreciation or common 
aspirations and needs, as well as of the 
complementaries '0 our economie.. It, 
would airenathen friendship and trusf, 
which "ould create the climate for 
~~ator ~lae,tivo ~'f·rel~,,~ ,o~ ~pt,r-

dependence .. ,This ia turn would inevi~ 
tab', enb'iDCe the collective st4ke .. in 
restoonl ,peace and. stabUity. There'. ia 
perhaps no sur.or way of broakin, out of 
the old moU'lds of Our COlonial beritaae 
and combatio. the tyranny of Jioaerio& 
suspicious and animosities than by creat. 
inl an endurinl structure of fOlian.1 co. 
operation. 

The . BangaJore Declaration and other 
documents adopted at the .Second SAARC 
Summit made an important contribution 
towards tb e realisation of these common 
loals. 

SAARC is ntt a political. association. 
Bilateral issues are outside its frameWOrk. 
The Bangalore Summit did, however, pro-
vide a useful opportunity for an excbanlo 
of . viows with otber leaders on bilatera~ 
'regional and international issues. I bad 
meetinls with, the President of Bangladesh 
t~c Kin. of Bhutan, the President of 
Maldives, tbe King of Nepal, the Prime 
Minister of Pakistan and the President of 
Sr~ Lank~. A separate statement on 
these bilaieral meeting wiU be made Jater 
this week by Government. 

--
SUPPLEMENTARY DEMANDS FOR 

,GRANTS (GENERAL) J986 .. 87-
Contd. 

(TranI/arion] 

SHRI SHANT I DHARIWAL (Kota) : 
Mr. Speaker, Sir, I support the Supples-
me~tary Demands for Grants presented by 
t~e hOD. Minister of Finance.. Obviously. 
these arc tbe outcome of the recommen-
dations of tbe Fourth P ~lY Commission. 
The r~c~mmen~ations of th' Fourth Pay 
Commlss Ion will result in an additional 
burden of Rs~ 6.000 crore on tbe country 
and of about. Rs. 2,000 crore on tbe 
Central (3oyeroment alone. It has also 
affected tbe Stat es. The Oover.oment 
employoes of Uttar Pradesh and Rajasthan 
are on strike. Bverywhere the Sta.to 
. Government employees are demand ina tbe ' 
~am, fa~j)jti"s ,nd ~mbant;ed boQ~ " 



recommcllded, by' the .. f'ounb Pay. Coin~ 
million lor . tho, CODa:r.al OOYOr.QmeDt 
omploytes. It wlJl create an additional 
'bul'den of B.s. 700 CJOfO$ .on Uttar Pradesh 
Ind'Ra. 200 ,crorcs on Rljastban.. I would 
like tor1'aubmit that Governmont omployees. 
in various States are on, Itrike for tb, 
lut 5 to 10 days but tbe financial posf .. 
tion of the States does not permit lbern 
to bear the add it ionaJ burd en of enhanced 
8alaries~ Therefore, .the Centra 1 Govero-
ment . shou1d . c6m e forward to help the 
State Governments by aJJ~atjnl addi .. 
tional arants to tbem so th.t they may 
deal with the situation arisin, out of 
strikes. In tb;. regard I would like to 
submit one more point that whenever any 
report of famine, floods of drought is 
received by the Central Government from 
any State, the Central Government sanc-
tions only I/IOth or ,1/15th part of the 
actuul demand made by the concclned 
State for tbe relief work. My constitu-

. ency, I.e., Kota was affected by floods and 
a <::entral team was sent to assess the 
flood situation which submitted its report 
after o:1-the-spot inspection or 2 to 4 
bourse We had asked for a srant of Rs. 
32 crores but only Rs. 7 crores were sanc-
tioned. This should not happen. When-
ever the Centre sends a team for inspec-
tion. they should issue clear iDs.ructions 
to. the team to make a through inspection 
of the" actual damage caused. 

Similarly, the famine situaUon in 
Rajasthan is grim and-aU ·the 27 dis,tricts 
arc in its grip. R.ajasthan Government 
has submitted a menlorandum to the 
Centre dcmandin8 -Rs. 800 crores to deal 
with the famine but no act jon bas yet 
been taken by the Centre. I would request 
tbe Minister of Pinan~ that since thore is 
acute paucity, of drinkina water, fodder 
for cattle, and shortage of employment 
opportunities in these areas" ho should 
take immediate action on such mem,oranda 
and the Centre ahould sanction ad-hoc, 
sraDt to the' State Government immedia-
tely. The people are milr~tinl from 
t~se villo,&eI and 25 to 30 per·~t people 
have already' milrated aloDswith their. 
cattle and are U""'a 200 to 300 km. away 
from . their vinal~ Under Inch circum-lta_. abo,,:t 80 per cent population of 

. " 

Rajasthaa bas·boea affected by the lam·iDe. 
The Contra I Government should there-
'fore, paY. immediate attontion t~ tbofr 
tnemora.Ddum aDd sanctioD ~hDc. araDt 
to tbe S.a te Government. 

16.1Z,m. , 

(SRRI SHARAD DIGHE III ,116 ChaI,,) 

. Moreover, prices' ar:e ristn. rapidly. 
The prices of IUlar and oil have risen 
very fast. We Bre bliodly Im,portio. 
varioU1 thioas io the name of new techno-
logy wbich bas destabilised OUf eco~my, 
If we 10 on doing so, it will atTect our 
economy jnst~ad of helping it. Govern-
ment should stop the concessions beiol 
given on imports and should fully assilt 
the exporters. With these words, I once 
again request him to take immediate 
action o~ the men.loran,~m 5ubmiUed by 
the RaJastban Government fOlardinl 
famine in Rajasthan • 

(BngllshJ 

PROF. SAIFUDDlN SOZ (Baramulla): 
Mr. Chairmao. Sir, I wanl to intervene in 
this debate very briefly. The demands 
are there. They are 107 in Du·mber. It 
amounts to Rs. 3038.54 crores. 

MR.. 'CHAIRMAN:· It is only the 
- Minister. who intervenes. ~ 

,PROF. SAIFUDDIN SOZ: I have 
been representing the Jammu and Kashmir 
State. I bave the same tlllIre. 

Mr. Chairman» it is Dot a very bia 
a~ount of money with the Ministry of 
Finance wants us to sanction and it is 
customary to have a diSCUSSion and pass 
these damaods. 

While, I aareo with the peopJe wbo 
bltve supported these' oemands. but I wut 
to invite tbe Ministryts attention to 011e 
area of thrust and the area ·of thrust 
whicb Mr. V.P. Sinah and his coJleaaues 
must consider is tho area of correcting 

, reaional imbalances. While I invite tho · 
Ministry's attention to this aspect, I 
roqueat theM to consider my pleA for 



(Prof. Saifuddio Soz) 
ar.ter· fondina for Jammu and Kashmfr, • 
Iqr Jt. o~~rall' de.veJopment. 

I will not detve deeper and get involved 
and details, but will repeat what 1 have 
been saying. ,h. tbat Jammu & Kashmir 
has ~ot rcoeived an adequate, share in 
public sector iodustr ies. I will not quote 
tiaures; they lnust be known to the hoo. 
Millist~r who is sitting bere. But I would 

~ request. the Minister to see whether J & K 
has received a share, safar as public sector ;. 
industries are concerned. It i; rougbly 
as. 30.,000 crores-I Olean the amount the 
nation bas' invested on public seCtor 
industries. It is now for you to r,ee 
whether J & K has received any share: 
apart from tbe HMT facrory at Srina~r, 
there is ha.rdly uny public sector indu·stry. 
I do not say it is 8 deliberate policy; but 
here and there are imbJlances. But now 
we feel safe in the hands of the COU1)le of 
Ministers that we have in the Ministry of 
Finance. They must now correct these 
imbal~nces, not only in J &- K, but 
throughout the country. 

sorar as Jammu a Kashmir is concern,. 
ed, I would invite your p~\ttic\l\ar and 
pointed attention to 90rrecting iin .. 
balances so far as investment in public 
sector industries is concerned. The next 
area which 1 would request you to con-
sider for ,nvestments would, be. for 
'instance, the olQCtronic industry. It was 
Madam Indira Gandhi who lDade a 
statement in Parliament that she -would 
consider Himachal Pradesh, Jammu & 
Kashmir and other 'mountainous regions 
in die country for the· establishment of 
those electronic industriest because these 
industries arc capital-ligbt, and they do 
not create aoy pollution. But Government 
of India bas yet to take th e initiati\le, 
so far as electronic industries are concern· 

. ed, i.e. so far as their setting up tbese 
industries in Jammu & Kashmir is 

. OOncerned, 

Another area would be Tourism; we 
have .. our own Ministry of Tourism in 
J Et K. -But ultimately it is the responsi. 
bility of Government of India. R.ecently. 

.. 

we Were fortunate to have ··tho Primo 
Minister in Jammu and Srioaaar. He 
himself. saw that our State required 
attention, SO fat as tourism was ·concefued. 
One area where - he could come directly 
lnd 'belp the State GOvernment is to 
romove poUution in tbe Oal Lake. Tbat 
i~ a fine lako. I once saw the Geneva 
Like, and how hU1l\an Minas In Geneva 
were very ca re1'ul about pollutjon. ADd 
Ood bas given us a very great sift in Dat 
Lake, and that is a cen1re of attraclior. 
for interl)ativnal tourists. And that lake 
is full of pollution, as was seen by the 
bon. Prime Mi(lister recently. The 
removal of pollution from Dal Lake could 
be a project in wbjch you could directly 
help the State Government. 

The Prime Minister made certain 
commitments in Jamtnu & Kashmir, and 
I am very sorry to say that this document 
does not reflect tbe commitments made 
before the people of J &K.. He said 
there, that he would ask· for fund ina for 
certain ageo.based industries, for removal 
of pollution of Oat Lake, and for 
organizing a very big project of sewerage 
for Sri nagar. He also, at 1 ammu 
committed himself to greater 'fundina fo; 
the completion of the railway line upto 
Udhampur. The work there has been very 
slugaish. It was a project for five yoars ; 
and Rs, 70 crores were to be spent. It is 
already t:he seventh year, and to my 
knowledge, only Rs. J 1 crores have been 

.. spent, out or Rs. 70 crores. But the Prime 
Minister was conscious of this. The 
Minisler's commit.ment now will perhaps 
involve Rs. 20 crores to Rs. 30 crore. 
But this document does not reflect th~ 
han. Prime Minister's commitment. 
(Interruption,) . 

PROF. N. G. RANOA: Wait for the' 
Budaet. 

PROF. SAIFUDDIN SOZ: But he 
has come forward with these Demands· 
ao~ be ~.~t have respect for tho bon: 
Prime MinIster's commitments. . 

S~, if not more, we have a very limited 
period of workins in Ja~mu & Kashmir 



State because of climbinl. SQ, . I would 
request tbe h9n. Minister that when he 
relUe. to the debate -in tbiS debate, I ' 
have invited 'his attention·to certain are~s 

, of Janlmu '& Kashmir Sta te-be will 
·kindly sive bis ideas as to 'bow he wants 
to orsanase· his Ministry·s action, so far ~l. 

tbese preas are concerned. He will kindly 
convince me as to why be bas not reflect"! 
cd the hon. Prime Minjster~s commitment . 
to certain very inlportant areas, which he 

. wanted should receive attention of the 
Governm<;ont of India, over a period' of 
time. 

Now, Prof.' Ranga, the senior-most 
member in this august House-when he 
corrects me, I feel hoo\)lft"ed--says that I 
must wait for the Budget Sess:oll. All 
risht, I can wait for the Budget Session. 

THE MINISTER OF STATE IN ,THE 
DEPARTMENT OF EXPEN.DITURB IN ' 
THE MINISTRY OF FINANCE (SlIRI 
B.K. GADHVI): YOll need not have ·any 

. apprehension.. If the Prime Minister h~:s 
conlmitled anything, it will be hpnoured. 

PROF. SAIFUDDIN SOZ: Thank 
you very much. Out of overall saving, 
he can organise tbe effort to respond to 
the demands from the Jammu & Kashmir 
State. When the BuJ&~t Session is there 
and the budget is framed, you wHI take 
ioto consideration water reSOUlces anft 
source of energy. We have treme~ous 
water resources in Jal}lmu & Kashmir 
State and IilOSt of the waters (lre fiowiDa 
was :efully to Pakistan. We could generate 
electricity not only for the State of Jammu 
& Kashmir but for other defic~t areas 
also of t~e country. 

\ Tran'latlon) 

SHRI MOOL CHAND DAGA (Pali) ; 
Mr. Chairman, Sir, our hOD. Minister has 
presented tot~l ",Supplementary 'Demands 
of about Rs. lO,poo crares. Tbe dema~ds 
.of about RI. 3.000 crores have bien pre-
sented now and the same were presented 
earlier: also. When~vor they' want, 
Supplementary Demands are presented in 
every session and that increases the iofla .. · 
tion. When tbere is inflation, the deficit 

budget will be there and when there's 
de6cit budl~t, the pricos 10 up. I would 
like td submit that at preseot total 
II' . 

amount of annual budget is increased 
altu08t every year. Let us see the condi-
tion or price rise. The prices of aU- arti-
cles have lone up and the inflation bas 
iDcrease~ by 9.S per'cent. 

10 addition to inflation, Shri 
Poojar)l, whUc replyiog in, the Rajya 
Sabha on 11.11.86. hod stated that at pre-
sent we had a debt equiv..tlent to 
Rs .. 27,43,220 lakhs. Ap;\rt from this debt 
he also informed us abi,ut the amouot 
tbey had to spent on subsidy. J would 
like to know toe rate> at which dearness 
allowance bas increased. 1 would like to 
give the figures of the price"rise, and you 
will come to know the extent to which 
prices have gone up. 

The ·tnost 'important issue which is 
troubJing the poor is the price rise. The 
main reason for the price rise is that 
Government goes on increasing its ex ... 
penditu~e every year. Wasteful e"penditure 
and non·d evelopmental expenditure of 
the Government goes on increasing. 
Government declarc:s in the newspapers 
that they will curtail their expenditure. 
The price I ise creates difficulties for the 
coronIon people. I would Jike to submit 
that due to price rise, people have to pny 
higher ra~es for the essential commOdities 
and that creates 111uch difficulty to 'he 
general pubLe. Apart from this, thero is 
one lnorc point'that the number of rich 
people, who p~y direct taxes, has canle 
down and the number of tbose people 
who pay indirect taxes, has iucre"sed. I 
would like to prove it· by Biving fiaures. 
In 195 J, the e"tent of direct 
taxation W61S 43.3 per cent where:\s dudns 
1985-86 it haS come down to 19.3 per 
cent. Similarly, the indirect taxati()n in 
1951 was 56,7. per cent which has DOW 
i~creased by 18.7 per cen t. I t means tha t 
more burden has been put on the 
poor. ' Now the people, \\ ho had capacity 
to pay. . did not pny. By doinB so. 
Government have not done any good. A .. 
p"r Government policy, they C~D. neither 
curtail wasteful expendJture nor non. 



{Sbri Moot Chand . Dap] 
<.tevelopme~ ... 1 expenditure. SO; t~1 
must eballle'tbe present policy., : - ' 

Bajasthan is in the ,rip or dreadful 
famine for the fifth, ttme. It appe811 that 
Oov"rnmeDt considers 'famine in Rajasthan 
as a genoral phenomenou. Our hone 
Minister is our neipbour ant! perhaps be 
is aware Qf our . plight very well. At 
present, the people of Raja,tban bav~ ,no 
purchasing po~er. Drinkina water is not 
availabte to them, fodde~ is Dot there, 
cattle are about to die, people are fteeinl 
and vacating their houses. Thus, tbeir 
condition is deteriorating. I have request-
ed the Government several times to 
,kindly provide belp to the State Govern-
ment but tbey have not yet taken any 
decision. Our agric~Jture Minister,. Shri 
DbiUon, is present in the Houses and he 
knows the conditions in Rajasthan, but 
the, necessary help, which should have 
been give to R~\jasthan. is Dot beins pro-
vided. For this I request tbe Minister of 
Finance to provide full assistance to 
Rajastbaft. I would Hkc"to tell you by 
8ivi~S Bgur es as to how non-develop-
mental expenditure of GoveroQ1ent 'js 
incre~sinl. Shri Gadbvi bas stated in a 
reply on July 22, 1986 as fonows : 

[EngllJhl 

From 1974-75 to 1984-85 the main 
expenditure, non-developmental expendi-

'tare, namely Defence, interest and pay ... 
. ments, police and Food subsidies, increas-
ed, from Rs. 3,670 crores to Rs. 14,794 
crores. 

~ (Trafi8Iation) 
It is a recent reply. It is also because 

of non· developmental and wasteful ex-
penditure that Rs. 200 crore of the Banks 
are written off every year. There il 
sbortaae of. tj r.:ne a'tid the bon. Minister 
and tho hon. Chairman win say that we 
do .oot maintain discipline. I waDt to say 
tbat oovernd\ent should impose discipline 

- on those, who breJk it but he should not 
impose it on our speakina. This d'jsciplioe 
is not being imposed on wasteful aDd nOD-
development ~peDditur., When Mr. 

a.;tmaO OCCUpies the Chair, be im1'9Ie. 
dllcipJiae on the speakerS but there is' DO· 
lach dilCipline imposed on wasteful 

, ~PeDdlture. -

We are doioa a Jot of work in . tbe . 
field of family planniD,. But whereas 
Japan has· succeeded "in reducing its 
population wbat, have we achiewd in tbis. 
reward" Government has spent billio.;s of 
rupees OD it but what have we achieved? 
We . could not reduce our population. 
Government should find out the short-
comings in this prolramme. I want that 
taraets should be fixed for every town and 
every villale. At present targets nre fixed 
for the districts. Targets should be fixed 
at vi!lalc and town levels to make the 
family plaDning programme a success. If 
the population growth is not checked. it 
would be very dangerous for the country. 

. " 
Similarly t much wasteful expenditure 

Is beinl incurred OD irrigation projects 
which is also causing ,reat Joss to us. We 
are not moviol ~owards Irri8:ltion even 
by a drip. Our canals are not brlick-
lined, In Punjab, on the one hand and 
is beina spoiled by excess water and on 
the otber, water is flowiog unutilised. Tb e 
entire' expend iture is being incurred at 
wrODa places. This wasteful expenditure, 
has considerably reduced tbc percentage 
of G.N.P. I want to point out only one 
tbiDI tbat if 'Oovernment does not reduce 
its wasteful expenditure, the -deficit will 
increase and the prices will go up and 
that is what is happening. 

In the end,. I would like to bring a 
very important issue to YOUl notice. In 
Rajasthan, about two crore people have 
been \affected by the recent dreadful 
famine:' Sbri Gadhvi is our neighbour 
and be knows. tbe condition of famine-
stricken area.-. Shrf Dhillon is also Sitt!D8 
in the HOUle, so I want that both the 
Ministers must' make an announcement 
about .!be assistance to be liven to 
Rajasthan. All ·tbe Members from 
Ilajutbau· bave laid more stress on this 
point. J hope Government wUt' consider 
tbis matter OD priority basis. I want that 
both the Ministers. Sbri Gadhvi and Sbri 
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\ 'nform-lou ". 6, I $1'\ Jt..1 Al MiniMs' ()f~%'II.... tn rep)I to ,W;f.,TO • ., 
" ,behlllf oJ' 

DhillOn .ho~ld, jointly vialt the iami-:': 
'strickon "areas to koow' tbe actual, COD,dl-
tion of the people and then' do sometblDI 
for tbem. 

---
16.33 're. 
STATEMENT BY _ MEMBER BE: 
CERTAIN l~FORMATION GIVEN BY 
MINISTER OF TEXTILES ON BEHALF 
OF MINISTER OF WATER RESOUR-
CES ON ~.11.1986 IN REPLY ,TO SQ 
N<f. 41 REGAR.DING INCHAr.~PALLI , 

PROJECT ~ 

{Engll&h] 

SHRJ C. MADHA V REDOI (Adila-
bad): Mr. Chairman, Sir. With your 
permission, J make the followina state-
ment under Direction 1 J S :-

Shrl Ram Niwas Mirdha. deputisinl for 
the Minister of Water Resources on 6th 
November, 1986, while replyinl to S.Q.' 
No. 41 had categorically stated that tbe 
Chief Minister of ADdhra Pradesh had' 
not sent any reply to a letter of the Cbi,ef 
M~nister of Maharasbtra, dated the 2nd 
May 1985 on the subject of holdin. a 
mini;terial level meeting to sort out tbe 
problem of Icbampalli ,Project and to 
constitute the task force to assess the 
area under submersion. I quote what 
Sbri Ram Niwas Mirdha had tben stated 
ropea ted Jy : 

"The Chief Minister of Maharashlra 
wrote as back as 2nd Muy, 1985, no reply 
bas been received from the Chief MinIster 
of Andhra Pradesh to this Je~ter. Why 
cannot he speak to the Chief Minister 191 

"But I cou ld Dot understand, why the 
Chief. Minister of Andbra Pradesh caDoot 
reply to letter of f\1a r. 1985 and write 

,," bact". 

"But theft should be somo keeoneas or . 
'es ire· on tile part of. the present Chief 
Minister to takeY up thjs ma,tter .. pd reply 
to tbo loltef"~ 

Sbri R:am Niwas Mirdha, repeated tbe 
some anlwer even when I put a supple"; 
mentary questi~D .pointing out t~at the 
:reply wal not based on facts. 

As a matter of fact. the Chief Minister 
of Andhra Pradesb bad been relentlessly 

"'puRuinl . tbe nlatter with the Chief 
Ministers of Maharashtra and Madbya 
Pradesh teaardinl such a meetioa •. 

The Chief Minister of A. P. replied to 
tbe letter ot Maharashtra Chief Minister 
of 2nd May, 1985 refereed to in his repJy 
by Hon'ble .. Minister Shri Ram Niwas 
Mirdba OD 13.7.1985 a,reeing to the 
Inter-State meeting at the ministerial level 
and luaestina 26.7.1985 for the meeting. 

, A Jatter was . also ' addressed 'to Shri 
MotHal Vora, C.M. of Madhya Pradesh 
reaardins tbe conv,enicnce of Madhya 
Pradesh. 

Sri Shivajirao Patil' NiJangekar, C.M. 
of Maharashtra through his Jetter of 
22.7.J985 conveyed his inability even to 
depute the MiDjst~r for irrigation 
for tbe meeting' in view· of 
tbe "budlet session of the State 
Lqislature, which he said would continue 
till 7lh August. 1985. He agreed for a 
suitable date for tbe meeting after this. 

Shri MotUal Vora, C.M. of Madhya 
1-tadesb also replied on· 22nd July. 1985 
statin. that since tbe Vidhan Sabha was 
in session whiCh would continue upto 
14th August, 1985, the proposed minis-
terial level meethll may be held sometime 

. in September '~S. 

'Once again OD 22nd June, J986 the 
C.M. of A.P. wrote to Sbri ChaVitD, C.M. 
of Mabarashtra requesting him to indicate 
a convenient date for the nleeting. 
Simulta'neously Sri MotHal Vora was also 
addressed tor 'his convenience. 

On 17th July, 1986 Shri MotiJal Vora 
replied that wbiJe the- ministerial Jevel 

• '1 meetln. sbould precede a meeting at the 
lavel. of Chief Ministers, the date of the 
'meetiDS was Jcft to tbc·'C.Ms. of A,P. and Ma".ra."tr'r " 
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Tbe State Minister for Irriaation tbeil 
wrote to the concerned Minister of Maha .. ' 
rashtra ';'n 23.8.1986 propo..'1ing holdina of 
the meeting in. the 'sccolld ~eek of 
September. 1986 at Hyderaba"t ' There 
bas been flO roply to this. 

, On 26th July, 1986 the Mabarashtra 
Chief Minister wrote to C.M. to A.P. in 
reply to h is letter of 22nd June, 1986 thaL . 
he would be glad to hOst the proposed 
meeting someHme in September, 1986 and 
asking for definite dates from the C.M. 
of ·A.P. after knowing the ,convenience of 

, Madhya Pradesh. 
, "'" 

To this, the C.M. of A.P. replied on 
1st September, 1986 agreeios to attend the 
meeting as proposed in BombllY, in 
September '86. Regarding the specific 
date, a date convenient to th e Mabara-
shtra C.M. • during the second week of 
September 1986, or. should this be found 
inconvenient i\ date between 22nd and 
27th September 1186 was proposed. 

In reply to this, on 18th September, 
1986 C.M. of Maharashtra replied that 
due to other engalcmeots fixed earlier the 
dates proposed were not convenient and 
that "next mutually suihble deltes will 
be fixed shortly in consultation with you". 
Nothing further is heard from him. 

Thus, it is evident that the Chief 
Minister of Andhra Pradesh has been 

. vigorously 'pursuing this matter and tbe 
. allegations made by Shri Ram Niwas 
Mirdha that the Chief Minister of Andhra 
Pradesh had not replied to the letter 
written to him by' the Chief Minister of 
Mabarashtra as el\rly as in M~y, 1985 is 
incorrect and misleading. 

It therefore. urge Shr; Ram Niwas 
Mirdha to state the correct factual position 
io tbe matter. 

THE MINISTER OF STATE OF THE 
. MINISTRY OF TEXTILES ,(SHRI RAM~ 
NIWAS MIRDHA) : Sir,. The factual 
poslt~(),n with relard to tbe m~~tef rJi6ed l 

·1" ,..ply '~o SQ No. 41 

I>y Shri C. Madhav Reddy is as under: 
, , 

The Government of Andhra Pradesh 
have "n'ot sent to ,the Centre copies of 

, their corrcspendence with tbe Chief 
Ministers of the other States, n<ameJy 
Maharasbtra and Madhya Pradesh, in 
tbis re,ard. In their, Jetter No. 66/1r. 
X/86·4 dated 13th May. J986 in connec-
tion with a Jetter received from Shri J. 
Chokka Rao" M.P., tbe Andhra Pradesh 
Government had started that "In tbe 
meanwhile the State of Maharasbtra has 
sU'Bested for tbe constitufon of a Task ' 
Force of the. Chief Enaineers of Maha-
rasbtra, Madhya Pradesh and Andhra 

'Pradesh in the first instance to convene a 
meet~ng to assess the submersion of 
reserve forest areas under the project aDd 
prep.lfe Environmental aspect of the 
Project to get it ~eared. This aspect is 
receiving the attention of the Govern-
tnent." This' indicates that in May 198~ 

. ' the action on' the Maharashtra Chief 
Minister's letter dated 2nd May, 1985 was 
resting with the Andhra Pradesh GoverD" 
ment. 

After receipt of the Parliament Que\ .. 
tion No. 41 for answer on 6.11.1986, tbe 
Ministry had sought detailed material 
through. telex me8s~ges for reply to the 
question from the State Governments 
concerned namely Andhra' Pradesh, 
Madhya Pradesh and Maharashtra. No 
such material was received from any of 
the State Governments addressed alvjn, 
details . of the inter-se correspondence 
among the States. . 

It may therefore be stated that the 
Statement mJde ill the Lok Sabha on 
6.11 .1986 was based on the material' avail. 

. able at the disposal of the Centre. As 
the Central Government was unaware of 
the correspondence from the Chief 
Minister, Andhra Pradesh and tbe t\ndhra 
Pradesh Oo'vcmment, the statement made .. 

. by me re.ard ing no~-reCeipt of a reply 
from the Chief Minister, Andhra Pradesh 
was based on lack of knowledge of this 
correspondence and there is no deUberato 
intention to mislead the House. 

" ',' ~ 
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SRal C. 'MADHAV-IlBDDI : Sir. the 
J:eference to"Cb()kka Rao·, Jetter~ is irrele-
v8nt ...... 

(I", ","pllonl) 

MR. CHAIRMAN : No .discussion. ,-

SURI M. RAGHUMA REDDY 
(Na1aonda) : He should' apologise to the 
House: .. , 

, 
SHRI V.' 'SOBHANADRBESWARA 

RAO (Vijayawada) : SIr, he bas delibera-
tely misled the Ho~~. ' 

(Interruption,) 

MR. CHAIRMAN: No discussion on 
this. 

(lnterl"ptlolls) 

SHaI C. MADRA V REDDI : The fact 
rema'ins tbat tb~re was correspondence 
between the Maharashtra Chief Min ister 
and the Andhra Pradesh Chief Minister. 
As I had indicated in my state~ent, 
several letters were exchanged between the 
two Chief Ministers. 

MR. CHAIRMAN: Mr. Reddy, you 
shou14 adopt parliamentary devices as are 
available but not like this. Now, Shri 
Kamla Prasad Singh may speak. 

, SHRI C. MADHAV REDDY : The 
statement of the Minister that no reply 

, was given .by the Chief Minis~er of Andhrfl 
Pradesh 'to a' Jetter which was add ressed 
to him in May 1985 is baseJess and mis-
leading, and $inee the Minister has not 
expressed his regret8~ as a .protest we are 
walking out. 

(SHRI C .. MA'DHAV REDDI AND 
SOMB OTHER RON. MEMBERS THEN 
LBFT THE HOUSE). 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL), 1986·87-

Contd. 

(Translation) . Q/ 

SHRt IC.AMLA PRASAD SINGH 
f1aunpur) : )rfr~ Ch8fJTQ~", Sir, ~. ri~ to 

support the Supplementary Demands pre-
seuted by tbe hOD. Finance Minister. 

',. SJr. the bon. Finance Minister bas made 
an attempt toO strengthen the economy of 
the, .country and the economy ~ts definitely 
i'mprovio,. I represent )aunpur district 
'of eastern Uttar Pradesh which is a back· 
ward district.. That" area faces floods 
every year. The entire crOp aod iife and 
property in our district are damaled due 
to flqods, and drought. Regardina control 
of floo3t, J wouJd like to submit that a 
scheme for Constructing a puce a dam'for 
the protection of Jaunpur eity was sent to 
the Central Government. Its estimate'tJ 
cost is Rs. 22 crOret. This scheme bas 
been cleared by the ,'Flood Contro] Board, 
Patoa or tbe Government of India and at 
present is under the consideration of the 
Central Planning Commission. Therefore, 
th is scheme should be 8an~tioned at the 
earliest. 

Sir. after launpur city, the t:nost affect-
ed area from the floods in the Gomtl river 
in launpur district is viIlage ,piJkicba and 
its neighbourhood in Shabganj tehsit com .. 

'prisiog about 60 villages. This area wit. 
nessed devastating. floods in 1985 and the 
army nad to be called. This apprehensilD 
of the people of this area cannot be said 
to be without basis that due to the cons-
truction of a pucea dam for the protec-
tion of the Jaunpur city. their area nlight 
have to face more ftoods. Therefore , 
peoplc of thesc· villages, are demand ins 
that dams should also be constructed for 
their protection so th3t water table In that 
area may not rise further due to the cons-
truction of dams in the Jaunpur city and 
they may not suffer more loss in compari. 
son to the loss suffered' previously. A 
survey in' this respect should be conducted 
at the earliest and a scheme for the pr.o-
tection of tb is area mny be formulated 
and a ~rmanent solution for tbe flood 
control may be evolved. 

I. also want, to add that Our dlstr,ct is 
always in the 8rip or drought. In the 
Maliyahu tehsit of my constitueney 
Jaunpur, the }=onditioD becomes worse 
during ttie summer 10 mucb so tbat instead 
of w~tef mud is (""nd in tbe w~1J,. 
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ISh!'i Itamta Prp-ud Sinlbl 
bad earlier said that whenever a baraat 
arrive" . their, we scene tbem iA every way 

" but we cannot serve them water. Govern-
meot had," supplied watet there throuah 
.. nkers durin. the sununer season. Tb~ 
drouaht cOndition is very srim in that 
area. Alainst tbe averale rainfall of 860 
'mm. tbe rainfall in tbis district in the year 
1986 from June to September was only 
650 mm witb tbe result tbat there was 
acute drought situation in aU the 20 
blocks of the district in which there are 
3,449 'villalCs. As a result of drought. 
'only 2, 14,347 ~cctares.. cf land could be 
caltivated in compar .son to 2,37,'36 hec-
tares of laDd that is cultivated normany. 
The ettimated Joss to the standing khanf 
crop Is ,about fifty per cent. 

In June, 1986, survey of such villages 
and hamlets was conducted and j twas 
found that there was either no source of 
drInking water or the level of water in 
~uraJ weJJs bad lone down so much that 
mud instead of water was found.. .. On the 
basis of this survey. a handpump 275· 
India mark-2' costing about Rs. J 2,000 
each was ploposed to be jQstalled. Under 
~he <lroulht relief, abOut Rs. 6 lakhs was 
allocated and 100 handpumps have been 
installed with departmental aJ]ocat;on of 
the water corporation. Therefore, a 
demand of Rs. 20 lakh for installing about 
175 bandpumps was made to the Govern-
ment. This should tJe sanctioned. I 
would also submit that handpumps are 
being 'installed on the basis of the' 
sur\'ey conducted in ,1972 whereas hand-
pumps should be instalTed on the basis of 
the prescnt population. .The Dumber of ' 
bandpumps beina installed on tbe basis of 
'tbe population of J 972 is much less. 'The 
construction of tanks in U.P. by the 
Government has also been discontinued. 
Water WliS beinl supplied through these 
tankQ. Therefore, baodpumps should be 
installed there on the basis of the present 
population so thaI water may be supplied 
to the needy and the probJem is solved on 
a permanent basis. 

Tber~ is a Ratna Suiar Min' jn Shah-
,anJ in our constituc!lcf· 't i~ ~bo on1r 

mill fn a Population of 30 18kh.. Tho 
condition of the mill has becOme v«y bad 
nnd it is not running. It has to pay 
arrears of about Rs. #80 to 8S lakbs to the 
farfllt-rs, Rs. 80 to 85 hkhs to tbe labou-
rers working in. the mill nod about Rs • 
2 to 2.S· crores to the banks. That 'mill 
cannot run now. Sugar worth crores of 
rupees is lying in tbe min and the labou. 
rers arc not allowing it "to be tak~n out. 
They have locked the gate. I would 
request the hone Minister to get the sUlar 
sold and with the money, thus earned, the 
outstandins arrears of the farn1ers and the 
labourc;n may be cleared. The Goveln-
ment should set up one more mill there 
so tbat the faNners may be able to supply 
their sugarcane to the mill otherwise 
sugarcane win dry up in the fields. The 
farmers live in 85 per cent vilJages and 
they depend on agricultute whether they 
grow sugarcane or vegetables. Therefore, 
Government must pay attention towards 
them'. ,I also want to pnint out that a't 
1 east 80 . per cent tubeweUs are lying out 
of order in our district. But whenever 
this matter is raised. it is said that there 
is s~ortage of funds and hence these can-
not be repaired. 

Sir, provision of irrigation facilities is 
the first point in the 20·Point Programme. 
Therefore, allocation of funds to the 
repair of tubeweUs and for tbe installation 
of new tubewells is very necessary. 

Sir, . small children go to primary 
schools jn our area. But these schools 
are in a very dilapidated condition . .., . 
During ra ins, water drips On the students 
and they have to run for cover under a 
teee. I)uring summer, t bey have to brave 
the hot sun. Under such circumstances 
I request thrtt funds should be allocated 
for' 'construction of buildings of all SUC,h 
Junior High ~hools and Primary Schools 
so that the children may ,et educa'tion 
properly. 

Sir, there is no major indUstry in our 
arefl. with th e result that educa ted un-
employed youth are runniD, from pillar 
to post in search of job.. Unemployment 
is ~DCreasintl there. 1'he .,.rcn~s of tb", . , ' 



'childrelr ba,ve liven ed~tJOD to theOl . 
witb muCh difficulty and, J\OW their ·fi~· 
cial position, bas become worse. They 
are not able to maintain their families. 
So, industries should be set up there. 

, t A' 

Sanction was Itante<). to set up a cable 
factory in Satharia ,in eur district. It" was 
also announced through AIR that the 
Finance Minister has sanctioned· Rs. 60 
crores (or setting up Satbaria cabJe factory. 
I wQuld, therefore. like that a cable 
factory should be set up there at tbe 
earliest so that the unemployment ploblem 
is solved as our area is very backward. 

Duriog 1962~ ~en Pandit Jawahar Lal 
Nehru was the Prime Minister, a com-
mittee headed by Shri B.R. Patel, 'the tben 
Deputy Chairman of the Planning Com-' 
mission. had toured five districts of Uttar 
Pradesh to assess their backwardness. It 
has visited Jaunpur. Gbazipur, Deoria, 
AzamS:lfb and. BaHia districts. That 
Committ ce had mentioned Jauopur as the 

. most buckwal d district. The Committee 
had recommended that industries must 
I,e set up there and these 
should b z set up in the public sector 
also. But even then not a single fuctory 
has been set up there so as to remove its 
backwardness and poverty. 

Keeping in v'iew the poverty and back-
wardness of that area some scheme must 
be formulated and imp:emented so that 
the people of that area arc benefited. 

With thea e words, I support these 
demands. fl. 

~ 

[Engll~hl 

SHRI AMAR ROYPRADHAN (eooch 
Bebar) : Mr. Chairman, any conscientio~s 
person cannot support this Supplementary 
Demand and so I cannot support this. 

Those who are' sitting on. your rigbt 
are speaking very loudly about the young 
and dynamic leader. who win ta., the 
entire country to tbe 21st century with 
pros~rjty and iraod cur • 

• 
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. But what iIJ your achi~vemeDt ftII8rdiDI 
the Budaet.? It you 80 thr . u~ tWo 
Budacuary Performance and the achieve-
monts, you will find that tbe .rowtb rate 
of tbe nationaJ jncome was below 5% ror 
the last two successiv~ years-Jast year of 
the· Sixth PJan 1984·85 tlnd the first year 

. -of tbe Seve;1tb Plan, 1985·86. 

The support of the, Seventh Plan in 
expected to emanate from the industrial 
SWI"r. The ta rlet is' 8%. What was' 
the acbievement '1' In 1985 ... 86, tbe growth 
rate was 6.3%, In 1986-87, up to Septem-
ber. it is only S~8% far beJow the tarlet. 
Whatever the liberaHsation policy you 
may take regarding Import of plant and 
equipment, tit bas resulted in sufferins of 

,domestic industries and our industrial 
srowth is going to' be Jess and less. 

Let us conte to the agricultural sector.' 
So many members from this side and also 
froln thal side spoke loudly about this. 

'. What is the total wheat production 1 Of 
course, it is true t'hat tbe whe.t prod~ .. 
tioD is, at an average .. 8rowtb rate of 6 
per cent since 1966-67 onwards tilt 1985. 
86. Dut what about the rice producl ion '1 
The rate of arowth of rice 18 only 2.8 
per cent. It was creariDI the reaional 
imbuJances regarding production. The 
growth rate of the pulses is very very low, 
not to . speak of the tarlets. It is only 
0 .. 6 per cent. But you are livin. so many 
subsidies. The subsid:cs on food 8rains 
have been raised from R~. 1200 crores in 
1980-81 to Rs. 3700 crores in 1985-86. 
Tbe countr), is still dependent upon 
impor(Cd edible oils and sUlar. ·In. fact, 
the production of raw-jute aDd cotton 
have reached the target. But it is also a 

naked fact that the jute crowers, the .cotton 
growers. sugar-cane growers. coconut 
growers are not gettin, even the support 
price. no~ So speak of remunerative price. 
And the ditT erence between the industrial 
price 4Qn~ th e (lgricultural price is soial 
up more 8'nd more and also rapidly. It 
means that the rural poor is goinl to be 
more poorer. That is tbe hard fact and 
n~ed fact. 

Let us come to the Raw-Jute because 
J am comilll from a State where raw-jute 



:.bri ,Amar RC)y"radbaD] 
.prodoOtioQ is tho back-bono. Raw Jate 
i. Coh Ceo..,.. Almost more th 10 70 por 
·c;eut of raw-juto .row in tbat particular 
Stato. W.hat is the "report, ? You have 
spoken 10 many words about the di,t~ess 
1011 of raw jute by the Irowers. Our 

. Primo M.inistor had been t~ Calcutta, in 
July, He· ·said triat the leJ will purchase 
the ~otiro raw-jute with suppost -price. 
Have YOLi purchased 1 You have not done 
it: The A.C.P .. bas declared it as Rs. 235 
and Rs. 241, respectively. But actually. 
what is the fcelina of the raw-jute 
,rowers" Something reprding this aspect 
has appeared in the Statesman issue of 
16th' November 1986. I would like to 
quoto : ~'Raw Jute sellin,8 below minimum. 
pl'ice than the support price". Also, I 
would like to quole another few lines 
from tbe ,$amc ; "For the W-5 srade of 
raw jute,., the market price is Rs. 1 SO a 
quintal while the support price announced 
by the Centre is Rs. 2SS a quintal." This 
is the delicate position. The leI has 
become a white elephant. 

I would like to quote one more notice 
aiven by the leI. With your kind per-
mission, I would like to quote: 

"It ia hereby notified that from today 
tbe 30th AUlust 1986, the lei will not 
purchase any raw-jute due to want of 
m~Dey. Please wait ~pr the next noti-
fication. 

Sd./-M.C. S ethia. 
leI, lIaldibari Branch", 
Coach BObar, Vt'est Bengal". 

The local' jute' srowers also lodaed a 
,compl(lint' in tho Haldibari Police Station ' 
on the same day i.e. 30th AUI. 1986. The 
calO No. is 799, dated, 30th AUI. 1986. 
The leI is in dearth of manpowU' and 
money power. though you have stated' 
10 many times that you have got enopab 
money for tbe jute growers. You did Dot 
do aoythiol. You have purchased raw ... 
jute Just only from. the middlemen. busi-
. nellmen., What about the real growers? 
~ Tbe 'real arower -whether be may be jute 
.rower. cotton arower. or sup.r cane 

. , 
~, , 
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Irower-he did Dot let 'tbe ',..1 prloe, 
not ~~ spoak' of . the r,emuoeratIve price • 
This is the coodition. 00 the other hand 
what you ace Ipcmkiq ,is: "our Prime 
Minister, young Prime Minist er , dYDamic 
Prime Minister is aware of the fact",· But 
I think the Prime Minister had DO time to 

, think about jute srower •• 

17.00 hrs. 

Sir, we have discussed in this House 
about Central asiistance to West Benlal. 
For tbe Jute barons, Rs. 250 crates have 
been sanctioned.. May I ask the hone 
Minister where from' did he get this 
money 1 Is it 'Plan money or non-Plan 
Jtloney 1 Where from will it come 1 For 
the jute barons, for IJMA, for tbe 
modernisation prOlralllm e tbe Prime 
Minister has announced Rs. 1 SO crores.· 
ADd what is tbe scheme of IJMA wbere 
you have people like Bidas, Oalmias, 
Singhanias, Jalans and so on ? The scheme. 
suggests that modernisation of the jute 
industry would resul t in reduction of the 
labour force by 3S per cellt: that is, a 
little over 10,000. jute workers will be 
thrown out of job wh en tbe modernisation 
takes place. This is your progress, this 
is your development, and this is bow you 
are helping the raw jute srowers and the 
jute mill workers. These are the tactics 
that you are adopting. Now, may I ask 
this question through you. Sir, to the boo. 
Minister 1 Did you not open a window 
in the lOBI in 1976 in the name of 
modernisation for those Jute mills to help 
those jute barons and tycoons, Birlas and 
Goenkas '1 Have you Dot sanctioned 
Rs. 175 crores for modernisation of jute ... . 
mills from 1976 to 1982 '1 You bad srant-
ed them through the window that you 
had opened, ~Rs. 17S crores. Have you 
had a little time to enquire whether they 
bad utilised this money properly or Dot? 
I can tell you-and they will also alrec 
with me~that they did Dot spend a aiosle 
farthing from out of that amount of 
Rs. t 75 crores. They have Dot spent' ~ny ... 
thins. And now you are liviDI them 
m. and mOle money_ I 'know what is 
the politics behind it. It is clear. When 
we are speakina for natjonalisadon of 
jute mills and for the raw ju~ , .. owen' 



and,'jute m'jU wolken. JOu ". takln,' to 
tho other patb, that is~ in the name of 
'inodern~tion. you 'are '&ivin. them 
al. 250 orores. Tbat is simply because 
of the fact that you are aivilll them a 
Stant of Rs. 250 crorcs just before tbe 
West .Bensal Assembly elections witb tbe 
hope tba,t ydu will set bonus' from the 
jute barons and tycoons at tbe· time of 
electioDs. 

(Inlerruptlon8) 

Now you have' started dancing and 
si,nSlng-bringing artistes from all 
parts of tbe country in the name 
of Apna Utsav. May I know from the 

"Minister through you, Sir, as· to wh~t is 
the condition in our coUntry today, parti· 
~ularly in villages? T]lere are at least 
45.198 problem villages where people 
cannot ha ve even a drop of drinKing 
water. You cannot give them even a 
drop 'Of drinking wa ler even after 38 years 
of our independence, even leavins out 
tbree years of JJoata rule, in 3S years of 
independence. you have not been able to 
give even a slass of drinking, water to 
those 'poor peopl~. This is the condition 

, of the country today. In 1984-85, there 
were 40.126 problem villages and in 
1985 ·86 the number had gone up to 
45,198. This is your a~ministration. 
You should be ashamed of this-that you 
cannot give even a glass of drinking water 
to those poor peOple.' And you are 
spend ins Rs. ·10 crores and some more 
money from CrWD. NDMe and Delhi 
Municipal Corporation on this Apna Vtsav 
ill Delhi. Do not tuke the path of 
Muabal Badshahl. The Muahal Bad&hahs 
used to tal(e to this path; they used to 
call the artistes from all parts and they 
created this place as a palace or a mahal 
an amusing centre. You ShODld not 
fo~low that path. But unfortunately you 
.ale doing it and.o the process you are 
squeezins the entire country-oot to 
speak of Quja rat or Mabarashtra or West 
Benaal or Orissa or Asaam. The entire 
country is beina squeezed, aDd you arc 
devclopinlonly Delhi where there is no 

, culture of its own. you are cl'catina some 
other cull UfC which is not the Indian 
Culture. Be cautious about that .. ,. -

,'. 
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11. IS In. 

(MR. DEPlJTY • SPEAKER in t1M Cha;,) 

SHRI K. S. RAO (Macbilipatnam): 
Mr .. Deputy-Speatter; Sir, I have .admira ... 
tlon for .tho Finance Minister for the 
relentless work with determination that 
be is doing to' improve tb e econemy of 

. ,this country aQ,d also, tbe lood credibility 
. that be bas lSrought to the country in tbe 
"inte':"'national' market. Whatever may be 
criticism from the Opposition' Benches. 
it is. accepted internaUonally that the 
economy of this country is 'on the sound 
lines. which certainly is to the credit of 

, the Finance Minister. . 
While 'supporting the demands for 

srants, I just want to brina some of the 
inlport:.tnt points to the notice of the Hon. 
Minister. When we vote for Rs. 3038 
crore8, Rs .. 932 crores is 10iDI to the 
Defence, Rs. 857 crores to Food Corpo-

, ration and Rs. 488 crores to publJc sectors 
like (5as Authority, etc. I only feel that 
with self-sufficiency achieved in food-
grains, the MJnister and _the Governnlcnt 
should think together whether, there is a 
need for the pel to continue for the samo 
purpose for which it was meant earlier. 
Most of th c money can be 'saved by de-
controlling or by avoiding. the food pro-
cUrement in the country. There is ablo" 

.1utely no need mI' this today. So, the 
Supplementary Demand could have been 
avoided if there ·was to be a free sale of 
foodgrains. The farming community 
could have got better price and at the same 
time and consumer aho could have aot 
at a Icsset price ,the same commodity, if 
there is no loss in storage, transit, pllfe-
rale, establishment ,.nd terrible corruption 
and so many othor thinlS. 

Similarly, with tbe performance in the 
SA ARC and tbe attitude of the Govern· 
ment in briDling peace and better under .. 
standiD8 with tbe (".cuntries on our borde~, 
I think we can reduce the expenditure OD 
Defence· 'and spenci the same amount for 
improving the ecoDon,\y of tbis country on 
other counts. This can also be thoulbt 
,tbat tbe Defence expendituro CdD be re-
placed' by diplo,macy, by conoentratioD 
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more 011 the diplomacy and better under-
standing_ 

Thouab tbe Gpvernnlcnt is perturbed 
about the lllefficl~ncy of tbe pub~ic &caOl 
and is very much Interested i~ improviDl 
the etiicienQY of it. the time i, the essential 
factor to be taken into consideration. It 
is no pOint just to be contended b! lY.~DI 
SOIne measures which do Dot briD8 ade-
quate efficienc), within a SbOlt s»&'U. J am 

'extlenlely cqnlidcnt that if proper atten-
tion is paid '. the public sector Can be 
improved and ~he losses on ~bese public 
sector undertakings can be avoIded. 

On these tbiee counts a~one the expen-
diture CODleS to Rs. 2271 crOles. That 
means that the credit of the F Inal~ce 
Minister 'In hllproviua the effiCiency' of 
coUeclu·IS the tax arrears and in aduptina 
I ulllless lueaSUl ellr to Hud the black-money 
holders IS nullified by spending it on tbese 
a'CouDts which Could have been-utilised 
for ~uer ·purposes. 1 think. in this 
Demand two or three important thinas 
are not taken iDlO account. Allotment 
of mOhey (,'om the collections to these 
sectors as statea in tbe Demands is doubt-
ful to .hnprove the ecouonlY. The major 
factor is human resources development. 
Unless the talents and the productlve 
capacities of the people are improved ~y 
provining enough budget to th.at ~h. 
cular Ministry. no amount of manlPu~.tlon 
can improve the economy. Furt~er. 
until and unless Ittoduction increases 10-
fiatioll will continue to be Olore and the 
demand from the employees will also be 
more. When I checked the allocatioDs 
of the various M~llis~ies in every Ministry 
I found that there WitS increase in salaries. 
It is not that I am aaainst improvin& tbo 
salaries but at the same time, it should be 
ensured that tbe 0\J:t-turn of tbo emplo-
yees also &e~s increased. So while takina 
into account the prob'ems of the emplo-
yees and also with a view to iDcrease 
their saiar ies tbe linkina of wages to pro-
ductivity should be thought of as this will 
be in the interests of both the ~ODOQl)' 
and the employees. ~ viable metbod 
with tbe ~onseD t of the trade unions and 

work.. mlllt be urived at in linkiua 
w .... with produodvity-, 

Comioa to my State of Andhra Prad.b 
the "entire f'aImm. commuDity of the 
country f'elt cxt!-ewely l:'\appy when tbo 
Fmance Minister J introduced one and ,a 
balt' years back cr~p lnsurance scheme. 
It is well-known that the farmina commu-
nity of G oda van, Kr lsbna and otber 
diStricts ot' Anc.Ul.a Pradesh were subjec. 
ted to unprecedented juss on ,accouut of 
floods and drougbt. 10 sucb C1(CUl11stan ... 
CCI if 'hose SCllumely ~tfecled farmers are 
DOt to be pauJ ClOp insurance on oue 
pretext or the other tbe faith of the com-
munity wJ11 go in the Goveniment. If 
there are ~mendmeDts l'equired in the 
M:beme to enable the genuinely atlected 
j'arnlers it shouhJ be brou,ght about imme-
diately •. Tbe very purpose of ~he crop 
ius'urunc;:e schewe is to ensure that tbe 
rigbt nlan who bas sutiered on account 
o.-Hood aDd dlOUlbt is liven heAp. 

Similally. ~hen my State GoverUUlent 
has asked for the clearance ,of the projects 
at PoUavaram, lchimpalli and Vansdhara 
we can understand the ddncuJty of the 
Govcioment ol India in providins funds 
for these scbemes but there should not be 
any delay In clearing these schemes. It is 
the duty of the State GO'ternment to 
implement tbese schemc:s· which heJp 
increase production. Andhra Pradesh bas 
lot exlenaive potefltiality to produce 
ollseeds which also brings foro;Sfl 
oxchaJl&c. When the country is sufferiDa 
from Ifade deficit aud foreign eXChaD&O 
problem the farmioa community 'in 
,Andhra .Pradesh wao bave proved highly 
responsive·'" Lhe new ~bemes of. modern 
.tecbnoloaY, Government should come to 
their support so as to meet tbe forcian 
excbanle problem. I request 'be Minister 
to live some.incentives partioularly in this 
area wher" we are Josing foreign ex;. 
chaDle and where tbe fanners can belp 
the Government in that area. ' 

Similarly, I ~lliDk. adequate publicity 
'~ust be given to alJ the schemes which 
'we are paJ8inl in. Parliament so that tbe 
riaht benoficiaries take advantage of those· 
schem,s. I am happ), that R.I. 16S crore. . 
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have boenillProvided for NR$P and RLGP 
which are do;n, tremendous 'service to tbe 
co.untry. In this also there shou1d be 
better concentration particular1y on the 
role of tbe bankers to' identify the rlabt 
beneficiary who works hard to improve 
his income which automaticall)' is income 
of the nation. 'Banks bav.e lot extensive 
'role to play. Similarly fo~ ~xpott pro-
motion you have provided RI. 126 crores. 
This 'is also a basic requisite. 

J thank the hone Minister for providing 
about Rs. 80 crores for the Viza. Steel 
Plant, but to ci1mplete the project within 
the scheduled time, I request tbe 
hone Minister to provide some morc 
funds. 

W jtb these words, I support the 
Sup'plemen1ary Demands for Grants, but 
at the same time. I request tbe hone 
Minister to consider the points made by " 
me, which would ultimately be for the' 
'good of the people and Qur country. 

SHRI N.V.N. SOMU (Mldras North) : 
Mr. Oeputy·Spe~ker, Sir, The . first 
Supplementary Demands for Grants were 
presented to this House just three montbs 
ago for about Rs. 1300 crores. 

AN HON.' MEMBER: About Ra. 1400 
crores. 

SHRI N.V.N. SOMU : My friend says, 
these were for Rs. 1400 crores. Now t 
the Minister Qf Finance bas come witb 
th~ sccnnd Supplementary Demands for 
Rs.. 3038 crores. Within a period of' 
three months~ the Govcrnmont has como 
with the Supplementary Demands for tho 
second time. I can say thflt the days are , 
not verY fal' off to nsk for' Supplementary 
Demands Inonth after month. 

Out of this amount of Rs. 3038 crorcs, 
the major part of the amount is to be 
spent Gn rion·Plbo purposes to the tune 
of Rs-' 2250 crores. This is not a·t all 
goiol to be useful. Government should 
take care to spend only as a Plan ex-
penditure, wh;ch ·will ultimately be u~eful 
f~r ,the peopl~ of oqr <?o~nttr, specially 

I 

tlte poor people. The Government should 
take note of it. 

Then, an amount of Rs. S crorcs has 
been allotted for th e dev dOllment of 

. Greater Bombay. I welcome it. But at 
the same time, Madra51' which I hav ~ the 
honoUr tq,felmsent. 'and which is also a 
metropolitan city. has not been allotted 
any amount for its development. I have 
to point that out with a ,d cep anguish 
and sorrow. 

The d,ainage system in Madras is in a 
very bad shape. An engineer has warn ed 
that immediate action should be taken in 
this respect, otherwise there will be the 
danaer of' Madras floating in drainage 
wat era ver), SOOD. 

~ 

The proposal regarding the Madras 
RepJd Transit Railway System bas not made' 
any be1dway. In spite of repeated requests 
from us, tbe Ceptral Government is not 
at an considering this. It is a high time 
that. the Central Governl11ent should allot 
morc funds for the development of 
Madras City. ' 

PROF. N.G. RANGA : Which city" 

SHRI J'l.V.N. SOMU: Madras city. 
You were also there in the composite 
Madras State and were Professor for our 
late lamented leader Anna. 

In spite of all your budgeti.g and 
taking varions measures. the purchasing 
of tbe public is going down. In Jul},. 
1984. it was 17.09 paise,' 7.5 per cent 
decline: in July, 1985 it w:\s 16.26 pa ise, 
a decline of 4.9 per cent; in July J 986 
it was. 4.97 paise, !t 'decl ine of 7.9' pe~ 
cent. If that is the position, what is the 
use of. introducing various economic 
measures? If the purchasing c'apacity of 
the public does not increase, there IS no 
use of an these measures. Want a specific 

. answer from the Minister on this point. 

It is not ooly that the Finance Minister 
is asking for SUPJlJern~nfa'ry Demands to 
the tune of Ra. 3038 crores. the railways 
have already increased the freight charges '0 t~f tlf(lO of ~. 320 crores. You ~ay~ 

'. 
. . 
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. allo decided JO increase the pastal rates 
'tor envolaps and inland letters. Purtber t 
the Miniltry of Communications proposes 
to increase 100 per. cent on rental charges 
for te' epbooes. that IS from Rs. 200 to as. 400, increase instal1ation charg~ 
from Rs. 300 to Rs. 800, and .shiftin. 
cbaraes from .Rs. ISO to Rs. 600. You ,. 
are aivinllome conceSsions by one hand 
and takiRa it away by tbe other hand, 
and the net result is zero. How can the 
public bear thi~ ? 

• 
Sir, Now I come to sick mills. Here 

I would like to mention, in particular, 
about the B & C Mills. which are very 
famous in my constituency. This company 
is now in doldrums and it is in decay. 
In spite of so many warnings from 
various financial and economic -experts, 
the management of the B & C Mills is 
deliberately mismanaging its affairs. While 
making cotton purcbases. the Management 
takes substandard material at the market 
rate. 

Previously, there were 14,000 workers 
in tbe B & C Mill and now they were 
reduced to 8,000. Dut the prod uction 
has doubled, and now tbey ar~ geUins two 
lakb metres of cipth per day. They 
reduced the workers from 14,000 to 8,000 
and still the Management says that the 
mill is not workable and viabJe. It is 
only .because of the mismanagem-ent of 
the Management that the min is suffering. 

On account of maladmio istrat;on, the 
very viability of the Company itself is in 
doubt. The Management is least b~ther. 
ed in liquidating the borrowings which are 
jncreasio, after year. This is the pOSition. 
albeit the Government is extending help 
of every. sort, viz. waiving interest, 
funding tbe loans, giving various 
a.ssistance by providing' uninterrupted 
power supply at a uniform rate, etc. 

. Though tbe Government is bclpina the 
maXimum, . the workers .. are 
suffer iDa because of the mfsmantlgement. 

, Not only this. The materials are not 
~befl ap4 ·t~~e SQld on Pfod~ct.fOn. ~JU 

, . 

they are beioa accumulat.d far a. coa ... 
siderable tillie. The lOaD amounted- to 
Ra. 51 crores in' 1982., whereas' it bas 

.' swelled'to Rs. 72 'crateS . in 1985. Tho 
EIlIi.neering Division ~ remains totally 
closed ror more tb:lo 9 months past. 

So rl1any workers are 8utreriol without 
food and· 1 am aflaid tbat.- thera may 
even be deaths also due to acute poverty~ -

The Company is havIng activities ,of 
varied nature. The Management is not 
concentratina 00· t'hose line, wh ich are .not 
pe'rlonally profitable for them. The 
resultaot position is that the share of face 
value of Rs. 100 is bein,- quoted in the 
market ~Jow Rs. 30. Therefore, tbe 
present management should be chaosed 
immediately at leasl to save the Mill and 
the present workers who are sutrerinl 
there. 

'Last but not &east, I want to mention 
one thina. An hone member from the 
Con8TesS Benches. was sore abOut the 
increase in the salaries of the employees. 
1 want to say with deep concern that we 
have spent about Rs 2 crores for the 
SAARC Conference at Banglore. A I rcd-
carpet reception has been given to Shri 
Jayewardane wbo is still killings the 
innocent Tamils in Sri Lanka. Ours is a 
poor country and these Countries which 
have participated in the SAARC' Con .. 
ference are also poor. But· still \\c 
incurred an expenditure of Rs. 2 ~ror es 
On the Conference. With great emphasis. 
I ask you -whether this expenditure is 
necessary at all, considerioa our economic 
conditions. You kindly consider tbis 
aspect. With these remaFt. I conelude. 

DR. DATTA SAMANT (Bombay 
South Central) : Sir, the Government bas 
come out with Rs. 3200 crores as stipple ... 
mentary de~al1ds for arants. A major 
part of it, ?iftbout Rs. 6000 crores is meant 
for giving a wale rise and bonus to 'tbe . 
Central Government employees The 
other purp~e is for public sector and the 
third major part is for the Food Corpora-
tion of - India. These arc the major 
portioDl .of this budget. 

First, I wa~t ,to ~ somethioa ~bo~t 
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, Bombay", a~ut which 1 am" deeply and 
_ioOlly cODCe~Ded. La'st year, whop' 
Prime Mimster S~ri Rajiv Gandhi visited' 
Bombay .for,Con,l-ess Cenlen,ry Celebra-
tioas. he assured in front of 10 lakhs of, 
peoplo that for tbe developtne~t of 
Bombay sluws', and for dilapidated, 
~~seSt he would live Rs. 100 crores. , 
All that (:aMC on' the TV, radio and on 
the front pages of aU the newsJ)8pers~ 
But in March. in the budact, not a sina1c 
paisa was provided. Subsequently. while 
discussidg on the budget, hone Minister, 
Sh~i V.P. Singh had stated that he would 
live some money in tbe Non·Plan Budget 
and that, that would be Rso 100 crores. 
He was reply-ing to my query during that 
debate and Mr. Deputy Speaker, Sir, you 
were in the Chait a.t that time. But sub':' 
sequently only Rs. S crores were liven for 
1986-87. The hOD. MInister has made a 
statement in the House that Rs. 100 crores 
would be given. Shri Rajiv Gandhi made 
a statement that Rs. 1.00 crores per year 
would be given. Then the hon. Finance 
Minister had not made that provision and 
tlien h.e said tha t Rs. 2S crores would be 
Biven per year, but for 4 years Rs. 100 
crores would be given. Then another 
version bad come subsequently to the 
effect thit it was a loan. Then I raised a 
.privilege motion and Shri V.P. Singh had 
written that it would be non-budgetary 
srant. Now, already one year has passed; 
this is the second year. It is 1986-87. 
There is a provision for only Rs. 5 crores, 
made in this Budget. SIr, if the Prime 
Minister's statement given before a 
meeting comprising 10 lakhs of people is . 
Dot honoured by this House, then he 
should not have said anything. He said 
that" he will give Rs. 100 crores per year. 
How much money this Centi a I Govern-
ment is gettina from Bombay 1 Sir, it is 
about Rs. 900 crores from Customs Duty, 
about &s.1 1100 crores per year from In-
come Tax, and the total comes to about 
Rs. 2000 to Rs. 2Soo crotes ,every year. I 
know what you are 80ins to reply. You 
would 89.Y, that this is the figure for all 
over India. This is tho share of the 
"people of Bombay, \vhicb they are payins. 
In the last, 40 years, you have lot more 
than Rs. 1 lakb crores. Generally, you 
yjlit Boinbar, b~t ~o~ ar~ Dot prepared 

" 

to 10 to the real Bo~ay. You travol 
by Plane 'to Bombay and 10 to Raj 
Bbav.a and SachivaJaya, that is a real 
Bombay (or you. '" That 1s not Bombay. 
'Out of 1 crOTe population, about so JakbS 
a.e stayin. in slums and are I:ving in 

, dilapidated houses. In myflfl constituency; 
about 2 lakh people are IiviDI in' 18,000 
d~lapidated' hOUS~8 in Lal Baal1 and Patel 
areas. /II, 

The hone Minister and tho hone 
'Members should come and see the real 

condition. What is Bombay ? Urban 
'podr are suffering so much. 'Urban poor-
casual. labourers, who are staying in -'the 
hutments and oiher workett, etc.-are 

. suffeting so much. Now, you want to 
expand the Aerodrome area by removina 
those people, from that area. The pro-
mises which this Government havo m(J.de 

'should be fulfilled. _ I would request the 
Government' · to do sometbiOl, in this 
direction. I think the major portion 01 
thi~ Budget is just to implement the 
Fourth Pay Commission's Fecommenda-
dons, to pay the employees, bound and 
arrears. For that, about Rs. 600 crores 
provision is made in this Budset. 

Sir, I b1ame'this Government that, as 
per tbe Pay Commissionts report, about 
52 lakhs workers have to get about Rs. 
1200 crores, after a gflP of 14 years. 
When the report of the Pay Commission 
is placed before ,the House, this Govern-
ment is very much afraid to discuss it .. ' I 
myself gave two m three notices fOr 
having a discussion in this House. But 
nothing has conle obt of it and all this 
shows that' you are not bothered about 
the workers and you feel that whatever 
little is 'liven should be accepted by them. 
Rs. 1200 erores for S2 lakh employees, 
it comes to about R8. 190 each arid out 
of tbis, a major portion goes as Income 
Tax and OPP. The amount received On 
band comes to only Rs. 1~/· while on 
the otber hand, the big officers-Execu-
tives a,nd Secretaries-have been siven ao 
increase of ks. 200 to Rs. 1000. For the 
Class lII"aad IV employees of this COUD-
try who are working in Posts and Tele-
Irapbs Department, Railways, etc" YOU 
have ,iven them ~ Jncrea,e Of R.I. SO *9 
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, al. 70/ .. on4y. Majority of ,the poopte 

have .IOt only this muob of b~nefit. Tbe 
ma~imum ratio comes to t : 12. 

Then. Sir, f' am asking you a cateaori· 
cat questioD. as to why, in the.,e 14 ),oa1'S, 
the inflation rate was much more than 
what you have liven 1 Your DA bas not 
compensated the same. The attitude of 
tbe Government ia bi,bly deplorable. 
Bvery Government servant is dissatisfied. 
As~ ,and when they agitate, you call some 
poopl. and live Rs. 5 or Rs. 10 as their 
increase and settle with them. I want to 
ask why ttl" same a ttitudc is not applied 
to bu~ines.meD? In the ft.rst ,one year, 
10U have given them more than Rs. 200 
orore8 as conce8laioDs in various forms. I 
am rof.rriol to bi8 business houses. 

I .want to ask you another question, 
Ra. 600 crores is meant for pay ina bonus 
to tbe Central Government employees. 
Last year also, it was paid to them. Then 
why did you not 'keep a provision this 
year '1 When then 8gitate, YOll give it to 
them. You pretended in this way that 
you' are only for their wolfare. You have ..... 
increased the freisht rates in the Railway 
Budget by Rt. 320 crotes for four months. 
But, next year--1987-88-you are goins 
to . get Rs. 1000 crores more; then you 
will say that in 1987·88 Budget you are 
Dot soinl to charsc anything more~ You 
bring Supplementary Demands in this way 
and subsequently iQCrease the rates. Next 
year, you' boast, that you are not aoing to 
increase the fair. Sucb type of things 
win not be tolerated by the people. There 
is goina to be a lot of confusion. 

Now, I come to the Food Corporation 
of India. It is' a 'billiant. Rs. 8,000 
croret . are accumulated as loss by this 
FCI. This year also, you are followina 
the same system. 

'Last year, the wheat crop was ,ood. 
'. Last year, Government purchased eat 

!le. I-57, and rice fot Re. ) -S2. There 
was a bis procurement of 30 lakh tonnes ; 
and tHe 'transport -aDd . procurement 
ehatl~ came to Re. 1-()4. The farmer 
,ot Re. J~'7~ a~d, the procure~ont a.~~ 

preserViDI charaes of FCI were Ito. .,-04. 
i. e. 7~ ; pnd OD tbal, 60% is the subsidy. 
You· have sold a major part ()f it to tbe 
,private traders who bring. it to Bombay 
and are sellin, . at Rs. 3% or Rs. 4/ .... 
This is the socjaJj~m in this country: 
f',armers get Re. 1-57; your FCI 
swallows a lot of money, and finally tbe 
avoraae man or" the public purchases it for 
Rs. 3/· or Rs. 4/-. Bven the rate for 
raUonina ia Rs .. 3/· to Rs. 4/. 

A provision of Rs. SOO crores bas been 
made for the public sector. The Mibister 
of Bnergy is sayio'J tbut it is 80 bec8use 
labour is surplus. and tbey are Dot work-
ing. I do Dot want such types of state-
ment. Let lIS discuss the public sector, 
In this llousc. Wbo is responsible for' 
the public sector? The owners of 13() 
textile mills had literally Bucked those 
mills, made them .sick. They would never 
modernize them. They then just banded 
them over to your publ ic . sector NTC. 
You have Bot a total JOS8 of Rs. 1500 
crore~ on them. You want to modernize 
such sick mills. . 

When tbe Minister of Energy was the 
Minister for Steel, why ,did he Dot im-
prove the public sector uftits ? Whatever 
suggestions he is living now, he should 
have implemented during his tenure then. 
So, the time has come when the whole 
economy is aeared towards privatization 
etc. This is HteraJly going to increase 
the .profits of private people., About 
black money, you know how much is , 
there in the Swiss banks-Rs. 1300 
crores. This is so on the one sid~, and 
on the other workers and poor peop,le bf 
this, oountry are going to suffer because 
of such economic poliCies of the Govoln .. 
ment 

17.53 hra. 

HALF .. AN-HOUR DISCUSSION 

ChiD. '. apgra'laa 01 Karakoram Hlgbwa, 
'(.Engll"hl 

MR.. DEPUTY .~PEAKB~ : Now t~, 



House \tin take up Ralf •• n-aour Dis· 
CUUiOD. 

Dr. o. S. Rajhana. 

(T,an.tltltlo1lJ 

I 

DR. O.S. RAJHANS (Jhanjharpur)' : 
Mr. Deputy Speaker, a "ery serious situa-
tion bas developed. I wanted Shri 
Natwar Sinsh to be here since he had 
replied to the main ques.tion. I will-read 
out the question from the beainnios 
because it has natiOnal and international 
implications. If Natwar Singh Ji js not 
here, Faleiro Sahib can reply. The ques-
ti\)n was: 

lEngllihl 

"Wliethe.r the attention of Govern-
ment has been drawn to the 
Press report that China has 
started work on a 18S'~miJlion 
Yuan Project to upgrade the 420 
Km. section of Karakoram high-
way linking with Pak-occupied 
Kashmir through the Kbunjerab 
Pass ... " 

Government's reply was this: 

"Yes, Sir. 

The Chines e News Agency, 
Xinhua, reported on October 9th, 
1986. th,lt more than 2200 workers 
ha ve besun improvements on the 

. road from Kashi in Xinj ian, 
Uygur Autonomous Region to tru, 
Khunjerab. . 

Pass on 'the Siq,o-Pakistan Border'. 
The report stated that tbe inves\ .. 
meat of. US $ SO million on the 
420 kIn. Project WOUld, after its 
completion in 1988, boost trade 
and . friendly contacts b·etween 
China, Pakistan and Middle East 
countries. 

Government of India have repea-
tedly protested to the . Govern-
ment of China and Pakistan on 
the construction. of the Kala· , . 

koram Highway and *be opeojq , 
of th e Kltuojerab Pass, makJIlI 

'very ·clear Iddfats pOSition OD die 
qaestion of . Cbinese aSli stalle e to 
Pakistan in constructing. the hlp-
way in ~ortions of Indian territory 
under' the ille.al occupation of 
Pakistan". 

( rrmulatJon) 

The more interestiol thiol is that in 
reply to SbrJ Manik Reddy's Supple-
m~ntafY question, tbe bon. Minister re-
plied that a protest has been lodaed in 
regard to tbe 420 km. long Karakoram 
f;lighway. i want to know what danger 
does he apprebend from this road to 
our country and what is the military in-
telligence report rcgardio& tbis road "I I 
'want to know this from the hon. Minister. 
The hon. Minister"s answer to this ques-
tion is very interestiol. The Ministril'S 
of Ede"nal Affairs and Defouce are ·aware 
of tbe activities regarding the repair work 
and tbey are, also prepared for any sqcb 
d,uolcr. They have built ~ road in our 
area. to wl\ich they do not have any 
right. This morning only, I have gone 
through the maps and the data and we 
are well aware of what is happeniog there. 
If· there is any danger we would be able 
to take care of it. ,I 1 want to know from 
the bon .. Minister what is tbe danaer and 
how he is, going to tackle it 7 It is pain" 

o ful to ... say but I want to' say in a fOi'tbriBht 
manner that the history of the relatione 
of the India and China ,has be~n a history 
of unfortunate events. In 1949. when. 
China attained independence, since thon 
and even before that India wanted to 
b'lve friOlldship with Caina. Pt. Nebru 

. had also been tryin. continuously sinco . 
th e Communist regime took over in 
China to have tricndsbip with China-: He 
usod to say that China like us bad also 
been exploited by Western powers and 
colonial powers and we bad friendly 
relations' sinco tbe timo of the Budha, 
therefore, Indians and Chinese were like 
'brothers. By keepiog Pt. Nehru always 
iu the datk Cbina also stated that what-
ever he said was true. On the one band 
they wore sayio, "Hindi Chini Bhai-Bhai" 
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Md ,'~D ,:,tbe ' other they ,went on Irabbina .... 
~\lr .rri~o~y. In, fifties. WhOD tbe ,Dalai 
La$a Wal .ubjected to atrocities, he 6.ed ,rom Tibet and miJratod to· Itld~a : . then 
,they .tarted arabbiul Indian, territory 
rapidly.' Then in the fifties" Pandit Nehru" 

'wroto a Dumber of letters to Mr. Chon- . 
en .. La£' J" am sorry to say that China did 
not bave direct deaJins with us. We did 
not inform 'our people about these thinas 
in the hope that Cbina would change her. 
attitude but instead they went on grab-
bin, our area. Sometimes.' China also 
obj ~tcd to a d iscussioo held on China 
in the Parliament of India. Pt. Nehru in 
bis reply had stated that India was i\ 
democratic country and 'if any question' 
,vas asked, we were bound to live its 
reply. Then thore is press also 1n tbis 
C9uotrY,and if the press people w'lntcd to 
know somethiog how could we stop them. 
While these things were happening about 
which hon. Minister and other peop1e also 
know, China was all aJong getti~g stroD-
pr. When thinas went out of control, 
then, beiDI helpless Pt. Nehru ordered 
the troops to fiabt back and oust them. 
It was too late then and the entire nation 
knows what bappened to us. 

I also want to state that Karakoram 
Hiahway is or extreme strategic impor-
tance. HOD. Minister says that he came 
to know of this only after reading tbe 
newspaper of 8th October 'but it is not 

. like that. This road was opened to traffic 
in 1982-83 •. In 1983-1984 a contingent 
of Pakistan army" paqctd ,through this road 
to China to extend friendship with her. 
What 8ul8catioDB was siven to Pakistan 
b,J China can be easily understood by you 
a,pd Us. 

I mean to lay that when such incidents 
were taktnl place,' Government' cannot 
say that they did not know tbat Kara-
koulm Hishway was beiDS constructed in 
1982-83. It is very interestJn' to note 
that Pt. Nehru has written in "Glimpses 
of World History·· that there was a silk 
road which passed throuah South-Bast. 
Asi., China. Karakoram, Middle E.ast 
upt~ Euro~. China bad, stated mis-
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chievoulJy, that , they were re-oonl~~nJ' . 
, the. .arne sllk road.' . .,1 ' 

.. I want to say specUj'cally that the conl- . 
iruction of this silk road abow~ only one 
tbiDI that they haye full ,control aD our 
territory and we have become sUon.t 

. spectators. . 

I would like to say a thins pertaining 
to rural, area. In Bihar, .if any stroDl 
fellow beats a weak one. the latter says, 
"beat me onee more and then' I will see". 
Oncc' again he is beaten and again he 
repeats the saOle lhina. What II" mean to 
say is that China is blatantly acquirinl 
our area and we arc able to do DothiuS. 
When we ask the Government in this 
regard, they say that they have already 
protes'"ted aaainst it. What happened last 
8ununer is a matter of regret for an of us. 
China intruded into our territory in 
Arunachal ~ Pradesh. They have crossed 
the Mac Mohan Line and are sun in 
occupation tbere. They have also cons-

. tructed a helipad there about which we 
are ge.tting very confusina reports. 
Recently. it was in the international press 
that China is 8tH1 there and is coJlcctins 
taxes in that area. Our area in Aksai 
Chin has a)ready been taken away from " 
us. We do not have any authority there. 

I want to state in this regard that this 
is a sery ser ious matter. I waDt to know 
from the' Government as to when did' they 
come to know about the repair work. 00 
this road so that truc,ks of 30 tonnes 
could ply on' "this road '1 I alse W8o,t to 
know whether Government is aware tbat 
China not only wants to have a ditect link 
with Pakistan but also with the Middle 
East and Europe throuah this road and 
also wants to enter the .Arabian soa and 
the Indian' Ocean ? Are Government ~ 
aware that China has helped Pakist,an in 
her nuclear attem,pts to a 'areat extent 
which may complcte~y destroy our secu-
rity. A, time might come when China or 
Pakistan may attack 'U8 through this K'ara-
koram Highway wilhin no time. 

Finany. I would like to request Govern. 
ment that they should tell the whole truth 
about. the Karakoram Hi8hway aDd if 
possible, the House aDd the nation should 



be Cold ~li the racts' about the' Intrusion "Of' 
China idto Arunachal 'Pradesb. 

(B1I61l~hJ 

THB MINISTER OF STATB IN THE 
MINISTRY OF BXT RNAL AFFAIRS 
(SHRI EDUARDO FALBIRO) : My 
friend, Dr. Rajhans, has made a vory 
elaborate presentation exptessing concern 
at the situatioo that has deveJ'ope~ on the 
Karakoram Highway or Karakoram road. 
As the Member is aWc.lre and the HO,use 
is aware, Karakoraln Highway is a very 
long stretch of which besins in China, I' 

passes through P.1kistan occupied Kashmir· 
and it ends inside 'Pakistao, very close to 
lslaluabad. It is about 300 kms of road. 
I will just systematise the facts so that we 
get them .straigbt. 

A. road call cd "Karakoram Highway". 
linkins 'Pakistan with China, and passing 
through Pakistan occupied Kashmir. was 
inaugurated on the 18tQ June, 1978 by.' 
Pakistan's Chief Martial Law Administra .. 
tor, General Zia-ul-Haq and Chinese 

'Vice.Prenlier, Keng P ioo, at Thakot. 
Plans for this road were mooted some 
time around 1963, soon after China and 
Pakistan entered into an agreement in 
accordance with which 2100 squ~re miles 
of Indian territory in Jammu & Kashmir, 
under Pakistan's illegal occupation. was 
handed over to China. Construction of 
the portion of the road between Gi1git 
and Mor Kbun was undertak~n in accord-
ance with an agreement reached in 1966 
and was completed in 1969. The portion 

,of the Highway from Mor Khun to 
Khunjerab has been built following an 
agreement' between the two countries 
which was signed on 21st October, 1969. 
The road beCome fully operative on 18th 
June, 1978. 

According to reports, the 800 kms 100S 
Highway starts from Havelian Rail-bead. 
60 miles north of Islamabad and follows 

, ... 
tbe senera1 course of the River Indus from 
Thakot to Gilgit. From OUgi t onward., 
it tuns along the Oll,it, ,Hunza and 
Khtinjerab river~ upto the KbuD;~b Pass 
'which is 15.800, feet above sea level. 
Byond Khunjerab Pass this Jiilhwa;y is 

CODllected with tbe Chinese road network" 
'ill .,.tern Tibet wbicb liaks with Kasbpr 

\ in SinkJan, . Province. The elevation· of 
tbi,. Hiahway varies from 2000 ft. to about 
15,000 ft. Tb.ia ia the position. 

Lot me immediately make it clear that 
tbe uPlradat:ion of, tbe roa:d to which the 

'question refers has not been made in the 
portion of the rond which is inside 
Pllkistan. It has Dot been made in t be 
portion of the road which is in P41kistan 
occupied Kashmir: But it has been m~de 
or restricted to the portion of the road 
which is inside China and it is undisputed 
Chinese territory. That is the' position 
in short. 

DR. G. S. RAJHANS: It has been 
made in P"k. occupied Kashmir 1 

". 
SHRI EDURADO FALBIRO: No. I 

-do not ngree with the hon. Member 
because the reports are based on the 
Chinese news agency Xinhua report of 9th 
October, 1986. And the report was to 

.Ibis effect th:1 t 2200 workers had begun I 

improvements o,,~ th,e road frolll Kasbi in 
the Xinjiang Uygur Autonomous ReaioD 
of China to the Khunjerab Pass-~hat is 
again in China on ,the Sino-Pakistan 
border. I t is, however, actually, tbe 
border of Kashmir which is illegally 
occupied by Pakistan. ,So, it does not 
COnle inside Pakistan occupied Kashmir. 
It is within the Chinese territory as per 
the reports on which the hon • .Member 
hus ralied. I repeat that the Chinese 
portion of, the HJghway does not traverse 
that porti·on of Indian territory that was 
i1lesally ceded by Pakistan to China under 
the illegal Sin Pat "Boundary Asrecment', 
of 1963~ . 

The Member bas expressed concelll on 
OUt lack of activity on this matter. I 
must remind the Member that be is very 
well aware tbat in tbis House this matter 
has been raised rrom the. very inception 

. 'by us ,.and we have continuously taken U.p 
this .• , matter. Government of Iadia'! 
,p~sition on the illeaal construction of the 
Karakoram 'Highway by Pakistan with 

, Chinese assiitance, as far as it concerns UI 
in our terrf&Qry i.e. in Pakistan occupied 
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tSbri Edurado 'Palolr01 
Kashmir. baa been" uoambialloualyalated 
QD manyoccasioas. We proteMed to tbe 
Cbkleae and Pakistani GoveromeDta when 
construction of the Hiabway was under-
. taken in 1969, when the Hiahway was 
. "opened" in 1978, ~bon a ProtoQol was 
sianed by China and Pakistan 00 the 
opcoinl of. tbe Khunjcrab Pass in 1982, 
when the KhuDjerab Pass' was opened for 
traffic in 1983~; and fin lily whea it was 
opened to international. tourists in Ma" 
1986 we bad protested to them. 

The essence of our prptests has been to 
state that neither China nor Pakistan have 
any locus standi in tbe matter and tbat 
whatever action taken sinaly or jointly by 
tbe two countries in relard to this terri-
tory i.e. Pakistan occupied Kashmir which 
is a part ()f the Indian territory, is iUelal 
and unaccepta ble to us. The response 
received 'from the Chinese and Pakistan 
Govcrnmeats has not been to our satis-
faction. 

The hon. Member h." raised questiolf' 
of security implica.ons of this acCord. 
As I meot ioned tbe question of security 
implication does Dot clearly aDd dir~tly 
arise from' the plesent upgradation, as 
present uPlradaliop is inside Chinese terri: 
tory. There I Inay say that we are conti-
nuously monitoring overall ·and generally 
speaking all developments impiOliDI On 
our security in ou r neighbourhood and we 
do take all necessary pr~cautioos to eosure 
full defence preparedl.lsss. We h-ive time 
and again expressed the hope that both 
our neiahbours with whom we have beeD 
anaking, sincere and unremitting efforts to 
nonnJ lise reI alions will ensure that this 
conlmunica~ion link is not used in a 
manner that runs counter to the "arch 
for good nejghboulline8s and stability in 
this area. 

(l,.ter,uptlons) 

. MR. DEPUTY-SPEAKER: I request 
othet Members to be very brief instead of 
glVJng all descriptions and the whole 
bis,ory' because Dr. Rajhans ~a8 expressed 
so nlany things. I request the bon. 
Mcmbera to 'put specific qucltioDi for 

"biOla informatioD i, requfrod from tho . 
Minister. YOQ can t"ke maximum five 
, minutes. 

SURI SOMNATH RATH: The hon • 
Minister in his" roply has stated ·that in the 
Indian territory OCcupied by Pakistan in 
Kashmir a road' is runnina. It is in 
colla bora tion with China and Pakistan. 
it is ropor~ed that road has also been 

, widened. 

There is an asreenlent between China" 
and Pakist~n about nuclear programme. 

'There is, fresh intrusion by the Chinese 
into tbe Indian territory. III the :House 
once it has been replied that there is no 
intrusion. But after a few days it was 
admitted there ·was intrusion by the 
Chinese and helipad has been constructed. 
I want to know from the hOD. Minister , 
is our intelligence failing to know as lo in " 
what portions of our country in that 
border area we are being jnva@d and the 
a--ea is· being unauthorisedly occupied by 
the Ch inc!se as well as Pakistan '1 We had 
been to another border area Nath Ula. 
There we found .the Morale of our j:~wans 
was very high. Will the hon. Minister 
clarify when we are having So many sit-
tinls, discussions, conference with China .. 
wh~t is the outcome of all that and when 
we want to restore the status quo ante. 
How lona" is the discussion to continue so 
that we can regain our territory iJlegaJly 
occupied by the neighbouring countries? 
How is it that China is again occuPYJna 
further territory of India? Will we be a 
silent spectator or are we to continue 
only negotiations ? Are we not stron, 
enough to meet 'tbe situation? These arc 
matters I.. want the hon. Minister to clari-
fy specifically say what action our Govern-
ment is taking to solve al1 these Illatters 
because in the past both the countries 
have assured. many things but acted in 
reverse. 

China bas invaded our country and 
Pakistan '. invaded thrice. Under these 
'~'circumstancesJ we must be verY. well awate 
of the situation, not t6 believe . in what 
they say_ But we must take into account 
wbat the)' .do. 



'" ,.. 

H~ Hall-tm-Hou, .DllcllIll"" KARTJItA 2', 1-908 (SdKIf) HlI""Ml-Hqu,. DI,cMI8;on 366 • 
{:TI'lIMlatl"n) 

SaRI HARISH RAWAT (Almora) 
Mr. Deputy Speaker, 8ir, it is clear from 
the stattmelit given by the hOD. .Ministor 
tbat Karakoram Highway is of slrat"ie 
importance not . only for China 'and 
Pakistan ,but for India also., ·It assumes 
more importanee because of the fAct that 
it is very near.. Siacbin, over wlrich 
PakiAtan has been continuously" provoking 
us. This Karakoram Hiahway extends 
upt.:> Saichin·Aksaichin road. If Cbina is 
upgranding th is road in her terrjtory, it is 
clear that sh (! is not doiag it for tbe 
benefit of the pub1ic or devevelopmeot but 
.for miJilary purposes. The present rela-
tions between China and Pakistan, the 
agreements and pacls between them under 
which China 'is supplyiog arms and 
ammunition to Pakistan clear~, shows that 

. in future if Pakistan attacks us, Cb ina 
would use this road for transporting arms 
and ammunition to Pakistan and thus 
use it to put pressure On us. Therefore, 
I would like to know from the Minister 
wheter he would raise the matter regard ina 
its upgradation in the neJtt Ministerial 
level meeting s:nce the Karakoram Hiab-
way has no use other than for mi.litary 
purposes. Alth·ough t one can not SlY 
for sure :,tbout the dates of the next 
meeting, yet would there be any talk with 
Cbina in this regard? 

Secondly. accord ina to press reports, 
China, has changed its stand in the last 
Ministerial level meet;ng. Previously, 
China was ready for talks on our 
"border dispute with her in Nera area first 
and tarks on the border dispu~e regardina 
Aksichin thereafter. PreviOusly, they were 
read)' for talks sector-wise but now tbey 
have changed their stand and the Chinese 
Government say that they "would first' 
deal with the border dispute as a whole 
and would go for sector.wise talks later. 
If 80, I ' would I ike "to know. whether 
Goverment . ·of India contemplate - any 
change in its stand or propose to take 
some other steps ? 

18.00 hr •. 
(EngIlJh) 

~ SHRI ~HJNTAMANI lENA ·-(Bala-
,~re) : Hon. Dep\lt1 .. Speak~r. Sir. ~ wou~4 

like to know from tbe hon. Minister 
whether' his honourable collealue, Mr.. 
Natwar Singh, while replying to the 
Supplementary of tbis Starred Question 
told what my hon. friend, Dr. Raj Hans 
bas already said: ' . 

[Translation) '. 

When tbero is any· danler, we shall 
face it. ,.. Therefore.-
(En,lllh] 

-I want to know froln the han. 
Minister what is 'the planning of the 
Government. If at all something goes 
wrona, or warst happens then what would 
be our stand ? . 

Sir, tbe hon. Minister while reptyina "to 
Dr. Raj Hans has told that 2100 sq. miles 
of Indian territory which is known as 
'Qocupied Kashmir' was handed ov~r by 
Pakistan to China after si going an agree-
ment in the year 1962 and tbey have 
started the construction of this' road on 
2nd March 1963. and cOlupleted in June, 
1918 which was ioaugurat!!d by their Vice-
Premier. So, is,t a fact that a major 
portion of the Karakoram Highway has 
been constructed on the OcCUP ied 
Kasbmir, which is our territory and that 
area which has been banded o.ver by 
Pakistan to China? If so, what is tbe 
action taken by our Government, except 
lod.iDa Our protest, protesting tlirou&h 
diplomatic channels? "'hat other pre-
cautionary measures have be~n taken by 
our Government 1 

In this connect ion, may I know f1om' 
tbe hon. M ;nister whether this issue was 
discussed by our diplomats and leaders 
with t-he Prime Minister of Pakistan when 
he visited India 2 or 3 days back to 
attend the SAARC conference '/ If so, 
what wits the discussion and wha twas 
the net result of it ? 

SHRI BDUARDO FALEIRO Sir 
hOD. Members· have raised very broad 
quesNons. Thouah they are very impor-
tant it woul d not be proper for me o~ 
for ;he House to debJte in ~this. particular 
~_lf.aq.bou.r disc,",ssion. It is because, 
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thOY do 'Dot pertain in any' manner to 
the,subject of discussion. ;.t,OD. "Member 
Mr •. Rath has raised ttle question of :the 
intrusion ,on the Eastern sector which is 

, Do,thing to do with this ·road. which is 
thousands of miles away. 

SHRI SOMNATH RATA (Ask a) : I 
mentioned about widenina this f.oad. 

SHRI EDUARDO FALBIRO: No 
amount of widening this road C'JD take 
us.-from this point here to' the extreme 
point of China. to this point. In nO way, 
can it go there. It i~ entirely a separate 
issue and a'different and distinct area. 

Similarly, I am afra~d ;Aksaicbin is 
really not a subject matter of discussion 

. because tbe road does not pass through. 
It is in a different a~ea. 

SURI SOMNATH RATH: This is 
concerning the deren~ of the country-
Thit» is not concerning with the road. 

SHRI EDUARDO FALEJRO: 1 win 
sive to the hone Member, a map, ir need 
be, which I have in front of me. 

SHRI P. NAMGY AL ~ (Ladakh): It 
means, you are living away Aksaichill to 
China, the area of 35.500 sq. kilo. which 
is jJ lesally occupi ed by Ch in'a. 
MR~ DEPUTV .. SPEAKER: Mr. 

Nafll'syal, you take your seat. 
SHRI EDUARDO FALEIRO: Mr. 

Namgya) comeS from near that area. We 
should appreciate his feeling. But the 
rOad does not pass through. 

SHRI SOMNATH' RATH': It is not 
concerning the road only. It is concerning 
the defence of the couolly. That is most 
important. It cannot be evaded by saying 
this is Dot concerned; that is not con-
cerned. It is concerning the defence of 
tbe country, which is ve"'y very vital. In 

.tbat sense, the hone Minister should tell 
us. 

MR. DEPUTY.SPEAKER:. He is 
telling: he is replying. 

SHR) SOMNATH RATH: How the 
Ministcr:iw.'only saying: this is not coftcern-

cd ~ thae is not concerned. 
. SHRf EDUARDO FALEIRO: I 

. appreciate tb e rcc1i~p. particnlarly of 

'Mr. NamlYal wbo' com,es from' bear 
Aklajcbin " but, Got ,from ncar tbe road. 
10 respons~, I mutt respond differently to 
tbe bon. Members. In this c~ntext, wi,th-

.. out 'loiDa to. the actual geplraphical 
loCation or these areas which are in 
dispute between us aDd ,China, which do 

, Dot form part of the discussion, I' must 
say t "yes, we are tryina' to establish friend-
ship and cooperation with aU our neigh-
bours that include China. The question 
of settlemeQt of boundary" dispute is of 
parumount importance. It is necessary 
that while ':we are makin, efforts to 
,establish frientJy relations with our 
neiahbours, our neighbours should 
reciprocate~ As far as China is concerned, 
it is the policy of our Governmen'" to seek 
the normalisation of our bilateral 
relations with that· country. Friendship 
between Ind ie and China is necessary for 
maintenance of peace and stability in 
Asia. We realise that pending a just and 
satisfactory settlement of boundary 
Question-however, the' Members have 
made a reference full normalisation of 
Indo-China relations cannot be achieved. 
However, we shaH continue to strive for 
a peaceful settlement of the boundary 
question. It is our desire to nlaintain 
peace and tranquility aU aloDg the Indo-
Chjna border and~ to resolve problenls 
which arise, through consul tatiOB and" 
negotiations. 

18.05 brs. 
BUSINeSS ADVISORY COMMITTEE 

[English} 
Thirtieth Report 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA 
DIKSHIT): Sit, I beg to present the 
Thirtieth Report of the Business Advisory 
Conlmittee. ~ 

MR. DEPUTY -SPEAKER: The House 
stands ,adjourn cd to meet tomorr~W at 
11 ~.M. . 

18.06 hn. 
The fAk Sabha then adjourned till E/~ven 
, o/the clock on Tbursday, November 20. .".. 

1986/ Kartika 29, 1908 (Saka) 
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